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LOK SABHA DEBATES 

Vol. v, First day of the Third Session of Fourteenth Lok Sabha 

LOKSABHA 

Wedne.dlly, December 1, 20041Agrahayana 10, 1926 (saka) 

The Lole Sabha met at Eleven of the Clock 

(MR. SPEAKER In the Chalr) 

NATIONAL ANTHEM 

11.02 hre. 

[Engli5h) 

(The National Anthem was played.) 

MR. SPEAKER : The Secretary-General may now call 
the names of the Members elected in the recent bye-elections 
and the nominated Members to take oath or make affirmation. 

MEMBERS SWORN 

Shri Narsing Hulla Suryawanshi (Bidar) 

Shri Francis Fanthome (Nominated) 

Ms. Ingrid Mcleod (Nominated) 

11.05 hr •• 

OBITUARY REFERENCES 

(English) 

MR. SPEAKER : Hon. Members, I have to inform the 
House of the sad demise of His Excellency Sheikh Zayed Bin 
Sultan AI Nahyan, PreSident, United Arab Emirates and His 
Excellency Vaslr Arafat, President, Palestinian National 
Authority and Chairman, Palsetlne Liberation Organisation 
and nine of our former colleagues, namely, Shri N. Venkata 
Ratnam, Shri Meetha lal Meena, Shri Krishnanand Ral, Shri 
Subodh Chandra Hansda, Shri B.P. Maurya, Shri Kishen 
Pattnayak, Shri Nilamani Routary, Shri Shyarnnandan Mishra 
and Shri V.V. Raghavan. 

In the passing away of Sheikh Zayed Bin Sultan AI 
Nahyan, the United Arab Emirates has lost its father figure, 
the Arab world a visionary and an elder statesman, and India, 
a highly cherished friend. 

The sagacity and far-reaching outiook of Sheikh Zayed 
has shaped the development of United Arab Emirates as a 
stable prosperous and modern nation State. His admirable 
combination of tradition with modernism, his deep interest in 

education of the people of United Arab Emirates, his efforts in 
environmental preservation and greening of the desert and 
his vehement stand against extremism have left a lasting 
impact. India has maintained closed and friendly relations 
with the United Arab Emirates under the Presidentship of 
Sheikh Zayed. We hope that special bonds between India 
and the United Arab Emirates will continue to grow in the 
coming years. 

This House joins the ruling family of Abu Dhabi, the 
leadership and the people of United Arab Emirates in 
mourning the irreplaceable loss in the death of Sheikh Zayed. 

President Vasir Arafat, who passed away on Thursday, 
the 11th November, 2004 was a towering leader in the Arab 
world, and was recognized globally as an enduring symbol of 
Palestinian nationhood. His singular leadership and life-long 
Ncrlfice and struggle for the realization of the hopes and 
aspirations of his people are legendary. The path to a peaceful 
resolution through the initiation of the Middle East Peace 
Process and the continued focus of the international 
community on West Asia and Palestine was the result of 
President Arafat's indomitable courage, fortitude and single-
minded and untiring efforts, despite formidable hurdles and 
personal suflering. He was deservedly awarded the Nobel 
Peace Prize. He remains an inspiration for the Palestinian 
cause, the new leadership of Palestine, the Palestinian people 
and for all peace-loving people worldwide. 

To the people of India and our leaders, President Arafat 
was a sincere friend and a highly respected statesman. Our 
association with the Palestinian cause goes back to our own 
freedom struggle. India wiU continue to support the Palestinian 
people and the leaders of the Palestinian National Authority 
In their struggle to fulfil the hopes and aspirations of President 
Arafat for an independent homeland. The House deeply 
mourns the death of President Aratat. 

The House also wishes to convey its sincere 
condolences to Mr •. Arafat, the leaders of the Palestinian 
National Authority and the people 01 Palestine. 

Shrl N. Venkata Rantam was a Member of the Eighth 
Lok Sabha from 1984 to 1989 representing the Tenali 
Parliamentary constituency of Andhra Pradesh. 

Earlier, Shri Venkata Ratnam was a Member of the 
Andhra Pradesh Legislative Assembly from 1972 to 1978 and 
1983 to 1984. He was also the Chairman, Andhra Pradesh 
Public Undertakings Committee, from 1983 to 1984. In 1984, 
he was elected Speaker of the Assembly. 

An able Parliamentarian, Shri Venkata Ratnam was a 
Member of the Committee of Privileges and Committee on 
Estimates during 1985 and 1986. He was also a Member of 
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the Indian Parliamentary Delegation which visited Zimbabwe 
in January, 1988. 

An advocate by profession, Shri Venkata Ratnam was 
President of the Panchayat Court, Guntur and was Secretary, 
Guntur Bar Association. 

A well-known social worker, he worked relentlessly for 
the uplift of the backward classes. 

He also evinced interest in fine arts. 

Shri N. Venkata Ratnam passed away on 6th August, 
2004 at Hyderabad, Andhra Padesh at the age of 77. 

Shri Meetha Lal Meena was a Member of the Fourth 
and Sixth Lok Sabhas from 1967 to 1970 and 19n to 1979 
representing the Sawai Madhopur parliamentary constituency 
of Rajasthan. 

A deovted parliamentarian, Shri Meena served as a 
Member of the Committee on the Welfare of Schedule Castes 
and Scheduled Tribes from 1968 to 1970 and Committee of 
Privileges during the Sixth Lok Sabha. He was Member, 
National Railway Consumer Advisory Committee from 1967 
to 1969; Backward Classes Reforms Commission, 
Govemment of India from 1968 to 1970; and Central Sales 
Tax Inquiry Commission during 1970. 

Shri Meena was also a Member of the Rajasthan 
Legislative Assembly from 1972 to 1977. He was the 
Chairman, Library Committee, Rajasthan Legislative 
Assembly during 1976. 

An agriculturist and industrialist by profession, Shri 
Meena was also a social activist, who worked relentlessly for 
the welfare of the rural population and for social reforms 
amongst the backward communities. 

He was the Vice-Chairman of the Vivekananda Memorial 
Committee, Sawai Madhopur during 1969-70; and Treasurer, 
All-India, Meena Jatl Sangh during 1968. 

Shri Meetha Lal Meena passed away on 11 th August, 
2004 at Karoli, Rajasthan at the age of 66. 

SM Krishnanand Rai was a Member of the Provisional 
Parliament from 26th January, 1950 to 17th April, 1952 
representing the State of Uttar Pradesh. 

Shri Rai was also elected to the Uttar Pradesh 
Legislative Assembly for three terms in the years 1962, 1967 
and 1969. He also served as the Minister for Health and Co~ 
operatives in the State Govemment. 

A legal P~ctitioner by profession, Shri Rai was a member 
of the Executive Committee of the "Hindi Sahitya Sammelan." 

Shri Rai was an eminent social worker. He also took 
keen interest in dramatics and debates. He served as the 
General Secretary, ·People's Club". He was the convenor of 
the "Nagri Prachar Dramatic Association"; and the organiser 
of the ·Debating Club, Ghazipur". 

A person with a literary bent of mind, Shri Rai authored 
"History of Ghazipur" and "India and Democracy". He was 
also the Editor of a local Hindi weekly, "Lok Sewak". 

Shri Krishnanand Rai passed away on 12th September, 
2004 at Lucknow, Uttar Pradesh at the age of 83, after a brief 
illness. 

Shri Subodh Chandra Handsa was a Member of the 
Firat, Second, Third and Fifth Lok Sabhas from 1954 to 1967 
and 1971 to 1977. He was a Member of the First and 
Third Lok Sabhas from the Jhargram Parliamentary 
Constituency. He was a Member of Second and Fifth Lok 
Sabhas from the Midnapore Parliamentary Constituency of 
W8StBengaI. 

An active parliamentarian, Shri Hansda was a Member 
of the Estimates Committee from 1963 to 1964 and the 
Committee on Public Undertakings during 1965. 

An able administrator, Shri Hansda also served as the 
Deputy Minister in the Ministry of Steel and Mines from 1973 
to 1974. 

An agricultuist and eminent social activist. Shri Hansda 
actively engaged himself in the welfare of tribals. He was also 
associated with a number of welfare societies. He was the 
Chairman, State Scheduled Tribes Committee,West Bengal 
in 1966 and President, Eastem Railway Scheduled Caste and 
Scheduled Tribe Employees' Welfare Association. He served 
as a member of the Scheduled Areas and Scheduled Tribes 
CommiSSion, Govemment of India in 1960. He was also a 
member of the Central Tribes Advisory Council from 1958 to 
1960 and of the Scheduled Tribes Advisory Council, West 
Bengal, for a number of years. 

Shri Hansda served with distinction as the President, 
Jhargram Ashoka Vidyapeeth and Ranarani High School. He 
was also a member of the Goveming Body of the Kagpagari 
College and Secretary of the NikhH Bharat Banwasl Panchayat, 
Jhargram. 

.. A sports enthusiast, Shri Hansda also served as 
Secretary, District Adibasi Sports Association from 1949 to 
1952 and thereafter, as Its Vice-President from 1953 to 
1954. 

Shri Subodh Chandra Hansda passed away .on 26th 
September, 2004 at Jhargram in Midnapore, West Bengal at 
the age of 77, after a brief illness. 
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Shri B.P. Maurya was a member of the Third and Fifth 
Lok Sabhas from 1962 to 1967 and 1971 to 1977 representing 
the Aligarh and Hapur Parliamentary Constituencies of Uttar 
Pradesh, respectively. 

An able to parliamentarian, Shri Maurya was a Member 
of the Committee on Public Accounts from 1966 to 1967 and 
the Committee of Privileges from 1973 to 1974. 

Shri Maurya was a Member of the Rajya Sabha from 
1978 to 1984, representing the Slate of Andhra Prade.h. He 
served in the Union Council of Ministers as a Minister of State 
in the Ministry of Agriculture from 11 th January to 10th 
October, 1974; in the Ministry of Industry and Civil Supplies 
from 10th October, 1974 to 9th August, 1976; and in the 
Ministry of Industry from 9th August, 1976 to 24th March, 1977. 

A teacher and advocate by profession, Shri Maurya was 
associated with the All-India Scheduled Castes Federation in 
various capacities from 1946 to 1957. He devoted his entire 
lile for the uplift of Scheduled Castes and Scheduled Tribes. 
He was also associated with various social welfare 
organisations. 

A widely travelled person, Shri Maurya represented India 
in several international fora. He was a member of the Indian 
Delegation to the United Nations during 1972-73; and Leader 
of the Indian Delegations to the UNIDO Conferences in Algeria 
and Bulgaria in 1974 and 1975. He was also a member of the 
Indian Delegation to the Inter-Parliamentary Union Conference 
at Havana in 1981. 

Shri B. P. Maurya passed away on 27th September, 2004 
at New Delhi at the age of 76, after a brief Illness. 

Shri Kishen Pattnayak was a Member of the Third Lok 
Sabha from 1962 to 1967 representing. the Sambalpur 

I Parliamentary Constituency of Orissa. 

An able parliamentarian, Shri Pattnayak was a Member 
of the Committee on Government Assurances from 1966 to 
1967. A devoted follower of Dr. Ram Manohar Lohia, Shri 
Pattnayak was known as 'Chhotte Lohis' in Bihar and Uttar 
Pradesh. He worked relentlessly for the uplift 0' farmers and 
labourers. He was involved in many farmers' movement. 
throughout the country, including that of the Kamataka Raltha 
Rajya Sangha. He effectively used the forum of Lok Sabha to 
seek the redressal of the problems being faced by the poor 
and the downtrodden sections of the society. 

A well·known socialist thinker, activist and writer, Shrl 
Pattnayak wrote extensively in Hindi, English and Orlya. He 
was Joint Editor of Hindi Journal 'Jsns'and he also served as 
a member on the Editorial Board and later as the Editor of 
Mankind the newspaper published by Dr. Lohia. He was also 
the Editor of the Oriya newspaper Samysk V.lts Tsths Vikslp. 

Shri Kishen Pattnayak passed away on 27th September, 

2004 at Bhubaneshwar, Orissa at the age ot 74, after a brief 
i/lness. 

Shri Nilamani Routray was a Member of the Ninth Lok 
Sabha from 1989 to 1991, representing the Puri Parliamentary 
Constituency of Orissa. 

Earlier, Shrl Routraywas a Member of the Rajya Sabha 
from 1976 to 1977. An able administrator, he served as a 
Union Minister in the Ministries ot Health and Family Welfare 
and Environment and Forests during 1989-90. 

Shri Routray was a Member of the Orissa Legislative 
Assembly from 1948 to 1967, 1971 to 1973 and again from 
1977 to 1980. He served as a Minister in the Government of 
Orissa and held various portfolios from 1952 to 1967. He was 
the Deputy Chief Minister of Orissa from 1964 to 1967 and 
again from 1971 to 1973. He rose to become the Chief Minister 
of Orissa in the year 1977 and ably held this office till 1980. 

A veteran freedom fighter, Shir Routray actively 
participated in the freedom struggle and suffered incarceration. 

An eminent social and political worker, Shri Routray was 
actively associated with a number of social and political 
organisations. He took active part in the relief work in the 
cyclone and 'amine affected areas 0' North Balasore In 1944 
and also participated in the relief and rehabilitation work among 
the riot-affected people of Kolkata In the year 1946. 

A widely travelled person, Shri Routray was the leader 
of the Indian Delegation to the International Labour 
Organisation in Geneva, in 1963. 

A man of letters, Shri Routray was Editor of the Oriya 
Daily Prajatantra. A renowned writer, he was awarded the 
Orissa Sahitya Academy Award in 1988. 

Shri Nilamanl Routray passed away on 4th October, 
2004 at Cuttack, Orissa, at the age of 84. 

Shrl Shyamnandan Mishra was a Member ot the 
Provisional Parliament, First, Second and Sixth Lok Sabhas 
from 1950 to 1962 and 1977 to 1979 representing the 
Darbhanga North, Jainagar and Begusarai Parliamentary 
Constituencies of Bihar, respectively. 

A veteran parliamentarian, Shri Mishra was also a 
Member ot Rajya Sabha from December 1962 to March 1971, 
representing the State ot Bihar. He was the Leader of the 
Opposition in the Rajya Sabha from 1969 to 1971. During his 
tenure'as Member of the Sixth Lok Sabha, he served as 
Chairman, Joint Committee on the Lokpal Bill, 1977. 

An able administrator Shri Mishra served as the 
Parliamentary Secretary to the then Prime Minister ot india 
trom 1951 to 1952. Shri Mishra also served in the Union 
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Govemment as Deputy Minister of Planning from 1954 to 1962 
and Minister ot External Affairs with additional charge of 
Communications trom 1979 to 1980. 

A teacher by profeulon, Shri Miahra took active part In 
the freedom struggle ot India was imprisoned In connection 
with the Quit India Movement during 1942-43. An active aocial 
and political worker, Shri Mishra was associated with various 
social and political organisations. He was the Editor of 
'Liberator' and 'Bihar Vaibhav'. 

A widely travelled person, Shri Mishra was member ot 
various Indian Parliamentary Delegations sent abroad and 
he represented the country In several international events. 
He was a member of the Indian DelegatiOns to the Tenth 
Session of the Economic Commlasion for Asia and Far East 
at Kandy In Sri Lanka in 1954; Seventeenth Sesalon of the 
United Nations Educational, Scientific and Cultural 
Organisation at NewYork,1n 1954; Inter-Par1iamentary CouncIl 
at Dublin, In 1985; Indian Parliamentary Delegation to the 
erstwhile USSR In 1965; and the Nineteenth Convnonwealth 
Parliamentary Conference at London, in 1973. 

Shri Shyamnandan Mishra passed away on 25 October, 
2004 at Patna, Bihar, at the age of 84. 

Shri V.V. Raghavan was a Member of the Eleventh and 
Twelfth Lok Sabhas from 1996 to 1999 representing the 
Trichur Parliamentary Constituency of Kerala. 

An active parliamentarian, he was also a member of 
the Committee on Commerce from 1998 to 1997; Committee 
on Railways; Committee on Members of Partfament Local Area 
Development Scheme; and Consultative Committee. Ministry 
of Railways during 1998-99. 

Shri Raghavln WlS a sitting Member of the Rajya Sabha 
representing the State of Kerala from July. 2000 till his death. 
As Member of the Rajya Sabha alao, he HIVed on Hveral 
parliamentary committees. 

Earlier, he took active part In the freedorr· struggle of 
the country and underwent Impri,onment. 

He was a member of the. Trichur Municipal Council from 
1948 to 1963 and of the Kerala Legislative Anembty from 
1987 to 1996. An able administrator, Shrl Ragh.van selVed 
as the Minister of AgriCulture in the Government of Kerala 
from 1987 to 1991. 

A we" known social activist, Shri Raghavan Inl~ted 
aeveral welfare schemes for the benefit of the farming 
community, such as introduction of the novelayalem of group 
tarming in Kerala; setting up of AgriCultural Development 
Committees under the leadership of Panchayat Presidents, 
for dissemination and use of the iaste.t technology for 
cultivation throughout the State. 

Shrl Raghavan devoted his. entire ute to the service of 
the poor, downtrodden and working classes of the society. 

A man of letters, Shri Raghavan had two books in 
Malayalam to his credit. He was awarded the 'Soviet Land 
Nehru Award'in 1977 and the 'Sankara Narayanan Thampi 
Award for Best Partlamentarian' in 1977. Shri Raghavan also 
attended the General Assembly of the United Nations at New 
York in 1996. 

Shrl V.V. Raghavan passed away on 27 October, 2004 
at Thiruvananthapuram, Kerala, at the age of 81, after a brief 
Illness. 

We deeply mourn the loss of these friends and I am 
aure the House would join me in conveying our condolences 
to ttle bereaved famJlies. 

The HouM may now stand in lilenee for a short while 
u a mark 01 respect to the memory of the departed. 

11.23 h .... 

The Members then stood in silence for a short while. 

MR. SPEAKER: Now, hon. Prime Minister. 

(Translstlon/ 

SHRI RAJESH VERMA (Sltapur) : Mr. Speaker, Sir. In 
Sultanpur District of Uttar Pradesh, Mohd. Tahir, who is a 
member of our party, was attacked ..... (InttmlJptions) 

(English} 

MR. SPEAKER: Please sit down. 

..... (lnterruptions) 

{Translation} 

SHRI BRAJESH PATHAK (Unnao) : He should be 
released and the people who attacked him in Uttar Pradesh, 
should be arrested, The Member from our party should be 
rele.,ed ... (Interruptions) 

(English} 

MR. SPEAKER: Please take your •• at. 

...(Interruptions) 

MR. SPEAKER: I have called the hon. Prime Minister. 

... (Interruptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptlons) 
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MR. SPEAKER: Nothing will go on record. 

... (Interruptions)" 

MR. SPEAKER: You give the notice. I will_IIow you to 
speak. Sit down now. There are some rules and procedures. 
Let us not begin this Session in this manner. 

... (lnterruptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

MR. SPEAKER: Please take your seat. 

... (Interruptions) 

11.24 hr •. 

(At this stage Shri lIya Azml and some other hon'ble 
members came and stood on the floor near the Table) 

MR. SPEAKER: This is not Uttar Pradesh Assembly. 
Sit down. 

.. . (lnterruptions) 

MR. SPEAKER: You have to go back to your seats, 
otherwise, I will be forced to name you. 

... (Interruptions) 

MA. SPEAKER: I will name you. 

'" (Interruptions) 

MR. SPEAKER: Hon. Prime Minister, please. 

... (Interruptions) 

MA. SPEAKER: Do not record anything. You are not 
behaving In a responsible manner. 

... (Inlerruptionsr 

MR. SPEAKER : I will give you time. Go back to your 
seats. 

... (Interruptions) 

11.25 hr •• 

INTRODUCTION OF MINISTER 

(EngliBh) 

THE PRIME MINISTER (DR. MANMOHAN SINGH) : 
Hon. Speaker, Sir, with your kind permission, I wish to 

'No! recorded. 

Introduce to this House Shri Shibu Soren, Minister of Coal, 
who has recently been inducted into the Council of Ministers . 

... (lnterruptions) 

MR. SPEAKER: Go to your seats . 

... (Interruptions) 

MR. SPEAKER: I will name you. What do you want? 

... (Interruptions) 

[TraMlstion] 

MR. SPEAKER : All of you go back to your seats and 
speak only when I ask you. 

...(Interruption,) 

[EngliBh] 

MR. SPEAKER: Take down their names. I will them. 

... (Interruptions) 

MR. SPEAKER: You are a senior Member. You are 
behaving in this way. All your leaders have committed. Go 
and sit. 

... (Interruptions) 

MR. SPEAKER: Shri M. Appadurai, O. No.1. 

[Translation] 

MR. SPEAKER: All of you sit down. 

... (Interruptions) 

IEngli5h] 

MR. SPEAKER: You go there and sit. I will take action 
against you . 

... (Interruptions) 

MR. SPEAKER: What are you doing? 

. .. (Interruptions) 

MR. SPEAKER : I will have to name you. I will name 
you. You will be removed from this House. What are you 
doing? 

... {lnterruptlons) 

[Translation] 

MR. SPEAKER: What are you talking about? You h'!.ve 
not given any notlce in this regard. ' 

... (Interruptions) 
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[English] 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: I will listen to you, but first you all go 
back to your seats. 

... (Interruptions) 

(English] 

MR. SPEAKER: I will suspend you today, If you do not 
go to your seats. 

... (Interruptions) 

MR. SPEAKER: I will 8uspend all of you. You are not 
allowing me to speak. What are you doing? 

... (Interruptions) 

[Translation] 

MR. SPEAKER: Have you given any notice for this? 

... (Interruptions) 

{English] 

MR. SPEAKER : I warn you Shri Narendra Kumar 
Kushawaha, Shri Rajesh Verrna, Shri Rajaram Pal, Shri 
Brajesh Pathak, Shri lIyas Azmi, Shri Mitrasen Yadav, Mohd. 
Mukeem, Shri Bhal Chandra Yadav, Shrl Kamla Prasad 
Rawat, Shri Ashok Kumar Rawat, and Mohd. Shahid. 

I am giving you a warning. This is the last warning. 
Please go back to your seats. I will listen to you. What are you 
doing? 

... (Interruptions) 

[Translation] 

MR. SPEAKER: All of you go back to your seats. I will 
listen only, If you all go back to your Hats. 

... (Interruptions) 

(English] 

MR. SPEAKER: I am requesting you all to go back to 
your aeats. I would not allow this. Please go back to your 
seats. First you go and sit there. 

... (Interruptlons) 

MR. SPEAKER: I wlII8uspend you. Anybody coming to 
the Well of the House wi" be suspended. I am giving you a 
wamlng. Yo~ please go there. , 

... (Interruptions) 

[Translation} 

MR. SPEAKER: What has not happened earlier, will 
happen from today. You go and sit down. This is Parh.ment 
and you all are members of Parliament so behave like a 
member. 

... (Interruptions) 

MR. SPEAKER: Who says I will not listen? You have 
not given notice also. You go back to your seats . 

... (Interruptions) 

11.32 hr8. 

(At this stage Shrllly.s Azml and some other hon'ble 
members went back to their seats) 

(English] 

MR. SPEAKER: 1& this the way to behave as a Member 
of Parliament? Please sit down. You should behave well. 

... (Interruptions) 

MR. SPEAKER: You please sit down. You are not yet 
the Speaker . 

... {lnterruptions) 

MR. SPEAKER : Please do not force me to take 
unpleasant action. I will not accept this position any longer. 
AU of you have been kind enough to assure me co-operation 
In running the House smoothly. I have not got any notice from 
you. This Is Question Hour. You are raising an issue about 
which nobody knows. Is this is way to behave in the Parliament 
of India? 

... (Interruptions) 

[Translation] 

MOHO. SHAHIO (Meerut) : Mr. Speaker, Our member 
of Parliament has been sent to jail .... (IntBrruptions) 

{English] 

MR. SPEAKER: You should feel ashamed . 

... (Interruptions) 

[Translation] 

MR. SPEAKER: You are standing again. 

... (Interruptions) 

[English] 

MR. SPEAKER: What are you talking? 

... (Interruptions) 
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\ 
MR. SPEAKER: Will you take your seat or not? You 

are making a t.",.sha of Parliament. I will not allow this. This 
tamash. will not do. 

Now, we take up the QueaUon Hour. Shrl M. 
Appadurai. 

11.33 hr •• 

ORAL ANSWERS TO QUESTIONS 

[English] 

Combating Ald. 

+ 
·1. SHRI M. APPADURAI : 

SHRI BHAl CHANDRA YADAV : 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government is aware that the 
number of HIV/AIDS patients is continuously increasing; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government proposes to appoint 
an expert body to determine the exact number of AIDS 
patients in the country; 

(d) • if so, the details thereof; 

(e) the names of highly vulnerable States; 

(f) the special measures being .undertaken to 
control the disease in these States; 

(g) whether the Government has received any 
report of World Bank on HIV/AIDS treatment and prevention 
in India; 

(h) if so, the action takenlbeing taken by the 
Government on the basis of the said report; 

(i) whether the Government proposes to establish 
one special Centre in each district for providing health 
and education to the children and people afflicted with HIV; 
and 

(j) if so, the action plan taken/being taken to 
combat this disease? 

THE MlNISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : (8) to 0) A statement is laid 
on the Table of the House. 

Statement 

(a) Yes, Sir. 

(b) The State-wise break-up of AIDS cases 
reported during the last three years is given at Annexure-I. 

(c) and (d) Government has decided to do an 
independent assess-ment of National AIDS Control 
Programme in the country and also conduct a review-cum-
assessment of HIV/AIDS estimation through an independent 
professional consulting agency. 

(e) In view of conditions of vulunerability existing 
in some States like the large size of popUlation, the extent of 
migrant labour and weaker health infrastructure, 14 low 
prevalence states have been re-categorlzed as highly 
vulnerable states. list of the same is given at Annexure-II. 

(f) The following special measures are being 
taken to control disease in these states:-

• 

• 

• 

As a part 0' restructuring 0' the 
programme, it Is proposed to form a 
State Council on AIDS under the 
chairmanship 0' Chief Minister to 
mainstream HIV/AIDS in the 
programme of all departments and to 
ensure multi-sectoral involvement of 
National AIDS Control Programme. It is 
also proposed to form State AIDS 
Governing Committee under the 
Chairmanship of State Health Minister 
for implementation of HIVIAIDS control 
programme adopting national poliCies 
and guidelines. The State Executive 
Board under the Chairmanship of State 
Health Secretary is also proposed to 
guide, oversee and monitor State AIDS 
control, activities. 

An intensive public awareness 
campaign will be implemented involving 
all media. 

All high risk groups will be covered by 
targeted intervention. 

In each district of the State, the 
following facilities are to be established 
on priority, namely, 'ree Voluntary 
Counseling and Testing Centres, STI 
clinics, Prevention of Parent to Child 
Transmission Centres and modernized 
blood banks. 

(;) Yes, Sir. World Bank has shared with" , 
Government a report called "HIV/AIDS Treatment and 
Prevention in India". 
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(h) The following actions have been taken by the • 
Government 

'National Partnership on AIDs control is 
planned to Involve various Ministries, 
Departments, NGOs, private agencies, 
corporate sector, media, legal fratemlty, 
medical associations, etc. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

• 

• 

• 

• 

Prevention component of the progra-
mme will not be reduced while Imple-
menting Anti-retroviral Therapy through 
selected Government Institutions; 

The overall allocations for IEC activities 
will be increased. An intenaive 
communication campaign is planned for 
media blitz on HIV so that whole country 
knows about HIV/AIDS in 6 months. 

Promotion of condom use is planned 
to be taken up In a big way. 

Youth friendly information centres are 
proposed to be set up in existing PHCs 
in rural area and urban health centres 
for couneling of age group between 16-
25 years. 

• Preparation for third phase of assis-
tance from World Bank has also been 
started. 

(i) and 0) The Government has proposed to set up one 
free Voluntary Counselling and Testing Centre, Prevention 
of Parent to Child Transmission Centres and STO clinics in 
each district which will be expanded below district level in a 
phased manner and also for one model blood bank in each 
district. Currently, there are 745 Voluntary Counselling and 
Testing Centres, 273 Prevention of Parent to Child 

. Transmission Centres, 645 STD clinics and 1040 blood banks 
are being supported by National AIDS Control Programme. 
States have been asked to submit proposal to establish these 
centres for the remaining districts where facilities are not 
available at present. 

Annexure-I 

Reported number of AIDS cases during the last three years and uptll Oct., 2004 

State Reported Reported Reported Cumulative 
in 2001 in 2002 In 2003 upto October 2004 

2 3 4 5 6 

Andaman and Nicobar Islands 5 6 5 33 

Andhra Pradesh 732 1085 4123 9549 

Arunachal Pra\1esh 0 0 0 0 

Assam 47 16 50 225 

Bihar 83 28 9 155 

Chandlgarh 189 223 161 991 

Dadra and Nagar Havell 0 0 0 0 

Daman and Diu 0 0 0 

Delhi 158 109 119 925 

Goa 48 68 174 463 

Gujarat 902 1108 1124 5152 

Haryana 76 53 54 385 

Himachal Pradesh 51 29 28 199 

Jammu and Kashmir 0 0 0 2 

Kamataka 541 294 259 2043 
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2 3 4 6 6 
16. Kerala 269 385 626 1769 

17. Lakshadweep 0 0 0 0 
18. Madhya Pradesh 156 156 145 1260 

19. Maharashtra 2043 3818 5072 18494 

20. Manipur 307 582 11&7 2866 

21. Meghalaya 0 0 0 8 

22. Mizoram 5 14 18 97 

23. Nagaland 131 87 84 645 

24. Orissa 47 15 1 128 

25. Pondicherry 21 140 0 302 

26. Punjab 40 59 28 292 

27. Rajasthan 98 292 289 1089 

28. Sikkim 2 2 2 8 

29. Tamil Nadu 7354 9101 7130 40214 

30, Tripura 0 5 0 5 

31. Uttar Pradesh 229 359 405 1383 

32. West Bengal 207 969 611 2397 

Total 13711 19000 21704 91080 
Annexu, .. U ·SHRI M. APPAOURAI : Sir, according to ThiruvaUuvar, 

List of Highly Vulnerable States like 'God' the early and prime orglnator and being of this 
earth alphabet 'Au' ia the first IeUer In Tamil. 

1. Assam 

2. Bihar 
I am Appadurai and the hon. Minister is Anbumani and 

our names aJao begin with the vowel sound 'Au'. On this day, 
3. Deihi that is the World AIDS Day', I have raised this question on 

4. Himachal Pradesh AIDS. Sir, .. early as In 1990 the World Health Organisation 
came out with a warning that Indian subcontinent is prone to 

5, Kerala H1V and AIDS case. next only to African continent. Though 

6. Madhya Pradesh we were cautioned I am afraid we have not been cautions 
enough to take adequate steps. Now the details furnished 

7. Punjab by the Minister gives an alarming picture of this spreading 
8. Rajasthan menace called AIDS in India. Number of AIDS cases has 

9. Uttar Pradesh 
been given in hon. Minister's reply and the number of HIV-
positive could be more. In our country, particularly in Tamil 

10. West8engal Nadu the number of AIDs cases Is more. It Is more than any 

11. Chhattiagarh 
other State. The hon. Minister also hails from the same State. 
I would like to know whether added efforts would be taken " 

12. Jharkhand to intensify our effort. on a war footing to fight this deadly " 
13, Orissa menace? 

14. Uttaranchal °EngIiIII rranllMlon of 1M IPeec:h o.n.uy Clellvered In Tamil, 
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MR. SPEAKER: Yes. sit down. 

DR. ANBUMANI RAMADOSS : Sir. we share the 
concerns of the hon. Member. Actually. he has been saying 
that the first National AIDS Control Programme has been 
running from 1992 and the second programme from 1999. 
and till date we have about 5.1 million cases in our country. 
second to South Africa. The Government has been taking 
active steps to check and to prevent the spread of AIDS. 

Regarding his concern about hte States. there are six 
high prevalent States in our country. They are Tamil Nadu. 
Andhra Pradesh. Karnataka. Maharashtra, Nagaland and 
Manipur. We are taking very active steps. Since AIDS can 
be only prevented, we are taking steps for prevention, for 
awareness, whereby we are having a global partnership 
whereby the Central Government, the State Govemments. 
the NGOs. the corporales. the civil societies. and everybody 
is taking active interest. 

·SHRI M. APPADURAI : Sir. as my second 
supplementary question I would like to know more about 
~reventive measures and campaign aimed at vulnerable 
groups. The hon. Minister in his reply has stated thai 
interventions like prevention of transmission of HIV from 
parents to children and counselling are there. But I would 
like to know through you what are the effective steps you are 
taking to curb the prevalence and spread of this virus among 
the most vulnerable group. the youth of the country? 

DR. ANBUMANI RAMADOSS : Sir, the high-risk groups 
are the youth groups between 15 and 40. We are concen-
trating on the youths between 15 and 25 years. and for this. 
a lot of steps are being taken. including the active co-
operation of the hon. Members through the Parliamentary 
Forum on HIV/AIDS. In fact. last month we had a Youth 
Parliamentary Forum where more than 4000 youths from all 
around the country had assembled in Delhi. They are going 
to be our brand ambassadors to propagate amongst the 
youths. The Health Ministry is doing not only this. but also 
we are taking a co-ordinated effort between the Youth Affairs 
and Sports Ministry. the HRD Ministry. the Rural Development 
Ministry. the Labour Ministry. the Women Empowerment 
Ministry and the Panchayati Raj Ministry. All the Ministries 
have come together for a common cause. This is one Issue 
where both the Opposition and the Ruling Party are into it to 
propagate and check the spread of AIDS. 

MR. SPEAKER: I have been reminded that today is 
the World AIDS Day. 

... (Interruptions) 

MR. SPEAKER: Please sit down. This habit of 

'English Translation ollhe speech orlgianally delivered in ramll. 

interrupting the Speaker should cease. Give up this bad habit 
please. I was mentioning an important issue. and you 
interrupted. 

Today is the World AIDS Day, I have been rightly 
reminded. I think as Members of Parliament. we should also 
express our concern and see that the efforts that are being 
taken by the Government and various organisations succeed. 

Now, Shri Bhal Chandra Yadav - Not prosent. 

SHRI CHANDRA SEKHAR SAHU : Sir. in the list of 14 
States which are affected by AIDS. Orissa is one of them. 
But to my knowledge. in the district which I am representing. 
that is Ganjam district in Orissa, there are about 47 detected 
cases. The hon. Ministers has told that he has taken some 
steps, but nothing has been done even today in those 
districts. So, I request the Minister to take immediate action 
because day by day there is an increase in the number of 
AIDS patients. So, I request the Minister to take up the issue. 

DR. ANBUMANI RAMADOSS : I appreciate the concem 
of the hon. Member. As I said. we have six high prevalent 
States. three moderate prevalent States and the rest are the 
so-called lo~~ prevalent States which we have categorized 
as highly vulnerable States. 

Sir. I have given six months' time to NACO (National 
AIDS Control Organisation) within which period. they have 
to ensure that one hundred per cent of the Indian population 
would have heard the word called 'AIDS', about the 
implications and IH-effects of AIDS. We are going out and I 
have been getting active cooperation from everyone 
concerned in this regard. 

[Translation] 

SHRI RAJ EN GOHAIN : Mr. Speaker. Sir. we see a lot 
of difference In the data we receive from time to time 
regarding Aids. 

[English] 

In the report of the Parliamentary Standing Committee 
on Human Resource Development which was headed by Shri 
S.B. Chavan in 1999. 

[Translation] 

The number of Aids infected people were stated to be 
8.13 million. Thereafter at the inaugration of National Aids 
Control Programme. Phase - II in 2002, Deputy Chairman of 
Planning Commission had stated the number of Aids infected 
people to be 3.524 million. The Secretary General of United 
Nations Organisations Mr. Koffi Annan had also announced 
that the number of Aids infected people in this country Is 8.5 
million. 
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[English] 

MR. SPEAKER : Please come to the question. You 
have to ask your supplementary. 

[Translation) 

SHRI RAJEN GOHAIN : My question Is that, which is 
the correct figure among the different figures given by the 
Government and whether the Government ever conducted 
any survey in this regard? 

[English] 

MR. SPEAKER: The hon. Member's question is, "What 
is the correct figure?" 

DR. ANBUMANI RAMADOSS : Prior to 1988, only 
'known' cases were reported. There is a difference between 
'known' cases and 'estimated' cases. Today, we have 'known' 
cases of approximately 91,000, and 'estimated' cases of 
about 5.1 million. The current figure, today, Is 5.1 million 
cases, and I can read out the statistics. 

MR. SPEAKER: You do not have to read out the 
statistics because you have already given the details. 

SHRI P. KARUNAKARAN : There are a number of 
reports that the smali children are denied admission in 
schools in various parts of the country. I raised this Issue in 
the last Session of the House and the hon. Minister had given 
the reply that the Government was going to make a 
comprehensive legislation. I would like to know whether the 
Government has taken any steps at the national level and 
whether the Government has given any directions to the State 
Governments in this regard. 

DR. ANBUMANI RAMADOSS : We are taking up this 
issue and it is going through the process of vetting in the 
Law Ministry. After this process, we will soon bring forward 
the legislation. 

MR. SPEAKER: It should be done within some time 
limit. 

DR. ANBUMANI RAMADOSS : As soon as posaible, 
we will bring forward the legislation. 

SHRI B. MAHTAB : Sir, the Government laya more 
stress on preaching sexual abstinence and faithfulness to 
an unwilling population rather than providing condoms within 
easy reach of the people. Secondly, the facllitlea for diagnosis 
are awfully inadeqate in the country. There are hardly 25 
community HIV/AIDS Care Centres across the country. 

I have two questions. One is, is there a lack of 
consensus on what is the right strategy to combat HIV/AIDS 

and, second is, what steps are being taken to provide 
condoms within easy reach of the people and to provide 
proper facilities for diagnosis? 

DR. ANBUMANI RAMADOSS : Sir, the hon. Member 
has talked about the Government's poliCY, the ABC policy, 
Which we are not pursuing any more. We are going in for 
one hundred percent condom promotion. This year, we have 
plans to distribute 1.5 billion condoms to prevent and check 
the prevalence of HIVIAIDS among the population. Regarding 
the community centres, the actual number Is not 25; there 
are 51 centres at present and NACO has been supporting 
1,020 blood banks all over the country for aiding the HIV 
patients. 

Technology Oevelopment Board 

·2, SHRI ALEMAO CHURCHILL: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the purpose, aims and objectives of the 
Technology Development Board; 

(b) the names of companies to whom financial 
assistance was provided by the Technology Development 
Board in the last three years, year-wise; and 

(c) the details of terms and conditions on which 
the financial assistance to each company was granted? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI 
KAPIL SIBAL <a) to (c) : A statement is laid on the Table of 
the House. 

Statement 

(a) The Government of India has set up 
Technology Development Board (TDB) with adequale funds 
to consolidate technology development in the country by 
bringing together the efforts of industry and R&D institutions 
for achieving integrated exc'!!"ence. 

Technology Development Board-

(I) 

(/I) 

provide equity capital, subject to such condi· 
tions as may be determined by regulations, or 
any other financial assistance to industrial 
c9ncerns and other agencies attempting 
commercial application of indigenous 
technology or adapting imported technology 
for wider domestic applications; 

provide financial assistance to such resedtcl}. 
and d'evelopmenl Institutions engaged in 
developing indigenous technology or adapta-
tion of imported technology for commerr.ial 
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(iii) 

application, as may be recognized by the 
Central Government; 

perform such other functions as may be 
entrusted to it by the Central Government. 

(b) The names of companies with whom TOB 
signed agreements in the last three years for providing 
financial assistance are given below:· 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11 . 

12. 

13. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

2001·02 

Mak Controls and Systems (Private) Limited, 
Coimbatore 

Omega Ecotech Products India Private Limited, 
Coimbatore 

Membrane Filters (India) Private Limited, Pune 

Transweigh (India) Limited, Mumbai 

Clutch Auto Limited, New Deihl 

Shriram Energy Systems Limited, Hyderabad 

Vinati Organics limited, Mumbal 

Selco International Limited, Hyderabad 

Filtra Catalysts and Chemicals limited, Thane 

Radiant Cables Private Limited, Hyderabad 

Gland Pharma Limited, Hyderabad 

Eicher Motors Limited, Pithampur 

Tata Motors·Limited, Mumbai 

2002-03 

Gujarat Oleo Chem Limited, Panoli 

Steel Strips Wheels limited, Dappar 

Vardaan Agro Tech Private Limited, Delhi 

Biocon India Limited, Bangalore 

Agrosurg Irradiators (India) Private Limited, 
Mumbai 

PicoPeta Simputers Pvt. limited, Bangalore 

e-logistics Private limited, Chennai 

Innovation Communications Systems ltd, 
Hyderabad 

Issar Pharmaceuticals Pvt. ltd., Hyderabad 

N·Logue Communications Frlvate Limited, 
Chennai 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

2003-04 

Ugar Sugar Works limited, Sangll 

Silgete Technologies Private Limited, Mumbai 

Coral Telecom Limited, Solan 

Ravindranath GE Medical Associate Private 
Limited, . Hyderabad 

Sofblue India Private Limited, New Delhi 

Gunjan Paints limited, Ahmedabad 

Shriram Energy Systems Limited, Hyderabad 

Ind-Swift Laboratories Limited, Chandigarh 

Gland Pharma Limited, Hyderabad 

Vinatl Organics limited, Mahad 

Rajratan Gustav WoH Limited, Indore 

Natural Remedies Private Limited, Bangalore 

Biological E Limited, Hyderabad 

Yashra] Biotechnology limited, Mumbal 

Ravindranath GE Medical Associates Private 
Limited, Hyderabad 

Powai Labs Technology Private limited, 
Mumbai 

Vishnu Fabrics Private Limited, Srivilliputtur 

18. Karishma Software Limited, Secunderabad 

19. 

20. 

21. 

22. 

MIC Electronics limited, Hyderabad 

Strides Acorlab Limited, Bangalore 

Dorven Agro-Eco-Slo Ventures Private Limited, 
Chennai 

Strand Genomics Private Limited, Sangalore 

(c) The Board may provide financial Msistance 
in the form of Loan, Equity or Grant. While the loan assistance 
is limited to 50% of the total project cost, equity participation 
is Hmited to 25% of the total project coet. The Board may 
also provide grants to R & 0 Institutions/Industrial Concerns. 

The loan assistance provided by TOB carries 5 percent 
simple rate of interest per annum. The repayment of loan 
together with interest thereon is commenced one year after 
the project Is completed. The loan amount and interest is 
recoverable in five years. The terms and conditions generally 
include providing coliateral guarantees, hypothecation and! 
or mortgage of &ssets, monitoring, inspection etc. 

SHRI ALE MAO CHURCHILL: I want 10 know from the 
hon. Minister whether the companies which have already 
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received these gran .. are repeating the request for the same 
grants again. 

MR. SPEAKER: Hon. Member, would you repeat the 
question? 

SHRI ALE MAO CHURCHILL: I want to know from the 
concerned Minister as to whether the companies which have 
received these grants are repeating the requests for the 
disbursement of the same grants. 

SHRI KAPIL SISAL: No, not to my knowledge. 

MR. SPEAKER: Second supplementary. 

SHRI ALEMAO CHURCHILL: Is the Ministry keeping 
track of the disbursements to the companies In regard to the 
correct utHisation of the funds ? 

SHRI KAPIL SISAL: Yes, the Ministry Is keeping very 
close track of the correct utilisation of the funds. 

MR. SPEAKER: Mr. Minister, thank you for your brevity. 

{Translation] 

Production In SSI Sector 

+ 
*3. SHRI PARAS NATH YADAV : 

PROF. MAHADEORAO SHIWANKAR 

Will the Minister of SMALL SCALE 
INDUSTRIES be pleased to state: 

(a) whether the Government proposes to chelk 
out any scheme to protect small Industries in the present 
period of liberalization; 

(b) If 80, the details thereof; 

(c) the amount 01 oontribution In absolute tenne 
as well as In percentage of these industries in the total 
production and export in the year 2002-03, 2003-04; 

(d) whether production and export from these 
industries have decreased; 

(e) if so, the reasons therefore; 

(f) whether the Government is considering giving 
any special packages and to provide loans on lower rate of 
interest; and 

(g) If 80, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTREIS (SHRI 
MAHAVIR PRASAD) (a> to (g) A statement Is placed on the 
Table of the House. 

Statement 

(a) and (b) The Government has put In place several 
measures to help· Small Scale Industries (SSls) become 
globally competitive in the wake of liberalisation. These 
include speciaJ focus on areas such as technology 
upgradation, infrastructure assistance through cluster 
development approach, timely availability of credit, adoption 
of modem management practices, use of electronic infra-
structure and other information technology (IT) applications 
to help the SSls face the emerging challenges of liberalization. 
Besides, protection to the SSls Is available in the form of 
raising customs duties upto the bounds levels, imposing 
antidumping duties, taking safeguard measures in case of 
surge in Imports etc. 

(c) The SSI production at current prices during 
2002-03 and 2003-04 Is estimated at Rs. 3,11,933 crore and 
Rs. 3,57,733 erore respectively. As per the latest data 
available for 2002-03, the production In the SSI sector 
accounted for 39.5 per cent of the country's total industrial 
production during 2002-03, while the exports worth Rs. 
86,013 by this sector during that year accounted for 34 per 
cent of the national exports. For the purpose of comparison 
(on account of non-availability of the corresponding figures 
for 2003-04), the following details for 2oot-02 are fl;lrnished 
(i) SSI production of Rs. 2J2,270 crore constituted 39.6 per 
cent of the total Industrial production and (ii) SSI exports of 
Rs. 71,244 crore accounted for 34.3 per cent of the national 
exports. 

(d) The quantum of production and exports by the 
SSi sector has not decreased. 

(e) Does not arise. 

(f) and (g) The Government is In the process of 
formulating a major promotional package for the small scale 
sector. To provide loans at lower rate of interest to the SSIs, 
the Government has set up Small and Medium Enterprises 
(SME) Fund of Rs. 10,000 crore under the Small Industries 
Development Bank of India (SIDBI). Under this Fund, which 
has become operational with effect from 1st April, 2004 loans 
are being made available to the SSls at a rate of Interest 2 
per cent below the prevailing Prime Lending Rates (PLR) of 
the SIDBI. Further, the Indian Banks' Association (IBA) has 
advised all its member banks to adopt an interest rate band 
of 2 per cent above and below their respective PLRs lor loans 
extended to the SSls. 

SHRI PARAS NATH YADAV : Mr. Speaker, Sir, this 
question relates to the challenge and danger faced by the 
medium and small industries in the country due to the 
llberaliaatlon policy. As atated by hon'ble Minister in hi. reply 
that the Government is In the process of formulating a '. I 

promotional package for small and medium industries; I would 
like to know from hon'ble Minister about the details of action 
being taken and aIao tltl when the process for providing 
package would continue. 
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(English] 

MR. SPEAKER: This is one supplementary. 

Yes. The Minister. 

{Trans/arion} 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, looking 
at the situation developed due to the liberalisatlon policy, 
our Government propose to take different steps to save the 
small and medium industries. The most important measure 
our Government is going to take in this context is to Introduce 
a bill to make the National Common Minimum Programme 
successful in regard to small and medium Industrie •. It will 
contain all specificationa of how to protect these .mall and 
medium industries. The second thing Is that this department 
does not give any package with regard to llberalisation rather 
our Ministry provides such assistance to individual units 
'which could improve their competitiveness. Instead of 
providing a package our Ministry helps any small and medium 
industrial units by keeping in mind all these points set up 
somewhere to any state. We do not give any packages in 
this connection. 

SHRI PARAS NATH YADAV: Mr. Speaker, Sir, I only 
wanted to know the action taken by the Government so that 
there should not be any danger to small and medium 
industries due to the liberalisation policy and that for how 
long this process will continue. He said, they do not give 
package instead, they help the individual industries. I would 
like to know how many small and medium Industries have 
been provided assistance 60 far by them. " he has any such 
list. he should present it in the House. 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, If hon'ble 
member had given a ootice earlier than I would have surely 
given the list of places in different states where help has 
been provided. 

... (Interruptions) 

SHRI PARAS NATH YADAV : Hon'ble Minister is a 
Senior Minister, please see, what reply, he has given 

SHRI MAHAVIR PRASAD: I will send you the details. 

[English] 

MR. SPEAKER: Let us hear the hon. Member. 

... (Interruptions) 

MR. SPEAKER : Let us hear the answer of the hon. 
Minister. Why this running commentary? 

... (Interruptions) 

MR. SPEAKER: Hon. Member, this Is not a matt.r 
between you two. You may give a notice for Han-an-Hour 
discussion on this. 

Prof. Mahadeorao Shiwankar· not present. 

SHRI SANTASRI CHATTERJEE: Mr. Speaker, Sir, 
while thanking the hon. Minister for taking some measures 
In keeping with the declared objectives of the National 
Common Minimum Programme, I would like to know from 
the hon. Minister whether he is aware of the fact that in most 
cases, due to non-cooperation of the banks in releasing loans 
to the small and medium entrepreneurs, the industry is 
suffering quite a great deal. What steps is the hon. Minister 
contemplating to see the hurdles in releasing loans to these 
entrepreneurs are removed? 

{Translation} 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, it is in my 
knowledge that we do not get the kind of help expected from 
banks for small and medium industries. A committee has 
been set up in this regard under the Chairmanship of Lt. 
Governor of Reserve Bank of India which includes the 
Secretary of our Ministry as well as the banking secretary as 
its members. If any such case comes, we get it investigated 
by the Committee. If the hon'ble Member has any such matter, 
he may write It to me. we will get it investigated. 

[English] 

SHRI KHARABELA SWAIN: Sir, generally 21 days are· 
allowed tor giving notices for Questions. But this time only 
ten days were given. It is very surprising to note that such a 
short time was allowed for giving notices tor Question. 

MR. SPEAKER: Please ask your question. 

SHRI KHARABELA SWAIN: Sir, during the time of the 
previous NDA Government, the then Ministers for Small Scale 
Industries had written a letter to all the MPs asking them to 
identify five sick industries for their revival and also to 
recommend five more new small scale industries in their Lok 
Sabha Constituencies. The then Minister for Small Scale 
Industries wanted to extend all possible help to these 
industries from the Government. I would like to know whether 
the present Government would perSist with the same policy 
or not. If so, what sort of help does the Govemment wishes 
to extend to these industries in this regard? 

{Ttanslation] 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, as the 
hon. Member has told that then Hon. Minister had written a 
letters to the hon. Members. I will go through it . If it contains 
any such thing. I would certainly consider It. 

(English] 

SHRI KHARABELA SWAIN: Sir, the Government is • 
continuing process ... (Interruptions) 
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MR. SPEAKER: You can given a notice for Half-an-
Hour discussion on this lsaue. 

SHRI KHARABElA SWAIN : Str, you should protect 
us. Whenever we ask questiona ... (lntetTUptions) 

MR. SPEAKER: You give a notice for HaN-an-Hour 
discussion and we can have an Half Hour discussion on this. 

... (Interruptions) 

[Translation) 

SHRI RAMDAS ATHAWAlE: Mr. Speaker, Sir, crores 
of youth get employment in small scale industries. I would 
like to know from the hon. Minister as to how many scale 
industries have become dysfunctional between 1998 to 
2004? It is the responsibility of the Government to revive 
those small scale industries which are either sick or on the 
verge of closure. I would like to know from the Government 
as to what scheme has been formulated by the Government 
to develop small scale industries? I would also like to know 
the reasons for the closure of small scale units during the 6 
years tenure of NDA regime? 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, the 
information regarding number of sick units is prepared by 
Reserve Bank of India. My Ministry does not have information 
in this regard. This information is sent to our Ministry by 
Reserve Bank of India. I would give the Information about 
number of units it the han. Member asks this in writing. 

... (Interruptions) 

{English] 

MR. SPEAKER : Hon. Member, I have already said 
that this is an important matter. You may give a notice tor 
Half-an-Hour discussion on this. Your points have been 
appreciated. 

[Translation] 

CHAUDHARY lAl SINGH: Mr. Speaker, Sir, through 
you, I would like to state that hon. Minister had told that 
several industries are in competition already. A new Industry 
related to Railways has been set up in my constituency but 
it is not being provided recognition to create competition. I 
would Iit<eto know as to what protection is proposed to be 
given to the small scale industries. Several industries in my 
constituencies are facing lots of problems due to thts reason. 
One such industry is Chintapoomi industry. I would like to 
know as to what steps are proposed to be taken in this regard. 

{English] 

MR. SPEAKER : He wants a separate notice on this 
particular question. 

[TraM/alion} 

SHRI MAHAVIR PRASAD: I want the hon. Member to 
give a notice for asktng this question first, only then I would 
specifically deal with It. 

[English] 

MR. SPEAKER : I have answered for you. Shri 
Shriniwas Dadasaheb Patit. He Is not here . 

[Translation} 

SHRI SHAllENDRA KUMAR: Mr. Speaker, Sir, through 
you, I would like to know trom the hon. Minister that there 
are crores of people belonging te SC, ST and OBC in the 
country who are engaged In traditional occupations. These 
small scale industries are the source of employment for them. 
I would like to know whether the Government have formulated 
any scheme to save the small seal. industries in the present 
era of liberaliaation. 

{English] 

MR. SPEAKER : Order Please. It is a very important 
subject. 

[Translation] 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, our 
Government has started several ache mea for the amall scale 
industries that are succumbing due to the policy of Ilber-
lisation. We have taken severalateps specially for the welfare 
of the Scheduled Castes. Scheduled Tribes, Backward 
Classes and for minorities. The most important step that our 
Government have taken is the setting up of rupees ten 
thousand crore fund under SIDBI out of which 600 erore 
have been spent this year. There is a provision of providing 
credit at 2% less than the prevailing prime lending rate (PlR). 
Besides. our Ministry is also making publicity in order to 
create awareness about it. This way we want to provide 
assistance to the maximum number of industries, poor and 
dalits. I would urge upon ShallendraJi to forward any 
information In thiB regard to me. I am ready to provide my 
help to him. 

[English] 

MR. SPEAKER: Please co-operate. We have very IltUe 
time. Only two minutes are left for the Question Hour to be 
over. 

[Translation] 

SHRI 8HUVANESHWAR PRASAD MEHTA: Mr. 
Speaker, Sir, 10 far as ,mall scale induItries are concerned, 
they are constantly getting closed down. In Jharkhand a/one. 
twO thousand smaU eoale industriee have dosed down and 

'. 
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five thousand industries are sick. I would like to know from 
the hon. Minister as to whether the Government is ready to 
provide assistance to revive closed as well as sick industries. 
More than one and half lakh persons have been rendered 
jobless in Jharkhand alone during the last four years. 

MR. SPEAKER: You first ask the question. Ask what 
you want to know. 

SHRI BHUVANESHWAR PRASAD MEHTA: Through 
you. I would like to know whether the Minister is ready to 
provide assistance to the sick industries so that these 
industries may continue to function. 

SHRI MAHAVIR PRASAD: I would consider such 
proposal and as far as pOSSible, I am ready to provide 
assistance to such industries in Jharkhand. 

SHRI BHUVANESHWAR PRASAD MEHTA: Mr. 
Speaker, Sir, hon. Minister says that he would consider these 
proposals. However, I would like to know by when he would 
do so. He is the Minister in charge of small scale Industries. 
Why doesn't he keep the list of such industries with him. 

{English] 

SHRI TATHAGATA SATPATHY : Sir. I would like to 
know whether there is any proposal on the part of the 
Government to involve the lead bank Managers to survey 
the small and medium industries that are sick in backward 
States like Orissa, Assam, Bihar and others and take action 
involving all the banks. Does the Ministry has any such 
proposal? 

MR. SPEAKER: I am sure he will consider this point? 

{Trsnslation] 

SHRI MAHAVIR PRASAD: I would take care of his 
views and I would consider the suggestion of including the 
bank managers. 

WRITTEN ANSWERS TO QUESTIONS 

{English] 

Reorientation of Tenth Plan 

·4. SHRI RAYAPATI SAMBASIVA RAO : 

SHRI MADHUSUDAN MISTRY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission in its 
meeting held in September, 2004 hudeclded to reorient 
the ongoing Tenth Plan In accordance with the National 
Common Minimum Programme of the new Government; 

(b) If so, whether in the meeting a number of 
foreign experts were also called to help and assist the 
Planning Commission in reorienting the ongoing 10th Plan; 

(c) if so, the details thereof; 

(d) whether it Is also true that the Government has 
received any representations objecting the move to include 
foreign consultants in the consultative groups of the Planning 
Commission; and 

(e) if so, the steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI V.V. RAJASEKHARAN) : (8) A Meeting 
of the Planning Commission was held on 9th September 2004 
to consider, inter-alia, the Approach to the Mid Term Appraisal 
of Tenth Plan (2002-2007). The Approach to Mid Term 
Appraisal of the Tenth plan endorsed by the Planning 
Commission presented the issues, which the Mid Term 
Appraisal needs to address, and the Policy correctives and 
new initiatives required to be taken in critical areas in the 
context of the new priorities outlined in the National Common 
Minimum Programme. 

(b) No foreign consultants were invited for the 
meeting of the Planning Commission 

(c) Does not arise. 

(d) and (e) The Planning Commission had announced 
the formation of Consultative Groups for the limited purpose 
of obtaining views and perceptions regarding the 
effectiveness of Plan programmes and policies from non-
government observers in the process of the Mid-Term 
Appraisal of the Tenth Five Year Plan. These Groups included 
8 large number of acaaemics, represen-tatives of research 
institutes, well know NGOs, trade unions, industry 
aSSOCiations, and also some individuals working with the 
World Bank, and the Asian Development Bank in India. The 
Planning Commission subsequently received represen-
tations/communications against the Involvement of "Foreign 
Consultants· i.e. individuals associated with internalional 
financial institutions and also international consultancy firms 
in the Consultative Groups. These representations objected 
to the ineludion of such individuals in the Consultative 
Groups, but not their being consulted separately. The matter 
was received and It was decided to dissolve the consultative 
groups. 

{T rsnslation] 

Telephone Facllltle. In Rural Are •• 

·5. SHRI SURESH CHANDa: 

DR. COl. (RETD). DHANI RAM SHANDIL: 

WUI the'Minlster of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether after the Government has converted 
the department of telecommunications Into a COlpOration, 
difficulties are being faced in providing telephone facilities in 
rural areas particularly in inaccessible areas of the hill States; 

(b) whether in many such inaccesaible areas 
where the department of telecommunications has already 
approved their schemes for establishing Telephone 
Exchanges, the officials of the Corporation are giving 
instructions that Telephone Exchanges should not be set up 
there from where retrun is supported to be meagre; 

(c) If so, whether the targets fixed by the 
Government to provide telecommunication facilities to cent 
percent villages by the end of the year 2004 will be achieved; 
and 

(d) If not, the efforts being made by the 
Government to achieve the target? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) to (d) Since its formation on 1.10.2000, by way 
of corporation of the Department of Telecom. Service and 
the Department of Telecom Operations, Bharat Sanchar 
Nigam Limited (BSNL) has been providing telephone facilities 
in rural areas keeping in view availability/deployment of 
wireless technologies and based on techno-economic 
considerations. 

All cases where the establishment of telephone 
exchanges were already approved by Department of 
Telecommunications (DOT) have been completed. Some 
proposals for establishing new exchanges were not 
approved, after review, by BSNL during 2003-04 as they were 
not found conforming to the norms of techno-economic 
viability. 

There are as on date 66,822 villages without Village 
Public Telephones (VPTs) In the country, excluding villages 
which are depopulated, naxalite/insurgency Infested, having 
population of less than hundred persons and those lying in 
deep forest areas. The work of provisio" of VPTs in these 
remaining villages on Satellite media or otherwise have been 
awarded to BSNL by the office of Administrator Universal 
Service Obligation (USO) Fund. The work ia targeted to be 
completed within the three years i.e. by November, 2007. 

BSNL has finalisGd tender for Satellite based VPTs as 
weU as WLL equipment in order to cover all the villages. 
Advance Purchase Orders has been released by BSNl for 
supply of Satellite based village Public Telephone .. well as 
for WLL equipment in order to cover most of the villages in 
h!" states, with subsidy from USO Fund. 

(Engllah] 

Indo-Myanmar TI •• 

*6. SHRIIQBAl AHMED SARADGI : 

SHRI KIRIP CHALIHA : 

Wi/I the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) Whether the Myanmar Head of regime visited 
India in the month of October, 2004 and had discussions on 
economic ties and also addressed the security concerns; 

(b) if 80, whether the Myanmar authorities have 
agreed to look into India', concern and has assured full help 
and assIstance In meeting the situation ariSing in North 
Eastern States; 

(c) If '0, the details in this regard; and 

(d) the steps proposed to be taken by the both 
the Government to undertake joint action on various issues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The Govemment of India and the Government 
of Myanmar reiterated their firm determination to maintain 
peace, stability and tranquility along their borders. The 
Myanmar side reiterated that It would not allow insurgent 
activiti .. against India from Its soil. 

(d) The two governments inter-alia agreed to work 
together for (i) economic development of the India-Myanmar 
border region through cooperation in various infrastructure 
projects; (Ii) enhance the two-way-trade to US dollars one 
bUlion by 2008; and (iii) enhance people to people ties through 
educational and cultural contacts. 

rrransl.tlon} 

Merger of BSNL and MTNl 

*7. SHRI RATILAL KALiDAS VARMA: 

SHRI THAWAA CHAND GEHlOT : 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased 10 slate: 

(a) whether there ia any proposal to merge or" , 
synergiae BSNL and MTNL operations in the near future; 

(b) if 10, whether the modalities have been worked 
out in thi. regard; 
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(c) the extent to which the merger is likely to help 
in improving the efficiency of the two public undertakings in 
providing cost effective service to the public; and 

(d) the steps taken to safeguard the interests of 
workers in both the organisations? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) Yes, Sir. The Government Is examining dlHerent 
options for restructuring of MTNl and BSNl with the objective 
of bringing higher synergy in their operations. 

(b) The Government has appointed consultants to 
advice and assist in the restructuring task. In the first phase 
of assignment, the consullant shall submit a report on the 
most appropriate restructuring option to the Govemment. 

(c) and (d) After evaluation of the options with reference 
to all important issues such as the likely business synergies, 
transaction costs, concerns of shareholders, management 
and employees etc., final decision would ~ arrived at. The 
restructuring of both PSUs will strengthen their competitive 
positioning and enhance value for stakeholders. 

(English] 

1I1egal Routing of International Calli 

"S. SHRIMATI C.S. SUJATHA: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be pleased to state: 

(a) whether Bharat Sanchar Nigam Ltd. hal taken 
any measures to control illegal routing of Intematlonal cans 
through local lines: 

(b) If so, the details thereof; 

(c) the details of rev.nue 1011 during the last two 
years due to illegal routing of International cans through local 
lines. year·wise. category-wise; 

(d) the details of firm/company/lnfocom which 
indulged in the illegal routing during the last two years, year-
wise, cateogry-wise: 

(e) whether the Government has charged any firm, 
company and infocom in this regard; and 

(f) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIOHI 
MARAN): (a) and (b) Instructions have been Issued by BSNL 
to monitor illegal routing of intemational telecom traffic at 
various points in the network. Instructions issued from time-
to-time deal with password and routing management in 
exchanges, monitoring of traffic at the point of Interconnection 
(POI) with private operators, monitoring and transmission of 
calling line identification (CLI) in the network and POls etc. 
In the case of Illegal calls delivered at the POI with other 
private telecom operators, interconnect agreement have 
deterrent provisions like penal charging and disconnection 
of POls. 

(c) The year-wise details of notional revenue loss 
as calculated from the available call data records (CDRs) 
during the last two years due to illegal routing of international 
calls through local lines based on the cases detected so far 
is as given below. In some of the cases, the amount of 
notional revenue loss is yet to be ascertained based on CDR, 
availability and processing. 

2002-2003 

2003-2004 

11.43 Crores 

10.83 Crores 

(d) to (f) The details of flrmlcompanylinfocom detected, 
which indulged in the illegal routing during the year 2002-
03, 2003-04 and 2004 - till date Is enclosed as statements-I, 
II and III. The details of other service providers charged so 
far In this regard is enclosed as statement-IV. 

Statement·1 

Details of firm/companyllnfocom indulged in the illegal routing during the 
year 2002-03 

SI. Name of firml Company/lnfocom Intemational 
No. Connectivity Misused 

2 3 

1. Capital Online Pvt. Ltd. F·56 and 61, Mahesh Marg. C Scheme. Jalpur INTERNET 

2. Mls.Floatel Travels and Communications, Pvt. Ltd., Saltlake City, Kolkata INTERNET 

3. MIs 2/3 Garcha Road, Kolkata VSAT 

Date of 
Raid 

4 

01107102 

08104102 

28I08I02 
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2 3 4 

4. MIs. Cyber Network, 212C Ballygunge Place (E) 1st Aoor, Kolkata 19 VSAT 09111102 

5. Mr. Majid, 99/4 C, Karaya Road, Kolkata - 19 VSAT 09111102 

6. Mis. E-Commerce, 510, Commerce house Cunning Ham Road, VSAT 04107/02 
(Mis. Kroubt Export Pvt. Ltd.), Bangalore. 

7. MIs. HTM, 9th Hayes Road, Cross Richmond Town, Bangalore VSAT 30111102 

B. Mis Spider Net Communications, 2nd Floor. Mamla Building, Shastri Bagh, INTERNET 04106102 
near lMP display Centre, Sayogi Gan), Vadodra 

9. MIs. Shardha Enterprises Office at 409, Anana Milan Complex. Jeer Jain INTERNET 17107102 
Oeresa, Navrangpura, Ahmedabad 

10. MIs. Shah Nalin 5, 114, Anand Milan Complex., Navrangpura, Ahmedabad. INTERNET 17107102 

11. MI. Shri Patel Tushar Kantllal at shop No. 687, Upper level, RatmamanJ INTERNET 17107102 
Complex. Jodhpur X Rasta, Ahmedabad 

12. Sector 4, Shri Tarun Moham, Mis. North Western Mldg. En.rpMes. VSAT 16105102 
Vaishali, Gaziabad, UP (Mini ichool Bldg.) 

13. Mis Mendpara Infotech Pvt. Ltd, 905, Adarsh Nagar, Andheri (W), Mumbai INTERNET 03/05/02 

14. MIs. U.K. Impex, 210, 2nd Floor, Millennium Plaza, Saki Naka, Andheri, Mumbai INTERNET 18106102 

15. Mis. World Tek Services, 0 125, Ansa Industrial Estate, Saki Vihar Road, INTERNET 10107102 
Andheri (E), Mumbai 72 

16. Mis. Compusoft, 5, Chunawala Estate, MJOC, Marol, Mumbal INTERNET 281OBI02 

17. Mis. M B S Software Solutions, A-245, 1 st Floor Vashi P1aza, Sector 17, INTERNET 08110102 
Valshi, Navi Mumbai 

lB. Shri A Behram & Wasim Patel, Flat 701-B, Golden Valley Co-Op Hag. MHra VSAT 18110102 
Road (E), Thane 

19. 1101, 11th Floor,27 NRI Complex, S.awood, Nevi Mumbal INTERNET 30111102 

20. Mis. Access Network Private limited, Novelty PlaZa, Convnerclal VSAT 18106102 
Complex, Ferozpur Road, ludhiana 

21. Mis. Capital Communications, SCO-266, 'Sector 32, Chandlgarh. ISDN 19106/04 
(DID EPABX lines provided to Mia. COSCO Communicatlona) 

22. Mis. Global System & Solution Pvt. ltd. New No. 43, Josler INTERNET 09/05102 
Street, Nungambakkam, Chennai 

23. 1.K. Balakrishnana & others, 2nd Fir. A Block, Shri MugudanlShri Gopal Plllal, VSAT 17110102 

2nd Floor. Mallis Building, 262 Anna Salal, Channai ·600 002 

24. Shri Gopal Pillai. Thousands Lights Area, Chennal VSAT 17110/02 

25. Shri Gopal PillailMr. Herol Mr. Venkat, UNINET, 48113, 3rd Floor, Girl Road, VSAT 18110102 " 

" 
T. Nagar, Channai 

28. Shrl Gopal PlllailMs. Usha Raghavan, 72, Halls Road, Kllpauk, Chennal-600 010 ISON 21/10102 
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27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

SI. 
No. 

1. 

2. 
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2 3 

Shri Gopal Pillal, Cauvery Complex, Nungambakkam, Chennai ISDN 

Shri Gopal Pillal, No. 22, C V Koli Street, Valasaravakkam, Chennai ISDN 

Shri Gopal Pillai, JRG Exports, Annal Flats, Padikuppam Road, ISDN 
Thirumangalam. Chennai 

Shri Gopal Pillai, 345, 9th Floor, Fountain Plaza, Egmore. Chennai SOO 008 ISDN 

Mis. Maruti Telecom, Basement Shop No. 17, Gokul Arcade No.2, INTERNET 
Sardar Patel Road, Chennal & Mia. Trident Netcom Solutions Pvt. Ltd. 
Shop no. 4, 2nd Floor, Chennal. 

S.K. Sharma Business & Others, 10, Siri Fort Road, New Dethi & INTERNET 
8. Aravali Apartments. Alaknanda, Kalkap. New Delhi 

B.S. Wadhwa - I. C-4I3, Rohini Sector 11. New Deihl ISDN 

B.S. Wadhwa· II, A·104 3rd floor Main Bazar, Madhu Vihar, New Delhi ISDN 

M/s Net Connect India Ltd. S 0 Chambers -n, BCP. New Delhi INTERNET 

Mis. Hercules Networks Inc. A-3D, Kailash Colony, New Delhi VSAT 

Mis. World CallneVCleartel. F-S7, Green Park, New Delhi ISDN 

Mis Bala Web Service I A Shiva Kumar. pen, South Extension Part-II, ISDN 
New Delhi 

MIs. MIL India Software Solutions & MIs. Balali Intematlonal Traderal INTERNET 
3S. Barakhamba Road, New Deihl 

MI,. Gagan Green Forest, E-12, Greater Kailash Part-I. New Delhi INTERNET 

Mr. Anand Kaushik, C-124, East of Kallash. New Deihl ISDN 

MIs. V2 TechnolOgies and Mis. Innovative Cyber Solutions ISDN 
27130, Laxmi Ratan Industrial Complex NIT Faridabad, Haryana 

Gala No.2, ltit Floor, Veer Sawarkar Nagar. Near Shiv Prabha CHS. VSAT 
Asalfa Village, Mumbal-400 072 

MIs. N.B. intemational Trading. CA-106 0, DDA Flatl, Hari Nagar. New DeIhl VSAT 

MIs Indosoft. OP-58. Maurya Enclave. Pitampura, New DeIhl INTERNET 

MIs. Primus Network. 320 GF, Sant Nagar, Eaat of Kailash, New Delhi INTERNET 

Statement .. ' 

{)Mails of f/rrn/companyllnfocom Indulged In the HIegM routing during the 
YfMr 2003-04 

Name of flrmlCompanylinfocom Intemational 
Connectivity Misused 

2 3 

Mis. Parikh· Mis Primus Telecom, India Ltd •. INTERNET 

39 B BaItyga1Jnge Terrace, Kolkatta 'NTERNET 
LEASED LINE 
(ILL) 

4 

22110102 

22110102 

22110/02 

22110102 

18/11102 

06105/02 

27105102 

27/05102 

30/07/02 

02108/02 

12109102 

12109/02 

01110/02 

14/10/02 

11/12/02 

02102/03 

10101/03 

27/02103 

27/02103 

02I02I03 

Date of 
Raid 

4 

18107103 

01/08103 
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2 3 4 

3. MIs. RNB Digitronics Pvt. Ltd. Park Street, Kolkata, MIs. S.A. Incorporated ILL 12109/03 
(India) Ltd. Park Street, Kolkata & MIs. Olympus Books Pvt. Ltd. Bakul Bagan 
Row. Kolkatta 

4. MIs. Radix Inegrated Systems, Rustumbagh Road. Bangalore ILL 25/09/03 

5. MIs Tharang, No. - 41, 59th Cross, Rajajl Nagar, 5th Block, Bangalore ILL 14/10103 

6. H.No. 29, Vishwara Puram, NH-4, Nelamangala, Bangalore IPLC 02112103 

7. MIs. Global Telemarketing Services, No. 139/3, Oxford Towers, 415, Airport INTERNET 09/07/03 
Road, Kodehalli, Bangalore-8 

8. MIs. Jade Communications, No. 17315, Lakshmi Chambers, 8th F Main, INTERNET 18110/03 
3rd Block, Jayanagara, Bangalore 

9. K-Block, Ansal Fortune Arcade, Sector-18, NoIda, U.P. VSAT 02109103 

10. MIs. Manas Communications, 12/5615, Sui Katra, Agra VSAT 17/12103 

11. Room No. 19, Second Floor, rransval Terrace, Falkland Lane, Grant Road, INTERNET 29/04/03 
Mumbai 

12. MIs. Ciappi Telecommunications (I) Pvt. Ltd., Plot No.6, Precious Industries, Fake Prepaid 07/05103 
MIDC Cross Road, Andheri (E), Mumbai Card/INTERNET 

13. MIs. Pioneer infovision Technologies Pvt. Ltd., 302, Rizir Mansion, L.J. Road, INTERNET 22105/03 
Mahim. Mumbai 

14. MIs. IBS Computer Academy, Laxml Terrace, Plot No. 73, Ranade Road, INTERNET 17/04/03 
Dad,r (W), Mumbai-400 028 

15. Rakesh Kumar Sharma, SLF-18, Sector 90, Chandigarh INTERNET 14106103 

16. MIa. Sure Enterprises, SCO, No. 2419, lind Floor, Sector 22 C, IPLC 25/11/03 
Chandigarh 

17. MIs. GEE VEE Technologies, OLD, No. 9/1. NEW No. 1211, 18th Avenue, INTERNET 21/05/03 
80th Street, Aahok Nagar, Chennal-83 

18. Mr. Rajasekar of MIs. Touchtone Telemarketing and Internet ILL 05/09/03 
Services, Sowcarpet, Chennai-79 

19. MIs. Infosoft Communications, 0-1035, New Friends Colony, New Delhi INTERNET 07/04/03 

20. Premises of Dr. H.K. Srivastava, Owner of 23 DELs, 0-313522, INTERNET 11106/03 
Vasant Kunj, New Delhi 

21. House no. 33/42, Punjabi Bagh, New Deihl VSAT 02/09/03 

22. M/s. DataSoft Solution, 705, Green Wood Building, Hiranandani Complex. ILL (512 Kbpa fSlo3!o4 
Thane, Mumbai Obtained 24010 lines from MIs. Kansan Communications, MIs. RPG. Infotech 
Polarise Building, Hiranandani Complex, Thane, Mumbai Ltd., 24 DID Extn.s) '. 

23. Shri Ram Bhuwan, Opp. Abhyudaya Co-Op Bank, Baflna Nagar Off. ILL (512 Kbps 31/01/04 
Marve Road. Malad (W) Mumbai M/s PaeaN at along 

with 24 Organge 
Mobile Phones) 



43 Written Answers December 01, 2004 To Questions 44

2 3 4

24. Net-4 India Ltd., 210, Shah & Nahar Indl. Estate, dr. E' Moses Road,
Worli Naka, Worli, Mumbai-18

INTERNET 11.02.2004

25. Haren Narayan Khatri, Shop No. 5, Grd. Floor, Hari Bhawan Society
S.L. Road, Mulund (W), Mumbai-400080

Internet (Hotfoon) 06.03.2004

26. R. Bhanushali Flat 28, 5th Fir. Meerashyam CHS, Goshala Road,
Mulund (W) Mumbai 400080

Internet (Hotfoon) 06.03.2004

27. B-1, Mahavir Ashish, Goshala Road, Mulund (W), Mumbai-400080

28. 32 Geetanjali Mayuresh, Plot No. 109, Devi Dayal Road, Mulund (W),
Mumbai - 400080

Internet (Hotfoon) 06.03.2004

Internet (Hotfoon) 06.03.2004

29. 34 Om Mayuresh, Meetha Nagar Road, Mulund (East), Mumbai

30. M/s. Geneieve D'Souza, 37 Agnello Abobe, Carmel CHS, 15th John
Baptist Road, Bandra Mumbai

Internet (Hotfoon) 06.03.2004

Internet (Hotfoon) 06/03.2004

31. M/s Stellar Web Studio Pune IPLC 07.02.2004

32. M/s. Classic Communication, Sh Jaspreet Singh, N13, Shop No. 5 & 6,
South Extn,-1, New Delhi

IPLC 23.03.2004

33. W-111, Ilnd Floor, G.K.-I, New Delhi, Mr. Garry IPLC 23.03.2004

Statement-Ill

Details of firmlcompanylinfocom indulged in the illegal routing during the
year 2004 - Till date

2

International Date of
Connectivity Misused Raid

3 4

ILL 16.10.2004

INTERNET 16.06.2004
Leased line (ILL)

INTERNET 05.04.2004
(Hotfoon)

IPLC 02.07.2004

IPLC 02.07.2004

IPLC 07.08.2004

IPLC 19.08.2004

IPLC 19.08.2004

ILL 10.11.2004

INTERNET 07.04.2004

SI. Name of firmlCompany/infocom
No.

1. A D.6A, Devi Marg, Bani Park, Jaipur

2. M/s. Micro Software Solutions, Room No. 316, SDF Building, 2nd Floor,
Calcutta-700091

3. Shri S.S. Kadari, Building No. 151, R. No. 4142, Prabhat CHSL, New
Pant Nagar, Ghatkoper (E), Mumbai-75

4. Mr. Parminder Singh, Shop No. 209, IInd Floor, Lotus Tower, Jallunder

5. Mr. Jaspal Singh, Shop No. 406, IInd Floor, Palm Rose Building, World
Trade Centre, Jallunder

6.~r~ Naresh Kumar Gupta, Gaushade Market, Jallunder

7. sco 81-82, Sector 34, Chandigarh

8. sco 371-373, IIlrd Floor, Sector 34, Chandigarh

9. Flat No. 606, Mahavir Apartments, King Kothi Road, Hyderabad

10. Shri T. Sumithran, 6/334B, Palakkal Thazheveedu, St. Thomas School
~, Kallayam, Trivandrum

"..
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2 3 4 

11. Shrl V. Sivakumar, T.C. 391895, Pandurangalane, Slvanilayam, Chalai, INTEANET 
Trivandrum 

08.04.2004 

12. Mr. Naveen Grover, F-212 Mansarover Garden, New Delhi ILL from Dishnet 17.05.2004 

17.05.2004 13. Mr. Naveen Grover. MIs. ACE Poly Varicon Electronics. ILL from VSNL 
57, Flatted Factories, Jhandewalan, New Delhi. & ILL from 

Dishnet 

14. Mr. Naveen Grover, 321, Udyog Vihar, Phase-II, Gurgaon 

15. Mr. Naveen Grover, 62, ETPH, Sector 34, Gurgaon 

16. MIs. BSP Marketing, 119/2nd fir. Govind Purl 

17. MIs. Christian Academy, Nanak Pura, New Deihl 

18. Sagar Tent House, lind Floor, AWANA Building, 
A TT A Market, Sector 27, Noida U. P. 

19. Sanjeev Solankl, 0-49, Palam Village, New Delhi. 

20. lind Floor, Room No. 203, House No. 25/34, Anand Chambers, 
East Patel Nagar, New Delhi 

21. B-27, Aamprastha, Sahibabad, UP Ghazlabad 

22. Rishab Vlhar, LSC-2, Shop No. 103, New Deihl 

23. MIs. Aeliance Infocomm limited (AIL) 

PAl from BSNL 

ILL from Bharti 
& PAl from BSNL 

ILL from Aellance 
(MIs Gateway) 

IPLC from VSNL 

ILL from World 
Web Phone 

ILL from 
Prlmenet Global 

ILL from 
Spectranet 

ILL from 
MIs REACH 

ILL from MIs. 
Aeach 

Notice to MIs. AIL for 
imposing a penalty of 
As. 150 crores for violation 

17.05.2004 

17.05.2004 

05.08.2004 

08.09.2004 

18.09.2004 

07.10.2004 

26.10.2004 

10.11.2004 

10.11.2004 

of licence agreements iSlued 
on 24111/2004 by the 
Government. BSNL has Issued 
notices to MI •. RIL to pay 
Rs. 257 crores. MIs. AIL has 
approached the Delhi High 
Court and an Interim stay has 
been granted against 
diaconnection of p'oint of 
Interconnection. MIs. RIL 
has so far paid approximately 
AI. 100 crores against this 
demand. MTNL has made 
a claim of As. 341.'Z1 crores 
against MIs. RIL. Mis. AIL 
has paid approximately 
As. 67 crores to MTNL against 
the claim raised. 
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51. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

December 01, 2004 To Questions 48 

Statement·IV 

Details of Licensed Service provider flrmlcompanyllnfocom charged by the Govemment 

Name of f1rrnlcompanyllnfocom 

Spectranet 

Primenet Global 

Dishnet 

Primus 

Trakonline 

Vertac 

VSNL 

Reliance Infocomm Limited 

Wipro Ltd. 

SAB info Tach 

Trident Netcom Solution 

HFCL Infotel 

Shivam Datatec 

Sigma Online 

Manga Corp 

Capital Online 

Aural Health Million 

"9. SHRI CHANDRA SHUSHAN SINGH: 

SHRI MUNAWAR HASSAN: 

Charged/penalty raised by the Government 

2.34 Cr, Case filed by the party In TDSAT, Orders awaited 

0.23 Cr 

2.27 Cr, Case filed by the party in TDSAT, Orders awaited 

0.08 Cr , Case filed by the party in TDSAT, Orders awaited 

0.72 Cr, Case flied by the party In TDSAT, Orders awaited 

0.10 Cr , Case filed by the party in TDSAT, Orders awaited 

0.12 Cr, Case filed by the party in TDSAT, Orders awaited 

Notice to MIs. RIL fer imposing a penalty of Rs. 150 Crores for violation 
of license agreement Issued on 24th November 2004. SSNL has issued 
notices to MIs. RIL to pay Rs. 267 crores. MIs. RIL has approached the 
Deihl High Court and an interim stay has been granted against 
disconnection of Point of Interconnection. Mis. RIL has so far paid 
approximately Rs. 100 cropre. against this demand. MTNL has made 
a claim of Rs. 341.27 crores against Mis. RIL Mis. RIL has paid 
approximately Rs. 67 crores to MTNL against the claim raised. 

Case under progress, Party flied a case in High Court 

Case under progress 

Case under progress 

Case under progress 

Case processed and licence terminated 

Case processed and licence terminated 

Case processed and licence terminated 

Case processed and licence terminated 

(d) whether a Conference of Health Ministers of 
the States was held In the month of October in this regard; 

<e) 
thereof; 

if so, the main points dlsoussed and the results 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

<f) whether all the States have agreed to adopt 
this programme and have also created the requisite health 
Infrastructure; and 

<a) whether the Govemment has formulated any 
plan under Rural Health Minion to Improve the health care 
in the country; 

(b) if so, the details thereof; 

(c) the details of the funds earmarked/released 
for the purpose during the Tenth Flv4 Year Plan 80 far, State-
wise; 

(g) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Yes, Sir. Such a 
proposal is under the consideration of the Govemment. Under 
this, It Is proposed to launch a National Rural Healthcare 
Mission (NRHM) throughout the country to provide 
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comprehensive integrated healthcare services to the people, 
especially to the rural poor. The Mission proposes to initially 
focus on the 17 States, including 8 EAG States (U.P., M.P., 
Bihar, Rajasthan, Orissa, Jharkhand, Uttaranchal, 
Chhattisgarh), 8 North Eastern States (Assam, Arunachal 
Pradesh. Manipur, Mizoram, Meghalaya, Nagaland, Sikkim, 
Tripura) and Jammu and Kashmir. The Mission aims at 
systemic and structural reform for ensuring intra and 
intersectoral convergence; grater role of Panchayati Raj 
Institutions (PRls) for planning and supervising discharge of 
public health duties: strengthening public health 
infrastructure: Public-Private Partnership for health; and 
increaSing community ownership of the Health and Family 
Welfare Programme through a cadre of voluntary female 
Accredited Social Health Activists (ASHAs). 

(c) The Scheme is under formulation. No funds 
have been released so far under the Scheme. 

(d) and (e) A Constitution was organized by the Union 
Health Minister, on 2nd November 2004, with 22 States, of 
which 12 were represented at the level of Minister. The main 
.issues discussed related to the interventions proposed under 
the Mission, especially relating to a new cadre of voluntary 
female Accredited Social Health Activists (ASHAs) at village 
levels: strengthening of the Sub-centre, PHC and CHC: 
provision of flexible funds at Sub-centre level to address the 
unmet needs: supplies of additional generic drugs (both 
A YUSH and allopathic) for common ailments: steps for 
improving the availability of doctors in rural areas and 
operationalization of First Referral Units; merger of vertical 
Funds & Societies of the Departments of Health and Family 
Welfare at district and State levels; improved programme 
management capacities: establishment of State Rural 
Healthcare Mission (SRHM) under the Chairmanship 0' the 
Chief Minister; and creation of the District Health Develop-
ment Agency (DHDA) Elt district levels. There was agreement 
on the board strategies of the Mission. However, the States 
requested for greater flexibility to work out the details of 
specific interventions, within the overall policy guidelines. 

(f) and (g) All the 17 States have agreed, in principle, 
to adopt this programme. Creation of health infrastructure is 
not a pre-condition to the launch of the p,rogramme. 
Augmentation of infrastructure will be undertaJ(en once the 
programme is launched. 

Child Mortality Rate 

'10. SHRI B. MAHT AB : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether child mortality has increased because 
of diptheria and measles; 

(b) if so, the steps taken to bring down thein'ant 
mortality rate to zero level; 

(c) whether too much focus on the polio 
programme hal resuUed in the neglect of other vaccine 
preventable diseases in the country; 

(d) if not, the reasons for the non-decline of IMR; 
and 

(e) the steps taken to improve the health of the 
infants in the country? 

THE MINISTER OF HEAlTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : (a) There is no evidence 
that child mortality has increased because of diphtheria and 
measles. In fact child mortality has declined 'rom 26.3 in 1990 
to 20.4 In 1999 as per thelatelt report of Registrar Genera', 
India. 

(b) to (e) The in'ant mortality rate (IMR) has declined 
from 80 in 1990 to 63 in 2002 as per the latest report of 
Registrar General, India. The major causes of IMR are:-

(i) Pre-maturity 

(if) Pneumonia 

(iii) Respiratory infecton 

(iv) Congenital malformation 

(v) Anemia 

(vi) Diarrhea of new born 

(vii) Birth injury 

(viii) Tetanus Neo-natorum 

(ix) Diarrhea and gastroenteritis 

(x) Convulsions 

The additional steps taken for Polio eradictation have 
led to no neglect of other vaccine preventable disease 
interventions In the country. The infant mortality rate (IMR) 
has declined from 80 In 1990 to 63 in 2002 as per the latest 
report 0' Registrar General, India. 

The following Interventions are being implemented in 
order to reduce the infant mortality rate (IMR) in the country. 

Interventions under Maternal Health 

1. 

2. 

3. 

Essential obstetric care including antenatal check-up, 
safe delivery services and post natal care. 

Emergency obstetric care. 

Provision of contractual starr like Laboratory 
Technician, Public Health Nurses and additional 
Auxiliary Nurse Midwife (ANMs). 
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4. 

5. 

6. 

7. 

B. 

9. 

Hiring of Anesthetists and Safe Motherhood 
consultants for provision of emergency obstetric care 
and safe abortion services. etc. 

Provision of drugs and equipment at sub-centers. 
primary health centers community health centerslfirst 
referral units. 

A scheme for 24 hour delivery services at selected 
primary health centers and community health centers. 

Provision of funds for Referral transport for pregnant 
women belonging to indigent families, through 
Panchayats. 

Facilities and training for medical termination of 
pregnancies for safe abortions. 

Prevention, management and control of Reproductive 
Tract Infections (RTI)/Sexually Transmitted Infections 
(STI) 

10. Intensification of Information. Education and 
Communication (IEC) Programme for Matemal and 
Child Health through the mass media as also 
decentralized local specific activities at the grassroot 
level. 

11. Involvement of NGOs in awareness generation and 
service delivery where government services are not 
adequate. 

12. Training of medical/paramedical and other services 
providers. 

13. National Maternity Benefit Scheme 

14. Training of Dais 

15. RCH Camps in remote and underutilized Primary 
Health Centres particularly in EAG States. 

Intervention under Child Health 

1. 

2. 
3. 

4. 

Strengthening of routine immunisation with focus on 
Measles vaccination of children and Tetanus TOllied 
(TT) vaccination to pregnant women. 

Promotion of breast feeding 

Promotion of Oral re-dehydration therapy for control 
of diarrhoeal disease. 

New born care .includlng management of acute 
respiratory infections. 

Performance of Ports 

.". SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be ple~sed to state: 

(a) whether the Government tias reviewed the 
performance of the major ports in the country; 

(b) if so. the details thereof, port-wise during 
2002-03.2003.04 and 2004-05. till date; and 

(c) the steps being taken to improve the efficiency 
of the ports? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAAlU) : (a) and (b) The review 
of the performance of major ports in the country is continuous 
process. The port-wise cargo traffic handled during 2002-
03, 2003-04 and 2004-05 (April to October, 2004) is given 
below:· 

(In Million tonnes) 

Name of the Port 2002-03 2003·04 2004-05 
(April-October) 

Kolkata 35.80 41.05 23.78 

Paradip 23.90 25.31 16.92 

Visakhapatnam 46.01 47.74 27.68 

Ennore 8.49 9.28 5.49 

Chennal 33.69 36.71 23.95 

Tuticorin 13.29 13.68 9.19 

Cochin 13.00 13.57 8.26 

New Mangalore 21.43 26.67 18.59 

Mormugao 23.65 27.88 13.12 

Jawahartal Nehru 26.84 31.18 18.95 

Mumbai 26.80 29.96 19.91 

Kandla 40.63 41.52 23.75 

Total 313.53 344.55 209.59 

(c) Improvement in efficiency in Major Ports is an 
ongoing process. To increase efficiency of major ports. the 
following major steps have been taken from time to time In 
relation to major ports:-

(i) Construction and equipping of new berths! 
terminals; 

(Ii) Replacement of existing equipment with the 
state-of-art equipment on existing berths; 

(Iii) 

(iv) 

Labour training and improvement in manage-
ment practices for achieving higher efficiency 
output; 

Private sector involvement in the development 
and operation of port facilities to bring out 
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(v) 

(vi) 

additional investment and modem techniques 
for grealer efficiency; 

Computerisallon of port working and partial 
induction of Electronic Data Interchange; and 

Setting up of Vessel Traffic Management 
System. 

(Translation] 

*12. 

Us. of Indian Languag •• In 
Competitive Examination. 

SHRI GIRIDHARI YADAV: 

SHRI HARIKEWAL PRASAD: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has provided option 
to write answers in Indian languages in all competitive 
examinations for making recruitment to Its different services; 

(b) If so, the comprehensive list of all such services 
and languages: 

(c) whether the resolution to this effect passed by 
the Parliament on January 18, 1968 has been implemented 
in toto; 

(d) if not, the reasons therefor and the time by 
which the Govemment proposes to implement the same; and 

(e) the progress made so far in the direction for 
the implementation of the resolution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) : 
(a) The Official Language Resolution, 1968 passed by both 
the Houses of the Parliament, inter-alia resolved that aU the 
languages included in the Eighth Scheduled to the 
Constitution and English shall be permitted as alternative 
medium for the All India and higher Central Services 
Examinations, after ascertaining the views of the UPSC on 
the future scheme of the examinations, the procedural 
aspects and the timing. In pursuance of the Resolution, the 
option to write answers in any of the languages Included in 
the Eighth Schedulee to the Constitution of India has been 
extended only in the Civil Services (Main) Examination 
conducted by UPSC. 

(b) The services for which recruJtment is made 
through the Civil Services Examination conducted by UPSC 
are as follows:-

1. The Indian Administrative Service 

2. The Indian Foreign Service 

3. The Indian Police Service 

4. The Indian P & T Accounts and Finance Service, 
Group 'A' 

5. 

6. 

The Indian Audit and Accounts Service, Group 'A' 

The Indian Customs and Central Excise Service, 

7. 

8. 

Group 'A' 

The Indian Defence Accounts Service, Group 'A' 

The Indian Revenue Service, Group 'A' 

9. The Indian Ordnance Factories Service, Group 'A' 
(Asst. Works Manager-Non.Technical) 

10. The Indian Postal Service, Group 'A' 

11. The Indian Civil Accounts Service Group 'A' 

12. The Indian Railway Traffic Service, Group 'B' 

13. The Indian Railway Accounts Service, Group 'A' 

14. The Indian Railway Personnel Service, Group 'A' 

15. Post of Assistant Security Officer, Group 'A' In Railway 
Protection Force, Group 'A' 

16. The Indian Defence Estate Service, Group 'A' 

17. The Indian Information Service, Group 'A' 

18. The Indian Trade Service, Group 'A' 

19. Posts of Deputy SP in Police in CBI, Group 'A' 

20. The Delhi, Andaman and Nicobar Islands, 
Lakshadweep, Daman and Diu and Dadra and Nagar 
Havell Clvh Service, Group, 'B' 

21. The Delhi, Andaman and Nicobar Islands, 
Lakshadweep, Daman and Diu and Dadra and Nagar 
Haveli Police Service, Group 'B' 

22. The Armed Forces Headquarters Civil Service, Group 
'B' (Section Officer's Grade)., Group 'B' 

23. Pondlcherry Police Service, Group 'B' 

24. Pondicherry Civil Service, Group 'B' 

25. Railway Board Secretariat Service (Section OHicer's 
Grade) Group'S' 

26. Customs Appraisers (Group 'B') 

The languages included in the Eighth Schedule to the 
Constitution of India are as follows :-

1. Assamese 

2. Bengali 

I, 
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3. Gujarati 

4. Hindi 

5. Kannada 

6. Kashmiri 

7. Konkani 

S. Malayalam 

~. Manipuri 

10. Marathi 

11. Nepali 

12. Oriya 

13. Punjabi 

14. Sanskrit 

15. Sindhi 

16. Tamil 

17. Telugu 

18. Urdu 

19. Bodo 

20. Dogari 

21. Maithili 

22. Santhali 

(c) to (e) : The question of extension ot this facility to 
other examinations con~ucted by UPSC is under conside-
ration 01 the Government on the basis of the recommen-
dations made by Dr. Satish Chandra Committee. In view of 
the importance and sensitivity of the matter and divergent 
views on the subject, Government's endeavour is to evolve 
a consensus, before formulating a nationally acceptable 
policy, after holding wider consultation with State Govern-
ments and others concemed, efforts for which are continuing. 

[English] 

Violation of Vienna Convention Norm. 

*13. SHRIMATI KIRAN MAHESHWARI : 

SHRI K. S. RAO : 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether it has come to the notice of the Union 
Government that some loreign missions were violating norms 

of the Vienna Convention on diplomatic relations by not 
allowing the law of the land; 

(b) if so, the details of such missions; and 

(c) the action proposed to be taken by the Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) to (c) No case 
of violation 01 the Vienna Conventions since August 2003 
has come to the Ministry's attention. 

Ministry has,' however, come across 20 incidents of 
violations 01 the Vienna Conventions involving Embassy 
officials and their kin during the last three years upto July 
2003. 

Of these 20 cases, in 16 cases Pakistani diplomats/ 
officials were involved in .anti-India activities. Two cases were 
of Russian diplomats who were involved in rash and negligent 
driving which resulted in death 01 a person in each case. 
One case was of the son of Senegalese Ambassador who 
was involved in an altercation with an Indian driver of the 
Embassy which led to accidential death of the driver. The 
last case was of the Kenyan Defence Advisor and two other 
diplomats who were involved in illegal activities like storage 
and sale of duty free liquor in collaboration with some Indian 
nationals. 

In the case of Pakistani diplomats, they were declared 
persona non grata. In the rest of the cases, Ministry asked 
for waiver of immunity to prosecute the involved persons. 
The countries concerned, however, withdrew the diplomats. 

India is a signatory to the Vienna Convention. As per 
Article 31 of the Vienna Convention on Diplomatic Relations, 
a diplomat enjoys Immunity from criminal jurisdiction 01 the 
receiving State. Article 37 extends this immunity to the 
members of the family of the diplomat provided they are not 
nationals of the receiving State. According to Article 32, the 
immunity of the diplomat may be waived by the sending State. 
Our policy remains consistent with our international treaty 
obligations, International custom and practice. 

Length of Highway. 

*14. MAJ. GEN. (RETD.) B.C. KHANDURI : 

SHRI G. KARUNAKARA REDDY: 

Will the Minister of SHIPPING, ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Government had planned to 
connect North·South, East-West with 4 laned highways, 
under the NHDP in the country, State-wise; 
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(b) if so, the present status of National Highways 
length, stretch-wise completed, with dates of completion, 
length, stretch-wise under implementation, with dates of start 
and target dates of completion; and 

(c) the schedule for start and completion for the 
balance of lengths, corridor-wise? 

THE MINISTER OF SHIPPING. ROAO TRANSPORT 
AND HIGHWAYS (SHIIU T.S. BMLU) : (a> Yes. Sir. The 
State-wise length distribution of North-South and East-West 
Corridors is given in the enclosed statement -I. 

(b) The status of National Highways stretch-wise 
completed, with dates of completion under the North-South 
and East-West Corridors is given in the enclosed Statement 
- II. The status of National Highways stretCh-wise under 
Implementation. with dates of start and target dates of 
completion. under the North-South and East-West corridors 
is given In the enclosed Statement - III. 

(c) The works on the balance of lengths under the 
North-South and East-West corridors are scheduled to be 
awarded by June 2005 and the entire work Is targeted to be 
completed by December 2007. 

Statement-I 

State-wise length of National Highways under 
North South & East West COfridors 

SI. State 
No. 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. Gujarat 

8. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Kernataka 

10. Kerale 

11. Mad"'ya Pradesh 

All figures are in km. 

North South 
Corridor 

3 

763.00 

21.00 

183.00 

11.00 

448.00 

92.00 

168.00 

547.00 

East West 
Corridor 

4 

732.00 

511.00 

834.00 

110.00 

2 3 4 

12. Mahara.htra 278.00 

13. Punjab 270.00 

14. Rajasthan 30.00 

772.00 

202.00 

526.00 

16. Tamil Nadu 

16. Uttar Pradesh 647.00 

17. West Bengal 331.00 

Total 3783 3491 

Statement-II 

Completed Stretches in fully completed projects of North 
South & East WltSt Corrdlor 

Status as on 31st October. 2004 

SI.No. Strecthes NH Length Date of 

1 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

(Km) Completion 

2 3 4 5 

Bhogpur to Jalandhar 1 A 21.77 Oct-04 
(NS-161PB) 
km 28-km 4.23 

Sara! Chona to Morena 3 15.00 Aug-04 
(NS-2OIMP) 
km 70.00-km 85.00 

Angamali to AluV8 47 16.60 Jun-D4 
(NS-281KL) 
km 332.6 to km 316.70 

Guwahatl Bypass 37 10.50 Jun-04 
(EW-141AS) 
km 156.00 to km 146.00 

Jalandhar Bypass 
(NSl1) 
km 387.1 of NH-1. 
km 4.23 of NH - 1A 

Bangalore • Salem -
Madural (NS-27ITN) 
km 248.0 - km 259.6 

14.40 Jun-04 

7 8.40 Apr-04 

Dalkola-Islampur (EW/5) 31 23.00 Mar-04 
km 470 - km 477 

Guwahati Bypass (EWn) 37 8.00 Dec-03 
km 163.895 to km 156.00 

Palanpur-De8s8 14 22.70 Feb-03 
(EW·11/GJ) 
km 3S0.0D-km 372.70 
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2 3 4 5 2 3 4 5 

10. MP/Raj Border to Sarai 3 9.00 Jan-03 21. Six lanlng of Kamaspur 15.00 Nov-Ol 
Cholla (NS/6) to Haryana.Delhi 
km 61-km 70 Border (NSI2) 

11. ThondapallIto 7 12.50 Jan-03 
km 44.3 - km 29.3 

Farukhanagar (NSI9) 22. Avathi village to Nandi 7 7.00 Jul-ol 
km 22.3 - km 34.8 Hills cross & Six laning 

12. Salem Bypass (NSl12) 7 
of Devanhalli-Meenukunte 

8.40 Jan-03 (NSl10) km 524 - kin 527 & km 199.2 - km 207.6 km 535 - km 539 
13. Ribda to Condal Section 8B 17.00 Oct-D2 23. Abu Road Deesa 14 10.00 Apr-Ol (EW-l0/GJ) Section near Palanpur km 160 - km 143 (EW/l) 
14. 4 laning of Karur 7 9.36 Sep-02 km 340 - km 350 

Bypass including 24. Mania - Dholpur 3 10.00 Mar-Ol 
. additional bridge (NS/5) km 41 - km 51 across river Amarawati 

15. Construction of Karur 
25. Bowenpalli (Hyderabad 7 9.20 Apr-98 

7 0.84 Sep-02 city) to Shivarampalli 
AOB km 0.00 - km 9.200 

16. Lucknow Kanpur section 25 10.42 Aug-02 26. Nagpur - Chinchbhuvan 7 9.20 Apr-98 (EW/2) km 0.00 - km 9.200 
km 11.38· km 21.8 

Thopurghar Section 
27. Jalandhar - Ambala 160.70 Apr-Dl 17. km 372.7 - km 212 

(NS·14) 7 7.40 Apr-Q2 
km 156 - 163.4 28. Aajkot - Aibda 8B 15.00 Jul-02 

18. Kalkallu village to 7 17.00 Apr.02 
km 175·km 160 

Gundla Pochampali 29. Thrlssur - Koehl 47 17.00 Mar-99 
(NS/8) Section 
km 447· km 464 km 332.0 • km 349.0 

19. Chinchbguvan- 7 25.60 Mar-02 30. Ambala • Panlpat 116.00 Jul-Ol 
Butiborl·Borkhedi (NSn) km 212 - km 96 
km 9.2 - km 22.85 & 31. Bamnaborr·Rajkot 8B 31.00 Jul·02 
km 24.65·km 36.6 km 216· km 185 

20. Agra-RajlUp Border 3 16.00 Nov·01 Total length 674.00 
(NS/4) 
km 8· km 24 

Statement-III 

Details of North South & East West Contracts Under Implementation as on 31st October. 2004 

SI. Stretch State NH Length Date of Target date 
No. No. (km.) Start of completion 

2 3 4 5 6 7 

Ea.t - We.t Corridor 

1. Dalkola Islampur Sub Section 2 West Bengal 31 23.85 April 2000 March,2oo5 
(EW/6) 
km 500 to km 476.15 

2. Purnea·Gayakota (EW/4) Bihar 31 15.15 December, March,2005 
km 476.15 to km 470 & 1999 
km 419 to km 410 
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2 3 4 5 6 7 

3. Purnea-Gykota (EW-121BR) Bihar 31 28 September December. 
km 447 to km 419 2001 2005 

4. Lucknow Bypass (EW-15/UP) Uttar Pradesh 25.28 & 22.85 September June, 
Connecting NH-25 and NH-28 via 56 2001 2005 
NH-56 passing through Lucknow 
city 

5. Lucknow-Kanpur Section Uttar Pradesh 25 22.2 September March, 
(EW-81UP) 2001 2005 
km 21.80 to km 44.00 

6. Lucknow-Kanpur Section Uttar Pradesh 25 15.5 September March, 
(EW-9/UP) 2001 2005 
km 44 to km 59.5 

7. Lucknow- Kanpur Uttar Pradesh 25 16 December December, 
(EW/3) 2003 2005 
km 59.5 to km 75.5 

North-South Corridor 

8. Kunjwani to Vijaypur Jammu and Kashmir 1A 17.2 January August, 
(NS-15/J & K) 2002 2005 
km 97 to km 80 

9. Six laning of Panchi Gujran Haryana 21.7 August December, 
to Kamaspur (Sonepat) 2001 2005 
(NS-17/HR) km 66.00 to 
km 44.30 

10. Eight laning ot HaryanlDelhi Delhi 12.9 August December, 
Border to Mukaraba Chowk 2001 2005 
(NS-18/DL) 
km 29.3 to km 16.5 

11. Eight laning of Mukarba Chowk Deihl 1 8.5 November June, 
to Mall Road (Delhi) (NS3IDL) 2001 2005 
km 16.2 to km 8.2 

12. Raj/UP Border to Mania Uttar Pradesh 3 17 August December. 

(NS-1 9/UP/RJ) (7)lRajasthan (10) 2001 2004 
km 24 to km 41 

13. Morena·Rairu (Start of Gwallor Madhya Pradesh 3 18 Augult February. 

bypass) (NS-21IMP) 2001 2005 
km 85.00 to km 103.00 

14. Gundla pochampalli to Andhra Pradesh 7 23.1 September June, 

Bowenpalli Shivrampalli to 2001 2005 

Thondapalli (NS-231AP) 
km 484.00 to km 474.00 & 
km 9.20 to km 22.30 

15. Nandi Hills Cross to Devanhalll Kamataka 7 25 September June, 

& Six laning ot Meenukunte to 2001 2005 

Habbal (NS-241KN) 
km 539 to km 556 & km 527 to km 535 
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2 

16. Thumpipadi to Salem 
(NS·261TN) 
km 180 to km 199.20 

17. Silchar • Udarband 
km 309 to km 275.00 

3 

Tamil Nadu 

Assam 

4 5 

7 19.2 

54 34 

6 7 

September April, 
2001 2005 

Septem~r September 
2004 2007 

18. Srinagar Bypass (Road Portion) 
(NS/30) 

Jammu & Kashmir lA 17.8 November May, 

km 286 to km 303.8 

19. Kanyakumari. Panagudi (NS/32) 
km 203 to km 233.6 

Tamil Nadu 

Introduction of Dispute Resolution Mechanism 

*15. SHRIMATI MANORAMA MADHAVRAJ : Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has introduced any 
Dispute Resolution Mechanism to address complaints/ 
grievances from consumers of telecom services; 

(b) if so, the details thereof; 

(c) whether the Department of Telecom proposes 
to introduce and enforce a uniform billing fomrat devoid of 
technical jargon applicable to State owned and private 
telecom service providers; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) and (b) Yes: Sir. A well defined structured 
dispute resolution mechanism to address complaints/ 
grievances from consumers of Telecom services exist in 
Department of Telecom and state owned PSUs i.e. BSNL, 
MTNL. 

(i) Apart from compiaint booking on prescribed 
toll·free numbers the Public Grievance Cell 
headed by Joint Secretary level officer is 
functional in DOT, BSNL and MTNL. The PG 
Cell in Telecom circles is operational right from 
the Corporate Office to SSA level. 

(Ii) The telephone adalats, open house sessions 
are being held periodically at SSA level and 
circle level to redress the grievances and 
petitions. 

(iii) 

(iv) 

Apart from above, a consumer can approach 
Consumer Forum for settlement of a dispute. 

A group of consumers can also approach 
TDSA T (Telecom Dispute Settlement and 

(c) 

(d) 

7 

2003 

30.6 March 2004 

2006 

September, 
2006 

Appellate Tribunal) for a dispute resolution 
against the service provider. 

No, Sir. 

Does not arise in view of (c) above. 

Dilapidated Condition of National Highways 

*16. SHRI ANANDRAO VITHOBA ADSUL: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether India loses around Rs. 10,000 crore 
a year due to inadequate capacity and poor quality of roads 
as reported in the Times of India dated October 21, 2004; 

(b) if so, whether 50% of National Highways are 
in highly dilapidated condition; and 

(c) if so, the action taken/proposed to be taken by 
the Government to enhance the capacity utilisation and 
improve the quality of roads? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BAALU): (a) The newspaper 
report appears to be is based on a report of an Expert Group 
set up in 1996. It is not possible to quantify accurately the 
economic losses due to bad condition of the main roads. 

(b) No, Sir. The National Highways are being kept 
in traffice worthy condition within the available resources. 

(c) Several measures/programmes like National 
Highways Development Project (NHDP), Improvement of 
Riding Quality Programme (IRQP) and other developmental 
activities have been taken up for enhancement of the capacity 
and quality of the National Highways. 

Foreign Direct Inve.tment In Telecom Sector 

·17. SHRI JUAL ORAM : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 
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(a) the number of foreign direot fnvestment 
proposals approved by the Govemment In the ... ecom 
sector; 

(b) the total amount of investment Involved in 
these proposals; 

(c) the places where these Investments are 
proposed to be made, State-wise; and 

(d) the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) and (b) A total of 930 foreign direct investment 
proposals for the telecom sector for an amount of Rs, 
41369.11 crore have been approved upto September, 2004. 

(c) and (d) The details are given in the statement 
enclosed. 

Statement 

State· wise break-up for Foreign Direct Investment 
proposals in Telecom Sector approved by Government 

during August, 1991 to September, 2004 

51. Name of No. of Amount of 
No. the States Proposals FDI approved 

approved (Rs. in Crore) 

2 3 4 

1. Andhra Pradesh 15 12.34 

2. Bihar 02 2.38 

3. Gujarat 10 437.90 

4. Haryana 21 145.60 

5. Himachal Pradesh 05 810.83 

6. Karnataka 63 760.30 

7. Kerala 04 1.03 

8. Madhya Pradesh 03 0.32 

9. Maharashtra 134 1873.97 

10. Orissa 02 11.28 

11. Punjab 11 169.98 

12. Rajasthan 03 59.80 

13. Tamil Nadu 53 619.69 

14. Uttar Pradesh 10 46.71 

1 2 3 4 

16. We.t Bengal. 31 562.04 

16. Uttaranchal 01 73.50 

17. Chandigarh 05 64.55 

18. Delhi 208 15757.79 

19. Goa 08 55.20 

20. Pondicherry 03 0.49 

21. State not indicated 338 19903.42 

Total 930 41369.11 

Ollcontlnulng u .. of Painkiller Rof.coxlb 

SHRIMATI MINATI SEN: 

SHRIC.K.CHANDRAPPAN: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be plea.ed to state: 

(a) whether serious steps have not been 
undertaken by the Government to diacontinue the us. of the 
popular painkiller 'ROFECOXIB' even aHer scientists have 
raised questions about Its safety; 

(b) if so, the reasons therefore; 

(c) whether the authoritative medical journai 
"LANCET" In its latest issue has revealed the slde-effecta of 
using the said drug; 

(d) If 80, the details thereof; 

(e) whether the said drug has already been 
withdrawn from aeveral foreign markets; 

(f) if so, the names of such countries; and 

(g) the measures proposed to be taken by the 
Government to withdraw this drug from the Indian markets 
urgently? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : (a) to (g) As soon .s the 
report about voluntary withdrawal of Rofecoxib by the 
innovator firm MIs. Merck, USA became known on 30th 
September, 2004, immeCliate measures were initiated to 
review the safety profile of the drug In India where this dr4q 
Is being manufactured and marketed by a number of firms. I 

An emergency meeting of the National Pharma-
covigllance Advisory Committee was convened on 11th 
Odober, 2004, to consider the situation arising out of the 
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voluntary withdrawal of the said drug by the innovator firm 
Mis Merck, USA. After examining the available information 
including the article in the Journal 'LANCET', it was decided 
by the Committee to discontinue the use of Rofecoxib in the 
country. A press note to this effect was also issued on 12th 
October, 2004. The prohibition to manufacture and seH the 
drug across the country has to be done through Notification 
under Section 26A of the Drug. and Cosmetlcl Act. 1945. 
This Notification is being issued accordingly. 

There is no Information available about the withdrawal 
of the drug by the regulatory agency of any country prior to 

. its vOiuntary withdrawal by Mis Merck. USA. 

[Translation] 

Migration of DoctorllNur ••• 

·19. SHRI HARIBHAU RATHOD: 

SHRI RAJNARA YAN BUDHOLlYA : 

Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether the Government is considering to 
check the migration of doctors and nurses from the country; 

(b) if so, the reasons therefor; 

(c) the number of doctors who migrated from the 
country during the last three years; and 

- (d) the steps being taken by the Government to 
check the migration of doctors and nurees from the country? 

THE MINISTER OF HEALTH AND FAMilY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (d) As per information 
available with the Government, a total of 6,04,489 Allopathic 
doctors were registered with the Medical Council of India till 
March, 2003. Besides, there are around six lakhs Indian 
Systems of Medicine and Homoeopathic doctors registered 
with their respective Councils. The norm for availability 
of doctors to the population in the country has been 
recommended to be as 1 :2000 by the Bhore Committee. As 
per information with the Medical Council of India, the 
availability of Allopathic doctors is at pre.ent in the retio of 
1 : 1800. If the practitioners of I ndian Systems of medicine 
and Homoeopathy are also taken into account. the ratio of 
availability of doctors to the population improves further. 
Though there is no shortage in the aggregate number of 
doctors produced, there is a geographical and speciality-wise 
imbalance In the availability of doctors. 

Presently there are 229 medical colleges in the country 
with an annual admission capacity of 2&,682 MBBS students. 

Presently there are about 745 Diploma Nursing Schools 

and 254 BSc.(N) colleges functioning in the country. As per 
information available with the Govemment, about 40,000 
nurses qualify every year. 

As regards the number of doctors and nurses who 
migrated from the country during the last three years, no 
such data is maintained centrally. 

There is currently no proposal to check migration of 
doctors and nurses to foreign countries. 

[English] 

Performance of BSNL and MTNL 

*20. SHRI SURESH ANGADI : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the profits of MTNl and BSNl has 
fallen sharply during the last three years; 

(b) if so, the details of profits earned by these 
PSUs during the last three years. year-wise; 

(c) the reasons for the sharp fall in their profits; 
and 

(d) the steps taken by the Government,Jo ensure 
that these PSUs do not become sick? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) and (b) Sir, details of the profits earned by 
BSNl and MTNl during the last three years are as follows: 

Profit after Tax (PAT) (Figures in crore of Rs.) 

P.S.Us 2001-02 . 2002-03 2003-04 

B.S.N.L. 6312.17 1444.45 5976.52 

M.T.N.L. 1300.67 877.15 1150.48 

The profit after tax of MTNl and BSNl have risen in 
the year 2003-04 after the fall registered in the previous year. 

(c) The fall in profits during the year 2002-03 was 
primarily due to reduction in tariffs, surrender of landless, 
highly competitive environment and provisioning of higher 
level of expenditure for certain statutory items. 

(d) Despite highly competitive en~ronmant profits 
of both the PSUs i.e. MTNl and BSNl have shown upward 
trend. Both the PSUs are continuously making efforts for 
sustaining good performance, increase in their business, 
introduction of new services and add customer satisfaction. 



69 Written Answers Agrahayana 10, 1926 (Saka) To QUftBtions 70 

Landllne and Cellular Connection. 

1. SHRI P. MOHAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the total number of landline and Cellular 
connections both in rural and urban aras at the end of 2003 
and 2004; 

(b) whether any target has been fixed to increase 
the tete density; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Details of the land line and 
cellular cOMections are a. under :-

Year Land line + WLL Cellular (PSUs+Pvt.) Land line + Cellular Total 
(In lakhs) (In lakhs) (In lakhs) 

Urban Rural Urban 

March,03 305.23 114.07 126.87 

March,04 381.13 122.72 261.55 

(b) Yes, Sir. As per the NTP-1999, a tele-denslty 
target of 7% was fixed to be achieved by 2005 and 15% by 
2010. 

(c) BSNL has planned to provide 1 crore 
telephone connections in the year 2004-2005. This Includes 
7.5lakhs landlines, 22.5lakhs WLL connections and 70 lakhs 
Cellular Mobile connections & MTNL has fixed target of 5 
lakhs telephones. In addition, the Private Operator. are also 
providing telephones at an Increasing pace. As a result, the 
tele-density increased from 5.11% in March, 2003 to 7.02% 
in March, 2004, and thus the target fixed for 2005 has been 
achieved much in advance. 

HI-Tech Electronic Good. 

2. SHRI S. P. Y. REDDY: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has any plans to offer 
incentives to companies which undertake the manufacture 
01 Hi-tech electronic goods like cell phone, Motherboards 
etc. in order ~o save precious foreign exchange; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATiONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (c) Govemment has provided 
incentives to the manufacturers of ElectronicsllT goods 
including hi-tech electronic goods. The details of the 
incentives provided in the statement enclosed. 

Statement 

Steps taken by the Govemment to Promote 
the IT Hardware Sector 

1. National Common Minimum Programme (NCMP) of 
the Government emphasises on energizing and 

2. 

3. 

4. 

5. 

Rural 

0 

0 

(In lakhs) 

Urban Rural 

432.10 114.07 

642.68 122.72 

546.17 

765.40 

8ustalnlng the growth of manufacturing industry 
including IT Hardware. 

Approvals for all foreign direct Investment upto 100% 
In the Hardware manufacturing sector are under the 
automatic route. 

The Depreciation on Computers is allowed 0 60%. 

Peak rate of cU8tom8 duty continue. to be 20%. 
Customs duty on project imports with Inve8tment of 
at least Rs. 5 crore in plants and machinery Is 0 10%. 
CUllom. duty on Computers and Peripherals la .. 
10%. All Itorage devices, Integrated circuits, 
microprocessors, data display tubet.and deflection 
components of colour monitors are at 0%. Custom8 
duty on parts of computers and SMPS is fully 
exempted. Customs duty on Information Technology 
Agreement (ITA-1) bound items is as per commit-
ments. Customs Duty on specified raw materialsl 
inputs used for manufacture of electronic components 
or optical fibres/cables ia • 0%. Customs duty on 
specified capital goods used for manufacture of 
electronic goods is .. 0%. Specified infrastructure 
equipment for basic/cellular/lnternet, V-SAT, radio 
paging and public mobile radio trunked services and 
parts of luch equipment are exempted from basic 
customs duty. Customs duty exemption to mobile 
switching centrel presently available to cellular mobile 
telephone service providers has been extended to 
imports by universal accesl aervice providers. 
Customs duty on cellphone., parts of Set Top Box 
continues at 5°,,". Laptops brought as part of baggage 
are exempted from customs duty. 

Excise duty~n computers il .. 0%. Microprocessors, 
Hard Disc Drivers, Floppy Disc: Driv" and CD ROM 
Drives are exempted from excise duty. Pre-loaded 
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6. 

7. 

software on PCs, Audio CDs, Recorded VCDs and 
DVDs, Cellular Phones, Radio trunklng terminals, 
Portable receivers for calling, altering or paging; parts, 
components and accessories of mobile handsets 
including cellular phones, Set Top Box remain 
exempted from excise duty. 

Export Promotion Capital Goods scheme (EPCG) 
allows capital goods on payment of 5% customs duty. 
The Export Obligation under the scheme Is linked to 
the duty saved and is 8 times the duty saved on capital 
goods imported, to be fulfilled over a period of 8 years. 
Import of second hand capital goods and import of 
capital goods for pre-production and post-production 
facilities are permitted under the scheme. Import of 
spares is also permitted to facilitate upgradation of 
existing plant and machinery. 

Supplies of Information Technology Agreement (ITA-
1) items and notified zero duty teleCom/electronic 
items in the Domestic Tariff Area (DTA) by Electronics 
Hardware Technology Park (EHTP)lExport Oriented 
Unit (EOU) units are counted for the purpose of 
fulfilment of positive Net Foreign Exchange Earnings 
(NFE). 

8. SpeCial Economic Zones (SEZs) are being set up to 
enable hassle free manufacturing and trading for 
export purposes. Sales from Domestic Tariff Area 
(DTA) to SEZa are being treated as physical export. 
This entitles domestic suppliers to DrawbacklDEPB 
benefits, CST exemption and Service Tax exemption. 

9. 100% depreCiation is available to computers and 
computer peripherals over a period of 5 years for EOUI 
EHTP units. . 

10. Customs clearances are based on self assessment 
and selective examination. 

11. Second hand capital goods are freely importable. 

12. EOUlEHTP units have been exempted from Service 
Tax in proportion to their exported goods and 
services. 

13. EOU/EHTP units are eligible for Income Tax 
exemption on export profits, upto 2010, in terms of 
Sections 10A and 10B of the Income Tax Act. 

, 
14. Threshold limit for obtaining "Export House" status 

reduced to Rs. 5 erores from Rs. 15 crores for Small 
Scale Industry, tiny sector, cottage. sector, units 
located in North East States/Sikkim/J&K; exporters 
exporting to countries in Latin America/CIS/Sub 

. Sahara Africa and units having ISO 9000 (Series) 
status. The status holders are eligible for the 'oHowing 
special facilities: 

- 1 oook retention of foreign exchange in Exchange 
Eamers' Foreign Currency (EEFC) account; 

-Enhancement In normal repatriation period from 180 
days to 360 days. 

15. All Star Export Houses (including Status Holders) 
which have achieved a minimum export turnover in 
free foreign exchange of Rs. 10 crore in the previous 
licencing year are entitled for a duty credit based on 
incremental exports substantially higher than the 
general annual export target fixed. 

16. To encourage re-Iocation of industries to India, plant 
and machineries is permitted for import without a 
licence provided the depreciated value of such 
relocating plant exceeds Rs. 25 crore. 

17. To Induce more investment for Research and 
Development activities, a weighted deduction of 125% 
on the sums paid to any university, college or an 
institution or a Scientific research association for the 
purposes of scientific, social or statistical research is 
available. 

Link National Highway 

3. SHRI KAILASH MEGHWAL: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment of Rajasthan has sent 
six proposals to declare 'link National Highway' vide Its letter 
No. F (DS)/NH/CMSl59/2003/D 3260 dated March 19, 2004; 
and 

(b) if so, the time by when these proposals are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRJ 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) In February. 2004. the Ministry has declared 
7457 kms of State Roads including 988 kms In Rajasthan as 
National Highways. Due to paucity of funds, the Central 
Government is now not in a position to declare more State 
Roads as National Highways. 

Pending Assurances 

4. SHRI KAILASH BAITHA : Will the PRIME 
MINISTER be pleased to refer to the assurances given to 
usa Nos. 1241,237,2926,2140,2447,21,1951,475 and 
3844 dated 29.7.2003, 20.11.2002, 11.03.2003, 5.8.2003, 
4.12.2002,20.11.2002,21.7.2004,7.7.2004 and 8.4.2003 
respectively and state: 
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(a) whether the information has since been 
collected and if so, the details thereof and the action taken 
thereon; 

(b) whether the assurance given to USQ 3844 has 
been pending since 8.4.2003 despite giving reply to USQ 
No. 475 dated 7.7.2004 that the matter of selling of Gateway 
brand typing and duplicating paper Is under Investigation by 
the vigilance department of Kendriya Bhandar; 

(c) if 80, the reasons therefor; 

(d) whether the department has completed 
investigation and taken any action on the matter; and 

(e) if so, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (e) The information will be laid on the Table of the 
Sabha. 

By Pass on N.H. No, 3 

5. SHRI DUSHYANT SINGH: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to refer to Unstarred Question No. 4124 dated 25th 
August, 2004 and state: 

(a) whether any target date has been given to the 
consultant to submit the final detailed project report on the 
construction of By-Pass on National Highway No.3 at Dholpur 
in Rajasthan; 

(b) if so, the details thereof; 

(c) whether any progress has been made on the 
finalisation of the project report; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSORT AND HIGHWAYS (SHRI K. 
H. MUNIYAPPA) : (a) to (d) Yes, Sir. There has been a 
substantial progress in preparation of the Detailed Project 
Report. The consultant has given the target to submit the 
final Detailed Project Report by the February 2005. 

LowerIng Retirement Age 

6. SHRI BALASAHEB VIKHE PATIL : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government is considering to 
lower the retirement age of the Central Government 
employees; 

(b) if 80, the details thereof, and 

(c) by when the proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PEROSNNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No, Sir. No proposal to lower the retirement age of the 
Central Government employees is under consideration of the 
Government. 

(b) and (c) Do not arise, in view of reply to (a) above. 

Work. on Pune - Shlrwal Section 

7. SHRI SHRINIWAS DADASAHEB PATIL : Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be plea.ed to atate: 

(a) whether the Government i. aware that the 
works on Pune-Shlrwal section on National Highway No.4 
which is part of Prime Ministers Golden Quadriangle are 
standstill for a very long time in Mahara5thra; 

(b) If so, the details thereof; 

(c) the steps taken by the Government to speed 
up the works; 

(d) whether the subways on Satana - Kolhapur 
section on NH-4 are below the approach road levels thus 
causing water logging in rainy season; and 

(e) the levels of subways were deliberately sunken 
to reduce the earth work of the proposed highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROADS TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) The work on Pune Shirwal 
section is In progre ... The present status of the work is as 
follows: 

(i) Westerly Diversion (Bypass to Pune) • Already 
completed. 

(ii) Katraj Ghat realignment· 64% work completed. 

(iii) KatraJ - Sarole section in which Shirwali fails-
54% work completed. 

(c) NHAI is closely monitoring the progress of 
on - going projects. 

(d) and (e) No, Sir. 

Equipment. Lying unused In 
Government Hospital. 

8. SHRI ABDUL RASHID SHAHEEN : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 



75 Written Answers December 01, 2004 To Questions 76 

(a) whether many equipmentslinstruments are 
lying unused in the Central Government Hospital In Delhi; 

(b) if so, the details thereof, Hospital-wise for the 
last three years; and 

(c) the steps taken by the Government to make 
these medical equipments functional and the action taken 
against erring officers for such irregularities during the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) This information is being collected and 
will be laid on the Table of the Hou8e. 

BSNL Facility In West Bengal 

09. SHRI RANEN BARMAN: 

SHRI SUBRATA BOSE: 

SHRI JOACHIM BAXLA : 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleaaed to state: 

(a) whether the BSNL facility 18 available In all the 
districts of Balurghat, Basarat and Jalpaigurl of Welt Bengal; 

(b) if so, the detaiis thereof; 

(c) if no, the reasons therefor and the time by 
which all the districts of these areas are likely to be covered 
by BSNL facility; 

(d) the total number of SIM carde provided in these 
areas; 

(e) whether the Government i8 contemplating to 
enhance WLL facility in urban areas of these districts; and 

(I) if so, the time by which the said service is likely 
to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) All the districts of West Bengal including 
Balurghat (in Dakshin Dinajpur District), Barasat (in North 
24 Paragana District) and Jalpaiguri (in Jalpalgurl District) 
have been covered by BSNL's cellular mobile service. 

(c) Does not arise in view of (a and b) above. 

(d) Total number of SIM carq8 provided In these 
areas are as given below :-

Balurghat 15934 Nos. 

Jalpaiguri 17350 Nos. 

Barasat Barasat forms part of Calcutta 
Telecom District and total 
number of SIM cards provided 
in Calcutta Telecom District 
are 228264 Nos. 

(e) There are no immeidate plans to expand WLL 
facility in the Urban areas of the above mentioned Districts. 

(f) Does not arise in view of (e) above. 

Setting up of Atomic Power Units 

10. SHRI KULDEEP BISHNOI : Will the PRIME 
MINISTER be pleased to state: 

(a) whether Nuclear Power Corporation has 
decided to set up new atomic power units in the country; 

(b) if 80, names of the places identified for this 
purpose; and 

(c) the time by which the work on these new 
projects is likely to start? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) 
Nine new Atomic Power Units are presently at various stages 
of construction In the country. Eight of these are being 
constructed by the Nuclear Power Corporation of India Ltd. 
(NPCIL) while the Prototype Fast Breeder Reactor is being 
constructed by the Bharatiya Nabhlklya Vidyut Nigam Ltd. 
(BHAVINI). Further unis have been planned but no decision 
has been taken. 

(b) The nine projects are at Tarapur (2)(540 Mwe) 
in Maharashtra, Kaiga (2)(20 Mwe) in Karnataka, Rawatbhatta 
(2)(220 Mwe) in Rajasthan, Kudankulam 2)(1000 Mwe) in 
Tamil Nadu and Prototype Fast Breeder Reactor (1 )(500 
Mwe) In Kalpakkam, Tamil Nadu. 

(c) The work has commenced at all these projects. 

Jute Industry • 
11. SHRI HANNAN MOLLAH : Will the Minister of 

AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has received any 
letter from West Bengal Chief Minister regarding Jute 
Industry; 

(b) If so, the details thereof; 
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(c) whether the Govemment proposed to take any 
action for revival, development and diversification of Jute 
Industry; 

(d) if so, the details in this regard; 

(e) whether the Govemment Is contemplating a 
"National Jute Policy"; 

(f) If so, the details thereof; and 

(g) the time by when the said policy is likely to be 
announced? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINSITER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : <a) and (b) The Govemment has 
received three letters from the Chief Minister of West Bengal, 
the first dated 23.04.2004 addressed to the Prime Minister, 
the second dated 22.06.2004 addressed to the Union Minister 
of Textiles and the third dated 16.7.2004 addressed to the 
Union Minister of Finance, on various issues relating to the 
jute Industry: 

(i) 

(ii) 

(iii) 

It has been ordered to pack foodgrains and 
sugar to the extent of 100% and 90% 
respectively in jute bags during the jute year 
2004-05, ending on 30th June, 2005, under 
the Jute Packaging Materials (Compulsory Use 
in Packing Commodities) Act, 1987. 

There are several schemes to support and 
revive the jute industry, such as Jute 
Manufacturers Development CounCil (JMDC) 
incentive scheme for modernization of 
jute industry, External Market Assistance 
(EMA) scheme, National Centre for Jute 
Diversification (NCJD)'s schemes for Jute 
Service Centre, Raw Jute Material. Bank 
Scheme, Product Development and Market 
Support Schemes, Jute Entrepreneurs 
Aseiatance Scheme (JEAS), NGO Assistance 
Scheme, etc. The Ministry of Textiles has its 
flagship scheme of Technological Upgradation 
Fund Scheme (TUFS), which includes the jute 
industry. 

The Ministry of Textiles encourages diver-
sification and modernization of the jute industry 
through Research and Development (R & D) 
support to the Indian Jute Industries Research 
Association (IJIRA) and for capacity building 
and skill development through support to the 
Institute of Jute Technology (IJT). 

(c) to (0) The Government Is In the process of formu-
lating a comprehensive jute policy. In order to solicit 

viewpoints from aU concerned stakeholders and to have 
detailed discussion on the subject, a National Conference 
on jute was convened at Kolkata on 19th and 20th November, 
2004. Recommendations on the matter have been received. 
As policy formulation is a lengthy consultative process, it 
may not be appropriate to assign a time frame for announCing 
the jute policy at this stage. 

Road Tax In Mahara.htra 

12. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether there is any proposal to implement 
new road tax in Maharashtra; 

(b) if so, the details thereof; 

(c) the total amount of road tax deposited with the 
Union Government by the State of Maharashtra during the 
last three years; and 

(d) the total amount of road-tax likely to be 
received in year 2004·051 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : (a) and (b) Levy and collection of road 
tax falls under the purview of the State Government. 

(c) The State Government does not deposit any 
part of the road tax with Union Government and this Ministry 
does not compile information on road tax collected by various 
States. 

(d) Does not arise. 

Performance of Prtv.t. Sector 
In Postal Service. 

13. SHRtMATI KARUNA SHUKLA: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment is aware of the arrival 
of private sector in the field of courier, speed post and parcel 
services; 

(b) if so, the details thereof alongwith the quantum 
of growth registered in the above services by the Department 
of Posts during the last 3 years; 

(c) whether the private sector is performing better 
than the Government in the above .ervices; 

(d) if 80, the reaction of the Government thereto; 
and 

t· 
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(e) the steps taken by the Government to get a 
lead over private sector in this era of competition? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) The quantum of growth registered in premium 
products viz Speed Post. Express Parcel Post and Business 
Post offered by Department of Posts for mali services during 
the previous three years is given In the statement enclosed. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

(e) Number of value additions, like free pick up 
facility, door to door delivery, internet based track and trace, 
volume based discount and credit facility have been provided 
for the premium mail products. Number of booking counters 
and offices with late hours of booking has been increased. 
Further, special attention is paid to the marketing and 
promotion of premium products. 

Stlltement 

Quantum of Revenue Eamed during the last three 
yeats from premium products of Mall Segment. 

(Rupees In crores) 

Name of the product 2001-02 2002-03 2003-04 

Speed Post 196.53 243.0 I 298.35 

Business Post 170.29 276.86 365.11 

Express Post 19.31 26.09 

Short AgellExce •• of Item. In 
Kendrlya Shander 

31.45 

14. SHRI VIJOY KRISHNA: Will the PRIME 
MINISTER be pleased to refer to the anawer given to 
Unstarred Question No. 3683 dated December 12. 2001 
regarding shortage/excess of items in Kendriya Bhandar and 
state: 

(a) whether the system has been reviewed to 
ascertain If any corrective action is required to be taken; and 

(b) 
thereon? 

if so, the details thereof and the action taken 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVA~CES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENT AFFAIRS (SHRI SURESH PACHAURI): (a) 
Yes, Sir. 

(b) Revised instructions have been issued for 
maintenance of Stock Register and accounting of excess/ 
ahortages. 

Accident. on NH·2 

15. SHRI SUNIL KHAN : Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether accidents are taking place specially 
at Bhlrlngee More, Gandhi More, DVC More and Munchipara 
of Durgapur on NH-2; 

(b) if so, whether the previous government gave 
the commitment to construct four road over bridge at the 
time of opening of NH-2 at Durgapur; 

(c) If 80, the present status of the proposal; and 

(d) the time by when the work is likely to be 
completed and the repairing work on the roads are to be 
carried out thereby making proper utilisation of the funds? 

TI-iE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRi 
K. H. MUNIYAPPA) : (a) Yes, Sir. There have been reports 
of accidents at Bhiringee More, Gandhi More, DVC More 
and Munchipara of Durgapur on NH-2. 

(b) to (d) No, Sir. Government has not given any 
commitment to construct four road over bridges. 
However, the highway is being maintained in traffic worthy 
condition. 

Re.ervatlon Policy 

16. SHRILALMANIPRASAD: 

SHRI MOHAN JENA : 

Will the PRIME MINISTER be pleased to state: 

(a) the details of representations/requests 
received from 1.7.2003 to date from • All India Association 
for SC/ST and Physically Handicapped Peoples Upliftment" 
on reservation and to Include reservation Issue in Common 
Minimum Programme of Govemment; 

(b) 
above; 

whether any action has been taken on (a) 

(c) if so, the details of action taken and the reply 
given to Association; 

(d) if not, the reasons thereof; and 

(e) by when the action will be taken to sort out 
the issues? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) Representation have been received from the 'AU India 
Association for SCiST and Physically Handicapped Peoples 
Upliftment' regarding implementation of reservation policy, 
filling up of vacancies reserved for the Scheduled Castes 
and Scheduled Tribes, enactment of law on reservation as 
stipulated in the National Common Minimum Programme. 

(b) and (c) Special Recruitment Drive has been 
launched to fill up vacancies reserved for the Scheduled 
Castes and the Scheduled Tribes in direct Recruitment quota 
as well as promotion quota. A Bill on Reservation in services 
is also under preparation. 

soon. 

(d) 

(e) 

Does not arise. 

Action as at (b) and (c) shall be completed 

Reduction In Tariff of BSNL 

17. SHRI PARSURAM MAJHI : Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNO· 
LOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam limited 
(BSNL) has reduced its tariffs from fixed line subscribers; 

(b) if so, the number of phases In which the tariffs 
have been reduced this year; 

(c) the reasons for reducing the tariff in phases; 

(d) the total tariff reduced in each phase; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AMHAD) : (a) Yes, Sir. 

(b) The main tariff reduction has been effected in 
three phases. 

(c) Pha .. -I 

Reduction has been made mainly on account 
of competition and new IUC. The reduction is 
ISO rate is mainly on account of termination 
charge. effected by foreign carriers. 

Phs •• -II 

Based on competition in the market 

Phs .. • III 

Reduction In termination charges. 

(d) and (e) DetaUs are given in the Statement enclosed. 

Statement 

Reduction of Tariff of Fixed Line during year 2004 

(Amount in RupeeslMinute) 

Item Old Rate Revised Rate 0% of reduction 

Peak O/Peak Peak OlPeak Peak O/Peak 

2 3 4 5 6 7 

Phase I (Effectlv. from 10-04-2004) 

ISO Tariff 

USA 24.00 21.18 7.20 7.20 70% 66% 

Canada 24.00 21.18 7.20 7.20 70% 66% 

UK 24.00 21.18 7.20 7.20 70% 66% 

Europe (other than UK) 24.00 21.18 9.60 9.80 60% 54.67% 

Singapore, Thailand, Malaysia, 21.18 18.00 9.60 9.60 54.67% 46.66% 
Indonesia a.nd Hong Kong 

SSRC & other neighbouring 21.18 18.00 18.00 18.00 15% NIL 

Rest of the World 24.00 21.18 18.00 18.00 25% 15% 
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STOTarlff 

Inter Circle 

>200-500 Kms 

>500 Kms 

Phase II (Effective from 10-09-2004) 

Intra Circle 

>100 

Inter Circle 

>200-500 Kms 

>500 Kms 

Phase III (Effective from 21-10-2004) 

ISO Tariff 

2 

4.80 

4.80 

1.80 

3.60 

3.60 

Sri Lanka 18.00 

• Per minute rates are based on As. 1.20 per pulse . 

• Abow tariff is applicable for Basic to Basic. 

Infertility Clinics 

3 

2.40 

4.80 

1.80 

2.40 

3.60 

18.00 

18. SHRI AVINASH RAI KHANNA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether "infertility clinics" are working In India; 

(b) if so, whether some guidelines have been laid 
down to run such clinics by the Centre; 

(c) if so, the details thereof; 

(d) whether any case ~as been reported for 
violation of the guidelines; 

(e) if so, the details thereof and the action takenl 
proposed to be taken in this regard; 

(f) whether the Government Is planning to enact 
any law in this regard; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) Yes, Sir. 

(b) and (c) The Indian Council of Medical Research in 
collaboration with National Academy of Medical Sciences, 
has drafted "National Guidelines for Accreditation, 
Supervision and Regulation of ART plinics in India" which 
are presently under e)(aminatlon in the Ministry of Health 
and Family Welfare. 

4 

3.60 

3.60 

1.20 

2.40 

2.40 

12.00 

5 

2.40 

3.60 

1.20 

2.40 

2.40 

12.00 

6 

25% 

25% 

7 

Nil 

25% 

33.33% 33.33% 

33.33% Nil 

33.33% J3.33% 

33.33% 33.33% 

(d) and (e) Do not arise. 

(f) 

(g) 

No, Sir. 

Does not arise, 

Functioning of Rural Tete,hone 

19. SHRI ANANTA NAYAK : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether mOlt of the rural telephones in 
Keonjhar district in Orissa are frequently remaining out of 
order; 

(b) if so, the reasons for the same; and 

(c) the steps proposed to be taken for the smooth 
functioning of these rural telephones? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) and (b) No, Sir. Rural tele-
phones in Keonjhar District in Orissa are mostly working 
satisfactorily, However, sometimes WLL (Wireless in Local 
Loop) telephones Ire affected due to a poor electric supply 
conditions in villages. 

(c) Following steps are being taken for further 
improvement of functioning of rural telephones :-
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(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

Conversion of S8M (Single Base Module) 
exchanges into RSUs (Remote Switching 
Units). 

Conversion of C·DOT 256 Port exchanges in 
to AN·RAXs (Access Network·Rural Automatic 
Exchanges). 

Centralized fault booking at SDCC (Short 
Distance Charging Centre). through IVRS 
(Interactive Voice Response System). 

Provision of maintenance free battery sets. 

All exchanges having digital reliable media. 

Provision of Engine Alternators in the 
exchanges. 

Stop Supplying of Injection InsuUn 

20. SHRI BALESHWAR YADAV : Will the Milllister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has taken a decision 
to stop supplying injections Insulin available in ·penfill" to 
CGHS beneficiaries; 

(b) if so, the reasons thereof; 

(c) whether the above supply has been restored 
to the existing Members of Parliament through Medical 
Centre, Parliament House Annexe; 

(d) 

(e) 

if so, the reasons thereof; 

whether the Government has received 
representations from ex·MPs and Juvinile diabetic patients 
to exempt them from the purview of its decision; 

(I) if so, whether the government has considered 
their request; 

(g) if so, the details thereof: and 

(h) if not, by when the government would take 
decision in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) Yes, Sir, this decision was taken 
because of high cost involved in purchase of Injection Penfill 
insulin in comparison to conventional Human Insulin Vials. 

(c) Yes, Sir. 

(d) It is an interim measure till a final decision is 
arrived at. 

(e) Yes, Sir. 

(f) to (h) An Experts Committee had deliberated on this 
issue and the recommendations of the Experts are being 
examined. 

Progress of NHAI In West Bengal 

21. SHRI HITEN BARMAN : Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the progress made so far In the work of NHAI 
In North Bengal of West Bengal; 

(b) whether the Government Is facing any difficulty 
on the NHAI project in North Bengal: 

(c) if so, the details thereof; 

(d) whether the Government has got clearance 
from the Ministry of Environment and Foresls for NHAI in 
North Bengal: 

(e) 

(f) 
regard? 

if not, the reasons therefor; and 

the action plan of the government in this 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : <a) The status of NHAI projects in North 
Bengal of West Bengalis as under: . 

(i) Total length 330.85 km 

(ii) 

(iii) 

Four laned - 23 km 

Four laning under progress· 23.85 km 

(iv) Balance to be undertaken· 284 km of which 
Detailed Project tor 83 km has been 
completed. 

(b) to (f) The Detailed Project Report for the balance 
sections of NH 31 (km 551 to km 634) and NH 31C (km 105 
to km 223) of the finalized alignment of the East·West corridor 
within North Bengal was laken up by NHAI but could not be 
completed due to lack of clearance from the Ministry of 
Environment and Forest (MoEF). Proposal for carrying out 
survey and investigation for the existing alignment of NH·31 
and NH·31C has been submitted to MoEF for claarance, 
which is still awaited. 

Telephone Exchanges In 
Andhra Prade.h 

22. SHRI B. VINOD KUMAR: Will the Minister 01 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 
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(a) the number of telephone exchanges alongwith 2 3 4 
their respective capacity functioning at present in Andhra 
Pradesh, district-wise; 7. Hyderabad 76 653116 

(b) whether the Government proposes to set up 7a. Rangareddy 129 321070 

new telephone exchanges and expand the capacity of 8. Karimnagar 156 183428 
existing exchanges during 2004-2005~ 

(c) if so, the details thereof, location-wise; 
9. Khammam 152 121438 

(d) the expenditure likely to be involved therein; 
10. Krishna 180 282194 

and 11. Kurnool 188 127006 

(e) the places where telephone exchange 12. Mahabubnagar 179 113123 
bulldings have been constructed and are being used at 
present in the State? 13. Medak 127 109802 

THE MINISTER OF STATE IN THE MINISTRY OF 14. Nalgonda 176 135828 
COMMUNICATIONS AND INFORMATION TECHNOLOGY -
(DR. SHAKEEL AHMAD) : (a) The number of telephone 15. Nellore 159 149740 

exchanges along with their capacity functioning at present 16. Nizamabad 130 112796 
in Andhra Pradesh is 3325. District-wise breakup of capacity 
and numbers is given in the enclosed statement-I. 17. Prakasham 160 129980 , 

(b) Yes, Sir. 18. Srikakulam 94 67256 

(c) The location wise details of the new exchanges 19. VisJlkhapatnam 98 217148 
and the challenges where the capacity to be expanded is , 
given in the enclosed statement - 1/. 20. Vizianagaram 95 77494 

(d) ThEt expenditure likely to be involved therein 21. Warangal 131 146886 
is Rs. 125.09 Crares approx. during the financial year 2004-

22. West Godavari 173 227982 05. 

(e) .. The places where the telephone exchange Total 3325 4242227 

buildings have been constructed and are being used at Statement-II 
present is given in the enclosed statement - 11/. 

Statement-I 
New Rural Exchanges 

S.No. Name of District Name of Location 
Districtwise Number of Exchanges and Equipped of Exchange 

Capacity as on 31.10.2004 of A.P. Circle 
2 3 

S.No. Name of the No. of Equipped 
District Exchanges Capacity 1. Anantapur MarutJa· II 

2 3 4 2. Chilloor Mahal 

1. Adilabad 109 98399 3. East Godavari Y, Ramavaram 

2. Ananthapur 160 139003 4. Mahabubnagar Madugula 

3. Chittoor 190 203783 5. Visakhapatnam G KVeedhi 

4. Cuddapah 118 114855 6. Khammam Gundala 

5. East Godavari 156_ 253486 7. Medak Veerareddypally 

6. Guntur 190 256414 8. Nalgonda Jalatpur 
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Life expirlld E10B is planntHi for repllJcing with 2 3 4 
ESWSDIOCB Technologies at the following pIM:es 

21. Warangal 9 72 
S.No. Station Capacity addition Type 

22. West Godavari 18 85 
1. Hyderabad 5000 EWSD 

23. Hyderabad 00 00 
2. Vijayawada 9000 EWSD 

Total 305 2304 
3. Visakhapatnam 5000 EWSD 

Statement·1II 
4. Visakhapatnam 4000 aCB 

Status of Departmental T. E. Buildings in 
Total 23000 AP Telecom as on 31.03.04 

Expansions of exchanges SBM·RSU, C256-AN RAJ( S.No. SSA Departmental TE Buildings 
in use as on 31.03.2004 

S. Name of No. of S8Ms No. of C256 
No. the SSA planned for boards planned 1. Adilabad 19 

Conversion into for AN RAX 
2. Ananthapur 28 

RSUs Conversions 

2 3 4 
3. Chittoor 44 

Adilabad 
4. Cuddapah 26 

1. 4 83 
5. East Godavari 44 

2. Ananthapur 5 91 
6. Guntur 28 

3. Chittoor 24 143 
7. Hyderabad 41 

4. Cuddapah 19 72 
7a. Range Reddy 44 

5. East Godavari 30 59 
8. Karimnagar 23 

6. Guntur 33 175 
9. Khammam 21 

7. Karimnagar 36 82 
10. Krishna 44 

8. Khammam 11 85 11. Kumool 28 

9. Krishna 7 149 12. Mahabubnagar 29 

10. Kumool 3 196 13. Medak 23 

11. Mahabubnagar 13 170 14. Nalgonda 23 

12. Medak 6 103 15. Nellore 41 

13. Nalgonda 15 162 16. Nizamabad 28 

14. Nellore 16 129 17. Prakasham 15 

15. Nizamabad 9 115 18. Srikakulam 11 

16. Prakasham 17 109 19. Vllakhapatnam 17 

17. Rangareddy 8 62 20. Vizianagaram 13 

18. Srikakulam 10 69 21. Warangal 26 

19. Visatdlapatnam 9 61 22. WHt Godavari 40 

20. Vizianagaram 3 52 Total 656 
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Human Cloning 

23. SHRI DAlPAT SINGH PARSTE : Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the country has morally rejected the 
concept of Human Cloning in the United Nations legislative 
Committee and at the same supported the alternative of stem 
cells; 

(b) if so, the details thereof; and 

(c) the details of the arguments put forth in favour 
and against this proposal, country-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI 
KAPil SIBAl) : (a) Yes, Sir. The country has not approved 
reproductive cloning. However, stem cell research has been 
permitted for therapeutic purpose as per the policy/guidelines 
laid down by Government of India. 

(b) As per the policy, stem cell research should 
be promoted in the country in view of its clinical use. There 
are no special legal or ethical problems in respect to stem 
cells derived from adults, bone marrows or foetal cord blood. 
However, in respect to embryonic stem cells, embryos should 
not be generated for the sole purpose of obtaining stem cells. 
Only surplus or spare or supernumerary embryos can be 
used with the permission of couples from registered Assisted 
Reproductive Technique (ART), clinics. 

(c) The view~ of the countries can be placed in 
two categories. One group recommended a ban on both 
reproductive and therapeutic cloning. The other group while 
endorsing a ban on reproductive cloning supported research 
on therapeutic cloning. Further, consultation to achieve a 
consensus is scheduled for February 2005. 

Ailistance to Residents Welfare Association 

24. SHRI CHANDRA SEKHAR SAHU : Will the 
PRIME MINISTER be pleased to state: 

(a) whether all the registered Residents Welfare 
Associations in the NCT of Delhi are being provided with 
financial assistance from the Union Government to run their 
welfare activities in their respective colonies; 

(b) if so, the reasons alongwith norms/guidelines 
laid down by the Government to provide the financial 
assistance to all the registered Residents Welfare 
Associatons; 

(c) whether the Area Welfare Officers appointed 

by the Government are authorized to interfere/circulate a 
circular to the residents on their own without informing/prior 
approval from the Ministry in the election process of such 
RWAs particularly in Vasant Vihar; 

(d) if so, the reasons for interference in the 
autonomous RWAs; and 

(e) if not, the action the Government proposes to 
take against the Area Welfare Officers for interfering in the 
functioning of such Associations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No, Sir. 

(b) Only such Residents' Welfare Associations 
(RWA) of Central Government employees as are registered 
under the Societies' Registration Act, 1860 and fulfill 
conditions like adopting the model constitution prescribed 
by DoPT et<:. are recognized by DoPT and considered eligible 
for financial assistance. 

(c) The Area Welfare Officer acts as liaison 
Officer between residents/recognized RWAs and various 
agencies like CGHS, CPWD, MCD, NDMC etc. The AWO is 
generally authorized to correspond with recognized RWAs 
on matters relating to residents' welfare. The AWO also plays 
a role in the election of Managing Committees of the 
Associations. He approves the appointment of Returning 
Officer Suggested by the Managing Committee or refers the 
same to the Chief Welfare Officer (CWO) for decision. He 
also acts as an Observer for elections and submits his report 
to CWO. The Vasant Vihar RWA is not recognized. 

(d) The performance by the AWOs of their normal 
duties is not generally regarded as interference. 

(e) Does not arise. 

Revamping Reproductive and 
Child Health Programmes 

25. SHRI SURESH KAlMADI : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is going to revamp 
the existing reproductive and child health programmes; 

(b) if so, the details thereof; 

(c) whether private sector will be involved to 
provide child health care programme in rural areas; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) Yes, Sir. 

(b) The key principles of the revamped Repro-
ductive and Child Health (RCH) programme will include: 

• Adoption of Sector-Wide Approach; 

• Building State ownership by Involving 
States and UTs from the outset in 
development of the programme; 

• Decentralisation through development of 
need based State plans; 

• Flexible programming; 

• Capacity building at the District, State 
and the Central level to ensure Improved 
programme implementation; and 

• Convergence, both inter-sectoral as well as 
intra sectoral to optimise utilization of 
resources as well as Infrastructural facilities. 

(c) and (d) Based upon a public private partnership 
framework, States and UTs will be encouraged to seek 
enhanced participation of the private sector in both urban as 
well as' rural areas through social marketing and social 

" franchising of RCH services. 

Setting up of New Medical College. 

26. SHRI TUKARAM GANGADHAR GADAKH : 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) • whether the Government is considering setting 
up new Medical Colleges in every district of country and 
review the guidelines for this purpose: 

(b) if so, whether some concessions, relaxations 
would be given for establishing medical colleges in rural 
areas, backward areas by private, corporate participation; 

(e) 

(d) 
regard? 

if so, the details thereof; and 

the action plan of the Government in this 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELF.ARE (SHRIMA TI PANABAKA 
LAKSHMI) : (a) to (d) There Is no proposal with the 
Government to set up new medical colleges in every district 
of the country. However, the Medical Council of India has 
proposed a review of the existing Regulations for establishing 
new medical colleges, the details 01 which are being worked 
out. Therefore, the Government is yet to accord Its approval 
to it. 

Kollchel Harbour al Mother Port 

27. SHRI A.V. BELLARMIN : Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is aware that 
Kolachel harbour in Kanyakumari district is a natural one 
having a depth of 55 feet and has International importance; 

(b) If so, the details thereof; and 

(c) the steps taken to improve this historic and 
natural port as a mother container port of international 
standard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS CSHRI T.R. BMLU): Ca) to (c) The 
responsibility for development of ports other than major ports 
lies with the State Government concemed which also have 
administrative control over such ports under the provisions 
of Indian Ports Act, 1908. The responsibility for the 
development of Colachel Port, which Is a minor port in Tamil 
Nadu, lies with the State Government of Tamil Nadu. 

[Trans/at/on] 

Agro and Rur.,lndustrles In Uttaranchal 

28. SHRI RAJENDER KUMAR: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the number of Agro and Rural Industries 
operating In Uttaranchal; 

(b) whether the Central Government proposes to 
have any scheme regarding establishment of more Agro and 
Rural Industries in the State especially In Haridwar during 
the current financial year; 

(c) if so, the details thereof and if not, the reasons 
therefore; and 

(d) the amount allotted to such industries during 
the year 2003·04 and 2004-051 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHA VIR PRASAD) : (a) 1794 agro and rural industries have 
been set up In the State of Uttaranchal under the Rural 
Employment Generation Programme (REGP), Implemented 
through the Khadl and Village Industries Commission (KVIC). 

(b) and (c) To promote agro and rural industriealn the 
country including Haridwar, the Government has been 
implementing the REGP through the KVIC. Under this 
programme, an entrepreneur can establish a village industry' 

" 
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by availing of margin money assistance from the KVIC and 
loans from any public sector scheduled commercial bank, 
for projects with a maximum cost of Rs. 25 lakh. Projects 
costing upto As. 10 lakh are entitled to margin money support 
of up to 25 per cent of the project cost. For projects costing 
above As. 10 lakh and upto As. 25 lakh, the rate of margin 
money support is 25 per cent of Rs. 10 lakh plus 10 per cent 
of the balance cost of the project for the general category of 
entrepreneurs. In the case of entrepreneurs from the 
categories like the weaker sections viz. the Scheduled Caste, 
Scheduled Tribes, Other Bacward Classes and Women, 
Physically Handicapped, Ex-servicemen, Minority 
Community, etc., the margin money given is at the rate of 30 
per cent of the project cost up to Rs. 10 lakh while for projects 
costing above Rs. 10 lakh and upto Rs. 25 lakh, the rate of 
margin money assistance is 30 per cent of Rs. 10 lakh plus 
1 0 per cent of the balance cost of the project. 

(d) The details of the amounts released for 
implementing the REGP during 2003-04 and the amount 
allocated for the year 2004-05 in the State of Uttaranchal 
are as under. 

Year 

2003-04 

2004-05 

Amount allotted (Rs. in lakh) 

979-70· 

570.00 

'Higher allotment wu towarda the selliement 01 pending claims 01 
previou. year. 

Extradition Treaty with 
South Korea 

29. SHRI NARENDRA KUMAR KUSHAWAHA : 
Will the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government has recently signed 
an extradition treaty with South Korea; 

(b) if so, the details thereof; 

(c) whether any agreement has also been made 
in the defence sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes. 

(b) The two countries signed an extradition treaty 
on October 5, 2004 at New Delhi during the visit of India of 
President of the Republic of Korea. The treaty will provide a 
legal framework tor seeking extradition of fugitive offenders. 

(c) and (d) No agreement has been made In the defence 
sector. 

Ayurvedlcllndlan Medicinal System 

30. DR. RAMKRISHNA KUSMARIA : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Government proposes to promote 
Ayurvedicllndlan Medicinal System In the country; 

(b) if so, the funds allocated for this purpose during 
the years 2002-2003 and 2004, year-wise; 

(c) whether any separate authority has been 
created/is being created for promoting manufacture of 
Ayurvedic medicines; 

(d) If so, the details thereof; and 

(e) the break-up of schemes launched and the 
ongoing ones for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The very mandate of the Department 
of Ayurved!l, Yoga & Naturopathy, Unani, Siddha and 
Homoeopathy (AYUSH) is to promote and propagate the 
development of Indian Systems of Medicine which includes 
Ayurveda. The funds that were allocated originally for the 
Deptt. of AYUSH during the years 2002, 2003 & 2004 are as 
follows :-

2002 

2003 

2004 

Plan 

150.00 

150.00 

181.00 

(Rs. in Crore) 

Non-Plan 

50.86 

51.47 

52.76 

(c) to (e) No separate authority is being created for 
promoting manufacture of Ayurvedic medicines. However, a 
public sector manufacturing unit i.e. Indian Medicine 
Pharmaceuticals Corporation Ltd., (IMPCl) under the 
Department of A YUSH has been engaged in commercial 
production of Ayurvedic and Unani drugs since June, 1983. 
The Central Government holds 51% share in the IMPCL with 
the remaining 49% belonging to the Government of 
Uttaranchal. This joint holding company produces a number 
of medicines which are mainly being supplied to Government 
hospitals and dispensaries including the CGHS. 

The Central Government is also implementing a 
Scheme to provide incentives for creation of in-house quality 
control laboratories and infrastructure to comply with the GMP 
provisions. Manufacturers of ayurvedic drugs are given 
subsidy to the extent of 10% of their investment subject to 
the maximum of As. 3 lakhs under this Scheme. 
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Economic Package for Bihar 

31. SHRI SUSHIL KUMAR MODI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government of Bihar has 
demanded an economic paekage of Rs. 40,000 erores from 
the Union Government after the creation of Jharkhand; 

(b) If so, the value of the economic package 
sanctioned by the Union Government so far alongwith the 
details thereof; and 

(c) the details of the amount provided to Bihar so 
far under this package? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) ; (a) After 
bifurcation of the State, the Government 0' Bihar had 
submitted 'rom time to time 116 projects worth Rs. 40,143 
crore to the Union Government for approval. 

(b) After holding wide-ranging consuHations with 
the representatives 0' the State Government and the people's 
representatives 0' the State of Bihar, seven projects worth 
Rs. 2531.35 crore have been identified for implementation 
under the Special Bihar Plan component of Rashtriya Sam 
Vikas Vojana with 100% grant assistance. The details are 
enclosed in the statement. 

(c) Based on the progress of implementation of 
these projects, Rs. 621 .1219 crore has been released so 
tar. 

Statement 

List of Projects identified for implementation 
under the Special Bihar Plan component of 

Rashtriya Sam Vlkas Yojsna 

Name of the scheme Estimated cost 
(Rs. In Crore) 

1. Million Shallow Tubewell 
Programme (Subsidy Component) 

2. Strengthening of sub-transmission 
system 

3. Restoration of Eastern Gandak Canal 

4. Development of State Highways 

5. Deveiopment of Horticulture 
(Subsidy Component) 

6. Integrated Watershed Development 
Programme 

7. I nt&grated commuinty-based 
Forest Management 

Total 

578.28 

365.00 

294.00 

846.29 

36.78 

60.00 

351.00 

2531.35 

[English} 

Exporting Inettan Farm.,.. to 
African Countries 

32. SHRIMATI D. PURANDESWARI : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether some of the African Countries have 
sent proposals to take Indian farmers to their country to give 
a push to their ailing farm economy; 

(b) if 80, the details thereof; and 

(c) the decision proposed to be taken by the 
Government in the wake of the spate of suicides by farmers 
in AP due to the recurring drought condition there? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) No African 
country has approached the Government of India 10 far. 
However, newspaper have published reports to this effect, 
which are being Inveatigated. 

(b) Question does not arise. 

(c) Appropriate decision would be taken, if any 
country appraoches the Government on this subject. 

Spurioul Drug. 

33. SHRI MAHBOOB ZAHEDI :WIII the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether drugs valued at Rs. 20, 0000 crores 
are manufactured in India against import of drugs valued at 
Rs. 4000 crorea: 

(b) if '0, whether big companies like Sun Pharma-
ceutlcall Indu.tri •• and Glaxo are reported to have 
undertaken conupt practice. even In the HIe of life saving 
dNgI after expiry date by relabelling and mixing vitamins; 

(c) if so, whether the Government seized a lot of 
such spurioul drugs in Delhi, Gujarat, Bombay and 
Uaharashtre; 

(d) whether LetrovaVLetrozol, a Son Pharma drug 
which is widely used in breast cancer and infertility beyond 
the norms of UFSD: and 

(e) If so, the steps taken by the government 
against such corrupt practices? 

THE MINISTER OF STATE IN THE MINISTRY OF , 
HEALTH AND FAMILY WELFARE (SHRIMA TI PANABAKA 
LAKSHMI) : (a) As per the feedback available from 
Department of Chemicals and Petrochemicals, Ministry of 
Chemicals and Fertilizers, the Indian Pharmaceutical Industry 

'.' 
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is now US $ 4 billion industry in addition to over US $ 3.1 
billion in exports. So far as import of medicinal and 
pharmaceuticals products are concemed, Rs. 1701.46 
crores, Rs. 2026.58 crores, Rs. 2865.20 crores and 
Rs. 2955.63 crores (Prov.) worth of medicinal and pharma-
ceutical products have been imported in the country 
during the period 2000-01. 2001·02, 2002-03 & 2003-04 
respectively. 

(b) and (c) Under the provisions of Drugs and Cosmetics 
Act, 1940, and Rules thereunder, the State Govemments 
are empowered to regulate and monitor the quality of drugs 
moving in the market. Action against any complaints for 
possible manufacture or sale of spurious drugs including sale 
of life saving drugs after expiry dates is taken by State Gov!s. 
through their respective drugs control organisations. Details 
of the complaints with the drug control authorities of Statesl 
UTs are not maintained centrally. However Gov!. of India 
has been taking various initiatives to ensure uniform and 
strict action to tackle the problem of spurious drugs. Some 
of such specific Initiatives are as follows : 

(i) 

(II) 

(Iii) 

(iv) 

(v) 

The issues conceming alleged sale of spurious 
drugs was taken up by Union Health Minister 
with State Health Ministers in the conference 
of Central Council of Health and Family 
Welfare. 

Meeting of Slate Drug Controllers together with 
representatives of Pharma Industry and trade 
organisations was arranged. 

Financial assistance Is being provided to 
States for augmentation of drug testing 
facilities. 

Matter concerning sale of spurious drugs 
and initiatives to be taken up by State 
Governments were taken up by Union Health 
Minister with all Chief Minister in October, 
2002. 

A World Bank assisted Capacity Building 
Project on Food Safety and Quality Control of 
Drugs has been launched with effect from 
October, 2003. This project aims at 
strengthening, inter-alia, the drug regulatory 
infrastrucrure in the country by augmenting the 
drug testing facilities by providing for 
equipments, civil works, staff and consumables 
and extensive training of drug regulatoryl 
quality control officials and industry persoooeJ. 
Aooual drug testing capacity to be raised to 
',00,000 samples as against 36,000 to 38,000 
samples. 

(vi) Special training programme for improving 
investigations and legal skills are organised 
for state officials. 

(d) and (e) letrozole had been approved for MIs. Sun 
Pharmecuticals as second line treatment of advanced breast 
cancer in women. Since, no formal approval was issued for 
its use as a fertility drug, the firm was issued a notice to 
explain their alleged promotion of letrozole as a fertility drug. 
The firm was warned not to engage in any promotional 
activity, which leads to off-Iable use of anti-cancer drug for 
fertility enhancement. An advisory communication that 
letrozole has not been approved as treatment for infertility 
has also been issued to all the Drug Controllers of States! 
UTs. 

{Translation} 

Scheme for Making the Coal 
Companies Profitable 

34. SHRI SURAJ SINGH : Will the Minister of 
COAL be pleased to state: 

(a) whether the Government have formulated any 
scheme to make public sector undertakings under the Ministry 
of Coal, pro~table; 

(b) if so, the details thereof; 

(c) the names of loss making PSUs, the amounl 
of 108S Involved therein and reasons therefor; 

(d) whether any action has been taken to shut 
down these loss making PSUs; 

(e) if so, the details thereof; 

(f) whether there is any scheme to merge or 
disinvest these loss making units; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. DASARI NARAYAN RAO) : (a) to (c) All 
subsidiaries of Coal India Limited (Cll) except Eastern 
CoaHields Limited (ECl) and Bharat Coking Coal Limited 
(BCCl) are eaming profit. The loss suffered by ECl and 
BCCl during the year 2003-04 is as under: 

Name of the company 

ECl 

BCCL 

Profit (+)/loss(-) (before 
tax and dividend) 

Rs. in crore 

(-) 326.38 

(-) 569.85 
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The reasons for the losses of ECl and BCCl are given 
below: 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

Extensive mining in the past as shallow depth 
by private sector resulting In unscientific 
development of mines; 

Small size of mines; 

Coal seams of Raniganj are susceptible to 
spontaneous heating.; 

Coal seams presently available are highly 
gassy and deep seated; 

Multiple seam situations; 

Socio-politically sensitive area 

High rate of cess in West Bengal 

Coal in BCCl is prone to spontaneoUi heating 
resulting in 70 uncontrollable flrel; 

Difficult geo-mining conditions & presence of 
surface features; 

(x) Difficulty involved in openc8.t mining 
operations due to presence of habitation in the 
vicinity; 

(xi) Existence of old caved water logged in ovarian 
seam; 

(xii) Upward revision of salary of employees 
beyond the paying capacity of the company. 

ECl falling sick, the company had to be referred to the 
Board for Industrial & Financial Reconstruction (BIFR). After 
several rounds of hearing BIFR vide itl order dated 2nd 
November 2004 has sanctioned a Draft Rehabilitation 
Scheme (DRS) of ECl under Sick Industrial Companies 
(Special Provision) Act (SICA) for reviving and revamping 
the compnay. BCCl being sick, its management has 
prepared a Draft Revival plan for revival of BCCL. The revival 
packages involve restructuring the equity of the companies 
and other things on which the views of Ministry of Finance 
have been sought before the Central Govemment decides 
on the measures proposed in the DRS. 

(d) to (g) No, Sir. Do not arise. 

Telecommunication System In Rural Area. 
35. DR. CHINTA MOHAN: 

SHRIMATI JAYAPRADA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment at the time of giving 
licences to the telecom companies entrusted them with the 
task of establishing telecommunication system in rural areas; 

(b) if so, the number of such villages and the time 
limit to complete the task along with the names of these 
companies; 

(c) the target achieved by th .. e companies upto 
September, 2004; and 

(d) the time limit prescrl~d to complete the 
remaining target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD) : (a) to (d) The alx private ba.ic 
telephone service licensee, who were granted licence. in 
1997-98,· were to provide a fix number of Village Public 
Telephones (VPTs) in their respective service area. The 
details of number of villages to be provided with VPTs by 
these six private operators along with time Umlt and their 
achievement upto 3111t October 2003 are enclosed as 
statement. The Government has recovered liquidated 
damages to the tune of Rs. 53.75 cro,.1 from these six private 
ba.ic telephone I.rvlce operators for non-fulfillment of roll 
out obligations in terms of commencement of service as well 
as in provisioning of Direct Exchange Lines (DELs) and VPTs 
Consequent to announcement of Unified Access Service 
licence regime, th ... six private basic telephone service 
Licensee have migrated to Unified Access Service licence 
regime In November 2003 and thereby the roll out obligations 
have changed to coverage of District Headquarters inltead 
of provisioning of fixed number of DELI and VPTs. 

Statement 

VPTs 

Month of 
commencement 
of service 

VPT Status of Private Basic Service O~rators 

Bharati Telenet Ltd. Tata Tata Reliance Telecom Shyam Telelink 
Madhya Pradesh Tele.ervlce. Tele.ervlce. Gujarat Rajaslhan 

2 

June 
1998 

Andhra Pradesh (Maharashlra) 

3 

March 
1999 

Ltd. 

4 

October 
1998 

5 

May 
2000 

6 

June 
2000 

HFCl 
Infotel. 
Punjsb 

7 

Sept 
2000 

Total 

8 
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No. of VPTs 
Committed in 
firat 3 yeara 'rom 
elfective date-

Cumulative No. 
of VPTs provided 
by 31.10.2003 

2 

18500 

611 

3 4 

25760 

1408 2643 

5 6 7 8 

8835 31834 5442""" 97806 

4114 3010 879 12665 

• Thue commitments were to be met by 3G-9-1998 In caae 01 AP, Gujaral, Punjab and by 30-9-99 in cue of Maharasthra. For MP and Rajasthan the 
.ame were 10 be completed by 30-9-2000 and 4.3.2001 rupectively . 

.. Figures are as reported by the licensees. 

, •• As all Villagu have been covered In Punjab by BSNL. the taulty MARRs are replaced by the private licen.HS. 

{English] 

International Convention Centre 

36. SHRI P. C. THOMAS : Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether a proposal for International 
Convention Centre at Akkulam near Thiruvananthapuram Is 
pending with the Govemment; and 

(b) if so, the details of the proposal and the 
response of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : (a) and (b) Government of Kerala will 
have to form a Special Purpose Vehicle and identify a Private 
partner for execution of the project relating to international 
Convention Centre at Akkulam near Thlruvananthapuram. 

Subject to these conditions being met the project would 
be considered for assistance under Ministry of Tourism's 
scheme for Assistance to Large Revenue Generating 
Projects. 

(Translation] 

Strelmllnlng PI .. port laauance Procedure 

37. SHRI RAMDAS ATHAWALE : 

SHRI BIR SINGH MAHATO : 

SHRI SUNIL KUMAR MAHATO : 

SHRI AJOY CHAKRABORTY: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of Passport offices in the country 
at present, state-wise; 

(b) the average number of applications ac:rutinized 
in these offices per month; 

(c) whether there is any delay in the issuing of 
passports; 

(d) if aD, steps proposed to ease the passport 
Issuance procedure; 

(e) whether there is a constant increase in the cost 
of passport; and 

(t) If 80, the details thereof and the steps proposed 
to be taken to check the increase in cost? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) There are 
30 passport offices in the country. A list showing their state-
wise location is enclosed as satement. 

(b) These passport offices scrutinize an average 
of approximately 2,86,000 applications per month. 

(c) It has always been the endeavour of 
government to render efficient and timely service to the 
passport seeking public. However, delays take place in 
issuance of passports, largely due to an increase in demand 
for passports, delays in receipt of police verification reports 
and submission of incomplete information and documentation 
by the. applicants. 

(d) Several steps have been taken by government 
to streamline the passport issuance procedure. These include 
deploying additional staff from other passport offices, 
computerlsation, decentralisation of submission of passport 
applications to district level, machine writing of passports 
and expediting police verification. 

(e) and (f) The passport fee was last revised in April 
2002. There is no proposal at present for increasing the 
passport fee. 

S.No. 

1. 

2. 

Statement 

State-wise Passport Offices in India 

State Passport Office 
23 

Gujarat 

Karnataka 

Ahmedabad 
Surat 
Bangalore 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

2 

Uttar Pradesh 

Madhya Pradesh 

Orissa 

West Bengal 

UT of Chandigarh 

Tamil Nadu 

Kerala 

Delhi 

Assam 

Andhra Pradesh 

Rajasthan 

Punjab 

Jammu and Kashmir 

Maharashtra 

Goa 

Bihar 

Jharkhand 

3 

Barellly 
Lucknow 
Ghaziabad 

Bhopal 

Bhubaneshwar 

Kolkata 

Chandigarh 

Chennal 
Tiruchlrappalli 

Cochin 
Kozhikode 
Trivandrum 

Delhi 

Guwahati 

Hyclerabad 
Vlaakhapatnam 

Jaipur 

Jalandhar 

Jammu 
Srinagar 

Mumbai 
Nagpur 
Pune 
Thane 

Panajl 

Patna 

Ranchi 

{English] 

38. 

Violation of Interconnect Agreement 
by Reliance Infocom 

SHRI SHAILENDRA KUMAR: 

SHRI AJOY CHAKRABORTY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the BSNL has Incurred a huge loss 
following violation of NLD service Interconnect Agreement 
by unauthorized routing on the part of Reliance Infocom Ltd; 

(b) if so, the details thereof; 

(c) whether any responsibility has been fixed by 
the Government for oversighting the violation of aforesaid 
agreement by the BSNL authorities; and 

(d) if so, the details thereof and the action taken 
by the Government against the erring authorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) and (b) It was detected ,by 
BSNL that international telecommunication traffic was handed 
over at locations meant for traffic within the country by MIs. 
Reliance Infocom Ltd. (RIL). As per available information, 
BSNL has issued 512 notices to MIs RIL for making payment 
of Rs. 257 Crores as per provisions of the Interconnect 
agreement with MIs. RIL. MIs. Rll filed an appeal in Delhi 
High Court, which has issued an interim order for maintaining 
status quo for disconnection of Point of Interconnection (POI) 
and making a further payment of Rs. 40 crores to BSNL. 
MIs. AIL has made this payment of As. 40 crores making a 
total of approximately As. 100 Crores, BSNl has filed a 
Special Leave Petition in the Supreme Court against the 
interim order of Delhi High Court for maintaining status quo 
for disconnection of POll. Matter Is sub-judice. 

(c) 

(d) 

{Translation] 

No, Sir. 

Does not arise in view of (c) above. 

Charge. 0' Cellular Telephone Operators 

39. SHAI BIA SINGH MAHATO : 

SHRI KASHIRAM AANA : 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the amount charged by Cellular Telephone 
Operators for per call In the country; 

(b) the manner in which these call charges are 
competitive In comparison to international current rates; 

(c) whether the Government has set any ceilling 
for call charges before awarding licences in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD) : (a) and (b) The Telecommu-
nication Tariff Order (TIO), 1999 provides flexibility to cellular 
telephone operators to fix tariffs. The operators are offering 
various tariff plans for their subscribers and these plans vary 
in terms of combination of monthly rentals, call charges &. 
free call allowances etc. Intemational comparison of tariff 
for telecom lervices and pulse rate of such services is 
rendered difficult and may not be realislic because of many 
tariff packages, varying exchange rates, differences in 

" 
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purchasing power and tele-densitie. across countries. 
However, telacom tariff in India in general is considered to 
be on the lower side internationally. 

(c) The existing licence under which the cellular 
operators are providing service does not set any ceilllng for 
call charge. 

(d) Does not arise in view of (c) above. 

{English} 

Improvement in Quality of Road 

40. SHRI S. K. KHARVENTHAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether his Ministry has received represen-
tations for improvements in riding quality in NH 209 - Dindlgul-
Palani - Coimbatore - Bangalore Road; and 

(b) If so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) The riding quality in the entire length of NH· 
209 has already been improved. 

{Translation} 

Complalntl Regarding Rural Public 
Telephone Plan 

41. SHRI'GIRDHARI LAL BHARGAVA : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be plealed to Itate: 

(a) whether the Government ha. received 
complaints regarding rural public telephone plan In 
Rajaathan; 

(b) if 10, the detalll thereof during the last one 
year; and 

(c) 
regard? 

the .tep. taken by the Government In this 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) y,., Sir. 

(b) Complaint. were received for' not providing 
Village Public Telephonel (VPTI) '" uncovered vUlag .. of 
Rajuthan and regarding faulty MARR VPT •. 8harat Sanchar 

Nigam Limited (BSNL) has already provided VPTs of its share 
in the Rajasthan Circle. The balance VPTs were to be 
provided by Private Basic Service Operators (PBSOs). 

(c) Telecom facilities to these recently allotted 
uncovered villages to BSNL on the basis of tender is 
scheduled to be provided over a span of three years i.e. by 
November, 2007 as per tender terms finailized by the office 
of Administrator of Universal Service Fund. It is planned to 
replace all MARR based VPTs in the Circle by Wireless in 
Local Loop (WLL) technology and Land Line technology. 
3899 MARR VPTs have already been replaced upto 
31.10.2004 and all the balance MARR VPTs are planned to 
be replaced by June, 2006. 

[English] 

Cancellation of Medical Seat. 
In Andhra Pradesh 

42. SHRI S. P. Y. REDDY : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

'(a) whether the Medical Council of India has 
recently cancelled 790 medical seats and 450 dental seats 
in various medical colleges in Andhra Pradesh; 

(b) If so, the reasons therefor; 

(c) whether the Government has received any 
requests from Andhra Pradesh Government to reconsider 
the decision of MCI in this regard; and 

(d) if so, the Government's response thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) Central Govemment has not cancelled 
any medical or dental seats in Andhra Pradesh. However, 
permission for admission of fresh batch of 100 students each 
at one private medical college and one private dental college 
in Andhra Pradesh during the academic year 2004-05 were 
not renewed asthese colleges were lacking facilities as per 
the reports from the respective profesaional councils. In 
addition, one college, could not create the required facilities 
for renewal of permission for admission of 2nd batch of 150 
students and on the request of the college admissions for 
the year 2004·05 were restricted to 100. 

(c) 

(d) 

{Translation] 

No, Sir. 

Does not arise In view of (c) above. 

Dolphin Service of MTNL 

43. SHRI MAHENDRA PRASAD NISHAD : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether despite decline in the quality of 
services of Mobile and Telephone companies of Public and 
Private sector in recent years, there has been continuous 
increase in number of consumers; 

(b) whether the dolphin service of MTNL, Delhi is 
known for Its poor service in the country; 

(c) if so, whether the performance of the service 
parameter implementing authority-Telecom Regulatory 
Authority of India is also sloppy; and 

(d) if so, the facts thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) The performance monitoring 
reports continue to show increase in number of consumers 
availing mobile services offered by Public & Private Sector 
Companies. 

(b) The performance of Dolphin MTNL evaluated 
by TRAI on the basis of performance report of quarter ending 
September 2004 reveals that it is meeting most of the laid 
donw benchmarks except that of call success rate (CSR). 
CSR for MTNL Delhi during this period was 98.45% against 
the benchmark of more than 99%. 

(c) and (d) After reviewing the quarterly performance 
report and subjective survey reort, TRAI interact with the 
service providers to find the reasons for deficiency In critical 
parameters like Network congestion, Call success rate, Billing 
problems etc. The operators showing the short fall in these 
parameters are asked by TRAI to submit their action plan to 
improve the performance. 

44. 

Mining Work. undertaken by Public 
Sector Undertaking In other Countrle. 

SHRI RAMJI LAL SUMAN: 

SHRI RAJ IV RANJAN SINGH "LALAN" : 

Will the Minister of COAL be pleased to state: 

(a) whether the Government has granted 
permiSSion to the public sectors for undertaking mining in 
coal In other countries; 

(b) if so, the name of the undertakings which have 
been given such permission; and 

(c) the estimated income likely to be earned by 
the country therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. DASARI NARAYAN RAO): (a) No, Sir. 

(b) and (c) Do not arise in view of the answer given to 
part <a) above. 

{English} 

N.H. To L1ngapur 

45. SHRI S. MALLIKARJUNIAH : Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether there is longstanding demand of the 
people of Tumkur District for connecting the National 
Highways to Lingapur in Tumkur; 

(b) if so, the details thereof; and 

(c) the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : (a) No, Sir. 

(b) and (c) Doe, not arise. 

Compolltlon of National Commlllion 

46. SHRI PRABODH PANDA: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Government has set up a National 
Commission to examine the problems being faced by the 
unorganized and informal sector; 

(b) If so, the details of the composition of this 
Commission and their functions; and 

(c) the time by which the Commillino is likely to 
submit Its recommendations? 

tHE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) Yes, Sir. 

(b) The Commission has a full time Chairman in 
the rank of Cabinet Minllter, two full time Members and a 
Member Secretary In the rank of Secretary to the government 
of India and two part time members. The Cornmiaslon will 
ailO have an 11 members Advisory Board. 

The Commisaion will, Inter-alia. review the statu, of 
unorganized/informal lector, Identify constraints faced by 
the .. enterprisel; luggest the legal and policy environment. 
that ahould govern the sector for growth; employment, exports 
and promotion; examine the existing programmes relating to 
employment generation in the sector and suggest 
improvement for their redesign; identify innovative legai and 
financing instruments to promote growth of the sector; review 
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the existing arranagements for estimating employment 
and unemployment in the sector and suggest elements of 
employment strategy focusing on the informal sector; review 
Indian Labour Laws consistent with the labour rights. 
and with the requirements of expanding growth of industry 
and services, particularly in the informal sector and 
improving productivity and competitiveness and review the 
social security system available for labour and make 
recommendations for expanding their coverage. 

(c) The term of the Commission is for a period of 
one year. The Commission will submit periodiC reports to 
the Government. 

Indian Contribution to UNO 

47. SHAI MIUND DEOAA : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the contribution being paid by India to UNO 
annually during the last five years; 

(b) the basis of fixation of this contribution; 

(c) whether per capita income loans and debt on 
the country and poverty condition is taken Into consideration 
while fixing it; 

(d) if so, the details thereof; 

(e) whether the Government proposes to get the 
contributions reduced in view of the financial conditions of 
the people and the country; and 

(f) If so, the steps taken in this direction? 

THE MINISTER, OF STATE IN THE MINISTAY OF 
EXTERNAL AFFAIRS (SHAI E. AHAMED) : (a) Details 
regarding India's contribution to the U.N. Aegular Budget 
during the last five years are given in the enclosed statement. 

(b) to (d) Contributions from Member States are 
determined as per a scale of assessment approved by the 
General Assembly on the basis of advice from the Committee 
on Contributions. The scale is based on the capacity of the 
Member States to pay, which is determined by considering 
their relative shares of total gross national product. adjusted 
to take into account a number of factors. including their per 
capital incomes, Based on this scale. currently (2004). India's 
contribution constitutes 0.421 % of the U.N. regular budget. 
The Committee of Contributions completely reviews the scale 
of assessments every three years. on the basis of the latest 
national income statisticS. to ensure that assessments are 
fair and accurate. These contributions are mandatory on all 
U.N. Member States. since they are a part olthe Charter 
obligations. 

(e) 

(f) 

No. 

Does not arise. 

Statement 

India's contribution to United Nations Regular Budget 

Year Contribution 

2004 As. 27.98.68.571/-
(US$ 61.22.699) 

2003 Rs. 22.12.18.692/-
(USS 46,03.927) 

2002 As. 18.59.79,9021-
(US$ 38.64,919) 

2001 As. 16,03,14.19981-
(USS 34. 13.138) 

2000 As. 13.71.49.289/-
(US$ 31.39.146) 

[English) 

DolphlnlGaruda Service 

48. MOHO. MUKEEM : Will the Minister of 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
be pleased to state: 

(a) whether the subscribers applying for 
connections In November. 2004 for "Dolphin" at various 
Sanchar Haats of MTNl Delhi have to walt for their phones 
bec()ming operational till one week after issuance of OB; 

(b) If so. the reasons therefor; and 

(c) the steps being taken by the Government • 
against the engineers causing delay in making these 
connections operational and the details of steps being taken 
to make connection of "Dolphin" and "Garudau operational 
from the date of application? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Sir, the Dolphin connections 
are generally being activated within 24 hours of application. 

(b) Does not arise in view of (a) above, 

(c) No action is required against any official as 
there is no delay as in (a) above. Similarly in case of Garuda 
service. pre-activated handsets are delivered to the 
customers. which can be made operational immediately. 

[English) 

Working of Science Institutes 

49. SHAI GURUDAS KAMAT : Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 
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(a) whether the science Institutes In the country 
are run badly; 

(b) if so, the reasons thereof; 

(c) whether the millions spent on the research 
projects have not achieved the desired results; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI 
KAPil StBAl) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. Money invested in research projects 
can not be measured in rupee terms. There have been areas 
where small investments have led to substantial results. 
There have been areas of research where large investments 
of money have not yielded tangible benefits. 

(d) Does not arise. 

Payment of Pay. Allowancel 
to Employees 

50. SHRI RAGHUNATH JHA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Kendriya Bhandar has paid full 
pay and allowances to their employees on reinstatement 
without obtaining non-employment certificates from them as 
is required under the rules; and 

(b) if so. the action proposed to be taken against 
the authorities responsible for authorizing payment of back 
wages without obtaining non-employment certificate apart 
from recovery thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) Kendriya Bhandar has informed that in recent 
times, payment without obtaining non-employment certificate 
has been made in one case only, consequent upon specific 
Court orders for payment and alter protracted litigation. 

Extension of Services 

51. SHRI PRAKASHBAPU V. PATll: 

SHPI KIRIP CHALIHA : 

Will the PRIME MINISTER be pleased to state: 

(a) the' details of recommendations received by 

the Govemment from various Ministries/Departments of 
Government of India for extension of services of retiring 
officers during the last six months; 

(b) the details of cases where the requests were 
acceded to during the said period; 

(c) whether the Government has now taken a 
policy decision not to allow extensions alter superannuation; 
and 

(d) if so, the details and the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (d) Information is being collected and will be laid on 
the Table of the House. 

[Translation] 

MobUe Service In Jharkhand 

52. SHRI HEMLAL MURMU : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to atate: 

(a) The number of districts and blocks particularly 
In Jharkhand connect8d with BSNL mobile service and the 
number of districts and blocks deprived of Bharat Sanchar 
Nigam Ltd' mobile service; 

(b) whether the Government proposes to expand 
mobile service in Jharkhand in the current financial year; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) The number of dlstrictslblocks 
covered/uncovered with BSNl mobile service in Jharkhand 
are given as under :-

Total Nos. 

Districts 22 

Blocks 211 

Covered 
with MobUe 

Service 

22 

92 

Uncovered 
with Mobile 

Service 

Nil 

119 

(b) to (d) Yes, Sir. BSNL has already expanded th. 
capacity in the state by additional 45,700 lines during this 
financial year and has planned further expansion by 2,50 000 
lines in the year 2005. 
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Development of Telecommunication Market 

53. SHRI SIT A RAM SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether India is one of the most developing 
Telecommunication market in the world; 

(b) if so, whether there is any possibility to include 
cellular market of India in the larger group of Asia-Pacific 
market after China and Japan; 

(c) il so, the details thereof; and 

(d) the steps being contemplated to improve the 
Telecommunication sector 01 the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. India is among the 
fa~t growing markets in the world in the Telecom Sector. 

(b) and (c) There is possibility of a greater role if 
manufacture of Telecom equipment is stepped up. 

(d) Steps are being taken to Improve the following 
aspects of the telecommunication sector in the country:-

{English] 

(i) Improving rural connectivity 

(ii) Increased penetration of Internet and 
Broadband 

(iii) Ensuring provision of adequate 
spectrum to operators. 

Downsizing Coir Board 

54. SHRI P. KARUNAKARAN : Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government proposes to down-
size the Coir-Board; 

(b) if so, the details thereof; 

(c) the reasons therefore; and 

(d) the present status of the said proposal? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) to (d) (i) The Expenditure Reforms 
Commission (ERC) in its Report No.4 dated 20th September, 
2000, had recommended that (a) Showrooms-cum-Sales 
Depots of the Coir Board should be progressively handed 
over, on agency or commission basis, to trading houses, with 
the exception of a few showrooms in metropolitan towns, 
which might be retained for demonstration purposes; and 
(b) the Hindustan Coir Factory should also be privatized or 
handed over to a Cooperative. Recommendations of the 
Expenditure Reforms Commission were accepted "in 
principle" by the Government. 

(Ii) Later, the Administrative Staff College of India, 
(ASCI), Hyderabad, which, was entrusted with a study on 
"The Role, Objectives and Structure of the Coir Board, in 
line with the recommendations of the ERC·, has also 
endorsed the said recommendations of the ERC. 

(iii) With a view to enabling the Government to take 
a final decision on the recommendations of the ERC, the 
matter was considered in a meeting of the Coir Board. The 
recommendations of the Coir Board were last considered in 
the Ministry an 2nd September, 2004 and the Coir Board 
was requested to furnish an Action Taken Report thereon. 
This is awaited from the Coir Board. 

The Action Taken Report would be considered and final 
decisions would be taken by the Govemment after consulting 
various stakeholder.s in the process. 

55. 

Liberalising Visa Norms for 
Pak Nationals 

SHRI LAKSHMAN SETH: 

DR. M. JAGANNATH: 

SHRI M. RAJA MOHAN REDDY: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether India has fiberalised Its visa regime 
for Pakistani nationals especially accredited journalists, 
academics, elderly visitors and medicos accompanying 
patients for treatment at reputed hospitals; 

(b) if so, the number of Pak nationals who visited 
India under these categories so far; 

(c) whether the Pak Government has also 
extended similar visa relaxation for Indian cilizens; and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) In order to 
facilitate people • to - people contact, and mindful of 
humanitarian considerations, the Government had on 
September'8, 2004 announced unilateral relaxation of the 
grant of visas to the Pakistani nationals, including accredited 
journalists with minimum 3 years accreditation with national 
or international media of repute; academicians and 
professors, Vice Chancellors and those coming on the 
invitation of reputed/eminent universities and institutions; 
medical doctors; if accompanying patients for treatment at 
leading/reputed hospitals in India; all Pakistan nationals 
above the age of 65; and permission to Pakistani nationals 
to visit upto twelve places during each visit. 

(b) The relaxations are being implemented 
appropriately. The High Commission of India in Islamabad 
has been issuing about 6,000 - 7.000 visas per month, 
including to academicians, journalists, doctr:rs, and other 
Pakistani nationals to visit India. 

(c) and (d) The Government 01 Pakistan has so far not 
reCiprocated the visa liberalization measures announced by 
India on September 18. 2004. 

Monitoring of International Calla 

56. SHRI NIKHIL KUMAR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the DoT has asked MTNL to monitor 
international calls from India to Nepal through the PSUs 
subsidiary in the Himalaya Kingdom since ILD calls were 
being routed as local calls as reported in the "Times of India" 
dated November 16. 2004; 

(b) il so, the facts and details thereof; 

(c) whether the ILD operators in connivance with 
the MTNLlBSNL are causing financial losses to the 
Government in this regard; and 

(d) if so. the facts thereof and the action taken by 
the Government in this regard? 

THE MINISTE~ OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) It has come to the notice of the government 
that Illegal activity of International Long Distance (ILD) call 
bypass from India to Nepal by some clandestine operatol"8/ 
unau~horised persons in Nepal is going on. So Department 
of Telecom. (DoT) has taken up the matter with Mahanagar 
Telephone Nigam Ltd. (MTNL) to monitor these illegal calls 
through the MTNL's subsidiary company in Nepal namely 
MIs. United Telecom Ltd. (UTL). by generating decoy calls 
from India and identifying such illegal setups in Nepal. Mis. 
UTL have already taken up the matter with Ministry of 
Communication and Information Technology and Nepal 
Telecom Authorities. 

(c) No such information has come to the notice of 
Government. 

(d) Does not arise in view of (c) above. 

Decline In Female Population 

57. SHRI ARJUN SETHI : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether latest census figures have shown 
decline in female population compared to male in the 
country especially in Punjab; Haryana and Himachal 
Pradesh; 

(b) if so. the details therefor; 

(c) whether the decline in the female population 
is due to pre-diagnosis and destroying of female foetus and 
its abortion being carried out d.spite the enactment of law 
to prevent such criminal acts; and 

(d) if so, the action taken/proposed to be taken 
for strict enforcement of law thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) As per latest figures of Census 2001, females 
per'OOO male population (sex ratiO) has improved from 927 
in 1991 to 933 in 2001 at national level. However, It has 
shown a decline in the states of Punjab, Haryana and 
Himachal Pradesh. The Situation is worse In case of child 
sex ratio in the age group 0-6 years where it has declined. 
both at national level and in these states. 

(b) State wise figures of ,ex ratio and child sex 
ratio in the age group (0-6) years In Census 2001 as 
compared to the figures of Census 1991 are given in the 
staitement enclOHd. 
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(c) and (d) Son preference, neglect of the girl 
child resulting In higher mortality at younger age, female 
infanticide, female foeticide and male bias in enumeration 
of population are some of the reasons commonly but 
forward to explain the consistently low levels of child sex-
ratio. 

I n order to contain the practice of female foeticide, which 
is one of the main reasons for fall in sex ratio adverse to 
female population, the Pre-Natal Diagnostic Techniques 
(Regulation and Prevention of Misuse) Act, 1994 was brought 
in to operation from 1.1.1996. The said Act since been 
amended to make it more stringent. The implementation of 
the Act rests with the States and Union Territories through 
the Appropriate Authorities appointed under the Act at State, 
district as well as sub-district levels. The States/UTs have 

been requested to ensure wide publicity to the provisions of 
the Act and Rules and to effectively implement the same in 
letters and spirit. 

It is, nevertheless, recognized that more legislation is 
not enough to deal with this problem that has roots In social 
behavior and prejudices. Various activities have been 
undertaken to create awareness against the practice of pre-
natal determination of sex and female foeticide through 
Radio, Television, and print media units. Workshops and 
seminars are also organized through Voluntary Organizations 
at State/reglonaJldistrlctlblock levels to create awareness 
against this social evil. Cooperation has also been sought 
from religious leaders, as well as medical fraternity to curb 
this practice. 

Recently, the Government of India has launched; 'Save 
the Girl Campaign' with a view to lessen son preference by 
highlighting achievements of young girls. 

Statement 

StatelUT wise Sex ratio and Child Sex Ratio during 1991 and 2001 

India and Statel 
Union territory'/District 

INDIA 

Jammu and Kashmir 

Himachal Pradesh 

Punjab 

Chandigarh* 

Uttaranchal 

Haryana 

Deihi' 

Rajasthan 

Uttar Pradesh 

Bihar 

Sikkim 

Arunachal Pradesh 

Nagaland 

Manipur 

Mizoram 

Tripura 

1991 

2 

927 

896 

976 

882 

790 

936 

865 

827 

910 

876 

907 

878 • 

859 

886 

958 

921 

945 

Sex Ratio Child Sex Ratio 
2001 1991 2001 

3 4 5 

933 945 927 

892 NA 941 

968 951 896 

876 875 '798 

777 899 845 

962 948 908 

861 879 819 

821 915 868 

921 916 909 

898 927 916 

919 953 942 

875 965 963 

893 982 964 

900 993 964 

978 974 957 

935 969 964 

948 967 966 
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Meghalaya 

Assam 

West Bengal 

Jharkhand 

Orissa 

Chhattisgarh 

Madhya Pradesh 

Gujarat 

Daman and Diu· 

Dadra and Nagar Haveli· 

Maharashtra 

Andhra Pradesh 

Karnataka 

Goa 

Lakshadweep· 

Kerala 

Tamil Nadu 

Pondicherry* 

Andaman and Nicobar Islands· 

2 

955 

923 

917 

922 

971 

985 

912 

934 

969 

952 

934 

972 

960 

967 

943 

1,036 

974 

979 

818 

Source: Census 1991 & 2001, 010 Registrar General of India 
·Unlon Territory 
Sex Ratio means females per 1000 male population. 
Child Sex Ratio means girls per 1000 boys in the age group ()'S years. 

cel Probe on Irregularltl •• In 
Purcha •• of Drug. 

58. SHRI GURUDAS DASGUPTA: 

SHRIC.K.CHANDRAPPAN: 

Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether the CBI had probed into the 
Irregularities committed in the purchase of drugs for supply 
to the CGHS dispensaries in 1998; and 

(b) if so. the findings of the probe and the action 
taken, if any, against the persons found gulity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
I.AKSHMI) : (8) and (b) eBI had investigated 2 oases i" Deihl 

3 4 5 

972 986 973 

935 975 965 

934 967 960 

941 979 965 

972 967 953 

989 974 975 

919 941 932 

920 928 883 

710 958 926 

812 1013 979 

922 946 913 

978 975 961 

965 G60 946 

961 964 938 

948 941 959 

1,058 958 960 

987 948 942 

1,001 963 967 

846 973 957 

and one case in Bhubaneshwar relating to the irregularities 
committed in the purchase of drugs for supply to the CGHS 
dispensaries In 1998. 

As per the findings, the medicines have been supplied 
at Inflated rates to some CGHS dispensaries by two local 
chemists in Delhi and one in Bhubaneshwar. It was alleged 
that .ome doctors and pharmacists of the concerned CGHS 
Dispensaries In Delhi and Bhubaneshwar had colluded with 
the concerned chemists in the matter of local purchase of 
medicines by inflating the Maximum Retail Price of the 
supplied medicines. Following the recommendations of CBI 
and in consultation with CVC, departmental proceedings for 
major penalty have been initiated against one doctor and 
five Pharmacits and for minor penalty against six othe~ 
Pharmacists. Prosecution proceedings have also been 
Initiated by the CBI against one Pharmacists and two local 
chemists of Delhi. The concerned local chemists have also 
been blacklisted. 



123 Written Answers December 01, 2004 To Questions 124 

[Trans/ation] 

Promotion of CSI Officer. 

59. SHRI BRAJESH PATHAK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Ministry has received suggestonsl 
recommendations from Standing Committee on Law, Justice 
and Pension, Personnel and Public Grievances regarding 
recruitment/promotion of officers within C.B.1. instead of 
recruiting officers from outside; 

(b) if so, the details of suggestions/recommen· 
dations in this regard; 

(c) whether the Union Government has taken any 
action so far to implement the suggestions/recommendations 
received from the Standing Committee; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS (SHRI SURESH PACHAURI) : 
(a) No,·Sir. 

(b) to (e) Does not arise. 

[English] 

60. 

Production Capacity of Copper, 
Lead and Zinc Ingot. 

SHRI SUGRIB SINGH : Will the Minister of 
MINES be pleased to state: 

(a) the production capacity of copper, lead and 
zinc ingots In the country; 

(b) whether the Government is taking steps to 
promote production of these units; and 

(c) if so, the details thereof? 

THE MINISTER OF MINES (SHRI SISH RAM OLA): 
(a) The total production capaicty of primary Copper, Lead 
and Zinc Ingots in the country is 4,62,500, 1,99,000 and 
67,000 TPA respectively. 

(b) and (c) Except Hlndustan Copper limited (HCL), 
which is a Central Public Sector Undertaking producing 
primary copper, all other primary producers of copper, lead 
and zinc are under private control. In so for as HCL is 
concerned, the Government has been providing all possible 
support. which includes grant for replacement and renewal 

of plant and machinery, for all utilization of its production 
capacity. 

Creation of New Job. 

61. SHRI D. VITT AL RAO : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has drawn up a blue 
print for creation of new jobs every year; and 

(b) if 80, the details thereof, sector-wise? 

iHE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) and (b) The 
Approach to the Mid·Term Appraisal (MTA) of Tenth Five 
Year Plan has reiterated the objective of the Plan that the 
employment growth should exceed growth of labour force 
to reduce the backlog of unemployment. In order to achieve 
this objective, the strategies advocated include: 

• 
• 

• 

• 

• 

• 

Promotion of public investment in rural areas 

Reforms in the financial sector for higher investment 
in the Small and Medium Enterprises 

Unleashing the potential of large-scale employment 
creation in the Construction sector, especially in urban 
areas 

Improvements in infrastructure for expansion in private 
investment 

Support to services industry, including software and 
all IT enabled services, trade, distribution, transport, 
telecommunication, finance and tourism 

Greater focus on agro-processing and rural serivces 

Also, 8 National Food for Work Programme has been 
launched on 14.11.2004 in 153 bakward districts with a view 
to provide an employment assurance of at least 100 days 
per family in these areas. 

[Translation] 

Llcenc •• to Private Hospital. and 
Clinics and Nursing Home. 

62. SHRI SURENDRA PRAKASH GOYAL: 

SHRI MUNSHI RAM: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the number of private hospitals, clinics 
and Nursing Homes is increasing day by day in the country; 

(b) If so, the details thereof; 
•. "~I!" 

" 
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(c) whether the existing criteria adopted for 
granting licence to such clinics, Nursing Homes and Hospitals 
is adequate; 

(d) if not, whether the Govemment proposes to 
introduce a Bill for registration scheme of Private Hospitals, 
Clinics and Nursing Homes; 

(e) if so, the details thereof; 

(f) whether these Hospitals, Clinics and Nursing 
Homes are free to charge their fee from the patients arbitrarily; 

(g) whether the Govemment intends to enact any 
law prescribing a fee structure for these Hospitals, Clinics 
and Nursing Homes; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (h) Health being a State subject under the 
Constitution India, it is the responsibility of State Governments 
to ensure compliance of the health standards by the various 
hospitals, clinics, nursing homes etc. in the State. However, 
the Government of India is in the process of formulating a 
Bill prescribing minimum standards and speCifications for 
hospitals, nursing homes and other clinical establishments. 

Kidnapping on Indian Citizens Abroad 

63. SHRI DEVIDAS PINGLE : Will the MInister of 
EXTERNAL AFFAIRS be pleased to state: 

. '(a) whether the Government is aware of the 
kidnapping of Indian citizens in foreign countries; 

(b) if so, the number of Indians so abducted 
abroad since 2003-04 till date; and 

(c) the steps taken by the Government to initiate 
talks with the concerned authorities to secure the release of 
abducted persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRt E. AHAMED) : (a) and (b) Yes. 
The Government is aware of one recent case of kidnapping 
of an Indian national abroad, Shri Harish Hitange. 

(c) The matter has been immediately and regularly 
taken up with the Polish authorities concerned, including at 
Ministers level, to secure the release of Shri Hitange. The 
Indian Embassy is also in touch with the family of Shri Hltange 
and Indian Association in Warsaw for coordinating action. 

{English] 

Antiquated Law. 

64. SHRt UDAY SINGH WIll the PRIME 
MINISTER be pleased to state: 

(a) whether the CBI is cripped by antiquated laws 
a8 reported in the Times of India dated November 14, 2004; 

(b) If so, whether the eBI is facing many hurdles 
due to antiquated laws as a result of which many cases are 
pending since the la8t several decades; and 

(c) If so, the facts thereof and the further steps 
being taken by the Govemment to revise the antiquated laws 
to punish the culprits; 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF PARLlA· 
MENTARY AFFAIRS (SHRI SURESH PACHAURI): (a) No, 
Sir. 

(b) No, Sir. 

(c) Does not arise. 

Allocation for NH-52 

65. DR. ARUN KUMAR SARMA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the approved outlay for Improvement 
of National Highway by the Border Roads Organization during 
10th Plan was Rs. 950 crores against projected ollt/ay of 
Rs. 1863 crores; " 

(b) if so, the measures taken to fill the gap; 

(c) whether the NH-52 was entrusted to BRO after 
finalization of 10th Plan; 

(d) if so, the additional allocation approved for NH· 
52 to ensure minimum connectivity because of its deplorable 
condition; 

(e) whether improvement of NH-52 suffered due 
to inadequate allocation of fund as well as change of 
executing agency; and 

(f) If so, the steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS: (SHRI 
K. H. MUNIYAPPA) : (a) and (b) Approved outlay for 
improvement of National Highways with the Border Roads 
Organisation (BRO) during 10th Plan is Rs. 950 crores 
against projected requirement of funds of Ra. 1640.03 crores 
by BRO. The aRocation Is made keeping In view of overall 
availability of resources and the int.r .e priority of works. 

(c) No, Sir. 
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(d) to (f) Funds for the improvement of all the National 
Highways including NH-52 entrusted to BRO are allocated 
keeping in view the overall availability of funds. The 
improvement works are taken up in phases by the BRO within 
available resources keeping in view the inter se priority of 
works. BRO have been maintaining NH-52 in a traffic worthy 
condition despite heavy monsoon of 2004. The Change of 
the executing agency from the State Government to BRO 
has not affected its improvement. 

[Translation) 

Health Services and Paediatric 
Hospitals In MP 

66. SHRI VIRENDRA KUMAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has received any 
proposal from the Government of Japan to establish basic 
health services and paediatric hospital in Gwalior, Shivpuri 
and Guna districts of Madhya Pradesh; 

(b) if so, the details thereof; 

(c) the steps taken/proposed to be taken by the 
Government in this regard; 

(d) the time by when it will be cleared; and 

(e) the lime by when the financial assistance will 
be received? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (e) A r~vised proposal of the State 
Government of Madhya Pradesh with an estimated cost of 
Rs. 90 crores for upgradation of Mother and Child Hospital 
and Basic Health Services in Gwalior, Shivpuri and Guna 
districts of Madhya Pradesh has been submitted to the 
government of Japan through the Department of Economic 
Affairs in August, 2004. Presently, the proposal is under 
consideration of the Government of Japan. 

{English] 

pee Business by Reliance 

67. SHRI PRABHUNATH SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government is aware of entering 
in a big way into the PCO busines (Public C~ Office) by the 
Reliance Infocomm competing with the BSNL and MTNL 
market in PCO segment; 

(b) whether the Government is also aware that to 

push Its business Reliance Infocomm is offering incentives 
and high percentage of commission to the existing PCO 
operators for shifting to Reliance Infocomm; and 

(c) if so, the measures or strategy contemplated 
by the Government to meet the challenge of capturing the , 
PCO segment in the country by Reliance and other operators 
in this segment and to expand its own PCO services in the 
country both in the urban and rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) and (b) Yes, Sir. 

(c) The measures contemplated by BSNL to meet 
the challeng9 are :. 

(i) Aggressive marketing 

(ii) Rationalization of tariff from time to time 
subject to financial viability 

(Iii) Better customer care 

(iv) Procedure simplification and quick 
provision on registration 

The measures contemplating by MTNL to meet the 
challenge are :. 

[Translation] 

(I) Commission to PCO franchisees has 
been enhanced. 

(ii) PCO holders have been appOinted as 
DSAs (Direct Selling Agents) for sale 
of various services on commission 
basis. 

(iii) Procedure for allotment of STDIISDI 
Local PCOs has been simplified. 

(iv) Mobile PCOs on commisson basis have 
been introduced. 

Decline In use of Postal Services 

68. SHRI SANTOSH GANGWAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the use of post cards, Inlands and 
envelops for sending messages by people has drastically 
dropped during the last two years; 

(b) if so, the reasons thereof; 

(c) whether the Government has sufferec' loss due 
to this; and 

(d) if so, the details thereof and the steps proposed 
to be taken to counter the above situation? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (d) The Information is being 
collected and will be laid on the Table of the House. 

[English] 

Upgradatlon of Blood Bank. 

69. SHRIMATI MANEKA GANDHI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether steps have been undertaken to 
upgrade blood banks in all the districts in the country; 

(b) if so, the details thereof including specific areas· 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (d) In order to provide safe and quality 
blood to the citizens In the country, the Govemment has 
decided to modemlze at least 1 blood bank in each district 
of the country In National AIDS Control Programme Phase-
II. As per scheme of modemization of blood banks, one time 
grant Is admissible for purchase of equipments for District 
level Blood Banks to the extent of Rupees 1.25 lakhs. Apart 
from this, an annual grant of Rupees 2.03 lakhs is also 
admissible for purchase of consumables and salary of one 
technician. In addition to these the following financial support 
is also given to blood banks (i) Major Blood Banks (one time 
grant of Rs. 3.19 lakhs and annual grant of Rs. 3.78 lakhs) 
(Ii) Blood Component separation Unit (one time grant of Rs. 
27.69 lakhs and annual grant of Rs. 14.00 lakhs) and (iii) 
Zonal Blood Testing Centre (Annual grant of Rs. 1.86Iaksh). 
The details of blood banks, which have been modernized in 
states and funds earmarked for this purpose during 2004-
2005 is given in a statement enclosed. 

envisaged to be upgraded; 

(c) the details of funds earmarked for this purpose 
along with the amount allocated and expenses Incurred so 
far; 

(d) the details of blood banks where upgradation 
has been Implemented fully or partly, so far state - wise; and 

(e) the mechanism, if any, created for monitoring 
the upkeep and strict adherence to ethical norms in the blood 
banks especially in the light of large growth of Incidents of 
fatal infections namely, AIDS, HIV positive, Hepatltis-B etc. 
in the country? 

(e) The functioning of blood banks in regulated by Drugs 
Controller General (India) and State Drugs Authorities under 
Drugs and Cosmetic Rules. Only those blood banks adhering 
to all provisions of Drugs and Cosmetic Rules Which Includes 
testing for all these markers namely HIV, Hepatitis B virus 
(HBV), Hepatitis C virus (HCV), Syphilis and Malaria are 
granted licenses. The licenses of the blood banks are 
renewed subject to periodic Inspection and after due 
verification of the availability of the requisite Infrastructure 
with the blood banks as prescribed In Drug and Cosmetic 
Rules. 

Statement 

State wise List of Blood Banks Modemised by NACO 

Sar. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

State 

2 

Andaman and 
Nicobar Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Jharkhand 

Chandigam 

Distt. Level 
Blood Banks 

3 

2 

39 

14 

23 

37 

16 

0 

Major Blood 
Banks 

4 

0 

21 

4 

3 

2 

Zonal Blood Blood Component 
Testing Centre Separation Units 

5 6 

0 

14 4 

0 

2 

3 

2 

0 

Amount 
during 

2004-05 
(Rs. in lacs) 

7 

18.84 

229 

33.28 

8611 

113 

40 

21.56 

Funds utilised 
during 2003-04 

(Rs. in lacs) 
approx 

8 

24.87 

229 

23.28 

72.96 

159.14 

8.12 

28.45 
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2 3 4 5 6 7 8 

8. Dadra and Nagar 2 0 0 0 4.06 4.06 
Haveli 

9. Daman and Diu 0 0 0 2.03 6.09 

10. Delhi 0 6 6 2 53.62 57.7 

11. Goa 1 2 1 22.58 25.75 

12. Gujarat 36 8 5 4 164.12 181.73 

13. Haryana 17 2 2 63.09 81.95 

14. Himachal Pradesh 5 3 36.57 53.68 

15. Jammu and Kashmir 7 7 2 3 84.23 68.61 

16. Kamataka 40 10 9 5 184 215.07 

17. Kerala 21 11 5 6 173.01 106 

18. Lakshadweep 0 0 0 2.03 2.03 

19. Madhya Pradesh 44 2 3 5 148 228.Q1 

20. Chhattisgarh 10 2 39.94 31.25 

21. Maharaahtra 35 10 8 7 214.59 228 

22. Manlpur 7 2 36.85 38.88 

23. Meghalaya 2 0 1 1 15.92 15.92 

24. Mizoram 4 1 0 25.9 18.51 

25. Nagaland 8 1 3 0 23.26 21.1 

26. Orissa 43 e 0 1 120.7 132.07 

27. Pondlcherry 0 3 0 1 23 31.62 

28. Punjab 24 6 3 2 102.04 98.23 

29. Rajasthan 32 6 6 2 93.88 100.18 

30. Sikkim 1 , 0 8.92 8.92 

31. Tamil Nadu 66 16 4 4 233.4 280 

32. Trlpura 3 2 0 33.46 33.46 

33. Uttar Pradeah 45 19 12 5 246.01 285.68 

34. Uttaranchal 10 2 2 0 40.02 58.04 

35. WeatBengai 59 15 9 5 256 256 

36. Ahmedabad MC " 2 1 2 44.46 50.57 

37. Chennal MC 6 8 6 2 79.24 86.62 

38. MumbaiMC 0 15 8 2 94.9 102.89 

Tota' 655 198 123 78 3211.62 3472.44 
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{Translation} 

launching of Satellite on Education 

70. SHRI PANKAJ CHOWDHARY : Will the PRIME 
MINISTER be pleased to state: 

(a) whether India has launched its first satellite 
devoted to education recently; 

(b) if so, the details thereof; and 

(c) the results and benefits of the satellite so 
launched? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) 
Yes, Sir. 

(b) The "EDUSAT" Satellite was launched on 20th 
September 2004. The satellite carries five Ku-band high 
power regional transponders, one Kuband national 
transponder and six extended-C band national beam 
transponders. 

(c) EDUSAT is dedicated excluslvily for 
educational services. It is specially configured to meet the 
growing demand for an interactive satellite based distance 
education system for the country through audio-visual 
medium. There has been considerable interest from 
educational institutions throughout the country regarding 
utilisation of the facilities provided by EDUSAT. ISRO has 
taken up several initiatives on a pilot basis to ensure utilisation 
of EDUSAT. Three Pilot schemes have been Initiated In 
partnership with Visveswaralah Technical University, 
Belgaum, Karnataka; Yeahvantrao Chavan Mahara.htra 
Open University, Naahlk, Maharashtra and Rallv Gandhi 
Technical University, Bhopal, Madhya Pradesh, All the atak. 
holders are being consulted In the field of primary, HCOndary 
and higher education and a conference of Vice Chancellors 
has also been conducted' to realise the full potential of 
EDUSAT. 

Pradhan Mantrl Bharat Jodo Parlyo!na 

71. SHRI MUNSHI RAM : Will the Mlntater of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government has renamed 
·Pradhan Mantir Bharat Jado Pariyojna" as National Highway 
Development Phase - III; 

(b) if so, the reasons therefor; 

(c) whether the Govemment propo ... to launch 
the .ald project only In .ome Statel; 

(d) if so, the reasons therefor; 

(e) whether the Govemment is preparing special 
package In thl. regard; and 

(f) if so, the reasons 'ordslay in implementation 
of the said project? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Yes, Sir. 
The "Pradhan Mantir Bharat Jodo Parlyojana" has been 
renamed as National Highways Deveopment Project (NHDP) 
Phase-III. The name has been changed considering the fact 
that the project wnJ be implemented by National Highways 
Authority of India (NHAI) and will be an extension of NHDP 
Phase-I and II. 

(c) No, Sir. NHDP Phase - III covers 28 States 
and 2 Unions territories. 

(d) Does not arise. 

(e) No, Sir. 

(f) The project is not yet approved by the 
Govemment. The question of delay In implementation does 
nol arise. 

SubmlalOn of Account Reporta 
by BSNL 

72. SHRI BRAJA KISHORE TRIPATHY: 

SHRI TATHAGATA SATPATHY : 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to atate: 

(a) whether TRAI has directed BSNL to submit 
reports of account. 2003-2004 of an the clrcl .. ; 

(b) If 10, the details In this regard; 

(e) the earlIer pattern of .ubmlsslon of accounts 
by BSNL to TRAI; 

(d) whether as directed by TRAI, BSNL has since 
submitted its reports; and 

(e) 
therefor? 

If so, the details thereof and if not, the reasons 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOG~ 
(OR. SHAKEEL AHMAD) : (a) and (b) TRAI has IHued • 
dlrecton to BSNL for lubmlulon of accounting separation 
report. on "parated accountl tor each Circle product-WIN 
for 2003-2004, 
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(c) and (d) BSNL has been submitting the annual 
audited accounts as and when desired by TRAI and for the 
year 2003-2004 the audited accounts have been submitted 
to TRAI already, Regarding submission of reports on 
accounting separation, the due date is 31 st December, 2004. 

(e) Through BSNL is trying its best to adhere to 
the time limit set by TRAI, it has approached TRAI to extend 
the time in view of Immense difficulties faced by BSNL in 
carrying out further transformation of its accounts to conform 
to TRAI guidelines. 

[Translation] 

Pending Proposals from Haryana Government 

73. SHRI AVTAR SINGH BHADANA : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Governent has received 
proposals from the Government of Haryana viz. relating to 
widening of Faridabad section of Agra highways, construction 
of a flyover on Badarpur Border and construction of a Yamuna 
Flyover between Majhwali and Dankaur to connect Faridabad 
with Greater Noida; 

(b) if so, the action taken/proposed to be taken by 
the Union Government on the said proposals; 

(c) the reasons for delay in taking any action so 
far on the above said proposals: and 

(d) the time by when the proposals are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : (a) to (d) Detailed Project Report for 
construction of a flyover at Badarpur Border on NH·2 h~s 
been got prepared by National Highways Authority of India 
(NHAI). No proposal from the Government of Haryana has, 
however, been received relating to widening of Faridabad 
section of Agra Highway and constructon of Yamuna flyover 
between Majhwali and Dankaur to connect Faridabad with 
Greater NOIDA. 

[English] 

Encour.glng SSI Units 

74. SHRI ADHIR CHOWDHURY: Will the Minister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(8) whether after purchasing refractory bricks 
worth more than Rs. 3 crores from various small scale 
industries, the Bharat Aluminium Co. Ltd., has deliberately 
rejected the same in favour of similar bricks from China: 

(b) if so, whether these small scale industries are 
now on the verge of closure because of heavy financial crisis 
due to such acton of BALCO: 

(c) whether the policy of Union Government is to 
encourage SSI Units in all sectors; and 

(d) if so, the steps the Government is taking to 
ensure that BALCO does not deviate from the established 
Government policy of encouraging SSI units? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) and (b) According to the information 
received from BALCO in the matter through the Ministry of 
Mines, BALCO did place orders for supply of insulating bricks 
on three units in Rajasthan. On putting the bricks to use, it 
was found that they were not as per the specifications 
contained in the contract and the use thereof would have 
seriously aHected performance. The company, therefore, 
rejected the bricks (due to their not being as per speci-
fications) and called upon the suppliers to pay the amount 
due to the company as a result of rejection of the bricks. The 
rejection of the defective bricks supplied and the claim of 
the company are reported to be with in the terms of the 
contract with the suppliers. The above mentioned suppliers 
did not replace the defective bricks and hence the Company 
Imported the bricks from China, which met the technical 
specifications. 

(c) Yes, Sir. 

(d) The Ministry of S51 has written to all the Central 
Government Ministries, including the Ministry of Mines which 
is concerned with the affairs of BALCO, to ensure that the 
Ministries and the Public Sector Undertakings under their 
administrative jurisdiction adhere to the Central Government's 
~rlce and Purchase Preference Policies for the SSI 
Sector. 

Illegal Exchange in Deihl 

75. DR. M. JAGANNATH : 

SHRI KINJARAPU YERRANNAIDU : 

Will the Minister of COMMUNICATIONS AND 
INF~MATION TECHNOLOGY be pleased to state: 

(a) whether the department of Telecom has 
unearthed an illegal exchange in Delhi in the month of 
October, 2004; 

(b) if so, its modus operandi thereof and the loss 
Incurred on account thereof to DoT; and 

(c) the action taken against those found guilty? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. One at Palam Village 
and other at East Patel Nagar, Delhi. 

(b) The modus operandi in both the cases 
unearthed in the month of October, 2004 is that the offender 
has setup an illegal exchange using high-tech equipment 
and this setup was receiving incoming international call via 
Internet and was further distributing these cans using Local 
Public Switch Telephone Network (PSTN)lMobilelWireles in 
Local Loop (WLL) connectivity. Reliance and Airtel 
connections and Internet Leased Lines (ILL) of MIs Primenet 
Global and MIs. Spectra net has been found used in these 
steps. National loss occurred due to these two setups is Rs. 
45,75,280/-. 

(c) One person at both the premises has been 
arrested after the raid and all the equipment have been seized 
in both the cases. 

[Trtlns/ation] 

Ayurvedle Medicines In Dispens.rl .. 

76. SHR MAHESH KANODIA : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether medicines in various Ayurvedic 
Aushdhalayas and dispensaries in the country .re not 
available; 

(b) if so, whether the Government proposes to 
ensure the availability of medicines therein; and 

(c) if so, by when and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) Information regarding avallabHlty Of medicines 
in various Ayurvedlc Aushdhalayas and dispensaries except 
these under the Central Government Is not maintained by 
the Central Government. 'Public Health hospitals and 
dispensalres" being a State subject videe Entry No.6 of the 
Seventh Schedule to the Constitution. It is the responsibility 
of the State Governments to deal with their Ayurvedic 
Aushdhalayas and dispensaries, appropriately. As regards 
the Ayurvedic dispensaries under the Central Government! 
CGHS, medicines are available, by and large. 

(b) and (c) In order to supplement the efforts of State 
Governments, a Centrally Sponsored Scheme is In operation 
for supply of essential drugs to the dispensaries situated in 
the rural and backward areas. The Scheme provides for 
financial assistance for supply of essential drugs ., Rs, 
25,000 per annum, per dispensary situated in the rural and 
backward areas. 

{English] 

Waiting List In West Bengal 

77. SHRI AJOY CHAKRABORTY: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be pleased to state: 

(a) the number of persons in the waiting list for 
new telephone connection in Basirhat, West Bengal; 

(b) whether some applicatons are waiting for over 
two years for a new connection; 

(c) if so, the details thereof; and 

(d) the steps taken to clear the backlog? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) As on 31.10.2004, the waiting 
list of Basirhat, West Bengal Telephone Exchange is 7B. 

(b) 

(c) 

No, Sir. 

Does not arise in view of (b) above 

(d) The cable laying i8 In progress. Further, WLL 
Cordect System is also under instaliation. It Is expected that 
most of the pending waiting list shall be cleared by 31.3.2005. 

Direct Telecom Link between 
India and Myanmar 

7B. SHRI JYOTIRADITYA M. SCINDIA : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(8) whether a new direct Telecommunication 
(microwave) link between India and Myanmar has been 
Inaugurated; and 

(b) if so, by when the direct links are likely to be 
established and its estimated cost and other details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) No, Sir. 

(b) Does not arise in view of (a) above. 

Malta Boat Tragedy Probe Mission 

79. SHRI NAVJOT SINGH SIDHU; Will t,he 
Minister of EXTERNAL AFFAIRS be pleased to stat.: " 

(a) whether a delegation of the Malta Board 
Tragedy Probe Mission mel the Prime Minister recently and 
submitted a memorandum; 
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(b) if so, the details of the said Memorandum and 
the demands made therein; and 

(c) the action being taken/proposed to be taken 
in this matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes. 

(b) The memorandum requested Govemment's 
assistance for a comprehensive enquiry into the mishap; 
retrieval of mortal remains of the victims from the sea-bed 
and a befitting memorial for them; impleadment of the 
Government as a party in ongoing court cases in Italy, 
Greece, Malta and India; suitable compensation to the 
bereaved families; exemplary punishment to the intemational 
human traffickers and their local henchmen Involved In this 
case; release of a list of deceased young men and their Death 
Certificates by the State Govemmants. 

(c) A statement giving present position on afore 
mentioned points is enclosed. 

Statement 

Comprehensive enquiry Into the Incident 

The case Is at present sub-judice in the Court of Chief 
Metropolitan Magistrate, Deihl. 

Retrieval of mortal remains from .ea-bed 

Given the long period the remains have been in the ocean, 
identification of the bodies Is most unlikely. Even the 
nationality, ethnicity or religion of the victims may not be 
clearly determinable. 

Impleadment of the Centref Government a. a party to 
the case 

The Impleadment of the Central Government as a party In 
the ongoing court cases in Italy, Greece and Maha Is not 
desirable in view of the fact that the victims were engaged In 
the unlawful act of illegal immigration. However, there Is a 
civil Writ Petition before the Hon'bla High Court of Punjab 
and Haryana af Chandigarh (CWP No. 10666 of 1998 by 
Shri Balwant Singh Khara and others VI. Union of India and 
others). The Minlatry of External AffaIrs, Ministry of Home 
Affairs. State of Punjab and CBI have been Impleaded as 
co-respondents in this case. The Ministry of Labour has Also 
sought permission of the Court to be impleaded as 
respondent No. ~ in the Writ Pelition. 

Compen.atlon to the bereaved famllle. 

It will be appreciated that It was primarily a case of illegal 
immigration in which lhe victims were traveling without proper . 
travel documents. Hence no compeneation is payable in 
this case either by the Central or the State Government. 
However, keeping in view the humanitarian aspeet of the 

case, the Punjab Government has made an ex-gratia 
payment of Rs. 50,000/- to the families of each of 79 victims, 
the details of which were provided by the survivors of the 
tragedy. 

Exemplary punishment for the guilty 

The Central Bureau of Investigation has already completed 
the investigation of the case and has field charge sheets 
against 24 travel agents and 2 officials of the Foreigners' 
Regional Registration Office for their involvement in this case. 
At present, the case is sub-judice in the Court of the Chief 
Metropolitian Magistrate, Delhi. Award of adequate punish-
ment to the guilty is within the jurisdiction of the court. 

Is.ue of Death Certificates 

The Govemment of Punjab will have to issue a list of victims 
and their Death Certificates after completing the necessary 
legal formalities. 

[Translation] 

Complying wIth Health Standards 

80. SHRI BHUPENDRASINH SOLANKI : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether many hospitals In the country are not 
complying with the Health standards; 

(b) if so, whether the Government proposes to 
take action to ensure their compliance; and 

(c) if so, by when and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Health being a state under the 
Constitution of India, it is the responsibility of the respective 
State Government of lay down heahh standards and to ensure 
compliance thereof in their States. However, the Government 
of India is in the process of formulating a Bill prescribing 
minimum .tandards and speCifications for hospitals, nursing 
homes and other clinical establishments. 

{English] 

US Alslstance to COMBAT Terrorism 

81. SHRI M. RAJA MOHAN REDDY : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(8) whether the U.S. has offered help in combating 
terrorlm In the North-East; 

(b) H 80, whether any written request has been 
received by the Union Government; and 
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(c) jf so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes. 

(b) The offer of assistance was received by 
Ministry of Home Affairs in the form of a letter dated October 
04, 2004 written by Ambassador of USA. 

(c) Co-operative efforts in the field of counter-
terrorism would be discussed within the existing framework 
of cooperation for such matters. 

{Translation} 

Patents 

82. SHRI AJIT JOGI : Will the Minister of SCfENCE 
AND TECHNOLOGY be pleased to state: 

(a) whether patents have been obtained in respect 
of Scientific and Technological inventions at national and 
international levels; 

(b) if so, the details thereof; and 

(c) the efforts being made by the Government is 
getting the help from Individuals and small organizations for 
obtaining patents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI 
KAPIL SISAL): (a) Yes, Sir. 

(b) (i) Patents have been granted by the Indian 
Patent Office to Indian applicants and the Information is given 
below:-

Year 

1999-2000 

2000·2001 

2001-2002 

2002·2003 

No. of patents sealed 

557 

399 

654 

494 

(ii) Indian scientists/technologists/institutions 
have also been increasingly filing patents In other countries. 
For example, according to the official website of the US 
Patents and Trademark Office, patents granted to Indian 
applicants by this office have been on the Increase since 
1999, the number has grown from 73 in 1999 to 237 in 2003. 

(c) Government have been creating awareness 
about patents among individual scienUsts, technologists, 
teachers etc. and universities, Industries, Including small 

scale industries for many years 80 that they could take steps 
to protect their inventions by obtaining patents. Science 
departments have also established Patent Facilitating 
Centres to enable scientists to file patents in India and abroad. 

(English) 

Fltne .. Certificate for Private Vehicles 

83. SHRI K. S. RAO : 

SHRIMATI KIRAN MAHESHWARI 

SHRI KULDEEP BISHNOI : 

Will the Minister of SHIPPING, ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether his Ministry had circulated a document 
among State Governments seeking suggestions on fitness 
certificates for private vehicles; 

(b) 

(c) 
regard; and 

if so, the details in this regard; 

the response of the State Governments in this 

(d) the time by which the scheme will come into 
force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) and (b) Two Task Forces were set 
up by the Ministry in June, 2003 regarding Inspection and 
Maintenance System for motor vehicles, which included 
representatives of a number of State Governments. The 
report of Task Forces inter·alia Included suggestions relating 
to Fitness Certification System for private vehicle also. The 
Report was circulated to the States of Delhi, Uttar Pradesh, 
West Bengal, Maharashtra, Gujarat. Andhra Pradesh, Tamil 
Nadu and Kamataka in the month of September, 2004. 

(c) and (d) In a meeting of the above States held on 
19.10.2004, there was an uniformity of opinion that in the 
first instance it would be feasible and practicable to strength 
the existing Inspection and Maintenance System for the 
transport vehicles. Only after the same has been streamlined, 
the issue of coverage of private vehicles could be considered. 
As such, it is not possible to prescribe any time frame in the 
matter. 

ATM Facility In Post Offlc .. 

84. SHRI P. MOHAN : Will the Minister of 
COMMUNICATION AND INFORMATION TECHNOLOGY be 
pleased to state: 

<a> whether there is any proposal to provide ATM 
facility in the post office savings bank account; 

" 
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(b) 

(c) 

if so, the details thereof; and 

if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (c) The proposal for providing 
ATM facility to post office savings bank account holders 
is in conceptual stage only and no details have yet been 
finalised. 

Policy of Microsoft 

85. SHRI S. P. Y. REDDY: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government is aware that 
Microsoft sells stripped down versions of WINDOWS XP in 
Thailand at very low prices; 

(b) if so, the details thereof; 

(c) whether the Government has any plans to ask 
the MICROSOFT to follow similar practice here; and 

(d) if so, the details thereof and the reaction of 
MICROSOFT in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) and (b) Yes, Sir. Microsoft 
has unveiled XP Starter Edition in Thailand. Windows XP 
Starter Edition is designed to offer affordabillty and easy-to -
use entry level points to the Window8 family products, tailored 
to local country, In local languages, and i8 compatible 
with wide range of Windows-based applications and 
devices. 

(c) and (d) The Microsoft Windows XP Starter Edition, 
has already been unveiled In Delhi in September, 2004. XP 
Starter Edition for India Includes a Hindi Interface, and is 
scheduled for an early 2005 launch. The fe.tures of the XP 
Starter Edition are enclosed as Statement. 

• 

Statement 

Features of Windows XP Starter Edition include: 

Localized and tailored support: Windows XP Starter 
Edition features a redesignated 'help system called My 
Support, which includes a built - in, detailed Getting 
Started Guide. In addition, Windows XP Starter Edition 

comes with a supplemental CD that contains local 
language instructional videos designed specifically for 
first time PC users. 

• Localized customlzaton : With Windows XP Starter 
Edition, users can choose from country-specific 
wallpapers and screensavers with familiar landscapes, 
flags and geography-specific traditional design. 

• 

• 

• 

Preconflgured settings: Windows XP Starter Edition 
will help reduce confusion regarding setup options for 
entry-level users by preconfiguring advanced settings 
and enabling the Windows Firewall by default. 

Simplified task management : With Windows XP 
Starter Edition, first-time home users can have up to 
three programs and three windows per program running 
concurrently. Further simplification of operating system 
Includes the display resolution set to 800x600 
maximum and no support for PC-to-PC home 
networking, sharing printers across a network or more 
advf!Oced features such as the ability to establish 
multiple user accounts on a single PC. 

Windows XP Starter Edition System requirements: 
Desktop with a Celeron, Duron, Geode, Sempron or 
similar processors, 233 MHz processor clock speed 
required and 300 MHz or higher recommended. 
Supports upto 128MB RAM and Hard disk space of 
maximum of 40 GB, and supports Super VGA 800x600 
resolution VGA adapter and monitor. 

Telephone Exchanges In 
Jammu and Kashmir 

86. SHRI ABDUL RASHID SHAHEEN : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the names of the telephone exchanges 
modernized In Baramulla and Kupwara districts of Jammu 
and Kashmir during the last three years till date; 

(b) the number of new telephone exchanges 
proposed to be opend during 2004-05 in the State particularly 
in the Baramulla and Kupwara districts; 

(c) whether the telephones remain Qut of order in 
these districts; 

(d) if so, the reasons therefore; and 

(e) the steps taken/proposed to be taken by the 
Government In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD) : (a) The details of telephone 
exchanges modernized in Baramulla and Kupwara districts 
of Jammu and Kashmir during the last three years till date 
are as under :-

Year 

2001-02 

2002-03 

2003-04 

2004-05 
(up to 
31-10-04) 

Baramulla District 

Sogam 

Gulmarg, Bomai, Singhpora, 
Sumbal, Rohama 

Kupwara District 

Trehgam 

Kupwara 

Trehgam 

(b) 14 new telephone exchanges are proposeel to 
be opened during 2004-05 in J &K Telecom Circle. 

No new telephone exchange is proposed to be opened 
during 2004-05 in Baramulla and Kupwara Districts. 

(c) No, Sir. 

(d) and (e) Do not arise in view (c) above. 

Evacuation of Unauthorised Tenants 

87. SHRI ANANDRAO VITHOBA ADSUl: Will the 

Minister of COMMUNICATIONS AND INFORMATION 
TECHNOlOGY be pleased to state: 

(a) whether the Department of Posts has built staff 
quarters for the welfare of their staff; 

(b) if so, the details thereof, State-wise; 

(c) whether 20 per cent of P & T quarters are 
occupied by unauthorized tenants; 

(d) if so, the reaction of the Government thereto; 
and 

(e) the steps taken by the Government to evacuate 
the unauthorized persona from the P & T quarters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMED): (a) Yes, Sir. Staff quarters have 
been built for the weHare of staff and, in some cases, as 
Poat-attached - purpose by the Department of Posts. 

(b) The country is divided into 22 Postal Circles 
and the Circle-wise in'ormation about availability of Postal 
staff quarters is given In the Statement enclosed. 

(c) to (e) The information is being collected and will be 
laid in the Table of the House. 

Statement 

Details of Staff Quartsrs Availabls for Postal EmploYHS 

SI. Name of Postal Type of Quarters 
No. Circle Type-I Type-II Type-III Type-IV Type-V Post Total 

&VI attached 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 335 509 141 8 11 254 1258 

2. Assam 225 250 70 7 144 697 

3. Bihar 319 501 139 31 6 67 1063 

4. Chhattisgarh 125 225 78 10 2 255 695 

5. Delhi 398 822 278 29 5 74 1606 

6. GUjarat 483 490 135 30 8 245 1391 

7. Haryana 146 186 46 13 2 62 455 

8. Himachal Pradesh 197 217 76 8 63 562 

9. Jammu and Kashmir 33 63 44 10 1 46 197 
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2 3 4 

10. Jharkhand 164 256 

11. Karnataka 435 705 

12. Kerala 213 307 

13. Madhya Pradesh 225 361 

14. Maharashtra 854 926 

15. North East 140 153 

16. Orissa 245 507 

17. Punjab 260 310 

18. Rajasthan 473 687 

19. Tamil Nadu 474 683 

20. Uttaranchal 105 147 

21. Uttar Pradesh 641 797 

22. West Bengal 507 813 

6997 9915 

Singapore Vis. Office 

88. SHRI HANNAN MOLLAH : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government has received any 
letter/proposal from the Chief Minister of West Bengal 
regarding Singapore VISA offices; 

(b) 

(c) 
regard? 

if so. the details thereof; and 

the action taken by the Government in this 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Ves. 

(b) The Chief Minister had requested the External 
Affairs Minister to assist in reopening the Visa Office and, If 
possible, its upgradation to a Consulate. 

(c) Government ascertained that the Visa Office 
was opened in 1987 on a temporary basis and closed in 2004. 
Upon enquiry, Singapore has conveyed that should the need 
for a permanent visa processing offlce in Kolkata arise in 
future, Singapore would certainly give it due consideration. 
This 'factual position has been conveyed by the E)(ternal 
Affairs Minister to the Chief Minister. 

5 6 7 8 9 

66 6 62 555 

143 27 7 334 1651 

62 10 4 400 996 

120 25 5 124 860 

392 40 10 239 2461 

54 7 e 107 467 

233 21 6 116 1128 

118 28 7 103 826 

232 40 7 191 1630 

197 34 6 1413 2807 

12 3 o 48 315 

148 35 18 365 2004 

121 15 o 56 1512 

2905 437 114 4768 25136 

A •• urance Pending Implementation 

89. SHRI VIJOY KRISHNA : Will the PRIME 
MINISTER be pleased to state: 

(a) whether assurance given to Unstarred 
Question No. 237 has been pending implementation Since 
November 20, 2002; and 

(b) if so, the reasons for the deiay in fulfilling the 
assurance aM by when the same will be fulfilled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) Ves, Sir. 

(b) The question relates to letters written by MPs 
to CVC regarding corruption in Kendriya Shandar. To take a 
decision in the matter, it was found necessary to consult the 
CVC and the Anti-Corruption Branch of Delhi Police who has 
further referred the matter to CBI. Since consultations with a 
number of agencies are necessary. it is taking some time to 
take a final decision. The matter is being pursued. 
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Repair of N.H. 60 

90. SHRI SUNIL KHAN: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of SHIPPING. ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the dilapidated road NH 60 from 
Bishnupur to Baukure in West Bengal has not been repaired 
after taking over from the State highway; 

(b) If so, the details thereof; 

(c) whether the three weak bridges from 
Govindadham to Mejia will be constructed soon; 

Stretch Length Nature of work 

Kms 195-200 05km Periodic Renewal 

Km 200-221 21 km Periodic Renewal 

(d) if 50, the time by which it will be constructed; 
and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) No, Sir. • 

(b) Details of improvement works undertaken in 
the stretch from Bishnupur (km 195) to Baukure (km 231) 
after taking over from the State highway and to be under 
taken during the current ye.r Annual Plan are tabulated 
below:-

Year of Sanction Completed in 

2002-2003 March 2003 

2001-2002 March 2002 

Kms 221-231 10 km Improvement of Riding quality 2001-2002 March 2002 

Kms 195-205 10 km Widening to two land & strengthening Included in the modified Annual Plan 

(c) to (e) Between Govindadham (245 km) and Mejia 
(271 km), there are three bridges namely, Sali at km 247.25, 
Kanimara at km. 265.78 and Tarapur Bridge at km. 269.25. 
Existing bridges at these locations are distressed, weak and 
narrow. For planned development of NH-80 Including re-
construction of weak and narrow bridges etc Ministry has 
sanctioned feasibility study in the year 2002-03 which Is being 
done departmentally by the State PWD. OVerall improvement 
of this NH including reconstruction of bridges etc shan be 
taken up in a phased manner depending upon outcome of 
feasibility study, inter-se-priorlty and availability of funds. 

Export of Ayurvedle Drugs 

91. SHRI SURESH KALMADI : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has taken any steps 
for promoting the export of ayurvedic drugs/preparations in 
view 01 the increasing popularity of such drugs/preparations 
in the West; 

(b) whether any incentives are being given to 
farmers producing medicinal plants; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) Government have taken a number of 

(2004-05) at a cost of Rs. 7.00 crore. 
Estimate is awaited from the state PWD. 

Initiatives to faellHate export of Ayurvedic products to foreign 
countries. As export to the quality conscious Western 
countries pre-supposes assured quality products, 
pharmacopoeial standards have been developed for a 
number of Ayurvedic drugs. Good Manufacturing Practices 
(GMP) has been made compulsory and manufacturers are 
being provided with Incentives for developing in-house quality 
control laboratories and infrastructure for GMP compliance. 
Government al80 conduct market survey of medicinal plants! 
crude drugs from time to time to promote export of AyurvediC/ 
Herbal products. An exhibition of traditional medicinel 
ayurvedic medicine Is organized annually during the World 
Health Assembly in Geneva. 

(b) and (c) 'the Central Government is implementing a 
Central Sector Scheme under which subsidy to the exlent of 
30% of the cultivation cost is given to the farmers for 
cultivation of medicinal plants. The other components of the 
Scheme include promotional activities, commercial activities 
and contractual farming of medicinal plants. 

[Translation] 

Integrated Dllease MonitorIng Project 

92. SHRI PARAS NATH YADAV : Will the Minister t 

of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether Uttar Pradesh has been neglected in 
the integrated disease monitoring project launched by the 
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Government as reported in the Rashtrlys Sahara dated 
November 9,2004; 

(b) if so, the details thereof; and 

(c) the reasons for not launching this project in 
Uttar Pr,adesh where medical facilities are inadequate? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Integrated Disease Surveillance Project 
has been launched on 8th November, 2004. All the States! 
UTs will be covered under the project in a phased manner 
the details of which are given below: 

Phase I (2004-2005)-

Andhra Pradesh, Himachal Pradesh. Karnataka. Madhya 
Pradesh, Maharashtra, Uttaranchal, Tamil Nadu, Mizoram & 
Kerala. 

Phase" (2005-2006)-

Chhattisgarh, Goa, Gujarat, Haryana. Rajasthan, West 
Bengal, Manipur, Meghalaya, Orissa, Tripura. Chandigarh. 
Pondicherry, Delhi. 

Phase III (2006-2007)-

Uttar Pradesh, Bihar, Jammu and Kashmir, Jharkhand. 
Punjab, Arunachal Pradesh, Assam, Nagaland. Sikkim, 
Andman & Nicobar Islands, Dadra & Nagar Haveli, Daman 
and Diu, Lakshadweep. 

As mdicated above, Uttar Pradesh is slated for coverage in 
Phase III. However, th.e districts of Uttar Pradesh covered 
under the Pilot Project "National Surveillance Programme 
101 Communicable Diseases" are covered in Phase I. 

[English} 

Health Insurance Scheme 

93. SHRI RAYAPATI SAMBASIVA RAO: 

SHRIMATI D. PURANDESWARI: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether health insurance scheme to target 
below poverty line has been introduced in the country; 

(b) II so. whether a number of National Insurance 
companies have undertaken a detailed study to meet the 
target; 

(c) if so. whether any target pas been fixed during 
2004-05 for health Insurance; 

(d) if so, the extent to which it is likely to be 
achieved; and 

(e) the number of families below poverty line that 
has been covered so far under this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (8) to (e) The information is being collected and 
will be laid on the Table of the House. 

Writing off Loans 

94. SHRI IQBAL AHMED SARADGI : 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has 
proposed to write off the entire amount of Rs. 250,000 crore 
outstanding Central loans to States; 

(b) if so, the details thereof; and 

(c) the extent to which the burden of the States 
debt is likely to be reduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 

(b) and (c) Does not arise. 

Assistance from World Bank 

95. SHRI CHANDRA BHUSHAN SINGH: 

SHAI BALASAHEB VIKHE PATIL: 

SHRIJASHUBHAIDHANABHAIBARAD: 

Will the Minister of SHIPPING, ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Union Government has received 
assistance from the World Bank for development of National 
and State Highways in the country; 

(b) if so, the details of the same, State-wise 
especially in respect of Gujarat; 

(c) whether it is also a fact that part of the 
assIstance was utilised for development of National and State 
Highways in Gujarat; 

(d) 

(8) 

if so, the details thereof; and 

if not. the main reasons for the same? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU) : (a) and (b) Yes, Sir. 
The details of ongoing World Bank Funded Project are 
enclosed as statement-I. 

(c) and (d) Yes, Sir. Details are enclosed as 
statement-II. 

(e) Does not rise. 
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Statement ... 

Details of on-going World Bank Funded Projects 

S. Name of Project 
No. 

1. 3rd National Highway Proejet 

2. Gujarat State Highway Project 

3. Karnataka State Highway Project 

4. Grand Trunk Road Improvement Project 

5. Kerala State Transport Project 

6. Mizoram State Roads Project 

7. Uttar Pradesh State Roads Project 

8. Tamil Nadu Road Sector Project 

9. Allahabad Bypass Project 

Total 

Statement-II 

Details of Projects in the State of Gujarat 

Loan No. 4577-IN 

Dale of 
Agreement 

11.08.2000 

18.10.2000 

26.07.2001 

27.07.2001 

06.05.2002 

06.05.2002 

19.02.2003 

28.08.2003 

16.12.2003 

Implementation Agency 

Nature of the Project 

Signature/Effective/Closing 
Oates 

Government of Gujarat 

State Project 

18.10.2000/28.11.2000/ 
31.12.2005 

Loan Amount Net 

Project Cost at Appraisal 

Un-drawn Balance as on 
30.06.2004 

Percentage of External 
ASSistance 

Cumulative Disbursements 
up to 30.06.2004 

US $ 381.000 million 
(Revised $ 350.000 million) 

US & 533.000 million 

US $ 220.16 million 

76% 

US $ 129.884 million 

Satellite Baaed Rural Interface 

96. SHRI B. MAHTAB: Will the PRIME MINISTER 
be pleased to state: 

(a) whether a satellite based rural interface is now 
in operation to selVe a variety of community needs; 

Date of 
Closing 

30.06.06 

31.12.05', . 

31.12.06 

31.12.06 

31.12.07 

31.12.07 

31.12.08 

31.03.09 

30.06.09 

Total 
Committed 
Amount 
(US $ million) 

516.000 

350.000 

360.000 

589.000 

255.000 

60.000 

488.000 

348.000 

240.000 

3206.000 

(b) if so, the details thereof; and 

Total 
Disbursed 
Amount 
(US $ million) 

202.004 

143.576 

97.870 

164.410 

47.104 

15.000 

54.861 

15.014 

12.400 

752.239 

(c) the role of Indian Space Research Organi-
sation In setting up the village resource centre? 

tHE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHV/RAJ CHAVAN) : (a) 
Yes, Sir. 

(b)' and (c) Indian Space Reserach Organisation, in 
association with selected non-governmental and voluntary 
agencies, has embarked upon a new Initiative to set up 
satellite based Village Resource Centres (VACs) In different 
parts of the country. These VRCs are meant for reaching a 
variety of services and products emanating from space 
technology; such as tele-education, tele-medicine, spatial 
information on natural resources for developmental planning 
at micro-watershed and village levels, interactive advisory 
services related to agriculture development, advisories on 
fisheries potential, etc., directly to the rural communities, 
Indian Space Research Organisation provides digital 
cOMectlvity to the Village Resource Centres (VRCs) through 
the INSA T sateDites for enabling the services as stated above 
and spatial data and information on land and water resources 
through the IRS satellites for developmental planning at local 
level •. 

Job Opportunttl •• for Women In SSI Sector 

97. SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of SMALL SCALE INDUSTRIES be pleased to 
state: 

, 
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(a) whether the Government has emphasised the 
creation of more employment opportunities for women in 
rural areas by implementing various rural development 
schemes through the small scale industries; 

(b) if so, the details thereof; 

(c) the incentives provided and targets fixed by 
the Government for the new industrial units for creating job 
opportunities in favour of women in rural areas during the 
last three years, State-wise; and 

(d) the target set for setting up of such new units 
during the last three years till date, State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES : (SHRI 
MAHAVIR PRASAD) : (a) and (b) The Government has been 
implementing various programmes/scheme like the Rural 
Empioyment Generation Programme (REGP) and the 
Pradhan Mantri Rozgar Yojana (PMRY) throughout the 
country to create more employment opportunities, Including 
those for women. The REGP Is implemented through the 
Khadi and Village Industries Commission (KVIC) and the 
PMRY is implemented through the District Industries Centres 
(DICs) in each StatelUnion Territory (UT). Besides, the Mahila 
·Coir Yojana, a women-oriented self-employment scheme, is 
implemented by the Coir Board all over the country. 

(c) and (d) Under the AEGP, for setting up a self-
employment project costing upto As. 10 lakh, 25 per cent 
margin money assistance is provided to the general category 
of beneficiaries, whereas In the case of women 
entrepreneurs, as well as beneficiaries from other weaker 
sections, the margin money assistance Is 30 per cent for the 
project costing up to Rs.' 1 0 lakh. For projects costing above 
Rs. 10 lakh and upto Rs. 25 lakh, 10 percent of the remaining 
cost of the project (i.e. cost above Rs. 10 lakh) is provided 

as margin money. Own contribution of the women 
entrepreneurs has been limited to 5 per cent of project cost 
as against 10 per cent in the case of general category 
entrepreneurs. State-wise details of the estimated incentives 
in the form of margin money provided and new industrial 
projects sanctioned to women entrepreneurs under the AEGP 
during the last three years is enclosed herewith as statement. 

Under the PMAY, educated unemployed youth, both 
men and women, between the ages of 18 to 35 years are 
assisted to set up self-employed units costing upto As. 2 
lakh. Bank loans constitute 80 per cent of the project cost. 
Of the remaining 20 per cent of project cost, subsidy is subject 
to the maximum of Rs. 7500 per beneficiary and the balance 
amount is the margin money contribution of the beneficiary. 
In the case of women, the age is relaxed upto 45 years and 
preference Is given to women candidates at the time of 
sponsoring of cases. Based on the reports received from 
the Aeserve Bank of India (RBI), details of the cases of loans 
sanctioned and disbursed to women for the last three years 
is enclosed as statement-II. 

Under the Mahila Coir Yojana, a one-time subsidy of 
75 per cent of the cost of a motorized raU, upto a maximum 
of As. 7500 and As. 2625 for a motorized traditional raUs 
respectively, is being granted to women workers. Details 01 
distribution of raUs and assistance sanctioned during the last 
three years under the MahUa Coir Yojana are enclosed as 
statement-III. 

State-wise targets exclusively for women entrepreneurs 
have not been fixed. However, field offices have been advised 
to ensure that at least 30 per cent of the total number of 
assisted projects afe of women entrepreneurs in each years 
under the REGP. Under the PMRY, preference is given to 
weaker sections including women, from both urban and rural 
areas, at the time of sponsoring cases. 

Statement-I 

Sr. 
No. 

1. 

2. 

3. 

4. 

Statesl 
Union Territories 

2 

North Zone 

Chandigarh 

Oelhi 

Haryana 

State-wise details of Projects Sanctioned and Margin Money (MM) utilised 
under women category under REGP of KVI sector 

(Project In no., Margin Money (MM) in Rs. Lakh) 

2001-2002 2002-2003 2003-2004 
Projects MM Projects MM Projects MM 

Sanctioned Utilised Sanctioned Utilised Sanctioned Utilised 

3 4 5 6 7 8 

0 0.00 0 0.00 2 1.56 

0 0.00 3 1.81 0 0.00 

44 39.90 209 297.97 272 212.50 

Himachal Pradesh 51 46.38 110 178.90 93 72.66 



157 Written AnswelS Agrahay.na 10, 1926 (Sake) ToOus;Uons 158 

1 2 3 4 5 6 7 8 
5. Jammu and Kashmir 9 61.63 0 0.00 139 108.59 
6. Punjab 96 87.26 376 534.93 209 163.28 
7. Rajasthan 227 206.80 711 513.13 754 589.06 

Total- I 427 441.97 1415 1526.74 1469 1147.65 
II E •• tlone 
1. Andaman and Nicobar 0 0.00 58 23.79 11 8.59 
2. Bihar 3 2.91 45 43.16 17 13.28 
3. Jharkhand 16 2.40 54 33.08 29 22.66 
4. Orls58 53 48.33 339 76.07 6 4.69 
5. West Bengal 128 198.66 311 208.81 454 354.69 

Total-II 200 252.30 807 384.71 517 403.91 
III North e •• t lone 
1. Arunachal Pradesh 0 0.00 9 18.63 15 11.72 
2. Assam 17 15.57 162 121.17 37 28.90 
3. Manipur 0 0.00 22 24.38 27 21.09 
4. Meghalaya 0 0.00 58 47.64 66 61.56 
5. Mizoram 0 0.00 37 63.31 11 8.59 
6. Nagaland 0 0.00 24 13.33 11 8.59 
7. Sikkim 0 0.00 3 7.08 33 25.78 
8. Tripura 0 0.00 7 3.12 5 3.91 

Total - III 17 15.57 322 298.86 205 160.14 
IV South lone 
1. Andhra Pradesh 69 62.77 S06 810.26 335 261.72 
2. Kamataka 112 102.34 459 610.13 258 201.56 
3. Kerala 123 112.24 246 395.72 524 409.38 
4. Lakshadweep 0 0.00 0 0.00 2 1.56 
5. Pondicherry 0 0.00 0 0.00 6 4.69 
6. Tamil Nadu 53 46.71 331 228.28 456 358.26. 

Total·IV 357 324.06 1642 2044.39 1581 1235.16 
V We.tZone 
1. Oadrs and Nagar Haveli 0 0.00 0 0.00 0 0.00 
2. Daman and Diu 0 0.00 0 0.00 0 0.00 
3. Goa 41 37.63 121 100.59 16 12.50 
4. Gujarat 7 6.48 34 25.61 87 67.97 
5. Maharashtra 221 200.15 1049 727.07 209 163.28 

Total-V 269 244.26 1204 853.27 312 243.75 
VI Central lone 
1. Chhattisgarh 11 0.99 80 178.75 163 127.34 
2. Madhya Pradesh 91 81.91 232 207.18 241 188.28 
3. Ultaranchal 23 3.52 120 137.73 334 260.94 ,. 
4. Uttar Pradesh 391 257.42 385 809.30 904 706.25 

Total- VI 516 343.84 817 1132.96 1642 1282_81 
Grand Total' 1786 1622.00 6207 6240.73 5726 4473.42 

Note : , included in Mahar.sthr. 
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Statement-II 
Status of cases sanctioned snd esses disbulSed to 

women enterpreneufB under PMRY 

No. of Cases Sanctioned No. of Cases Disbursed 
Year Total Women Proportion of 

Women 
(per cent) 

2001-2002 237392 29793 12.55 
2002·2003 227892 28875 12.67 
2003·0004 255978 34439 13.45 

Source : RBI dill 

Statement-III 

Details of distribution of ratts and assistance sanctioned 
during the last three years under the Mahila Coir Yojana 

Year No. of ratts distributed Assistance sanctioned 

2001-02 

2002-03 

2003-04 

[Translation] 

221 

1303 

1514 

Rs. 1506168 

Rs.3879000 

Rs.6263000 

Allotment of Pay PhonealPCO. to 
the Unemployed Youth 

98. SHRI GIRIDHARI YADAV: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to allot Pay 
Ph.pnes/PCOs to the unemployed youths throughout the 
country on priority basis; 

(b) If so, the details thereof; 

(c) whether the Govemment has received reports 
regarding alleged violation of the instructions Issued in this 
regard; 

(d) if so, the number of persons found guilty in 
this regard and the nature of punishment awarded to them 
by the Government; and 

(e) the provisions in place to ensure that violation 
of rules does not take place? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Sir, PCOs are allotted liberally 
10 all applicants 18 years 01 age and above as per their 
registration subject to technical feasibility. No priority for 
unemployed youth is considered necessary as the PCOs 
are available on demand in major part of the country. 

(b) to (e) Do not arise in view (a) above. 

Total Women Promotion Estimated 
of Women Employment 
(per cent) Generated 

189860 23786 12.53 35679 

190129 23460 12.34 35190 

172464 24365 14.13 36548 

[English] 

Utilisation 9f Coal Pits Water 

99. MAJ. GEN. (RETD.) B.C. KHANDURI : Will the 
Minister of COAL be pleased to state: 

(a) whether the Government is aware that the vast 
quantity of water that is required to be pumped out from the 
coal pits is not being utilised effectively;; 

(b) whether any study/examination has been 
carried out regarding the residual water, after catering for 
"stowing" which either seeps back to mini depOSits or is 
wasted for its utilisation after purifying as drinking water; 

(c) If so, the details thereof; 

(d) if not, whether the Government has any 
proposal to undertake such a study; and 

(e) if so, the details thereol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. DASARI NARAYAN RAO) : (a) Most of the mine 
water pumped out is utilized in the mines iteslf for dust 
suppression workshop, fire fighting stowing in underground 
mines and plantation in and around coaHield areas. Some 
water is also used alter treatment for domestic consumption. 
After all these uses, excess water pumped out from the mines 
is serit in nearby drain/nallah, which flows along the natural 
drainage of land. 

(b) to (e) The residual water after catering to the needs 
01 stowing is routed to underground sumps and then pumped 
to surface water tanks for filtration and other purposes. Part 
of this water is used for sand stowing purposes. By this re-
circulation, maximum' quantities of water are utilized 
effectively. 

[Translation] 

Constitution of Consultative Committee 

100. SHRI MUNAWAR HASSAN: Will the Minister 
,of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be pleased to state: 



161 Written AnswetS Agrahayana 10. 1926 (Saka) To Questions 162 

(a) whether the consultative committees of various 
levels under his Ministry has not been constituted 80 far; 

(b) if so, the basis on which district, division and 
state level consultative committees are constituted; and 

(c) the time by which such committees are likely 
to be constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) There is no ConSUltative 
Committee at any level under Ministry of Communications 
and Information Technology, however, there are Telephone 
Advisory Committees at Telecom District Level. 

As per present constitution Telephone Advisory 
Committees have been constituted at district level only. The 
committees have been formed wherever recommendations 
have been received. 

(b) Constitution of TACs is the discretion of 
Hon'ble Minister of Communications and Information 
Technology. It is constituted on the recommendations 
received from elected representatives covering various 
segments of society. 

(c) Does not arise in view of (b) above. 

[English) 

Infllnt Mortality Reduction Programme 

101. SHRI JUAL ORAM : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government hal launched the 
Infant Mortality Reduction Programme In some States; 

(b) if so, the States where the programme has 
been launched; 

(c) whether the programme has been launched in 
Orissa; 

(d) if 80, the year since when the programme has 
been launched in that State; and 

(e) the achievement made thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) Reduction of infant mortality hal been the 
objective of the Initiatives being implemented by the 
Government of India under child health. 

(b) These Initiatives are being launched In all the 
States of the country. , 

(c) 

(d) 

Yes, Sir. 

• Child Survival and Safe motherhood 
Programme-19i2. 

• Reproductive and Child Health Programme-
15.10.97. 

(e) The Infant mortality Rate for Orissa, as per the 
SRS data (2002) was 87/1000. 

[Translation) 

Promotion of Doctor. 

102. SHAI RAJENDER KUMAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the rule. 0' Departmental 
Promotion Committee (DPC) for promotion of the doctors 
and employees serving In CGHS dispensaries; 

(b) whether there hal been any hindrance in the 
promotion of doctors since the year 2002 and till date; and 

(c) if so, the number of doctors waiting for their 
DPC promotion since 2002? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) The Information I, being collected and 
wHl be laid on the Table of the Sabha. 

TeI.phone Exchange. In Osmanabad 

103. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the total number of telephone exchanges In 
Osmanabad district of Maharashtra; 

(b) whether all the exchanges in the district are 
equipped with STD and ISO facilities; and 

(c) if not, the reasons therefor and the time by 
which theaefacllitles are likely to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) The total number of telephoF,l,e 
exchanges in Osmanabad district of Mahara.hlra are 91. ' 

(b) 

(c) 

YII, Sir. 

0081 not arise in view of (b) above. 
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[English] 

Study on Women'. 
Reproductive Health 

104. SHRI HARIBHAU RATHORE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government has conducted 
any study focussing on womens reproductive health recently; 

(b) if so, the details thereof and the outcome of 
the findings; 

(c) whether a good percentage of women in the 
country are suffering from Reproductive Tract Infection; (RTI) 

(d) if so, the details thereof and the steps taken to 
improve the situation; and 

(e) the names of the NGOs working in Maha-
rashtra towards it and other welfare activities of women 
including the destitute women in the state? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HEALTH AND FAMILV WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Yes, Sir. 

Under the Reproductive and Child Health Programme, 
a district level household survey covering 50% of the districts 
of the country has been undertaken during 2002-03. The 
survey included a number of indicatorl Including Indicators 
on reproductive healtt) of women. The survey has shown 
that 11.6% women complained of aome .ymptom of 
Reproductive Tract Infections (RTI)/Sexually Transmitted 
Infections (STI), In case of 6.4% women the hulband alao 
had symptoms of Rll/STI. 57.1% women were found to be 
aware of HIVIAIDS Infections and 39% were aware of RTI/ 
STI. The survey In the remaining 50 % of the districts of the 
country is currently going on. 

Prevention and treatment of RTI/STI is an Integral 
component of the on-going Reproductive and Child Health 
programme. States are being assisted with provision of RTII 
STI drug kits for use at the first referral units 0 3 kits In A 
category, 2 in B category and 1 in C category districts. Funds 
are also being provided for engaging laboratory technicians 
o 2 per district. Training in treatment and prevention of RTII 
STls In an Integral part of the skills based training under RCH 
Programme. 

(e) Four Mother NGOs namely Society for Service 
of Voluntary Agencies (SOSVA), Puna; Godvari Foundation, 
Jalgaon; Paravara Medical Trust, Ahmedanagar, Sevadham 
Trust, Pune are engaged In carrying out awareness 

generation activities on RCH Programme interventions 
including reproductive health nf wnmen. 

Market Borrowing by NHAI 

105. SHRI SURESH ANGADI : Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAVS be 
pleased to state: 

(a) the total fund generated by the National 
Highway Authority of India from market borrowing for 
financing the national highway development projects in the 
country during the last three years; 

(b) the works undertaken by the NHAI during the 
last three years; 

(c) whether the projects are going on as per 
schedule; 

(d) if so, the details thereof and if not, the reasons 
therefor; 

(e) whether the fund so raised has been spent in 
the most judicious way; and 

(f) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAVS (SHRI 
K. H. MUNIYAPPA) : (a) The position of funds raised by 
National Highways Authority of India from market borrowings 
for financing the National Highways Development Project in 
the country during the last three years is as under :-

Vear Source Amount 
(Rupees in crores) 

2001-02 Issue Capital Gain Tax 804.44 

2002-03 Exemption Bonds uls 54 5592.94 

(b) The status of work undertaken by the NHAI 
during the last three years is enclosed as statement-I. 

(c) and (d) Various ongoing projects are in different 
stages of progress. Works under NHDP are targeted to be 
completed by December 2007. 

(e) Ves. Sir. 

(f) The details of expenditure incurred out of the 
funds received by NHAI from various sources (cess 
allocations, budgetary grants and 108S for Extemally Aided 
Projects and share of private sector participation) Including 
funda ral.ed from Market Borrowings are enclosed as 
statement-II. 
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Statement·1I 

National Highways Authority of India 

Project Expenditure Statement for October, 2004 

Stretch 

(A) Expenditure on Projects 

(I) NHDP PH·I 

- GO Projects 

- NSEW Projects 

- Projects other than GO & NSEW 

Sub Total (i) 

(II) NHDP PH·II 

-NSEW projects 

-Other than NSEW Projects 

Sub (Total) (ii) 

(ill) NHDP PH • III 

Sub Total (iii) 

(Iv) Miscellaneous expenditure on 
projects and PIU relea8e8 

Total expenditure {(A)=(i) to (iv) 
, 

(B) Interest and repayment of 
GOI LoanIMarket Borrowings 

Total expenditure on projects including 
servicing of market borrowing/loan (A+B) 

(C) Maintenance of Highways 

Grand Total Expenditure (A+B+C) 

[Translation] 

Cumulative 
Expenditure 

up to 
2003-04 

16408.26 

1933.24 

1442.84 

19784.34 

87.20 

14.32 

101.52 

0.00 

0.00 

953.91 

20839.77 

1774.84 

22614.60 

937.02 

23551.62 

Medical Facilities to Elders 

106. SHRI NARENDRA KUMAR KUSHAWAHA : 
Will the Minister of HEALTH AND FAMilY WELFARE be 
pleased to state: 

(a) whether the Govemment proposes to provide 
medical facilities to the elders under one umbrella; 

(b) il so, the details thereof; 

(c) the number of Health Centres proposed to be 
opened; and 

During 
April to 
Sept., 
2004 

2191.32 

130.16 

136.66 

2458.14 

55.55 

10.02 

65.57 

0.00 

0.00 

-225.19 

2298.51 

744.16 

3042.67 

102.46 

3145.12 

(d) 

During 2004-05 
During 

October, 
2004 

477.34 

10.96 

13.46 

501.46 

2.87 

3.29 

6.16 

0.30 

0.30 

80.84 

589.05 

0.00 

589.05 

32.03 

621.08 

Total for 
(April to 
October, 

2004 

2668.65 

141.12 

150.12 

2959.89 

58.42 

13.31 

71.73 

0.30 

0.30 

-144.36 

2887.56 

744.16 

3631.72 

134.47 

3766.19 

(Rupee in Crore) 

Grand 
Total 

19076.91 

2074.36 

1592.96 

22744.23 

145.61 

27.63 

173.23 

0.30 

0.30 

809.56 

23727.33 

2518.99 

26246.32 

1071.49 

27317.81 

the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) At present. there is no such proposal. 

(b) to (d) In view of the above, the questions do not 
arise. 

Nursing Colleges 

107. DR. RAMAKRISHNA KUSMARIA : Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased to 
state: 
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(a) the number of nursing collegeslinstltutes in the 
country at present, state-wise; 

(b) the details of the proposals lying pending with 
the Indian Nursing Council for approval; 

(c) the details of the action taken In regard to the 
aforesaid matter; 

(d) State-wise number of trained nurse required 
in the country particularly in Madhya Pradesh during the next 
five years; and 

(e) the steps being taken to ensure availability of 
trained nurses to meet the requirement in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) A statement showing In the number of Nursing 
Collegesllnstitutes as on 31st March 2004, state-wise Is 
enclosed as statement. 

(b) and (c) According to the Indian Nursing Council, 
twenty-four proposals, aa per details given below, are pending 
with the Council: 

(I) 

(ii) 

(iii) 

Auxiliary Nurse Midwife: 

General Nursing & Midwifery: 

Bachelor of Science (Nursing) 

22 

The Council has already scheduled inspection for 
assessing the required facilities in the above institutions for 
grant of approval. 

(d) and (e) The data regarding requirement of trained 
nurses state-wise is not maintained centrally as it depends 
on various factors such as availability of beds, types of 
services provided in the healthcare institutions in the States. 
However, there are over 1000 nursing educational institutions 
In the country producing about 40,000 trained nurses every 
year. The central Government also assists the state 
governments in establishing/upgrading the schools/colleges 
of nursing. 

Statement 

State wise distribution of Nursing Institutions ApprovecJ/Recognized by the 
Indian Nursing Council as on 31.03.2004 

S. Name of the Statel ANM GNM DNEA B.Sc (N) P.B.B. M.Sc. 
No. Union Territory Sc. (N) (N) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 32 101 51 

2. Assam, Arunachal Pradesh, 9 15 2 
Manipur, Meghalaya and 
Nagaland 

3. Bihar and Jharkhand 23 13 

4. Gujarat 2 20 2 

5. Haryana 9 13 

6. Himachal Pradesh 4 

7. Karnataka 4 164 90 15 16 

8. Kerala 14 78 8 

9. Madhya Pradesh and 7 21 2 15 3 
Chhatlisgarh 

10. Maharashtra and Goa 16 50 10 6 2 

11. Mizoram 2 4 

12. Orissa 15 7 

n Punjab, Delhi and J and K 28 75 19 4 2 
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2 

14. Rajasthan 

15. Tamil Nadu and Andaman and 
Nicobar Islands and Poncidherry 

16. Tripura 

17. Uttar Pradesh and Uttaranchal 

18. West Bengal and Sikkim 

19. Mid India Board 

20. South India Board 

21. Armed Forces Medical Service 

Total 

3 

8 

8 

30 

20 

4 

47 

54 

2 

27 

26 

4 4 

3 

235 

16 

6 

747 

5 

6 

6 

3 

45 

2 

2 

2 

254 

7 

1 

37 

e 

6 15 

2 

40 

(The figures in respeci of Bihar· 1998. Orissa· 2001. Mlzoram • 2001, Haryana • 2001, Qujara' • December 2002) 
Lis' 01 AbbetVialions Used,' 
ANM . Auxiliary Nurse Midwife 
GNM : General Nursing & Midwifery 
DNEA : Diploma in Nursing Educalion and Adminlstra.ion 
B.Sc. (N) : Bachelor of Science in Nursing 
P.B.B.Sc. (N) : Post Basic Bachelor of Science In Nursing 
M.Sc. (N): Muter of Science in Nursing 

{English} 

Exemption of Customs Duty on 
Medical Equlpments 

108, SHRIMATI D. PURNADESWARI : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Govemment gives part exemption 
of customs duty on M.A.I. equipments imported by corporate 
Hospitals; 

(b) whether such concessions are denied when 
such equipments are Imported for rural areas; 

(c) if so, the reasons therefor; and 

(d) the conceSSions/exemptions proposed to be 
given to M.A.I. and other costly imported equlpments for use 
in clinics/dispensaries or hospitals in rural areas to help the 
poor villagers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Magnetic Resonance Imaging (MRI) 
system attracts a concessional custom .duty of 5%. MRI 
system is also exempt from excise duty and thereby from 
additional duty of customs (CVD). These concessions/ 
exemptions are available to any importer of MRI system. 

(d) A large number of life saving, sight, saving 
ENT, dental and other medical equipment are already allowed 
concessional custom duty. A concessional custom duty of 
5% with nil CVD is also available to hospital equipment 
(Including MRI system) If imported by hospitals run by Central 
Government, State Government, Union Territories or any 
local authority or by a hospital run by a SOCiety controlled by 
such Authorities. No further custom duty concessionl 
exemption for MRI or other costly imported equipment are 
presently under consideration of Ministry of Finance. 

{Translation] 

Indian Ambassador. Abroad 

109. SHRI RAMDAS ATHAWALE: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) the total number of Indian ambassadors 
working in different countries as on date, category-wise and 
country-wise; 

(b) the number of posts of Indian ambassadors 
lying vacant in different countries and the time by when these 
posts are likely to be filled; 

(c) the details regarding since when these posts 
are lying vacant. country-wise; and 

(d) the criteria adopted for selecting personnel of 
IFS. lAS or any other service for the said posts alongwith the 
number of such personnel sent abroad so far? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) At present, 
there are 108 Indian Ambassadors/High Commissioners in 
different countries, and the details country-wise and category-
wise, are placed in the enclosed statement. 

(The posts have been vacant from the date Indicated 
In the brackets above] 

(d) The Indian Ambassadof's/High Commissioners 

(b) and (c) The posts of Ambassadors/High 
Commissioners are vacant in Jordan (1st December, 2003), 
Cote '0' Ivoire (30th June, 2004), Oman (7th August, 2004), 
Canada (1 st September, 2004), Uganda (27th August, 2004) 
and Fiji (6th November, 2004). It is expected that these posts 
would be filled by February 2005. 

are appointed by the President of India on the recommen-
dations of the Prime Minister. At present, 101 officers 
belonging to the Indian Foreign Service (IFS) have been 
posted as Arnbassadors/High Commissioners. There are 7 
Non-Career diplomats presently serving as Indian Ambassa-
dors/High Commissioners. 

Statement 

List of Countries where Indian Ambassadors/High Commissioners are 
posted as on November 24, 2004 

S.No. Grade Name of Countries where Indian Ambassadors! 
High Commissioners are presently posted. 

Total 

1. Grade I of IFS Ambassadors· Argentina, Belgium, Bhutan, Brazil, Denmark, Egypt, France, 
Germany, Greece, Italy, Japan, Korea (South), Mexico, Nepal, Netherlands, 
Norway, Philippines, Russian Federation, Soudl Arabia, Spain, Switzerland, 
Thailand, USA. 

2. Grade II of IFS 

3. Grade III of IFS 

High Commissioners· Bangladesh, Ghana, Jamaica, Malaysia, Mauritius, 
Nigeria, South Africa, U.K. 

Ambas •• dors • Armenia, Austrlia, Azerbaijan, Bahrain, Belarus, China, 
Colombia, Cuba, Finland, Indonesia, Ireland, Qatar, Serbia & Montenegro, 
Vietnam. 

High Commissioners - Australia, Cyprus. Kenya, New Zealand. Pakistan, 
Singapore. Sri Lanka 

Ambassadors· Afghanistan. Algeria, Angola, Bulgaria, Cambodia, Chile. 
Croatia, Czech Republic, Ethiopia, Hungary, Iran. Iraq, Isarel, Kazakhstan. 
Korea (North), Kuwait Kyrghyzstan, Laos, Lebanon, Libya, Madagascar, 
Mongolia, Morocco. Myanmar, Panama, Peru, Poland, Portugal, Romania, 
Senegal, Slovak Republic, Sudan. Surinarne, Sweden, Syria, Tajikistan, 
TuniSia, Turkey, Turkmenistan, UAE, Ukraine, Uzbekistan, Venezuela, 
Yemen, Zimbabwe. 

High Commissioners· Botswana, Brunei Darussalam, Guyana, Maldives, 
Mozambique, Namibia, Papua New Gulnes, Seychelles, Tanzania, Trinidad & 
Tobago, Zambia. • 

31 

21 

56 

[English] 
(c) the employment opportunities whclh KVIC 

proposes to generate In Kamataka; 
Employment Generation by KVIC 

110. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased to 
state: 

(a) whether Khadi and Village Ind~8tries 

Commission has proposed to generate employment for over 
one crore persons during 2003-2004; 

(b) If so, the details thereof; 

(d) the details thereof; and 

(e) the steps taken by the Union Government in 
this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND • 
MINISTER OF AGRO AND RURAL INDUSTRIES (SH~ 
MAHAVIR PRASAD): (a) and (b) Against the target of Siakh 
persons, additional employment opportunities were 
generated for 4.71 lakh persons in the country under the 
Rural Employment Generation Programme (REGP), 
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implemented by the Khadi and Village Industries Commission 
(KVIC), during 2003-04. 

(c) and (d) During the year 2004-05, the target for 
generating self-employment opportunities in Kamataka under 
the REGP is of 33075 persons, through; provision of margin 
money assistance of Rs. 1429.34 lakh In 1654 projects. This 
is supplemented by KVIC activities like organising Entre-
preneurship Development Programmes (EDPs), exhibitions, 
workshops, awareness camps, etc. 

(e) The KVIC has communicated the targets under 
the REGP to the State Office of the KVIC and the State Khadi 
and Village Industries Board (KVIB) of Karnataka. The 
allocated funds are released periodically through the State 
Office of KVIC and the KVIB. The progress of the programme 
is reviewed regularly by the KVIC and the Union Government 
to ensure smooth implementation. 

{English] 

Construction of By-Pass Roads In Rajasthan 

111. SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government has received any 
proposal from the Rajasthan Government for construction of 
by-pass roads; 

(b) if so, the details thereof; and 

(c) the time by which the proposals are likely to 
be sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) Yes, Sir. 

(b) The State Government has submitted 
proposals for construction of By-passes at Barighata town 
on National Highways-14 near Sirohl, Kota-Bhilwara section 
on National Highways - 12 and Jaipur city on ring road. 

(c) The work on the above By-passes can be 
taken up after sanction of the project subject to availability 
of funds and inter-se-priority of works. 

[English] 

Discontinuation of Coin Box Facility 

112. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government Is aware that coin 
box for mobile connectivity has been discontinued In rural 

parts of the country due to a recent notification by the 
Telephone Regulatory Authority of India; and 

(b) If so, the steps taken by the Government to 
restart this facility? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD) : (a) Sir, no such notification has 
been issued by Telecom Regulatory Authority of India. 
However, as per present policy coin box to mobile connec-
tivity is permissible only in places which have Point of 
Interconnect with cellular network and are also long Distance 
Charging Centre. This policy is for rural and urban both. 

(b) Does not arise in view of (a) above. 

Re.tructurlng of KVle 

113. SHRI SURAVARAM SUDHAKAR REDDY: 
Will the Minister of AGRO AND RURAL INDUSTRIES be 
pleased to state: 

(a) whether the Government is conSidering a 
proposal to restructure the Khadi and Village Industries 
Commission (KVIC); and 

(b) If so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTR"tEiS AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) and (b) Yes, Sir. The Government 
has dissolved the Khadi and Village Industries Commission 
on 14th October 2004, and established the authority titled 
the Commissioner for Khadi and Village Industries who has 
been given the powers and functions entrusted to the 
Commission. 

The Government has also decided to set up an Expert 
Committee to examine the structure, functioning and 
performance of the KVIC and to recommend measures to 
revamp the KVIC. The Committee shall, inter alia, review 
the KVIC Act, 1956 (61 of 1956), KVIC Rules, 1957 and the 
Regulations made thereunder and recommend restructuring 
alongwith modifications, if any, in these statutes to achieve 
the objectives of (i) development of Khadi and Village 
Industries (KVI), and (Ii) making KVIC a more professional 
and effective body for Implementation of the existing KVI 
programmes/schemes and/or launching new programmes/ 
schemes with a view to enhancing employment and income 
generation In the rural areas and expanding the markets for 
(including export of) Khadi and Village Industries products. 

Propolal to Set up Alumina Plant In Orlss. 

114. SHRI PARSURAM MAJHI : 

SHRIANANTA NAYAK: 

Will the Minister of MINES be pleased to state: 
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(a) the proposals under the consideration ot 
the Government to set up Aluminium/Alumina and Nickel 
extraction plants in Orissa; 

(b) it so, the details thereot including employment 
potential of these plants; 

(c) it not, the reasons therefor; 

(d) whether the Government has taken steps to 
provide employment to the families whose land has beenl 
likely to be acquired tor establishment of these plants; and 

(e) it so, the details thereof? 

THE MINISTER OF MINES (SHRI SISH AAM OLA) : 
(a) to (c) The Government had on 26. , 0.2004 approved the 
2nd phase expansion of National Aluminium Company 
Limited (NALCO). Orissa a Public Sector Undertaking under 
the administrative control of Ministry of Mines. The details ot 
the proposed expansion are as under :-

Sector Installed Capacity after 
capacity 2nd Phase 

Expansion 

Bauxite Mine (TPY)* 48,00,000 63,00,000 

Alumina Aefinery (TPY) 15,75,000 21,00,000 

Aluminium Smelter (TPY) 3,45,000 4,60,000 

Captive Power Plant (MW) 960 1200 

'Tonnls per year 

(d) and (e) Since the expansion is envisaged within 
the existing premises. no fresh land acquisition is necessary 
involving displacement of tamilies. 

Loans for Setting up Agro and Rural 
Industries In WB 

115. SHRI PRABODH PANDA: Will the Minister of 
AGAO AND AUAAL INDUSTAIES be pleased to state: 

(a) whether the Government is aware of the 
difticulties being faced by the people in rural areas in obtaining 
loans trom Nationalized Banks for setting up Agro and Rural 
Industries in West Bengal; 

(b) whether the Govemment proposes to introduce 
a scheme for the disbursement ot loans to the needy without 
procedural wrangles by the nearest Nationalized Banks; and 

(c) if so. the details ot tinanclal support provided 
for setting up Agro and Rural Industries ~t Present in West 
Bengal. location-wise? 

THE MINISTEA OF SMALL SCALE INDUSTRIES AND 
MINISTEA OF AGAO AND AURAL INDUSTRIES (SHAI 
MAHAVIA PAASAD): (a) The Rural Employment Generation 
Programme (REGP), which is implemented by the Khadi and 
Village Industries Commission (KVIC) with loan funding trom 
nationalized banks and margin money support from the 
Central Government, is functioning satisfactorily In West 
Bengal. The result of an evaluation study, conducted in 2003, 
on the REGP units in West Bengal, has revealed that 98 per 
cent of sample. enterprises reported release of loan by the 
banks within three months ot sanction. 

(b) The Central Government has been 
implementing the AEGP throughout the country, including 
West Bengal. In order to avoid any procedural wrangles for 
the entrepreneurs assisted under the REGP, margin money 
assistance at the prescribed rates is placed in advance at 
the disposal of the participating public sector scheduled 
commercial banks which are authorized to sanction individual 
self-employment projects under the AEGP costing upto As. 
25 lakh, without prior approval of the KVIC. The entrepre-
neurs can approach the nearest public sector bank branch 
for availing of loans under the AEGP. This procedure helps 
ensure, as far as practicable, hassle-free disbursement of 
loan to the entrepreneurs. 

(c) During the financial year 2003--04, an amount 
of As. 1593.51 lakh has been released to West Bengal 
towards margin money assistance, against which a total loan 
ot As. 3983.76 lakh is estimated to have been provided by 
the nationalized banks to the eligible entrepreneurs. 

During the financial year 2004-05, an amount of Rs. 
'492 lakh has been allocated to the State towards margin 
money assistance to help, in tum, sanction of about Rs. 3730 
lakh as loans from the nationalized bankl. The District-wise 
distribution of margin money in the West Bengal for the year 
2004-05 Is given below :-

SI.No. District Margin Money allocated 
for the year 2004-05 (As. lakh) 

2 3 

1. Bankura 72.00 

2. Birbhum 93.00 

3. Burdwan 90.00 

4. Cooch Behar 70.00 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

2 

Da~eellng 

Hooghly 

Howrah 

Jalpaiguri 

Maida 

Midnapur (East) 

Midnapur (West) 

Murshidabad 

Nadia 

Purulia 

Dinajpur (North) 

Dinajpur (South) 

24 Parghanas (North) 

24 Parghanas (South) 

Total 

3 

53.00 

60.00 

75.00 

85.00 

110.00 

91.00 

85.00 

95.00 

90.00 

80.00 

94.00 

64.00 

93.00 

92.00 

1492.00 

{Translation] 

Cellon. and Pre-Paid Connections 

116. MOHO. MUKEEM : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Union Government is aware that 
consumers are not getting Cellone and pre-paid connections 
of Bharat Sanchar Nigam Ltd. in Uttar Pradesh, particularly 
in Sidharth Nagar. Gorakhpur, Basti, Ajamgarh, Mau, Jaunpur 
and Gonda districts; 

(b) if so, the reasons therefore; and 

(c) the time by wh.n these cell-one and pre-paid 
connections are likely to be made available to the consumers 
on demand by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) and (b) Post paid Cellone 
connections are available Or.! de.mand and there is a waiting 
for pre-paid Connections in Sidharth Nagar, Gorakpur, Baali, 
Ajamgarh, Maau, Jaunpur and Gonda districts of Uttar 
Pradesh due to high demand and network capacity 
constraints. 

(c) Post-paid Cellular connections are already 

available on demand. BSNL has placed Purchase order for 
increasing the capacity of the network in Uttar Pradesh 
including for the districts mentioned above and it is expected 
that Pre-paid Cellone connections will be made available on 
demand to the customers during the year 2005. 

{English] 

Ban on Indian Imports by Bangladesh 

117. SHRI GURUDAS KAMAT : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether Bangladesh has threatened a ban on 
Indian imports; 

(b) if so, the reasons therefore; 

(c) the quantum of loss likely to be suffered as a 
result thereof; and 

(d) 
regard? 

the steps taken by the Government in this 

THE t.1INISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Speaking at 
the inaugural session of the "India-Bangladesh Dialogue of 
Young Journalists" in Dhaka on Sep 7, 2004, Bangladesh 
Foreign Minister Mr. Morshed Khan is reported to hav, said 
that "if Dhaka wanted to establish a win-win situation, we 
could end India's US $ 3 billion trade by issuing an SRO 
(Statutory Regulatory Order) on all Indians goods entering 
Bangladesh .• 

The Bangladesh Government has not promulgated any 
such order to this effect. 

(b) The Ministry of Foreign Affairs of Bangladesh 
issued a press release' on Sep 11, 2004 stating that the 
remarks of the Bangladesh Foreign Minister were aimed at 
creating awareness among the young joumalists on India 
and Bangladesh about the issues that govern Bangladesh-
India relations and should be seen as such. The press release 
also said that the young journalists would understand the 
issues in their right perspective and would look at them 
dispassionately and objectively. 

(c) Does not arise. 

(d) Does not arise. 

Tax Chargeable Under Sugge.ted 
Retail Prlc. 

118. SHRI RAGHUNATH JHA : Will the PRIME 
MINISTER be pleased to refer to the answer given to 
Unstarred Question No. 5597 dated September 29, 2001 
regarding working of Kendriya Bhandar and state: 
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(8) whether Suggested Retail Price (SRP) 
includes all taxes and no other tax is chargeable on the SRP; 

(b) if so, the reasons for charging sales tax, freight 
etc. extra on the SRP by the Kendriya Shandar; 

(c) whether the sales tax, freight etc. charged extra 
to SRP justifies the higher prices charged from the customers; 

(d) if so, the action proposed to be taken in the 
matter; 

(e) whether the Kendriya Shandar could not justify 
the Rs. 83,000/- to Rs. 85,000/- as the price of the computer 
given in the annexure to the question under reference; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUSLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) : 
<a) to (d) Kendrlya Bhandar has Informed that Suggeated 
Retail Price (SRP) includes CST of 8% but does not Include 
elements of Local Sales Tax (LST) and other levi .. which 
are charged extra. 

(e) and (f) The position regarding sale of computers 
by Kendriya Bhandar at the rate of Rs. 83,000/· ha. been 
explained in the Statement annexed to the reply to usa No. 
5597 dated 29.8.2001. 

(Translation] 

Morarjl Desai Yoga Centre 

119. SHRI HEMLAL MURMU : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to Itate: 

(a) whether any fee has been charged for the 
training conducted recently at the Morarji De881 Yoga Centre; 

(b) If so, whether any special facility hu been 
providedlincresed for Yoga traineea/patlents admitted there 
for their treatment through Yoga; 

(c) if 10, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) In accordance with the decIsion taken 
in the General Body meeting of Morarji Desai National 
Institute of Yoga (MONIY), New Delhi held on 23.9.2004, a 
nominal fee of Rs. 100/- p.m. is to be charged for short·term 
yoga training course. Accordingly, fee has been charged for 
the training conducted recently. The infrastructural facilities 
created in the MONIY include Krlya Block with provisions for 
modernized Shatkarma (Yoga cleansing practices) facilities; 
fully air-conditioned Meditation Hall; fully air conditioned 
Library; free lectures on each aspects of yoga, Improved 
public utility/convenience service and change rooms, clean 
and green environment etc. 

(d) Does not arise. 

{English] 

RUIlII Tele-Denslty 

120. SHRI SHRINIWAS OAOASAHES PATIL: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Union Government is aware that 
rural tele-density has not been achieved as proposed in the 
Ninth Five Year Plan and is lagging far behind in the Tenth 
Five Year Plan; and 

(b) if so, the steps taken by the Government to 
provide telephone services in rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. One of the specific 
objectives envisaged for the Ninth Plan was to provide 
univer~1 cQverage or telephone on demand, in general. This 
has not been possible for the rural areas, in particular, mainly 
because of paucity of funds and operators perception of non-
viability of rural telephony. However, the rural tele-density 
has increased from 0.41 % in March, 1997 to 1.20% in March 
2002. The tele·denslty in rural areas as on 30.9.2004 has 
reached a level of 1.66%. 

(b) Rules have been framed under Indian Teie· 
graph (Amendment) Act, 2003, for providing subsidy support 
by USO Fund for the growth of telecom facilities in rural areas. 
The Rules provide for the provision of Public and Information 
Services in the form of a Village Public Telephone in every 
revenue villages as per Census 2001 and additional public 
telephone In every revenue village where population exceeds 
2000. A non·laps.ble Universal Obligation Fund has been 
created to support rural telephony. The fund is in operation 
Iince 01.04.2002. 

Subsidy support II being provided from USO Fund for 
all (about 86lakhl) rural house·hold Direct Exchange Lines 
(DELs) Installed prior to 1·4·2002 as per rule •. For the rural 
household eEls in net cost pOlltive SOCAs Installed after 
1.4.2002, the procedures for Inviting bids for providing 
sublldy support under the relevant Rules have already been 
initiated. 

Indiscriminate Telephone Tariff 

121. SHRI P. KARUNAKARAN : Will the Minister 
of COMMUNICATIONS AND INFORMATION TECH· . . 
NOLOGY be pleased to state: 

(a) whether the Government has received comp-
laints from telephone subscribers regarding Indiscriminate 
Telephone tariff and collecting of rent in rural areas at urban 
rates; and 
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(b) if so, the action taken by the Government in 
this regard; 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD) : (a) Yes, Sir. Some complaints 
are received. 

(b) TRAI has prescribed rental and call charges 
for Rural subscribers which shall be offered to subscribers 
by all service providers. The classification of areas into Urban 
and Rural for charging of monthly telephone rentals has been 
made as per the Census Report of 2001, which is consistent 
with the tariff policy specified in the Telecommunication Tariff 
Order, 1999. The service providers are, however, at liberty 
to provide alternative tariff plans with different combinations 
of rentals and call charges. However, if any case of wrong 
charging comes to notice, immediate action Is taken to correct 
the error and bills revised by BSNl. 

National Road Safety Policy 

122. SHRI KAILASH MEGHWAL: 

SHRI B. VINOD KUMAR: 

Will the Minister of SHIPPING, ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) the status of the National Road Safety Policy; 

(b) whether the National Road Safety Policy 
drafted in 1992 is still under consideration of the Government; 
and 

(c) the number of casualties occurred and the 
economic 108s incurred a8 a result of road accidents In !he 
country since 19921 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : (a) and (b) The National Road Safety 
Policy drafted in 1992 was endorsed by the National Road 
Safety Council In its meeting held on 22.12.1994. 

(c) Pianning Commi'asi'bn had assessed the social 
cost of road accidents in the country in the year 1999·2000 
at Rs. 55,000 crores. As per information available, the total 
number of fatalities in 9W country on account of road 
accidents since 1992 is as per details enclosed IS statement. 

Year 

1992 

1993 

1994 

Statement 

Number of fatalities on All Roads 

number of fatalities 

2 

60,113 

. 60,380 

64,463 

2 

1995 70,781 

1996 74,665 

1997 76,977 

1998 79,919 

1999 81,966 

2000 78.911 

2001 80,888 

2002 84,674 

Traffic Movement on N.H. 202 

123. SHRI B. VINOD KUMAR: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether National Highway No. 202 connecting 
Hyderabad, Bhopalpatnam is not linked by bridge over 
Godavari and due to which traffic movement is severely 
affected; 

(b) 

(c) 
survey; 

whether RIGHTS is delaying the missing link; 

if so, the reasons for delay in conducting the 

(d) whether there is any proposal for funding the 
project by the Japanese Government; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

megal Bangladeshi Migrant. 
Obtaining Passports 

124. SHRI NIKHIL KUMAR: 

SHRI ADHIR CHOWDHURY: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Union Government is aware of 
aeveralillegal Bangladeshi migrants in the country securing 
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Indian Passports by using ration cards and below poverty 
line cards as residential proof; 

(b) if so, the details thereof; 

(c) whether his Ministry has adopted any foolproof 
method to ensure that illegal Bangladeshi migrants are not 
issued passports; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) 10 (d) 
Passports are not issued only on the basis of ration cards 
bul also after receipt of a clear police verification report which 
inter-alia establishes the applicant's identity and Indian 
nationality. However, Government has received information 
of a few cases of illegal Bangladeshi migrants fraudulently 
obtaining Indian Passports. These are Immediately revoked 
and the concemed police authorities requested to re-verlfy 
their nationality. 

Smuggling of Medicines 

125. SHRI ARJUN SETHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there have been cases of smuggling 
of medicines in Govemment Hospitals in Deihl and other parts 
of the-country during the last one year; 

(b) If so, the details thereof; and 

(c) the action/proposed to be taken against those 
found involved in such activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Health being a State subject, It is the 
responsibility of the respective State Governments to ensure 
that no incidence of smuggling of medicines takes place in 
their hospitals. However, in so far the Central Government 
Hospitals in Delhi are concerned, no Incidence of smuggling 
of medicines has been reported from Dr. RML Hospital, 
Safdarjung Hospital, LHMC and associated Hospitals. 

Indian As.lstanee to Iraq to 
Conduct Elections 

126. SHRI GURUDAS DASGUPTA: 

SHRI MOHAN SINGH: 

SHRI P. K. VASUDEVAN NAIR: 

Will the Minister of EXTERNAL AFFAfRS be 
pleased to state: 

., 

(a) whether the United Nations has requeseted the 

Union Government for assistance of the Election Commi-
ssion officials in conducting the elections in Iraq scheduled 
for next year; and 

(b) 
thereon? 

if so, the details and the Government's decision 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) and (b) The 
United Nations has sought the services of an official of the 
Election Commission. on deputation for work in Iraq in 
connection with the elections scheduled in January next year. 
Decision on the request of assistance has been deferred in 
view of the prevailing security situation in Iraq. 

Four laning and SIx lanIng of NHa In Karala 

127. SHRI C. K. CHANDRAPPAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has decided all the 
National Highways passing through Kerala will soon be made 
into Highways with four lanes and in some cases six lanes; 

(b) if SQ, the details of the proposal and the 
expendtirue involved; 

(c) the position of land acquisition thereof by the 
State Government; 

(d) the priorities fixed for the implementation of 
the projects; and 

(e) the time by which the work will start and the 
date by when it will be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) to (e) No, Sir. At present Is no such 
proposa\. However, development and up gradation of National 
Highways. a continuous process. Widening of any National 
Highway to four or six lanes depends upon the requirements 
of traffic, availability of funds and Inter-se priority of works. 

[Translation) 

Appointment of Lokayukt 

128. SHRI BRAJESH PATHAK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government has issued 
guidelines to appoint "Lokayukt" to all the states; 

(b) if so, the details of the States which have. " 
appointed and not appointed "Lokayukt" till date; 

(c) whether His Excellency President in the 
"Eighth All India Conference of Indian Lokayukt" has 
emphasized to bring about transparency in public life, 
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strengthening the institution of Lokayukt to check the 
corruption and to bring all high constitutional offices Including 
President under the purview of this institutional; 

(d) If so, the reaction of the Govemment thereto; 

(e) whether the Govemment has taken or purpose 
to take effective steps in this regard; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No guidelines have been Illued since the appointment 
of the Lokayuktas is the concem of the respective State 
Govemments. 

(b) Thielnformatlon Is not maintained centrally. 

(c) to <f) The Information I. being coUected and will be 
laid on the table of the House. 

{English} 

Oe'ay In Payment ot Compen.atlon 

129. SHRI SUGRIB SINGH: Will the Minister of 
COAL be pleased to state: 

(a) whether the Government i8 aware of the 
inordinate delay in paying the compensation to the persons 
whose land is qcquired by these coal companl .. ; 

(b) If so, the number of pending casee for the 
payment tlf compensation. State-wise; and 

(c) the steps taken/being taken to expedite the 
payment of compensation particularly by Mahanadl CoaHields 
Ltd. (MCL) in Orissa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR, OASARI NARAYAN RAO): (a) Yee. Silr. Ther. 
have bltn at tlme.lnord!n.te delay In paying the compen-
.ation to the personsllegel haiTI who.e land I. acquired by 
coal companle •. 

(b) The number of pending ca.e. for payment of 
compensation of land. State-wise I. al under:-

S.No. State No. ofC .... 

1. Jharkhand 1911 

2. W .. tBengal 162 

3. Maharashtra 247 

4. Madhya Pradesh 525 

5. Ori ... 71 

(c) In Mahanadi Coafields Limited. in many of the 
pending cases. the persons whose land had been acquired 
are not available in their respective villages at the addresses 
given to the company as per record. Efforts are being made 
to locate the correct present addresses so that payment can 
be made without delay. In such cases notice for receiving 
compensation has also been published in the local news-
papers. If even then landowners fail to receive the compen-
sation within the stipulated time, compensation is deposited 
into Coal Bearing Areas Tribunal. 

Proposal tor New Industria' Scheme. 

130. SHRI D. VITTAL RAO : Will the PRIME 
MINISTER be pleased to state: 

(a) whether proposal for some new industrial 
scheme. have recently been 8ubmitted by the Stata 
Govemment of Andhra Pradesh tobe included In the current 
Five Year Plan; 

(b) if so, the details thereof. 

(c) whether the said schemes are still pending for 
approval; and 

(d) If 80. the reasons therefor and the time by 
which these are likely to be cleared? 

THE MINISTER OF STATE rN THE MINtSTRV OF 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) No. Sir. 

(b) to (d) Does not apply. 

(Translation) 

Action Plan on Blo-Technology 

131. SHRI DEVIDASPINGLE: Will the Minister of 
SCIENCE AND TECHNOLOGY be.pleased to state: 

(a) whether the Government has • propolal to 
..notion an action-plan on Bio-Technology in the country as 
reported In the Hindi daily Navbharat Time, dated Augult 
11,2004; 

(b) if 10. whether the Governm.nt propol.' to 
provide improved .eeda with the help of this technology; 

(c) if so, the eHects of said action plan on small 
farmers; 

(d) the names of the States likely to be included 
in the said action plan; 

(e) whether the farmers of Maharashtra and Uttar 
PradeSh are likely to be included in the said action plan; 
and 

• 

, , 
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(f) if so, the details therof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF STATE 
OF THE DEPARTMENT OF OCEAN DEVELOPMENT (SHRI 
KAPIL SIBAL) : (8) No, Sir. However, at present the Govern-
ment is in the process of evolving a National Biotechnology 
Policy covering the relevant sectors. 

(b) The Government is already supporting 
research programmes to improve the productivity of various 
crops with the help of this technology. As improved seeds 
are developed through research, the Government would 
consider to provide these to farmers after assessing their 
agronomical advantages and evaluating biosafety in 
collaboration with concerned Ministries. 

(c) In general, the technology is likely to benefit 
small as well as big farmers in sealeneutral mode. 

(d) to (f) Since no Action Plan has been formulated, 
the States to be covered can not be identified as yet. 
However, the improved seeds when available shall be 
accessible to all the relevant States. 

Damage to National Highways In Haryana 

132. SHRI KULDEEP BISHNOI : Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is aware of the fact 
that National Highways have baen damaged severely due 
to heavy rains in Haryana; 

(b) if so, whether the Government has taken any 
steps to repair and restore the National Highways in Haryana; 

(c) if so, the details thereof; and 

(d) the action taken by the Government to repair 
the National Highways falling in Haryana? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : (a) Yes, Sir. Some sections of the 
National Highways in Haryana have been damaged due to 
rains. 

(b) The damaged sections have been restored 
and the road are in traffic worthy condition. 

(c) and (d) Ministry of allocated Rs. 35.00 lakh for 
restoration of damages due to rains and In addition RI. 
347.00 lakhs under Ordinary Repairs for maintenance and 
repairs of National Highways in Haryana entrusted to State 
PWD. Besides 1his, NHAl has also incurred an ~diIap 

of Rs. 3.58 lakhs for restoration of rain damages on the 
National Highways In Haryana, which have been entrusted 
to them. 

[English1 

UFO Sighting 

133. SHRI PRABHUNATH SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether during a recent scientific expedition 
In Himachal Pradesh, a Setentlat of the ISRO's Space 
Application Centre sighted In unidentified flying object (UFO) 
and took photographs of the object; 

(b) if so, whether the photographs of the floating 
object have been analysed; 

(c) if so, the details thereof; 

(d) whether the UFO is suspected to be an 
espionage device; and 

(e) if so, the reaction of the Government thereto 
stating the suspected place of its origin? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) 
Yes, Sir. 

(b) to (e) A team of scientists from ISRO and the 
Government college, Dharmashala were at the Samudra 
Tapu glacial region, near Chandra Tal, Lahauland Spiti 
District, Himachal Pradesh for an expedition to study the 
glacial retreat, when they sighted one unidentified object of 
3-4 feet ,ize, which had a set of balloons attached to it. The 
object was moving down the mountain slope with ease, and 
later retreated vertically to the ridge top and moved upwards 
in the air. After hovering over the camp site for a few minutes, 
the object finally moved towards north and disappeared. The 
total duration of appearance of the body was about 40 
minutes. The Incident was later reported to the Police and 
Military authorilie8 concemed. The object was photographed, 
but being at a very high altitude, the exact nature of the device 
could not be concluded. 

Contempt Petitions .g.lnst Senior Offlcerl 

134. SHRIMATI MANEKA GANDHI: Will the PRIME 
MINISTER b. pleased to state: 

(8) whether several officers at the senior ranks 
Including that of Secretary to Government are facing contempt 
petitions In different High Courts; 

(b) If 80, the details of the officials and the nature 
of complaintl fIeldlpending against them; and 
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(c) the year-wise details of Court strictures issued 
condemniflg officers in contempt petitions since 1994-95? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (c) The contempt petitions filed against officers at the 
senior ranks including that of Secretaries to Government of 
India and State Governments on matters concerning them 
are defended by the concerned officers or their concerned 
administrative Ministries and Departments. Information about 
such cases pending all over India in different High Courts 
are not monitored centrally. 

{Translation] 

Constitution of Regulatory Authority 

135. SHRI PANKAJ CHOWDHARY : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government proposes to 
constitute a regulatory authority for transport sector with a 
view to monitor and bring reforms in all the systems of 
transportation including road, railway, civil aviation and 
shipping; 

(b) if so, the details thereof; and 

(c) the time by which the final decision -is likely to 
be taken in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BAALU) : (a) to (c) No proposal 
is under consideration of Ministry of Shipping, Road 
Transport and Highways to constitute a Regulatory Authority 
for transport sector with a view to monitor and bring reforms 
in all the systems of transportation including road, railway, 
civil aviation and shipping. 

In road transport sector, State Governments are 
empowered to constitute StateTransport Authorities under 
Section 68 of Motor Vehicles Act, 1988. States and UTs 
have constituted State Transport Authorities who act as 
regulator for road transport. 

Similarly, in port sector, Tariff Regulatory Authority for 
Major Ports (TAMP) has been set up in the year 1997 under 
Major Port Trust Act, 1963 to provide fair and cost based 
tariff structure at the major ports. 

Ministry of Railways have indicated that although it was 
decided to set up a Rail Tariff Regulatory Authority in the 
year 2003, they have felt that it is not appropriate to set up 
the Authority at the current juncture. 

As per information available from Ministry of Civil 
Aviation, a Civil Aviation Policy is under formulation which 
inter-alia would cover the aspect of Regulatory Authority. 

Credit to SSt Sector 

136. SHRI MUNSHI RAM: Will the Minister of 
SMALL SCALE INDUSTRIES be pleased to state: 

(a) the total credit made available to small scale 
industries in terms of percentage of production from 1991-
92 to 2003-04 by the Central Government; 

(b) whether the credit provided to small scale 
industries is less than their credit requirement and the 
reasons for such a huge gap; 

(c) whether the Government has constituted the 
Kapoor Committee and the Committee has submitted the 
report; 

(d) if so, the details thereof; and 

(e) the details of the implemented recommen-
dations of Kapoor Committee in this regard? . 

THE MINISTER OF SMALL SCALE iNDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) and (b) The credit facilities to Small 
Scale Industries (SSls) are provided by the Primary Lending 
Institutions including the Commercial Banks. The details of 
loans advanced to the SSls by the Public Sector Banks vis-
a-vis production of the SSls (at current prices) in terms of 
percentage from 1991-92 to 2003-04 is given at the enclosed 
statement. The advances to the SSI sector from Public 
Sectors banks have increased from Rs. 17,398 crore as at 
the end of March, 1992 to Rs. 58,277 crore as at the end of 
March 2004. In the context of target of growth in the SSI 
sector, the quantum of credit flow can not be considered as 
adequate. The reasons for inadequate credit flow to the SSI 
sector are high cost of credit, collateral requiremnts, 
elaborate procedural requirements, etc. due to which large 
number of SSlltiny units are unable to access the required 
credit facilities from the Banks. 

(c) to (e) In December, 1997 the Reserve Bank of India 
(RBI) had apPOinted a One-Man Committee headed by Shri 
S.L. Kapur, the then Member, Board for Industrial & Financial 
Reconstruction (BIFR) to inter alia review the working of the 
system of credit delivery to the small scale industries and 
make suggestions on simplification and improvements in 
systems and procedures. The committee submitted its report 
to the RBI on 30th June, 1998 which contained 126 
recommendations. The major recommendations of the 
Commit" have already been accepted and jmplemtlllted 
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by banks/other agencies, which in,ter alia include delegation 
of more powers to branch managers of banks; simplification 
of application forms; opening of more Specialised SSI 
branches by banks; enhancement of the limit of composite 
loans; banks to pay more attention to the backward states; 

special programmes for training of branch mangers; banks 
to make customer, grievances machinery more transparent 
and simplify the procedures for handling complaints and 
monitoring thereof, etc. 

Statem.nt 

Advances to the 551s from the Public 5ector Banks vis-a-vis production 
by the 551s (at current prices) 

Year 

1991-92 

1992-93 

1993-94 

1994-95 

1995-96 

1996·97 

1997-98 

1998-99 

1999-2000 

2000·01 

2001·02 

2002-03 

2003-04 

(P) : Provisional 

[English] 

Production by the 
SSls (at current 

prices) 

73,072 

85,581 

98,804 

1,22,210 

1,48,290 

1,68,413 

1,89,178 

2,12,901 

2,34,255 

2,61,289 

2,82,270 

3,11,993 

3,57,733 

Working of WLL Telephonel 

137. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government is aware that most 
of the WLL telephones in the country particularly Uttaranchal 
are not working properly; 

(b) if so, whether the Govemment is conaidering 
to provide better facility of WLL telephones; 

(Rs. in crore) 

Advances to SSI Percentage of advances 
(outstanding at to SSI, vis-a-vis production 

the end of March) of the SSls 

17,398 

19,388 

21,561 

25,843 

29,482 

31,542 

38,109 

42,674 

45,788 

48,445 

49,743 

52,988 

58,277(P) 

(c) 

(d) 

23.8 

22.7 

21.8 

21.1 

19.9 

18.7 

20.1 

20.0 

19.5 

18.5 

17.6 

17.0 

16.3 

If SO, the details thereof; and 

if not, the reasons th.refor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (d) The information is being 
collected and will be laid on the Table of the House. 

A ••••• lng Maternity Co.t 

138. SHRI M. JAGANNATH : Will the Minister 01 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has conducted a 
survey to assess the matemlty cost one has to incur on 
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normal delivery of a child and in the case of cesarean 
delivery; 

(b) if so, the details thereof; 

(c) whether the maternity expenses and related 
hospitalization charges like room rent, pre-delivery expenses, 
cost of check-up, expenses on abortion or miscarriage are 
covered under the mediclaim policies issued by the private 
operators and the Government insurance companies; 

(d) if so, the details thereof and if not, the reasons 
therefor; and 

(e) the steps taken to extend the maternity benefits 
to all women under the mediclaim policies in view of the risk 
elements involved In maternity cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (e) Information is being collected and will 
be laid on the table of the house. 

Computerlsation of Post Offices 
In West Bengal 

139. SHRI AJOY CHAKRABORTY: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNO-
LOGY be pleased to state: 

(a) the number of Post Offices computerized in 
West Bengal, district-wise and location-wise; 

(b) the details of Government Plan to computerize 
the rest of the post offices, district-wise; and 

(c) the time period by which the work will be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD) : (a) The number of Post Offices 
which have been provided with computers, district-wise and 
location wise, in West Bengal are given in statement 
enclosed. 

(b) As per the Tenth Plan, all Head Post Offices 
and large Sub-Post Offices located in the dHferent districts 
of West Bengal would be computerized by the end of the 
Plan. 

(c) Computerisation of Post Offices as an on-going 
process and Post Offices having relatively high traffic and 
counter operations are being taken up for computerization 
in a phased manner depending upon the availability of funds. 
Post Offices as mentioned at (b) above are proposed to be 
computerized by 2006-2007. 

Statement 

Number of Post Offices computerised In West &JngaJ (District-wise and location wise)· 

SI.No. Name of District No. Location (Name of Post Office) 

2 3 .. 
1. 24 Parganas (North) 6 Barasat, Ashoknagar, Barrackpur, Basirhat, Belghoria, Bongaon 

2. 24 Parganas (South) 3 Baruipur, Diamond Harbour, Kakdwip 

3. Bankura Bankura 

4. Birbhum 4 Suri. Rampurhat. Santiniketan. Bolpur 

.5. Burdwan 6 Burdwan. Asansol. Katwa. Durgapur, Ranlganj, Durgapur 

6. Coochbehar Coochbehar 

7. Darjeeling 2 Siligurl. Da~eeling 

8. Dinajpur (North) 1 Raiganj 

9. Dinajpur (South) 1 Balurghat 

10. Hooghly 7 Serarnpur, Chinsurah, Arambagh. Uttarpara, Chandanagar. 
Rishra Hooghly 

10. Howrah 2 Howrah. Salkla 

11. Jalpalgurl 2 Jalpaigurl. Mall 

12. Kolkata 38 Kolkata. GPO. Park Street. Alipur. CossIpore, Tollygunge, 
Barabazar, Beleghata. Beadon Street. DUm Dum. BaUygunge. 
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2 3 

13. Malda 

4 

Circus Avenue. BNCC Block. BN Sal Complex, Sech Shawan, 
Intally. Putbachal. Bowbazar, Esplanade. New Market, Writers' 
Bldg. Lal Bazar. Yogayog Bhawan, Kolkata University, Income 
Tax Bldg. Govemer's Camp .• Befgachia. lSI, Ghughu Danga, 
Shyambazar NDSO. Sarat Bose Road, New Alipur. JadaVpur 
University,Regent Park. Bhowanipore. S.E. Rly, Kallghat, A.B. 
Avenue. Kolkata A.P. Sorting. 

Maida 

14. Midnapur (East) 2 Contei. Tamluk 

15. Mldnapur (West) 3 Mldnapur. Jhargram. Kharagpur Tech 

16. Murshidabad 3 Berhampur. Kandt, Raghunathganj 

17. Nadia 

18. Purulia 

4 Krishnagar. Nabadwip. Ranaghat Kalyani 

Purulia 

Total 88 

Recovery of Dues of MTNL and BSNL 

140. SHRI JYOT1RAOITY A M. SCINOIA : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

<a) the arrears of telephone dues payable by the 
Union Gowemment and different State Govemments to MTNL 
and SSNL by the end of September this year: 

(b) the steps taken to recover and clear the dues 
so .far and the .uccess achieved in such recoveries Indicating 
the lastest balance of the arrears; 

(c) whether lome State Govemments have asked 
the telephone authorities not to disconnect the te1ephones 
for defaults In payment; and 

(d) it so. the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TeCHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (d) The intormation is ~Ing 
collected and will be laid on the Table of the House. 

Norms for Import In Telecom Sector 

141. SHRI DUSHYANT SINGH : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether any new norm has been fixed on 
import in the telecom sector; 

and 

(b) 

(c) 

If so, the details thereof; 

the projection made for 2004-05 financial year; 

(d) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD) : (a) No. Sir; 

(b) 0088 not aria. In view of ta) above. 

(c) and (d) No projection on Import in the telecQm sector 
for 2004-05 financial year ha. been INd •. 

Displacement 01 Families dua to Lea.lng out 
of Chrome and Iron Ore Mfnee 

142. SHRI ANANTA NAYAK : Will the Minister of 
MINES be pleased to state: 

(a) the number of families displaced due to leasing 
out and subsequ4mt operation of chrome ore and iron ore 
mines in Orissa; 

(b) whether adequate ateps have been taken to 
rehabilitate those displaced tamiliea; 

(c) If not, the re.aons therefor; 

(d) the amount of compensation paid to each ot 
displaced families: and 

(e) the detail. of the steps takenlbeing taken for 
their rehabilitation? 

THE MINISTER OF MINES (SHRI SISH RAM OLA) : 
(a) to <e) The State Government of Orllsa has been asked 
to furnish the information. On receipt of the information, it 
will be laid on the Table of the House. 
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Grey Market In International 
Long Distance Segment 

143. SHRI NAVJOT SINGH SIDHU: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether grey market in the International long 
distance segment is growing rapidly leading to huge losses 
to the exchequer annually; 

(b) if so, the details thereof; and 

(c) steps being taken in the matter to check the 
bungling? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) No, Sir. The year-wise statis-
tical information does not indicate rapid growth in grey market 
in the International Long Distance segment. 

(b) The year-wise breakup of cases of illegal 
routing of incoming international calls detected so far is as 
under :-

1998-1999 09 

1999-2000 10 

2000-2001 29 
2001-2002 56 

2002-2003 46 

2003·2004 32 
2004 till date 22 

In 204 above cases detected so far since first raid in 
1998, the approximate national loss of Rs. 350 crores has 
occurred due to such illegal setups. 

(c) The following steps have been taken in the 
matter to check the bungling :-

(i) 

(ii) 

(iii) 

Directions have been Issued to all the service 
providers in June 2003 to strictly monitor such 
illegal cases and take immediate steps to curb 
such setups. 

Directions have also been issued in October 
2004 for handling the telecom Traffic strictly 
as per provisions of Interconnection Regulation 
issued by the Telecom Regulatory Authority 
of India and within the provisions of license 
agreement and instructions on and within the 
provisions of license agreement and 
instructions on the s~bject issued by the 
Government. 

Vigilance Telecom Monitoring cells have been 
created in 4 places namefy Delhi, Mumbai, 
Hyderabad and Chennai. These units will be 

(iv) 

(v) 

(vi) 

(vii) 

responsible for curbing such grey market 
operations. 

Strict action is being taken against the opera-
tors who are found involved in such grey 
market operations. 

Public Telephone numbers - 1600-110-420 & 
011-23731100 have been opened so that 
general public call these numbers and provide 
information of received local numbers when 
they receive international calls thus helping in 
detection of such cases. 

Advertisements have been given in the leading 
newspapers for creating general awareness 
among the public so that they actively help in 
providing infromation of received local 
numbers when they receive international 
calls. 

letters have been written to Indian Embassies 
abroad to arrange for generating decoy calls 
for identification of such illegal exchanges. 

[Translation] , . 
Fake Postal Stamps 

144. SHRI BHUPENDRA SINH SOlANKI : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(8) 
country; 

whether fake postal stamps are being used in 

(b) if so, the action taken against the accused in 
this regard and the losses suffered so far; 

(c) whether the Government has conducted any 
inquiry in this regard so far; and 

(d) 
therefor? 

If so, the details thereof and if not, the reasons 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD) : (a) No, Sir. However, a few cases 
of circulation of fake postal stamps in various parts of the 
country since 1999 have come to the notice of the Depart· 
ment. 

(b) and (c) Till date fake stamps valued at approximately 
As. 6,00,00,000/- (Rs. Six crores only) have been detected. 
When specific cases come to notice, suitable, departmental 
action is taken. Such cases are also reported to police for 
investigaton. 

(d) Details are given in the statement enclOSed. 
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Statement 

Reported Cases of Detection of Suspected Fake Postal Stamps by Circles 

SI. Name of Place Date of Details of fake .ta~s detected/seized 
No. Cirete detection Denomination No. Value Total Value 

(in Rupees) (in Rs.) (in As.) 

2 3 4 5 6 7 8 

1. Assam Naharbari HO April 1999 5 13 65 73 
1 8 8 

2. Delhi NDRSTMO Feb. 1999 10 3 30 180 

Janakpuri & Jan. 2000 10 15 150 
Des Col. PC 

3. West Bengal Kolkata GPO Dec. 1999 50 15 750 750 

4. Rajasthan Jaipur Jan. 1999 2 894 1788 5599 
3811 3811 

5. Bihar Ashok Nagar Mar. 1999 5 7 35 1215 
(Ranchi) 10 2 20 

Barh (NaJanda) Sept. 1999 2 41 82 

Jamalpur Oct. 1999 2 12 24 

Patna Mar. 1999 5 198 990 
5 12 60 

Bankipore HO Mar. 1999 2 2 4 

6. Maharashtra Aurangabad June 1999 20 2 40 33109800 

Thane (Mumbai) Nov. 1999 1,2,3,5,10, 33048530 
20, 50 & 1 Rev. 

Shivaji Nagar Jan. 2003 10 6123 61230 
HO, Pune City Hct> 

7. Uttar Pradesh Noida & Meerut May 2000 1,2,3,5,10 32100 13648869 

T etri Bazar Basti July 2000 5 86 430 

Meerut May 03 10 50 500 

Ghaziabad July 2004 1,2,3,4,5, 6154839 
10,1,6,20, 
SO.05 to .75 

Allahabad July 2004 1,2,3,4,5, 8461000 
10,1,5,20, " 
50.05 to .76 

8. North East Dlmapur Sept. 1999 5 72 360 360 

9. Kamataka Kallan- bella SO Mar. 2003 20 133 2660 2860 
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2 3 

10. Gujarat Ahmedabad 

11. Chhattlsgarh RajpurHO 

12. STAMPIT KNKlDelhi & 
Kamataka Mumbai 

Madlvala 

13. Punjab Chandigarh 

[English) 

Reform of RecruItment Process 

4 

May 03 

June 03 

1999 

2002 

July 2002 

. Total 

145. SHRI M. RAJA MOHAN REDDY: Will the 
PRIME MINISTER be pleased to slate: 

(8) whether the Government is studying any 
proposal to reform the recruitment process to the lAS, IFS 
and other all India and Central Services; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GR~EVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) Recruitment to the Indian Administrative Service, 
the Indian Foreign Service, the Indian Polioe Service and 
other various Central Services are made through the Civil 
Services Examination. To review the present scheme of the 
Civil Services Examination, the Union Public Service 
Commission had appointed the Expert Committee under the 
chairmanship of Prof. Y.K. Alagh. Recommendations of Prof. 
Y.K. A1agh Committee alongwith the comments of the U.P .S.C. 
are under examination. 

Separately, it has also been proposed that in order to 
keep pace with the latest development in various fields, both 
nationally and internationally, and to locate the best available 
talent, the recruitment should be made at a young age. On 
this suggestion, Government have sought suggestions from 
all Chief Secretaries of the State Governments, Cadre 
Controlling Authorities participating in the Civil Services 
Examination and LBSNAA, Mussoorie. The text of the 
notes have been placed on the website of the Depart-
ment of Administrative Reforms and Public Grievances, 
www.darpg.nlc.in. for seeking opinion of public In 
general. 

5 6 

2 200 

25P., 1,2,3, 
4,5,10,20, 

50 

1, 2, 3, 5, 10 & 
20 

1,2,3,5,10,20, 50584 
50, Rev. 1. 43520 

7 

2300000 

400 

12730910 

1596420 

117564 
43520 

8 

2300000 

400 

14327330 

161084 

63558320 

Legislation to Curb Junk Mall on Internet 

146. SHAI K. S. RAO : 

SHRIMATI KIRAN MAHESHWARI : 

Will the Minister of COMMUNICATiONS AND 
INFORMATiON TECHNOLOGY be pleased to state: 

(a) whether the Junk Mail on the internet are 
reaching alarming proportions and the Government is 
pianningto come out with legislation to curb this menace; 

(b) if so, the detatils in this regard; and 

(c' the time by which the proposed legislation is 
like4V to come into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR, SHAKEEL AHMAD) : (8) to (c) Government is aware 
that the Junk mails on the internet are reaching alarming 
proportion. An Inter-Ministerial Working Group on Cyber Laws 
& Cyber Forensics set up by the Government under the 
chairmanship of Secretary, Department of Information 
Technology having members from industry, institutions, 
experts and concerned government departments has 
examined the entire issue and based on its recommendations 
action for amendment to the' IT Act, 2000 is underway. The 
subject matter of junk mail has also been studied in depth. It 
reqUires harmonisation with technological developments 
taking place internationally and global feedback on the need 
and adequacy of the appropriate legislation. Department, 
therefore, intends to take suitable action at the appropriate 
time when the global position becomes clear. 

Tamll.sl.T. Friendly Language 

147. SHRI P. MOHAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pl •• aed to state: 
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(a) the names of Indian languages made IT 
friendly so far; 

(b) whether there is any proposal under 
consideration to make Tamii Language as IT friendly; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefOl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOlOGY 
(OR. SHAKEEL AHMAD) : (a) Language Processing tools 
are being developed for 18 Indian Languages namely 
Assam.se, Bengali, Gujarsti, Hindi, Kannada, Kashmiri, 
Konkani, Malayalam, Manipuri, Marathi, Nepali, Oriya, 
Punjabi, Sanskrit, SIndhl, Tamil, Telugu, Urdu. 

(b) Yea, Sir. 

(c) The Resource Centre for Indian Language 
Technology Solutions (RCIL TS) at Anna University Is 
focussing on the development of language processing tools 
for Tamil Languages. 

C-DAC Word-processing products also support Tamil. 

Proprietary products from private vendors such as 
Chennal Kavigal support Tamil. 

(d) Does not arise. 

Telephone Connections to Village. 
In We.t Bengal 

148. SHAI BIR SINGH MAHATO : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the district-wise number of village. having 
telephone services in West Bengal; 

(b) the district-wise number of village. where 
telephone services are yet to be provided; and 

(e) the steps taken by the Government to provide 
'elephone .ervic •• in .uch villag .. ? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD) : (a) and (b) District-wise number 
of villages with and without telephone services In We.t 
Bengal are given in the statement enclosed. 

(c) All revenue villages in the West Bengal Circle 
except 978 villages have already been provided with telecom 
faclHty. Telecom facilRY in these villages could not be provided 
as these villages are having population les. than 100 and 

no telephone facility is to be provided in such villages as per 
policy of the GovernrnentlUSO. 

Statement 

District-wise details of villages with and without Telecom 
facility in West Bengal 

SI. District 
No. 

No. of Villages 
having Telephone 

Services 

1. Burdwan 2488 

2. Bankura 3263 

3. Murshidabad 1837 

4. Howrah 1016 

5. Hooghly 1270 

6. 24-Parganas North 2286 

7. 24-Parganas South 1778 

8. Coochbehar 1170 

9. Jalpalgurl 703 

10. Mldnapur Eut 4473 

11. Midnapur West 5693 

12. Nadia 1248 

13. Maida 1641 

14. Purulla 2161 

15. Uttar Olnajpur 1827 

16. Oakahln Olnajpur 1218 

17 •. Oa~ .. ling 628 

18. Birbhum 2232 

Total 36932 

No. of Villages 
without Telephone 

Services 

0 

175 

81 

0 

0 

0 

0 

0 

0 

88 

112 

0 

0 

522 

0 

0 

0 

0 

978 

Foreign Inveatm.nt In D.v.lopm.nt of Ports 

149. SHRI RAYAPATI SAMBAS IVA RAO : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a> whether the Government has decided to bring 
about a "transparent and independent" regulatory framwork' I 

that would help increase the flow of foreign investment in 
the infrastructure sectors; 

(b) if 80, whether the development of ports can 
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re-build maritime links of Coromandel Coast with South-East 
Asia; 

(c) if so, the extent to which the development of 
ports will be helpful for improving trade facilities to South-
Eastern countries; and 

(d) the foreign investment needed to meet the 
development of these ports in the country? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU) : (a) No proposal is 
under consideration of Ministry of Shipping, Road Transport 
and Highways to set up a regulatory framework to increase 
the flow of foreign investment in the infrastructure sectors. 

As far as Port Sector is concerned an Authority already 
exists in the form of Tariff Authority for Major Ports (TAMP), 
which was set up by amending Maior Ports Trusts Act, 1963 
through Port Laws (Amendment) Act, 1997 (15 of 1997), for 
framing scale of rates in Major Port Trusts and interalia with 
a view to promote investment in the Port Sector. 

(b) to (d) Maritime trade links already exist between 
Coromandel Coast with South-East Asia. Development and 
modernisation of ports is an on going process, keeping in 
view the requirement of maritime trade. Foreign direct 
investment upto 100 under automatic route is permitted by 
the Government in construction and maintenance of harbours 
and ports. During the 10th Plan period, private investment 
of Rs. 11,257 crores, including foreign direct Investment is 
envisaged in major ports. 

TolI-Ba.ed Build Operate Transfer Model 

150. SHRI IQBAL AHMED SARADGI : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to Itate: 

<a) whether the Planning CommiS8ion has 
suggested wider adoption of the toll-based build operate 
transfer model instead of the annuity approach for 
development of highways through the public private-
partnership; 

(b) if so, whether it has also recommended the 
creation of an independent regulatory authority for the road 
sector; and 

(c) if so, the extent to which the Govemment has 
agreed to the Planning Commissions recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) No, Sir. . 

(b) and (c) Do not arise. 

Upgradatlon of Hospitals 

151. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Union Government has any 
scheme for upgradation and strengthening of Emergency/ 
Trauma facilities of State Hospitals on National Highways to 
augment and upgrade the Accident and Emergency services 
in the country; 

(b) if so, the details thereof; and 

(c) the amount spent and achievements made in 
this regard during the last three years State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) Yes, Sir. The Ministry of Health and 
Family Welfare has a Pilot Project for upgradation and 
strengthening of Emergency facilities of State Hospitals of 
towns/cities located on National Highways under which 
financial aSSistance is provided to the State/UTs to a 
maximum of Rs. 1.50 crores to augment and upgrade the 
Accident & Emergency Services in selected State Govern-
ment Hospitals which fall In most accident prone area of 
National Highways. 

(c) A statement is enclosed. 

Statement 

State-wise details of the Financial Assistance Released 
to various states for upgradatlon and strengthening of 

Emergency Facilities of State Hospitals of Towns/ 
Cities Located on National Highways during the 

years 2001-02, 2002-03 and 2003-04 

Assam 

1. Rs. 150.00 lakhs for upgradation and strengthening of 
Emergency and Trauma Services in the Nalbari District 
Hospital, Nalbari during the year 2002-03. 

ArunachalPrade.h 

1. As. 116.97 lakhs for upgradatlon and strengthening of 
emergency facilities at General Hospital, Naharlagun 
during the year 2001-02. 

Andhta Pradesh 

1. Rs. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at Government Hospital, Nellore 
during the year 2003-04. 

2. As. 150.00 lakhs for upgradation and strengthening of 
Trauma Care Centre at Government Hospital. Kurnool 
during the year 2003-04. 
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Bihar 

1. As. 150.00 lakhs to Indira Gandhi Institute of Medical 
Sciences, Patna for establishment of a Trauma Centre 
during the year 2001-02. 

2. As. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at Model Bikram Aeferral Centre 
with Highway Trauma Centre at Patna during the year 
2001-02. 

3. As. 62.71 lakhs for upgradation and strengthening of 
Trauma Service at Aunsi, District Madhubcmi during 
the year 2001-02. 

4. As. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at Sadar Hospital, Chapra, Saran 
during the year 2003-04. 

Chhattlagarh 

1. As. 109.00 lakhs for upgradation and strengthening of 
Trauma Unit of PI. J.N.M. Medical College, Raipur 
during the year 2002-03. 

Gujeret 

1. As. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at General Hospital, Nadiad, 
District Kheda during the year 2001-02. 

2. As. 150.00 lakhs for upgradation and strengthening of 
Accident and Emergency Services in Civil Hospital, 
Ahmedabad during the year 2002-2003. 

3. As. 146.00 lakhs for upgradation and strengthening of 
Emergency facilities at Pandit Deen Dayal Upadhyaya 
Hospital, Aajkot during the year 2003-04. 

Goa 

1. As. 142.00 lakhs for upgradatlon and strengthening of 
Trauma and Accident Unit at Hosplcio Hospital, Margao 
during the year 2002-03. 

Haryana 

1. As. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at Government Hospital, Sirsa 
during the year 2003-04. 

Himachal Pradesh 

1. As. 147.00 lakhs for upgradalion and strengthening of 
Emergency facilities at Indira Gandhi Medical College 
& Hospital, Shimla and Zonal Hospital, Bllaspur during 
the year 2002-03. 

Jammu' and Kashmir 

1. As. 150.00 lakhs for development of einergencyltrauma 

I 

-

services on Srinagar-Leh National Highway at 
Murgund, Kangan during the year 2001-02. 

Karale 

1. As. 150.00 lakhs for upgrdation and strengthening of 
emergency facilities at General Hospital, Ernakulam 
during the year 2002-03. 

2. As. 142.00 lakhs for upgradation and strengthening of 
emergency facilities at Medical College, Kozhikode 
during the year 2002-03. 

Kernataka 

1 . As. 136.50 lakhs for upgradation and strengthening of 
Emergency facilities at Sanjay Gandhi Accident Hospital 
& Aesearch Institute, Bangalore during the year 2002-
03. 

Madhya Prada.h 

1. As. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at District Hospital, Shivpuri during 
the year 2003-04. 

Mlloram 

1. As. 58.30 lakhs for upgradation and strengthening of 
emergency facilities at Civil Hospital. Lunglei during 
the year 2001-02. 

2. As. 74.30 lakhs upgradation and strengthening of 
accident & emergency services at Civil Hospttal, Alzwal 
during the year 2001-02. 

Manlpur 

1. As. 149.921akhs for upgradation and strengthening of 
Emergency facilities of J.N. Hospital, Imphal during the 
year 2002-03. 

Nagaland 

1. As. 144.00 lakhs for upgradliltion and strengthening of 
Emergency facilities at Government Hospital. MedZi-
phema during the year 2002-03. 

Orla.a 

1. As. 150.00 lakhs for upgradation and strengthening of 
Casualty and Emergency facilities at S.C.B. Medical 
College Hospital, Cuttack during the year 2003-04. 

RaJaathan 

1. As. 116.80 lakhs for upgradation and strengthening of 
emergency facilities at Government Hospitals. 
Shahpura, Kishangarh, Bhim and Sojat City during the 
year 2003-04. 

" 
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Tamil Nadu 

1. Rs. 105.00 lakhs for upgradation and strenthening of 
Accident & Emergency Services in the District Head-
quarters Hospital, Perambalur during the year 2001-
02. 

2. Rs. 150.00 lakhs for upgradation and strengthening 
of Accident and Emergency Services at District Head-
quarters Hospital, Omalur during the year 2003-04. 

3. As. 143.00 lakhs for development of accident and 
emergency facilities at Government Headquarters 
Hospital, Villupuram during the year 2003-04. 

4. As. 150.00 lakhs for upgradation and strengthening of 
Accident Trauma Centre of ChenyalpaHu Medical 
College HOlpital, Chengalpattu during the year 20()3.. 
04. 

Uttaranehal 

1. As. 150.00 lakhs for upgradation and stregthening of 
Emergency facilities of Doon Hospital, Dehradun during 
the year 2002-03. 

2. As. 150.00 lakhs for upgradatlon and strengthening of 
Emergency facilities of Goverdhan TlwarlBaae 
Hospital, Almor. during the year 2002-03. 

3. As. 150.00 lakhs for upgradatlon and strengthening of 
Emergency facilities at District Hospital, Gopeshwar, 
District Chamoll during the year 2003-04. 

Surrenct.rlng of Telephone Connections , 
152. SHAI CHANDAA SHUSHAN SINGH: Will the 

Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the number of surrendered and 
disconnected phones of Sharat Sanchar Nigam Ltd. and 
Mahanagar Telephone Nigam hal croaled the 50 IRk'" mark 
during the last two financial years; 

(b) if 10, the details thereof and the loa of revenue 
In view of surrender and dllconnectlon of Telephone 
connections; 

(c) whether It is true that at the same time as on 
March 31,2004 Over 171akh people were waiting for phone 
connections from BSNL; and 

(d) If so, the details iheteof? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
COMMUNICATiONS AND INFORMATION TECHNOLOGY 
(DA. SHAKEEL AHMAD) : (.) and (~) Yea, Sir. 

The details of surrendered and disconnected phones 
of BSNL and MTNl during the last two financial years are 
furnished below: 

Year 

2002-03 

2003-04 

BSNL 
(Surrenders! 

Disconnectionl 

17,93,536 

32,60,135 

MTNL 
(Surrenders! 

Disconnections) 

4,67,200 

9,76,937 

Deeplte the lurrender of telephonea, the subscriber 
base of BSNl has Increased by 47.70 lakhs during 2002-03 
and 34.59 lakhs during 2003-04. The equipment getting spare 
due to surrender of phones is being utilized to give telephone 
connections to other wait listed applicants. It is thus, not 
possible to identify with any degree of preCision the revenue 
losl caused by such surrender of telephones. 

(c) and (d) The total waiting list of SSNL as on 
31.03.2004 wal 17,54.965. Circle-wise details are given in 
the enclo,ed statement. 

Circle wise waiting list of BSNL 

SI. Name of Circles Waiting list as 
No. on 31.03.2004 

1 2 3 

1. Andaman and Nicobar Islandl 151 

2. Andhra Pradesh 51934 

3. Assam 15797 

4. Bihar 112465 

5. Chhattlsgarh 2118 

6. Gujarat 58847 

7. Haryana 81657 

8. Himachal Pradesh 44935 

9. Jammu and Kalhmlr 39704 

10. Jharkhand 8143 

'1. Kamataka 89730 

12. Kerala 419762 

13. Madhya Pradesh 17300 

'4. Maharashtr. 159004 

15. North East - 1 5975 

16. North East - 2 . 5387 

17. Orlala 27713 
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18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 

Punjab 

Aajasthan 

Tamil Nadu 

Uttaranchal 

Uttar Pradesh East 

Uttar Pradesh West 

West Bengal 

Kolkatta 

Chennai 

Total 

3 

92284 

138019 

58995 

5729 

101771 

43670 

144226 

22720 

6929 

1754965 

Training Offlciala for using IT 

153. sHAIB. MAHTAB: Will the PRIME MINlsTEA 
be pleased to state: 

(a) whether the Government is training officials at 
various levels for using IT for service delivery for the poor; 

(b) if so, the details thereof; and 

(c) the steps taken to improve citizens access to 
information? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIOI~S 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (sHRI sUREsH PACHAURI): 
(a) and (b) The State Administrative Training Institutes 
conduct several programmes each year to Impart Information 
Technology (IT) skills to the State Civil Service Officers and 
other support staff. 139 such programmes have been 
sponsored by the Department of Personnel and Training for 
the year 2004-2005. E-Governance and IT skilll are allo 
imparted during the induction training of lAS officer. at the 
Lal Bahadur Shastri National Academy of Adminiatratlon. The 
National Informatics Centre also Imparts training to 
Government officials on a regular basis. All of those help In 
creltlng capability to use IT for service delivery. 

(c) Most Central Ministries and State Govern-
ments have set up web-sites as 8 means to improve citizens 
access to information. Several cities and districts hive set 
up IT based information and service delivery facilities, which 
also Improve access to information, E-Seva in Andhra 
Pradesh, Bhoomi in Karnataka, Jan Mitra in Rajasthan, Mahiti 
Shlkti In Gujarat and Gyandoot in MP are amongst lome of 
them. The Government of India has also enacted the 

'Freedom of Information Act' to enable access to information 
under the control of public authorities. 

A •• '.tance for Upgradatlon of Hoapltala 

154. SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government had received several 
requests from various State Governments, especially from 
Gujarat Government, for grant of assistance for the upgra-
dation of hospitals in respective States during the last year; 

(b) if so, the details therof; 

(c) the action taken by the Union Government in 
this regard; and 

(d) the total amount of funds released and the total 
numbers of hospitals upgraded/modernised in the country 
during the Ninth Five Year Plan period; State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Yes, Sir. The Ministry of Health and 
Family Welfare has a Pilot Project for upgradation and 
strengthening of Emergency facilities of State Hospitals of 
towns/cities located on National Highways under which the 
financial assistance is provided to the stEates/UTs to a 
maximum of Rs. 1.50 crores to augment and upgrade the 
Accident & Emergency Services In selected State 
Government Hospitals which fall in most accident prone area 
of National Highways. Under the above Project, this Ministry 
received several proposals from various Stales/UTs, 
Including Gujarat, for financial assistance. The providing of 
financial assistance to the States/UTs Is subject to the 
completion of required formalities and availability of funds. 

(d) A statement Is enclosed. 

Statement 

State-wise details of the Financial Assistance Released 
to various States for Upgradatlon and Strengthening 
of Emergency Facilities of State Hospitals 01 Towns! 

Cities Located on National Highways during 
th, Ninth Plan P,r/od. 

Arunachal Prade.h 

1. Rs. 59.00 lakhs for eatabllsl'lment of accident and 
emergency care service at Pasighat General Hospital, 
Arunachal Pradesh during the year 2000-01. 

2. As. 116.971akhs for upgradation and strengthening of • 
emergency facilities at General Hospital, Naharlagun 
during the year 2001-02. 

Bihar 

1. Rs. 53.00 lakhs for modernizing and updating the Indira 

t-
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Gandhi Central Emergency Unit of Patne Medical 
College Hospital, Patna during the year 1999·2000. 

2. Rs. 150.00 lakhs to Indira Gandhi Institute of Medical 
SCiences, Patna for establishment of a Trauma Centre 
during the year 2001-02. 

3. Rs. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at Model Bikram Referral Centre 
with Highway Trauma Centre at Patna during the year 
2001·02. 

4. Rs. 62.71 lakhs for upgradatlon and strengthening of 
Trauma Services at Aunsi, District Madhubani during 
the year 2001-02. 

Gujarat 

1. Rs. 150.00 lakhs tor upgradation and strengthening of 
emergency facilities at General Hospital, Nadlad, 
District Kheda during the year 2001·02. 

!:Iaryana 

1. Rs. 150.00 lakhs for setting up of Trauma Centre at 
General Hospital, Kamal during the year 1999·2000. 

Jammu and Ka.hmlr 

1. Rs. 150.00 lakhs for development of ernergencyltrauma 
services on Srlnagar·Leh National Highway at 
Margund, Kangan during the year 2001·02. 

Kerele 

1. Rs. 150.00 lakhs for upgradation and strengthening of 
emergency facilities at General Hospital, Emakulam 
during the year ~001-02. 

Madhya Predesh 

1. Rs. 97.00 lakhs for upgradation and strengthening of 
Trauma Centre at Maharaja Yashwant Rao Hospital, 
Indore during the year 1999-2000. 

Mlzoram 

1. Rs. 58.30 lakhs for upgradation and strengthening of 
emergency facilities at Civil Hospital, Lunglei during 
the year 2001-02. 

2. Rs. 74.30 lakhs upgradation and strengthening of 
accident & emergency services at Civil Hospital, Aizawl 
during the year 2001·02. 

Pondlcherry 

1. Rs. 78.00 lakhs for upgradatlon and strengthening of 
emergency facHitles at General Hospital, Mahe during 
the year 2000·01. 

Slkklm 

1. Rs. 70.00 lakhs for upgradation and strengthening of 

Emergency Care Unit at S.T.N.M. Hospital, Gangtok 
during the year 2000·01. 

Trlpur. 

1. Rs. 70.00 lakhs for upgradation and strengthening of 
emergency facilities at Tripura Sundari Hospital (South 
District), Udaipur during the year 2000-01. 

Tamil Nadu 

1. Rs. 105.00 lakhs for upgradatlon and strengthening of 
Accident & Emergency Services In the District 
Headquarters Hospital, Perambalur during the year 
2001-02. 

Uttar Pradesh 

1. Rs. 150.00 lakhs for setting up of Trauma Centre at 
King George Medical College, Lucknow during the year 
2000·01. 

Gro.s Domestic Product 

155. SHRI ANANDRAO VITHOBA ADSUL: Will 
the Ministdr of STATISTICS AND PROGRAMME IMPLE-
MENTATION be pleased to state: 

(a) the percentage of theGDP in farm sector and 
GDP in overall sectors in 2003·04; 

(b) the projected GDP in farm and other sectors 
for the current year; 

(c) whether the Government is likely to achieve 
the projected GDP; and 

(d) if so, the steps taken by the Government in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI 
OSCAR FERNANDES) : (a) The GDP in "agriculture, forestry 
and fishing" sector at current prices is estimated as Rs. 
560482 crore, which is 22.2 per cent of the overall GDP of 
the country of Rs. 2523872 erore during 2003-04. 

(b) The annual targets are not fixed by the 
Planning Commission, as such, the projected GDP in farm 
sector for the current year Is not available. 

(c) For achieving the Tenth Plan GOP targets, 
steps contemplated are outlined in the Tenth Five Year Plan 
document. 

(d) The Tenth Plan proposals, inter alia, include, 
larger Investment in infrastructure and .oclal sector, 
improving the efficiency of resources used, fuller utilization 
of the capacity created, creating investor friendly environment 
and enhancing efficiency of delivery system. In the Agriculture 
.ector, the Tenth Plan proposals Include greater Public 
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investment in irrigation, eliminating inter-state barriesto trade 
and commerce, amending Agriculture Produce Marketing 
Act. liberalizing agri-trading , agri-Industry exports. 
encouraging contract farming. permit futures trading in all 
commodities and removal of restrictions on financing of 
stocking and trading. 

Closure of Ancillary Units 

156. SHRI JUAL ORAM : Will the Minister of MINES 
be pleased to state: 

(a) whether a large number of ancillary units which 
were depending on National Aluminium Company (NALCO) 
have been closed down; 

(b) if so, the State-wise names of such ancillary 
units; 

(c) whether rehabilitation plan has been prepared 
by NALCO for the ailing units; and 

(d) if so. the details thereof? 

THE MINISTER OF MINES (SHRI SISH RAM OLA) : 
(a) No, Sir. As per available information, no ancillary unit 
dependent on NALCO has been closed down. 

(b) to (d) Does not arise. 

Upgradatlon of Health Services 

157. SHRIMATI KALPNA RAMESH NARHIRE : Will 
the Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government of Maharashtra had 
sent a proposal for purchase of machinery and essential 
equipments costing around Rs. 21.45 crore with financial 
assistance from Japan's grant-in-aid for upgrading the health 
services in Government Medical Col/eges and Civil Hospitals 
at Kolhapur-Latur Chandrapur, Gadchiroli and Amravati into 
regional referral centre; 

(b) if so, the details thereof; and 

(c) the present status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Yes, Sir. The proposal of Government 
of Maharasthra for upgradation of civil hospitals and 
Government Medical Colleges at Kolhapur-Latur, 
Chandrapur, Gadchiroli and Amravati into regional referral 
centres at an estimated cost of Rs. 21.45 crores was 
submitted for the consideartion of Government of Japan 
through Ministry of Finance and Company Affairs. Department 
of Economic Affairs in 2002. The Embassy of Japan has 
informed vide their communication dated 23rd November 
2004 that the above proposal has not been adopted for 
financial assistance. 

{English} 

Visit ~ indian Delegation Abroad 

158. SHRJ HAAIBHAU RATHOD: 

SHRI UDAY SINGH: 

SHRI HANNAN MOLLAH : 

SHRI KIRIT VARDHAN SINGH: 

SHRI BRAJESH PATHAK: 

SHRI DALPAT SINGH PARSTE: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the details of the Indian Delegations who 
visited various countries including th, PM and EAM, in the 
last three months till date, country-wise; 

(b) the details of deliberations held and the 
agreements signed on the said occasions including the terms 
of agreements; 

(c) the benefits likely to be accrued by the said 
agreements; and 

(d) the steps taken by the Government to 
strengthen the relations with foreign countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) to (d) The 
details of visits of Indian Delegations, including that of PM 
and EAM during the last three months, along with delails of 
deliberations held, agreements signed, likely benefits to be 
accured and steps taken by Government to strengthen 
relations with oth£ ~"untries, are given below country-wise: 

Bhutan 

I 

(a) to (d) Shri K. Natwar Singh, External Affairs Minister 
visited Bhutan from 12-13 October, 2004. EAM was received 
by His Majesty King Jigme Singye Wangchuck and held wide 
ranging discussions on bilateral and regional issues of mutual 
interests. including security related issues. The visit provided 
an excellent opportunity to review and further strengthen the 
close and mutually beneficial bilateral cooperation between 
India and Bhutan. 

II 
(a) to Cd) The Minister of State for External Affairs. Shri 

Rao Inde~it Singh visited Bhutan (20-24 October, 2004) on 
the occasion of InvestIture Ceremony of HRH Crown Prince 
as Chhoetse Penelop; the gesture of the Government of 
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India in sending its Minister tor this important occasion was 
greatly appreciated by the Royal Government of Bhutan. 
During the visit, MOS (EA) also signed an' agreement on 
Project Implementation Mechanism, which is expected to 
streamline the implementation and monitoring ot GOI-
assisted projects being undertaken under the five-year Plans 
of Bhutan. 

Sri Lanka 

(a) Minister of State for Externai Affairs Shri E. Ahmed 
vistied Sri Lanka from August 24-26, 2004. 

(b) MOS (EA) attended a meeting of lOR-ARC countries 
meant to augment cooperation among Indian Ocean rim 
countries. No agreement was signed. 

(c) Does not arise. 

(d) There is frequent contact at multiple levels between 
the governments of the two countries; work on strengthening 
the framework of economic cooperation through· a 
Comprehensive Economic Partnership Agreement has 
begun; Defence Cooperation is increasing; infrastructuraland 
transport linkages are being augmented. 

Iran 

(a) Shri J.N. Dixit, National Security Advisor visited the 
Isiamic Republic ot Iran from October 17-18, 2004 at the 
invitation of Dr. Hassan Rohani, Secretary, Supreme National 
Security Council of Iran. 

(b) During his visit NSA had wide-ranging discussions with 
his counterpart Dr. Rohani. He also called on the President 
of Iran Hojjatoeslam Mohammad Khatami and Chairman of 
the Expediency Council Hojjatoeslam Ali Akbar Ratsenjeni 
and Speaker Majlis Dr. Gholam Ali Haddad Adei. Shri Dixit 
also met the Foreign Minister of Iran, Dr. Kaml. Kharr&zi. In 
the discussions, both sides exchanged views on the 
enhancement and further consolidation of their bilateral 
relations. The two sides also reaffirmed their commitment to 
intensify cooperation in such sectors as energy, transit and 
trade. Views were exchanged on regional issues including 
Iraq and Afghanistan. The Iranian II de allo apprised the 
Indian side of its efforts on peaceful uae. of nuclear energy. 
No sgreements were algned during the vlalt. 

(c) Does not arlsl. 

(d) India and Iran are committed to expand and consolidate 
the cooperatlve framework of their multifaceted bilateral ties 
and are conscious of the need to build a framework for 
strategic cooperation. As per the MoU on the Road Map to 
Strategic Cooperation signed between the two countries in 
January 2003, the two countries are following a. focused 
approach to strengthening bilateral cooperation in the 
spheres of political dialogue, engery, trade and transit and 
science and technology. 

Afghanistan 

(a) Shri J.N. Dixit, National Security Advisor visited 
Afghanistan on October 19, 2004. 

(b) During his short visit to Kabul, NSA called on President 
Karzai, Vice President and Defence Minister Marshal Fahim 
and Foreign Minister Or. Abdullah Abdullah. In the meetings, 
the two sides discussed bilateral, regional and international 
issues of common interest. The focus of the discussions 
was on India's Assistance program to Afghanistan's 
reconstruction. The Afghan side conveyed their appreciation 
for extensive contribution of India to Afghanistan's economic 
recons-truction and rehabilitaton. No agreements were 
signed during the visit. 

(c) Does not arise. 

(d) To strengthen relations with Afghanistan, there have 
been intensive political interactions with a cross-section of 
Afghan leadership through high level political exchanges and 
Government of India has provided extensive humanits.rian, 
financial and project assistance for Afghanistan'S recons-
truction. 

aatar 

(a) Shrl E. Ahamed, Minister of State for External Affairs, 
visited from 15th - 16th September 2004. 

(b) to (d) Held discussions with H.E. Mr. Ahmad bin Abdulla 
AI Mohmoud, Minister of State for Foreign Affairs. The 
discussions covered bilateral relations, regional and 
International Issues. No. agreements were signed during the 
visit. 

UAE 

(a) Dr. A.P.J. Abdul Kalam, Presdient, accompanied by 
Shri E. Ahamed, Minister of State for External Affairs, Shrl 
P.R. Chauhan, Minister of State In Prime Minister's Office, 
and senior officials, visited Abu Dhabi on November 3-4, 
2004 to offer condolences to the bereaved AL Nahyan family 
on the demise of UAE President Sheikh Zayed Sultan bin AI 
Nahyan. 

(b) to (d) The visit wal used to underline the Importance we 
attach to our relations with UAE, which is home to 1.2 million 
persons from India and a large market for our products, 
Sheikh Zayed had played a vital role in fostering this 
relationship. 

OMAN 

(a) Shrl E. Ahamed, Minister of State for External Affairs 
visited from 4th to 7th November, 2004. 
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(b) to (d) Held discussions with the Minister Responsible for 
Foreign Affairs, Minister of Commerce and Industry, Minister 
of Manpower and the Minister of Heritage and Culture and 
H.H. Sayyid Haitham bin Tareq AI Said, a senior member of 
the Royal Family. The discussions covered mattes of mutual 
interest, bilateral trade and economic ties and issues regar-
ding the Indian work force In Oman. No agreements were 
signed during the visit. 

TanzanIa 

(a) President Shri A.P.J. Abdul Kalam visited Tanzania from 
10-14 September 2004. 

(b) Hon'ble President held discussions with President Mkapa 
and with a number of other Ministers on matters of mutual 
interest. The important subjects discussed were assistance 
to Tanzania in fields of agriculture and small - scale 
industries. Discussions were also held for cooperation in the 
field of Information Technology between the two countries. 
Two agreements were signed with Tanzania: one for waiver 
of loan granted to it earlier and the other for cooperation in 
the field of Information Technology. Assistance for a Pan-
African Satellitelfibre-optic network for tele-education and 
tele-medicine was also discussed. 

The visits were intended to Improve and strengthen 
our relations with African countries and to give impetus to 
our relations with African countries in general and with 
Tanzania and South Africa in particular. These vIsits were in 
keeping with India's 'Focus Africa' policy. 

As a part of India's "Focus Africa" policy, Government 
has been consistently trying to improve and strengthen our 
relations with African countries. Conscious of the economic 
difficulties being faced by some of the African countries, India 
has been helping these countries by providing them aid in 
the form 01 loodgrains and medicines. With a view to assist 
their human resource development India is also imparting 
training to African nationals in various fields. 

SOUTH AFRICA 

(a) to (d) President A.P.J. Abdul Kalam visited South Africa 
from 15-17 September, 2004. The President met President 
Mbeki and some other dignitaries, including Dr. Nelson 
Mandela. Discussions were held on maHer. of mutual 
concem in both bilateral and multilateral fields. An agreement 
was signed between the two countries for cooperation in the 
field of Information Technology. 

The visits were intended to Improve and strengthen 
our relations with African countries and to give impetus to 
our relations with African countries in general and with 
Tanzania and South Africa in particular. These visits were 
keeping with India's 'Focus Africa' policy. 

As a part of India's "Focus Africa" policy, Government 
has been conSistently trying to improve and strengthen our 
relations with African countries. Conscious of the economic 
difficultiea being faced by some of the African countries, India 
has been helping theae countries by providing them aid in 
the form of fooclgralns and medicines. With a view to assist 
their human resource development India Is also Imparting 
training to African nationals In various fields. 

USA 

(a) PM led the Indian delegation to the 59th session of the 
UN General Assembly, held In New York in September 2004. 
EAM accompanied the PM and participated in the UN General 
Assembly (UNGA). 

(b) to (d) PM addressed the UNGA on September 23, 2004. 
In his address to the UNGA, and in the bilateral Interactions 
of PM and EAM, a number of important issues on the 
intemational agenda were covered. India's p"rticipation was 
active and constructive. 

Prime Minister met wth President Bush on 21 September, 
2004 in New York. They held wide-ranging discussions 
including developments of bilateral relations, terrorism, and 
global trade. The two leaders exchanged thoughts on their 
shared global concerns and agreed that making the world a 
aafer place was an overriding priority. They agreed that 
stronger partnership between India and the United States, 
two nations sharing values and traditlonl, acting In concert 
in international InstItutions, would enhance global security 
and prosperity. 

To strengthen relatIons further with US, Indian Government 
is focusing on Next Steps in Strategic Partnership (NSSP), 
High Technology Cooperation Group (HTCG) and the 
bilateral Economic Dialogue. ThIs is already giving results in 
the form of liberalized licenses on exports of dual use and 
high technology items from US. With respect to Canada, 
Indian is seeking Investments in the area of Infrastructure. 

VIETNAM 

(a) A delegation headed by EAM visited Hanoi 15th-18th 
October, 2004. 

(b) The visit was in connectIon with the 12th India-VIetnam 
Joint Commission and in the commemoration of the 50th 
anniversary of Pandit Nehru's meeting with President Ho Chi 
Minh. During the visit joint agreed minutes were adopted 
along with an Action Plan for the years 2004-2006 lor ',. 
promoting bilateral ties in aI/ areas. 

(c) The agreed minutes of the 12th Joint Commission as 
wetl as the Action Plan for 2004-2006 provide for clearly 
Identified activities for promoting bilateral relations in all 
areas. 
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(b) The Government remains in regular and close contact 
with all the countries for strengthening our ties in the bilateral, 
regional and multilateral context. This involves high-level 
bilateral visits, contacts at the multilateral institutions and 
the day-to-day efforts by our Misson. 

THAILAND 

(a) EAM paid a transit visit to Bangkok on 15th/16th 
October 2004 on his way to Hanoi. 

(b) No agreement was signed, as this was only a transit 
visit. However, EAM had an opportunity of meeting his Thai 
counterpart to take stock of the growing bilateral relationship. 

(c) Does not arise. 

(d) The Government remains in regular and close contact 
with all the countries for strengthening our ties in the bilateral, 
regional and multilateral context. This involves high-level 
bilateral visits, contacts at the multilateral institutions and 
the day-to-day efforts by our Misson. 

PALESTINE 

(a) A delegation led by MOS (EA) Shri E. Ahamed visited 
Palestime from September 17-19, 2004. 

(b) The visiting delegation called on President Yasir Aratat, 
the President of Palestine National Authority and the Foreign 
Minister Dr. Nabil Sha'ath. During these meetings, issues 
relating to Middle East Peace Process as well as other 
bilateral, regional and multilateral issues of mutual interests 
were discussed. During the visit, MOS(EA) handed over 12 
TAT A Safari vehicles and medicines worth 2 Crores totally 
to the Palestinian National Authority. No agreements were 
signed during the visit. 

(c) Does not arise. 

(d) The visit reflected the Government of India's continued 
commitment and support to the Palestinian cause, including 
to the relief and reconstruction efforts of the Palestinian 
National Authority. 

EGYPT 

(a) to (d) A delegation led by External Affairs Minister which 
included Minister of Railways, Minister of Parliamentary 
Affairs and Urban Development, Minister of State for External 
Affairs, Shri Sitaram Yechuri CPM Politburo, Shri Rajiv Sikri 
Secretary (East) and other officials represented India at the 
condolence ceremony held in Cairo in honour of President 
Yasir Arafat, President of the Palestinian National Authority. 

PANAMA/COLOMBIA / ELSALVADOR/ 
DOMINICAN REPUBLIC 

(a) to (d) Shrl Rao Inderjit Singh, MOS for External Affairs 
visited Panama, Colombia, EI Salvador and Dominiclsn 

Republic from 30 August to 9 September 2004 promoting 
bilateral and business relations, seeking support for our 
candidature to Permanent Membership of UNSC, highlighting 
emergence of India as an economic power and emphasizing 
our commitment to the region. 

The thrust of our policy in the Latin American and Caribbean 
regions is to strengthen and widen the existing relationship 
to realize greater political understanding to work together at 
bilateral and multilateral level, exploring ways to enhance 
trade and commerce. Initiatives are taken to engage regional 
groups for political dialogue. India has signed framework 
Agreement with regional groupings such as MERCOSUR, 
CAN (Andean Community), CARICOM and SICA covering 
the whole region. 

KAZAKHSTAN 

(a) to (d) EAM led Indian delegation to the Ministerial Meeting 
of the Conference on Interaction and Confidence Building 
Measures In Asia (CICA) held in Almaty, Kazakhstan from 
October 21-22, 2004. The meeting adopted the following 
documents:-

(1) CICA Catalogue of Confidence Building Measures 

(2) CICA Rules and Procedures 

EAM also utilized the opportunity to have bilateral 
consultations with President Nazarbayev and Foreign 
Minister Tokayev of Kazakhstan. No agreemenij> were signed 
during the visit. Cooperation in oil and gas Information 
Technology was discussed in the two bilateral meetings. A 
trilateral meeting with Foreign Ministers of China and Russia 
was also held on the sidelines of the meeting. The CICA 
Ministerial Meeting marked another step in the evolution of 
CICA. India has been actively participating in CICA in keeping 
within its commitment of promoting greater trust and 
confidence. 

CHINA 

(a) to (d) Shri J.N. Dixit, National Security Advisor. visited 
from 17-19 November, 2004 to hold 4th Special Represen-
tatives' Meeting. 

BELGIUM 

(a) EAM visited Belgium from 12-14 September, 2004. 

(b) EAM met Dutch Foreign Minister Mr. Bernald Bot, the EU 
High Representative for Common Foreign and Security 
Policy, Mr. Javier Solana, European Commissioner for 
External Relations, Mr. Chris Patten, European Commi-
ssioner-designate for External Relations, Ms Benita Ferrero 
Waldner and Belgian Foreign Minister, Mr. Karel De Gucht. 
The discussions focussed on preparation for the 5th India-
EU Summit. Both sides exchanged views on regional and 
International Issues of mutual concern. No agreement was 
signed during the visit. 
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(c) Does not arise. 

(d) The visit was in connection with preparation for the 5th 
India-EU Summit at the Hague In the Netherlands. 

UK 
(a) PM led a delegation including EAM to U.K. on 19-20 
September 2004. 

(b) PM had wide ranging discussions on bilateral, regional 
and international issues with British Prime Minister Tony Blair. 
EAM met, UK Foreign Secretary Mr. Jack Straw separately. 
PM Interacted with a high level British Corporate delegation 
and met a delegation from Labour Party Friends of India 
group in British Parliament. No agreement was signed during 
the visit. 

(c) Does not arise. 

(d) During the visit the'two sides issued a joint declaration 
on "India - UK : Towards a new and dynamic partnership· 
that outlined the areas of future cooperation In our strategic 
relations. 

THE NETHERLANDS 

(a) PM led a delegation, which comprised EAM and 
Commerce and Industry Minister to the 5th Indla-EU Summit 
at the Hague from 7-9 November, 2004. 

(b) The EU side was led by Dutch Prime Minister Jan-
Peter Balkenende, in his capacity as President-In-Office of 
the European Council, and included Mr. Romano Prodl, 
President of the European Commission. We agreed to 
strengthen and deepen our bilateral relations including 
Parliamentary exchanges and Civil Society Interaction and 
cooperation in Energy, Environment and Science and 
Technology. We agreed to intensify consultation on UN 
Reforms and Cooperation in Counter Terrorism. PM called 
on Queen Beatrix and participated in the 'India-EU Business 
Roudn Table' - a select group 01 Indian and European CEOs. 
EAM had a bilateral meeting with Dutch Foreign Minister 
Bernard Bot. No agreements were signed during the visit. 

(c) Does not arise. 

(d) A Joint Press Statement was adopted at the conclusion 
01 the Summit, reflecting our shared perceptions on various 
issues of mutual concern. The Joint Declaration on Cultural 
Cooperation, which is annexed to the Joint Press Statement. 
will provide a broad framework for our enhanced cooperation 
in culture, including exchanges of scholars and students as 
well as techniques and know-how In conservation and 
restoration of works of art and monuments. 

The 5th India-EU Summit represents a landmark in Indla-EU 
relations for it launched the "India-EU Strategic Partnership" 
in recognition of the growing stature of India as a major 
regional and global player. 

Vilit of Foreign Dlgnltarl •• 

159. SHRI SURESH ANGAOI : 

SHRI GURUDAS KAMAT : 

SHRI KIRTI VARDHAN SINGH: 

SHRI JYOTIRADITYA M. SCINDIA: 

SHRIS.K.KHARVENTHAN: 

SHRI VIJOY KRISHNA: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the foreign dignitaries who visited India since 
August, 2004 tin date; 

(b) the issues on which deliberations were held 
with each of these dignitaries; 

(c) whether any bilateral agreements were signed 
with them; 

(d) if so, the details thereof along with the gain 
Hkely to be accrued to India as a result of these agreements; 
and 

(e) the steps taken by the Government to streng-
then the relations with the other countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : The details of 
foreign dignitaries who visited India since August 2004 till 
date are given below, country-wise:-

NEPAL 

(a) to (e) H.E. Mr. Sher Bahadur Deuba, Prime Minister 
of Nepal accompanied by a high-level delegation which 
included senior Ministers of his Cabinet, paid an official 
working visit to India from September 8-12,2004. During his 
stay, he held wide ranging discussions with Prime Minister 
Dr. Manmohan Singh. The priority focus of discussions was 
on seCurity-related issues of mutual concern arising from 
the internal security situation In Nepal and the Maoist 
problem. 

The other issues discussed related to joint flood 
management and control, inundation problems affecting 
people on both sides of the border, early conclusion 01 
Extradition Treaty and Agreement on Mutual Legal Assis-
tance on Criminal matters, economic cooperation and 
infrastructure developmental projects in Nepal, etc. 

An Agreement was signed on Cooperation in the fields' I 

of Culture and Sports, which would provide the necessary 
framework for Institutionalized cooperation in these areas. 

A Memorandum of Understanding on Cooperation in 
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the field of Weather Forecasting was concluded, which 
envisages the setting up of an INSAT Ground Heceiving 
Station in Nepal. 

BANGLADESH 

(a) Foreign Minister M. Morshed Khan visited India from 
October 31-November 2,2004. 

(b) Matters of bilateral interest including the intensification 
of bilateral economic and commercial relations and other 
issues of mutual concern were discussed during the visit. 
Indian concerns on border management, the issue of Indian 
Insurgent Groups and illegal migration were reiterated. 
Bangladesh assured India that it is committed to not allowing 
the use of its territory for activities prejudiCial to India', 
interests. The Foreign Minister of Bangladesh invited Prime 
Minister to attend the 13th SAARC summit to be held at 
Dhaka in January 2005. 

(c) No agreement was signed durirg the visit. 

(d) DOE!s not arise. 

(e) Institutionalized interaction at multiple levels between 
the two governments on a large number of issues takes place 
regularly; initiatives have been undertaken to intensify 
economic relations and improve its institutonal framework 
and increase people-to-people contact; a number of special 
measures have been taken in the recent past including 
extending flood relief assistance of Rs. 100 crore. and US$ 
150 million credit line. India remains committed to the SAARC 
process and it has shouldered a major share of respon-
sibility for SAARC activities and has vigorously promoted 
trade and other forms of economic, social and technical 
cooperation within SAARC. India al80 actively supports 
people to people initiatives aimed at fostering greater mutual 
understanding and goodwill in the region. 

MALDIVES 
(a) Mr. Ahmed Abdullah. the then Minister of Health 01 
Maldives visited India from August 24-26, 2004 as the Special 
Envoy of President 01 Maldives. 

(b) Mr. Abdullah had met External Affairs Minister on 
August 25, 2004 and exchanged views on recent 
developments/matters of bilateral interest. He alao handed 
over a letter from President Goyoom 0' Maldives addressed 
to the PM. 

(c) No agreement was signed during the visit. 

(d) Does not arise. 

(e) India and the Maldives enjoy close and friendly 
relations. The warmth ot these relations has been kept up 
through regular high-level exchanges. India is engaged in 
providing economic and technical assistance to Maldives in 

its efforts to develop infrastructure facilities in the Maldives. 
We also provide training facilities to Maldivian official in varied 
areas In Civil and defence sectors. 

SRI LANKA 

(a) President Chandrika Bandaranaike Kumaratunga 
(Nov 3-7,2004) 
Leader of Opposition Ranil Wickremesinghe 
(Oct 10-14), 2004 

(b) The whole range of bilateral relations and other issues 
of mutaJ interest were discussed during the visits. The Indian 
leadership was also briefed by the visiting leaders about the 
status of ' the peace process in Sri Lanka. 

(c) No agreement was signed during the visit. 

(d) Does not arise. 

(e) There is frequent contact at multiple levels between 
the governments of the two countries; work on strengthening 
the framework of economic cooperation through a Compre-
hensive Economic Partnership Agreement has begun; 
Defence Cooperation is increasing; infrastructural and 
transport linkages are being augmented. 

PAKlSTAN 

(i) (a) to (d) Foreign Minister of Pakistan, Mr. Khurshid M. 
Kasuri, accompanied by the Foreign Secretary of Pakistan, 
visited India from September 4-8, 2004 and held discussions 
with External Affairs Minister, on September 5-6 2004. They 
reviewed the overall progress in the Composite Dialogue. 
The Ministers agreed to a number of technical level meetings 
between the two countries on various subjects, including, 
expert Jevel meetings on Conventional and Nuclear CBMs, 
Inter alia, to discuss the draft agreement on advance 
notification of missile tests; meeting between railway 
authorities on the Munnabao - Khokhrapar rail link; meeting 
between Indian Border Security Force (BSF) and Pakistan 
Rangers; meeting between Narcotics Control AuthOrities, 
including for finalisation of an MoU; meeting between the 
Indian Coast Guards and the Pakistan Maritime Security 
Agency to, inter alia, discuss the Memorandum of Under-
standing for establishing communication link between them; 
and meeting on all issues related to commencement 0' a 
bus service between Sri nagar and Muzaffarabad. The two 
Ministers also agreed to the establishment of a Committee 
of Experts to consider issues related to trade; a Joint Survey 
of the boundary pillars in the horizontal segment of the 
international boundary in the Sir Creek area; the addition of 
a new category of Tourist Visa in the visa regime between 
the two countries, and to promote group tourism; and 
enhanced interaction and eXChanges among the respective 
Foreign Offices, including study tourS of young diplomats! 
probationers to each other's country. 

(ii) (a) to (d) The Prime Minister of Pakistan, Mr. Shaukat 
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Azlz, visited India on November 23-24, 2004 In his capacity 
as the Chairperson of SAARC. During his meeting with Prime 
Minister Or. Manmohan Singh, in addition to the exchange 
of views on matters related to SAARC, the two sides also 
exchanged views on bilateral issues. 

Ce) Government remains committed to establishment of 
peaceful, friendly and cooperative relations with Pakietan. 
Continuous efforts have been made to intensify the ongoing 
process of confidence building, dialogue, and cooperation 
with Pakistan. One round of the Composite Dialogue 
(February-September 2004) was completed successfully 
Wide ranging proposals for confidence building, promotion 
of friendly exchanges in various fields and enhancing 
commercial and economic relations were made by India. Both 
sides have been able to identify areas 0' convergence and 
future cooperation. The process has been taken forward by 
high-level political contacts, including the meeting between 
Prime Minister Dr, Manmohan Singh and President Musharraf 
in New York on September 24, 2004; and regular interaotons 
between External Affairs Minister and the Foreign MinIster 
of Pakistan. The visit of the Prime Minister of Pakistan to 
New Delhi on November 23-24, 2004 in his capacity as the 
Chairperson of SAARC, also facilitated forward movement 
on the bilateral front. 

MYANMAR 

(a) (1) H.E. Senior General Than Shwtt, Chairman of State 
Peace and Development Council (Head of State) of the Union 
of Myanmar, accompanied by a high-level delegation paid a 
State visit of India from 25th to 29th October, 2004. 

(2) Foreign Minister of Thailand, H.E. Surakeltt 
Sathirathai, visited India from 4th to 6th November. 2004 to 
attend the Hindustan Times Seminar. 

(b) (1) During the VVIP visit 'rom Myanmar, a range of 
bilateral, regional and multilateral issues of common interest 
were discussed. 

(2) There was no bilateral subelantive meeting 
with Foreign Minister, H.E. Surakiart SBthirathal, 88 he visited 
India mainly to participate In the Hindustan Times Seminar. 

(c) (1) During the VVIP visit, three bOateral docu-
ments were signed, namely, 

(i) MoU on Cooperation in Non-Traditional 
Security Matters; 

(Ii) The Cultural Exchange Programme; and 

(Iii) MoU for a Pre.feaslbllity Study in respect of 
Tamanthi Hydro-Electric Project. 

(2) As it was, not a bilateral visit, no agreements 
were signed during Foreign Minister, H.E. Suraklart 
Sathirathai's visit. 

(d) The documents signed with Myanmar would facilitate 
cooperation in security mattel1i, cultural exchanges and 
energy sector. 

(e) The Govemment remains In regular and close contact 
with all the countries for strengthening our ties In the bllatera4, 
regional and multilateral context. This Involves high. level 
bilateral visits, contacts at the multHateral institutions and 
the day-to-day efforts by our Mission. 

Afghanistan 

(a) Dr. Abdullah Abdullah, Foreign Minister of Afghanistan 
paid an official visit to India from August 31-September 3, 
2004. 

(b) The two sides discussed bilateral, regional and 
International issues of common Interest. The focus of the 
dis-cussions were on India's Assistance program to 
Afghanis-tan's reconstruction. 

(c) Yes. 

(d) An MoU on Mutual Cooperation between the Foreign 
Service Institute of the Ministry of Extemal Affairs and the 
Institute of Diplomacy of the Foreign Affairs Ministry of 
Afghanistan was signed during the visit. Under the MoU, the 
two Institutes win cooperate in training and building expertIse 
of the diplomatiC cadre of Afghanistan. The MoU provides, 
among others, for participation by diplomatic officials in each 
other's training progammes conducted by the respecfive 
institutions to strengthen bilateral relations with Afghanistan. 

(e) To strengthen relations with Afghanistan, there have 
been intensive political interactions with a cross-section of 
Afghan leadership through high level political eXChanges and 
Government of India has provided extensive humanitarian, 
financial and project assistance for Afghanistan's recons-
truction. 

NEW ZEALAND 

(a) HEAt. Hon. Helen Clarke, Prime Minister of New 
Zealand - State Visit to India - October, 2004. 

(b) During the visit, PM Clarke called on the President and 
had talks with the Prime Minister, EAM and Commerce and 
Industry Minister. PM Clarke also addressed a combined 
gathering of the CII and FICCI. A wide range of bilateral. 
regional and multilateral iS8U8I were discussed during the 
visit. 

(c) No agreement was signed. 

(d) Does not arise. 

(e) GoYt. "committed to strenthenlng relatlont with aH the 
countries In the Pacific region. 
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SINGAPORE 

(a) Dr. Tony Tan, Deputy Prime Minister and Coordinating 
Minister for Security and Defence of Singapore visited Indian 
from October 24-2 November 2004. 

(b) During the visit, Dr. Tony Tan had talks with EAM, 
Defence Minister, Home Minister, HRD Minister and National 
Security Advisor. The visit was to gain Insights into India's 
security structures to fight domestic and international 
terrorism. A wide range of other bilateral, regional and 
multilateral issues were discussed during the visit. 

(c) No agreement was signed. 

(d) Does not arise. 

(e) Govt. is committed to strengthening relations with all 
the countries in the South East Asia region. 

JAPAN 

(a) to (e) Foreign Minister Mr. Yoriko Kawaguchi visited India 
from August 12-14, 2004. The two sides discussed bilateral 
relations, regional and international isaues. It was decided 
that India and Japan would support each other's candidature 
for the permanent seat in the UN Security Council and closely 
work with each other. The two sides also decided to establish 
a Joint Working Group on Counter Terrorism and establish 
a bilateral dialogue on UN reforms. 

KOREA 

(a) to (e) President Mr. Roh Moo-hyun visited India from 
October 4-6, 2004. An extradition Treaty and a Treaty on 
Mutual legal Assistance was signed. A joint Statement was 
issued during the visit. 'fhe two sides also decides to establish 
a new dialogue on Foreign Policy and Security, and to 
establish a Joint Study Group to comprehensively review 
bilateral economic and commercial linkages. 

KUWAIT 

(a) Sheikh (Or.) Mohammed Sabeh AI-Salem AI-Sabah, 
Minister of Foreign Affairs of the State of Kuwait visited India 
from 24th to 26th August 2004. 

(b) Deliberations were held on a wide range of bilateral, 
regional and international issues of mutual interest. 

(c) Yes. 

(d) and (e) (1) Extradition Treaty 

(2) Agreement on Mutual Legal Assistance in Criminal 
Matters 

(3) MoU for Establishment of Indo-Kuwait Strategic 
Consultative Group 

When the Extradition treaty comes into force, any person 
accused or convicted of an extraditable off.ence, who is 
wanted by one of the signing States, shall be extradited. 

Agreement on Mutual Legal Assistance in Criminal matters 
will improve the effectiveness of both countries in the 
investigation, prosecution and suppression of all types of 
crime, and tracing, restraint, forfeiture or confiscation of the 
proceeds and instruments of crime, through co-operation and 
mutual legal assistance in criminal matters. 

MOU for Establishment of India-Kuwait Strategic Consultative 
Group will facilitate period meetings between the Secretary, 
Ministry of External Affairs and the Under Secretary, Ministry 
of Foreign Affairs of the State of Kuwait, to enhance economic, 
political and security cooperation between the two countries 
on a sustained and long-term basis. 

GCC 

(8) Mr. Abdul Rahman Bin Hamad AI-Atiyya, Secretary 
General of Gulf Cooperation Council visited India from 24th 
to 26th August 2004. 

(b) Economic Cooperation between India and Gulf 
Cooperation Council was discussed. 

(c) Yes. 

(d) (e) Framework Agreement on Economic Cooperation 
between India and the Member States of GCC. 

The agreement seeks to promote economic cooperation 
between the two sides in various fields through various 
means such as exchange of information and expertise, 
removal of trade barriers, enhanced communications and 
contacts between business organizations, encouragement 
of capital flows, business delegations and through a Free 
Trade Agreement. 

SENEGAL 

(a) External Affairs Minister of Senegal visited from 8-11 
September 2004; 

(b) Deliberations were held on increasing cooperation 
between both countries. 

(c) No agreement was signed during the visit. 

(d) Does not arise. 

(e) India is taking steps to increase its relations with West 
Africa politically, economically and commercially. Launch of 
TEAM-9, an initiative between India and eight countries of 
West Africa would help to bring the relationship much closer. 
New lines of creelit have been established to give a boost to 
our bilateral economic and commercial relationship. 
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NIGERIA 

(a) President of Nigeria had a transit visit from 2·3 
November 2004. 

(b) Deliberations were held on increasing cooperation 
between both countries. 

(c) No agreement was signed during the visit. 

(d) Does not arise. 

(e) India is taking steps to increase its relations with West 
Africa politically, economically and commercially. Launch of 
TEAM-9, an initiative between India and eight countries of 
West Africa would help to bring the relationship much closer. 
New lines of credit have been established to give aboost to 
our bilateral economic and commercial relationship. 

COMOROS 

(a) to (d) Mr. Soef Mohd EI Amine, Minister of External Affairs 
and Cooperation visited India from 23-27 August 2004. The 
visiting Minister met Shri Natwar Singh, Minister for External 
Affairs, Shri Md. Ali Ashraf Fatmi, Minister of State for 
Education and Shri Mahavir Prasad, Minister of Small Scale, 
Agro and Rural Industries. Matters of mutual interest both in 
bilateral and multilateral fields were discussed. Comoros 
Minister sought India's assistance in diverse fields like 
agriculture. 

(e) As a part of India's "Focus Africa" policy, Government 
has been consistently trying to improve and strengthen our 
relations with African countries. Conscious of the economic 
difficulties being faced by some of the African countries, India 
has been helping these countries by providing them aid in 
the form of foodgrains and medicines. With a view to assist 
th~ir. human resource development India Is also Imparting 
training to African nationals in various fields. 

LESOTHO 

(a) to (d) Mr. Mohlabi Tsekoa, Minister of Foreign Affairs 
visited India from October 11·16, 2004. He held talks with 
the Indian delegation led by Minister of State for External 
Affairs, Rao Inderjit Singh on matters of mutual interest. 
Lesotho side sought India's assistance in the fields of 
agriculture, small-scale industries, health, human resource 
development and military training. The delegation also held 
meetings with Secretary (A & C), Ministry of Agriculture, and 
Secretary, Deptt. of Small Industries, and discussed 
cooperation between the two countries in the field of 
agriculture and small scale industries. 

(e) As a part of India's "Focus Africa" policy, Government 
has been consistently trying to improve and strengthen our 
relations with African countries. Conscious of thtt economic 
difficulties being faced by some of the African countries, India 
has been helping those countries by providing them aid in 
the form of foodgrains and medicines. With a view to assist 
their human resource development India is also imparting 
training to African nationals in various fields. 

MAURITIUS 

(a) to (d) Mr. Krishan Cuttaree, Minister of Foreign Affairs, 
International Trade & Regional Coopeatlon visited India from 
November 12·19, 2004. The visiting Minister met Prime 
Minister, Minister for External Affairs, Minister of Finance, 
Minister of Commerce and Industry and Minister of 
Information Technology. Matters of mutual interest both in 
bilateral and multilateral fields like WTO were discussed. 

(e) As a part of India's "Focus Africa" policy, Government 
has been consistently tyring to improve and strengthen our 
relations with African countries. Conscious of the economic 
difficulties being faced by some of the African countries, India 
has been helping these countries by providing them aid in 
the form of foodgrains and medicines. With a view to assist 
their human resource development India is also imparting 
training of African nationals in various fields. 

RUSSIA 

(a) to (e) 

The Russian Foreign Minister Mr. Lavrov visited India 
on 8·10 October, 2004. The bilateral issues with specific focus 
on increasing Indo· Russia trade was discussed. In addUion, 
regional and Inttftnational issues were also discussed. and 
both sides discussed ways and means to SimpUfy visa regime 
between the two countries. No agreement was Signed during 
the visit. 

II The Russian Deputy Prime Minister, Mr. Alexander 
Zhukov visited India from 18·20 November, 2004. The 
Russian DPM had come to India to co·Chair the 10th Session 
of the Indo-Russian Inter-Governmental Commission on 
trade, economic, scientific, technologlcsl and cultural 
cooperation (fRIGC). A Protocol on the decisions arrived at 
in the meeting of the 10th Session of IRIGC was signed 
between the Russian Deputy Prime Minister and EAM, the 
co· Chairman from the Indian side. 

The Protocol signed between India and Russia provides for 
strengthening of relations between the two countries in the 
fields oftrade, economy, science and technology and culture. 
India hopes that through increased trade and other 
exchanges in technology and culture with Russia, Indian 
Interests in Russia would be served beller. 

UZBEKISTAN 

(a) to (8) The Uzbek Foreign Minister, Mr. Sadik S. Satayev 
visited India on 29·30 October, 2004. Bilateral, regional, 
international political issues and consular, air services, trade 
and commercial potential areas, information technology. food 
processing and tourims related issues were discussed. An 
MoU on Information Technology between the Uzbek Foreign' I 

Minister and our EAM was signed. The MoU signed between 
India and Uzbekistan provides for setting of a centre for 
information technology in Tashkent, Uzbekistan through 
Indian asslslance. Through the involvement In the setting up 
of the technology centre, the Indian side hopes to get spin 
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of's in varied areas 0' in'ormation technology development 
in Uzbekistan. 

FRANCE 

(a) French Foreign Minister, Mr. Michel Barnier visited 
India 'rom 27-28 October, 2004. 

(b) Both sides reviewed bilateral relations and exchanged 
views on regional and international developments of mutual 
concern. The French Foreign Minister reiterated support 'or 
India's candidature in an expanded UNSC. 

(c) No agreement was signed during the visit. 

(d) Does'not arise. 

(e) France is a strategic partner of India with which we 
wish to maintain close interaction through exchange of high 
level visits and cooperation in multilateral for a. 

GERMANY 

(a) German Chancellor Mr. Gerhard Schroeder visited 
India for Annual Summit from 6-7 October 2004. 

(b) ThE' two sides had wide ranging discussions on bilateral 
cooperation, regional and international issues Including UN 
Reform. In a strategic move, both India and Germany agreed 
to support each other's candidature in an expanded UNSC. 

(c) Yes 

(d) A~ MoU on cooperation in S & T was signed during the 
visit bei'ween Department of S & T and the Max Planck 
Society. The MoU will further boost cooperation In t~e key 
area of S & T with Germany. 

(e) India attaches special importance to Its relations with 
Germany and is eager to expand and intensify bilateral 
relations to a level befittir'lg the strategic partnership between 
the two countries. The Agenda for Indo-German Partnership 
in the 21st Century. which both sides had adopted in May 
2000. outlines strategic dimensions of the relationship. India 
and Germany have annual Summit level interactions. 

COMMONWEALTH 

(a) Commonwealth Secretary General, Mr. Donald 
McKinnon visited India from 27-29 October 2004. No 
Agreement was signed during .the visit. 

(b) Discussions focused on expanding India-Common-
wealth relations, including in the area of technical assistance 
and support for small states, apart from regional and 
international issues of mutual concern and the preparations 
for the next CHOGM at Valletta (Malta) in 2005. 

(e) No agreement was signed during the visit. 

(d) Does not arise. 

(e) India Is a founding member of the Oommonweahh and 
has taken keen interest in promoting cooperation in Common-
welath fora, through greater Involvement in exchange 
programmes and technical assistance. 

MEXICO 

(_) to (d) Dr. l.E. Oerb, Foreign Minister of Mexico visited 
India from 13-14 Augut 2004. Decisions were taken On 
initiatives such as EXIM Bank Une of Credit, Joint Business 
Group, Double Taxation Avoidance Agreement and Bilateral 
Investment Protection Agreement for increasing bilateral 
trade. 

(e) The thrust of our policy in the Latin American and 
Caribbean regions is to strengthen and widen the existing 
relationship to realize greater political understanding to work 
together at bilateral and multilateral level, exploring ways to 
enhance trade and commerce. Initiatives are taken to engage 
regIonal groups for pOlitical dialogue. India has Signed 
framework Agreement with regional groupings such as 
MERCOSUR, CAN (Andean Community), CARICOM and 
SICA covering the whole region. 

VENEZUELA 

(a) to (d) Mr. Jesus Arnaldo Perez, Foreign Minister of 
Venezuela visited India 1-2 September 2004. During the 
visit a Memorandum of Understanding (MoU) for Co-operation 
concerning the Diplomatic Corps training and Academies of 
the two countries was signed. 

(e) The thrust of our policy in the Latin American and 
Caribbean :regions is to strengthen and widen the existing 
relationship to realize greater pOlitical understanding to work 
together at bilateral and multilateral level, exploring ways to 
enhance trade and commerce. Initiatives are taken to engage 
regional groups for political dialogue. India has signed 
framework Agreement with regional groupings such as 
MERCOSUR, CAN (Andean Community). CARICOM and 
SICA covering the whole region. 

SURINAM 

(a) to (d) Ms. Marla E. Levens, Minister for Foreign Affairs of 
Suriname visited India 16-18 November, 2004 to attend the 
Indo-Suriname Joint Commissioner meeting. In this meeting, 
agreement was reached for expansion of co-operation and 
trade. 

(e) The thrust of our policy in the Latin American and 
Caribbean regions is to strengthen and widen the existing 
relationship to realize greater political understanding to work 
together at bilateral and multilateral level, exploring ways to 
enhance trade and commen::e. Initiatives are taken to engage 
regional groups for political dialogue. India has signed 
framework Agreement with regional groupings such as 
MERCOSUR, CAN (Andean Community), CARICOM and 
SICA covering the whole region. 

[Translation} 

Tuberculosis 

160. SHRI NARENDRA KUMAR KUSHAWAHA : 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 
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(a) whether every year 18 lakh people suffer from 
tuberculosis as reported in the "Rashtriya Sahara" dated 
September 28, 2004; 

(Il) whether the largest number of people suffering 
from this disease belong to this country; 

(c) if so, the steps taken by the Govemment in 
this regard; 

(d) whether the Government is planning to 
establish specialised hospitals in each State for treatment of 
this disease; 

(e) 

(f) 

if so, the details thereof; and 

if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) Yes, Sir. It Is estimated that every year about 
18 lakhs new cases of tuberculosis are occurring In the 
country. 

(b) Yes, Sir. 

(c) To control the disease, National TB Control 
programme is in operation in the country since 1962. This 
cOl.!ld not achieve the desired results. Therefore, the Revised 
national TB Control programme, based on DOTS, which is 
WHO recommended strategy, is being Implemented in a 
phased manner, with the objective of achieving cure rate of 
85% 0' new sputum positive cases and to detect at least 
70% of such cases. 

The project districts have reported a cure rate of more 
than 85% which means more than 8 out of every 10 patients 
diagnosed and put on treatment under revised strategy are 
successfully treated. This is more than double that of the 
earller programme. 

To make the programme more accanlble to larger 
segments of the population, and to supplement the 
Govemment efforts in this direction, emphasis II being given 
to involve medical colleges, aU general hospitals, private 
practitioners and NGOs in the programme. 

DOTS coverage Is being rapidly expanded in the 
country. From 20 million coverage in 1998, more than 900 
million population in 522 districts have now been covered. It 
Is envisaged to cover the entire country by 2005 under the 
revised Itrategy. 

(d) 

(e) 

(I) 

No, Sir. 

Does not arise. 

Based on research evidence, domiciliary 

treatment of TB patients has been found eMeetive. Hospitali· 
zatlon of TB patients 18 not required except In very serious 
cases which can be taken care of in General Hospital and 
no separate TB hospitals are required. This will also help in 
reduction of stigma anached to TB. 

[Engli5h] 

Setting up of New Institute. on 
Health Care 

161. SHRIMATI D. PURANDESWARI : 

SHRI RAM KRIPAL YADAV: 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government ha. a proposed to 
.tart two liT like new Institutes on health care; 

(b) if 80, the details thereof; 

(c) whether the Govemment has also any ptan to 
establish National Institute 0' Preventive Community Health 
to train specialists in preventive and community health in 
Country; 

(d) If so, the details of the number of institutes to 
be established, location-wise; 

(e) the amount &Hocated for establishment 0' this 
institute; 

(f) whether any time schedule has been fixed for 
establishment of this institute; and 

(g) If so, the detail. thereof? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (g) Keeping in view the paucity of good 
public health prof ... ional.ln the country, mechanisms have 
been considered to strengthen the architecture ot public 
health In India by e.tablllhing new Institutel of public health 
of the level of IITs and IIMI and upscalling the exilling 
Inltltutions which provide training In public health. In this 
context, • 2·day National Consultation on "Institutel of Public 
Health In India: Moving from Concept to Reality· was held 
on 16-17 September, 2004 to work out modalities to take 
this initiative forward. 

Development of Backward Areal 

162. SHRI RAMDAS ATHAWALE : Wilt the PRIME 
MINISTER be pleased to state: 

(a) the number of proposals sent to the Union 
Government by Maharashtra and other State Governments 
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for the development of tribal. rural. hUly and backward areas 
of these States during the last three years; 

(b) if so. the State-wise details of proposals 
particularly with regard to tribal areas; 

(c) whether the Union Government has cleared 
or considering to clear these proposals; and 

(d) if so. the amount earmarked therefor 
separately by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) to (d) 
Financial Assistance is provided to the States including 
Maharashtra. under various Central Sector and Centrally 
Sponsored Schemes for the development of tribal. hilly. 
backward and rural areas being implemented by the 
Ministries of Rural Development. Tribal Affairs. Social JU8tice 
and Empowerment. Health and Family Welfare. Agriculture. 
Water Resources. Department of Education etc. Some of 
the major Schemes/Programmes being implemented are: 
Swarna-jayanti Gram Swarozgar Yojana (SGSY). Prime 
Minister Gramodaya Yojana (PMGY). Pradhan Mantrl Gram 
Sadak Yojana (PMGSY),lndira Awas Yojana (lAY). Samagra 
Gram Rozgar Yojana (SGRY), National Food for Work 
Programme, Accelerated Rural Water Supply Programme 
(ARWSP), Accelerated Irrigation Benefit Programme (AIBP), 
Tribal Sub-Plan, Grant-in-Aid under Article 275 (1), Special 
Central Assistance to Tribal Sub-Plan, Integrated Child 
Development Services (ICDS) Scheme, Sarva Shiklha 
Abhiyan, Rashtriya Sam Vikas Yojana, Border Area 
Development Programme, Hill Area Development Progra-
mme, Western Ghat Develop-ment Programme etc. Under 
these Schemes/Programmes proposals are received from 
State Governments Including Maharashtra and are 
consider.ed by the concerned Ministries and Departments 
and funds provided accordingly. 

UtllI.atlon of Fund Under MPLAD Scheme 

163. SHRI G. Kt\.RUNAKARA REDQY: 

SHRI JUAL ORAM : 

Will the Minister of STATISTICS AND 
PROGRAMME IMPLEMENTATION be pleased to state: 

(a) the details of the projects launched during the 
last three years for which fund hal been provided from 
Members of Parliament Local Area Development Fund; 

(b) whether funds allocated for schemes under 
MPLADS during 2003·04 were not disbursed to the districts; 

(c) if so. the details tllereof and the reasons 
therefor; 

(d) the details of the funds actually disbursed to 
States. State-wise; and 

(e) the time by which the remaining funds are likely 
to be disbursed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI 
OSCAR FERNANDES) : (a) Funds have been released for 
creation of durable assets for the use of public at large which 
are recommended by the concerned Members of Parliament 
and sanctioned by the District Authorities. The list of projects 
include buildings for schools and libraries, provision of 
drinking water facilities, roads, bridges, sports stadia, 
community centres, crematoria, public toilets. drains, 
footpaths, bus stop, health centres, public irrigation and 
electrification projects and to purchase computers for 
Government educational institutions for the benefit of 
students at large. The details In this regard are available 
with the District Administrations. 

(b) and (c) During the Financial Year 2003-04, Rs. 1580 
crore budgeted amount and additional fund of As. 102 crore 
were released to the Districts. 

(d) The State-wise details of the fund released 
during 2003-04 are given in the Statement enclosed. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

(8) As and when eligible. 

Statement 

St.te-wlse release of funds 2003-04 

State Amount Released 
(Rs. in Crore) 

2 3 

Andhra Pradesh 126 

Arunachal Pradesh 6 

Assam 47 

Bihar 116.5 

Goa 8 

Gujarat 17.5 

Haryana 30.5 

Himachal Pradesh 14 

Jammu and Kashmir 22 

Karnataka 88 

Kerala 63.5 

Madhya Pradesh 87.5 

Maharaathra 136.5 
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2 3 

14. Manipur 6 

15. Meghalaya 7 

16. Mizoram 4 

17. Nagaland 5 

18. Orissa 69.5 

19. Punjab 57.5 

20. Aajasthan 70.5 

21. Sikkim 3 

22. Tamil Nadu 116.5 

23. Tripura 6 

24. Uttar Pradesh 236 

25. Weat Bengal 139 

26. Andaman and Nicobar Islands 5 

27. Chandigarh 2 

28. Dadra and Nagar Haveli 2 

29. Daman and Diu 2 

30. Delhi 22 

31. Lakshadweep 2 

32. Pondicherry 4 

33. Chhattisgarh 36 

34. Uttaranehal 14.5 

35. Jharkhand 49.5 

Grand Total 1682 

Funds Released in the Last 
Three Yesrs under MPLADS 

Year Amount Aeleased 
(As. in crore) 

2001-02 1800 

2002-03 1600 

2003-04 1682 

(Translation] 

Development of Internet Service. 
In Rajasthan 

164. SHAI GIADHAAI LAL BHAAGAVA : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the amount allocated for the development of 
telecommunication and Internet services In Aajasthan during 
each of the last three years; 

(b) whether the target of development work has 
been achieved as fixed by Aajasthan Telecom Circle; and 

(e) if so, the amount spent for the purpose during 
the last three years and as on date? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): <a) The amount allocated for the 
development of telecommunication and internet services in 
Aajasthan during each of the last three years is as under; 

• S.No. Year Amount 

1. 2001-02 As. 631.64 Crores 

2. 2002-03 As. 430.39 Crores 

3. 2003-04 As. 374.73 Crores 

(b) Yes, Sir. 

(e) The amount spent on development of Tele-
communication In Aajasthan during the last three years is 
as under: 

S.No. Year Amount 

1. 2001-02 As. 551.34 Crores 

2. 2002-03 As. 503.01 Crotes 

3. 2003-04 As. 347.10 Crores 

4. 2004-05 (Till 31.10.2004) As. 117.75 Crores 

(English] 

Traffic Jam on Nizamuddin Brldg. 

165. SHAI GUAUDAS KAMAT: Will the Minister of 
SHIPPING, ROAD TRANSPOAT AND HIGHWAYS be 
pleased to state: 

(a) whether the people commuting from Noida! 
Ghaziabad to Delhi for work are often held in traffic jame 
during peak hours at Nizamuddin Bridge on the Pragatl 
Maldan Road; 

(b) jf eo, the r •• sone therefor; and 

(e) the steps proposed to be taken by the Govern-
ment to •• s. the traffic jams especially at peak hours .on the 
Nlzamuddin-Mathura road? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TAASPOAT AND HIGHWAYS (SHAt 
K. H. MUNIYAPPA): (a) No, Sir. 

(b) and (c) Doee not arle. 
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Complaint. Regarding 
Dlaproportlonate As .. ts 

166. SHRI RAGHUNATH JHA : 

SHAI KAILASH BAITHA : 

Will the PRIME MINISTER be pleased to refer 
to the answer given to usa Nos 2447 dated 4.12.2001 
regarding corruption In Kendriya Bhandar and No. 2140 
dated 5.8.2003 regarding complaints against employees of 
Kendriya Bhandar and state: 

(a) whether the information has sinee been 
collected on all the points taken up in those questions and if 
so, the details thereof, point-wise, together with the action 
taken, point-wise; 

(b) the reasons for the delay in fulfilling the 
assurances and the steps that have been taken to ensure 
that such delays will not take place in future; 

(c) the reasons for not forwarding the complaints 
of possession of disproportionate assets to CBI and Income-
T ax authorities and by when thowe complaints will be 
forwarded to them including Crime Branch of Delhi Pollee; 

(d) whether huge bank deposits and investments 
in securities and other benaml properties have also come to 
nolice of the Kendriya Bhandar; and 

(e) If so, the details thereof and the action take" 
thereon? 

THE MINISTER' OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRi SURESH PACHAURI): 
(a) to (e) The allegation relates to owning of property dis-
proportionate to known source of income of Kendriya 
Bhandar employees. Under the provisions of MSCS Act, 
powers to act in management of affairs of Kendrlya Bhandar 
vest in the Board of Directors of Kendrlya Shandar. Kendriya 
Bhandar has Investigated an allegation agalnst an employee 
but has not been able to come to a definite conclualon. The 
Government, ha., therefore, ISlued a directive to the 
Kendrlya Bhandar to refer the allegation to the CBI for 
investigation. 

(Translation] 

Shorta.e of Doctors and Medicine. 
In SafdarJun. Hospital 

167. SHRI SIT A RAM SINGH: win the Mlniater of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware of the 
shortage of doctors and medicines In the country especially 
in the Sa'darjung Hospital; 

(b) If so, whether the Government is also aware 
about the difficulties of the patients due to shortage of doctors 
and medicines; 

(c) the steps taken by the Government to remove 
the shortage of doctors and supply of medicines in the 
Safdarjung Hospital; and 

(d) the funds allocated by the Government to 
Sa'darjung Hospital for procurement of medicines during the' 
last two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMl) : (a) to (d) Due to the instructions of the 
Government, the Deprtment of Personnel and Training vide 
their O.M. No. 21812001-PIC dated 16.5.2001, prescribing a 
limit that the Direct Recruitment can be resorted only against 
113 rd of the vacancies arising in a year subject to a further 
ceiling of 1 ole of the total sanctioned strength, this Dep.~ment 
is not in a position to fill up ali the posts of doctors in various 
GovernrMnt hospitals including Safdarjung Hospital. 

As It has been found difficult to apply these instructions 
for vacancies in Health Sector, Department 0' Health has 
already taken up the matter at the highest level seeing 
exemption of technicaVscienli'ic posts from the purview of 
the DOPT Instructions dated 16.5.2001 so that the shortage 0' manpower is met. 

Generally, there is no shortage of medicines in various 
Central Govemment Hospitals including Safdarjung Hospital. 
In these hospitals, medicine. are distributed according to 
the formulary, free of cost, to patients, as per the existing 
policy. In case 0' non-availability of easential life-saving 
medicines, the same are also procured and supplied to poor 
patients free of cost. 

The funds allocated for procurement of medicines to 
Safdarjung Hospital during the last two yea,. is a. under:-

Year 

2002-03 

2003-04 

Non-Plan 

540.00 lacs 

611.091aca 

Plan 

05.00 lacI 

128.00 lacs 

lIIe.al Seiling of Medicine. 

188. SHRI KAILASH MEGHWAL: Will the MInister 
of HEALTH AND FAMilY WELFARE be pleoed to state: 

(a) whether the medicines being to the Govern-
ment hospitals for treatment 0' the poor are being sold in 
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open market in connivance with the hospital staff as 
reported in the HIndi daily 'Oainik Jagran', dated September 
30,2004; 

(b) if so, the facts of the matter reported therein; 

(c) the steps taken/proposed to be taken by the 
Government to check such illegal business; and 

(d) the action taken/proposed to be taken against 
the officials responsible for such illegal activities? 

THE MINISTER OF STATE 'IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (d) Health being a State subject, it is the 
responsibility of the respective State Governments to ensure 
that medicines supplied to the hospitals are used only for 
patient care. However, in so far as the Central Government 
Hospitals in Deihl are concerned, no Incidence of sale of 
medicines meant for hospitals has been reported from Dr. 
RML Hospital, Safdarjung Hospital, LHMC and associated 
Hospitals. 

(English] 

Shortage of Doctors In Safdarlung Hospital 

169. SHRI VIJOY KRISHNA: 

SHRI PRABHUNATH SINGH: 

SHRI N. JANARDHANA REDDY: 

SHRI KAILASH BAITHA : 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the number of doctors in Cardiology, 
Department of Safdarjung Hospital is less than sanctioned 
resulting into longer time for the patients to be examined the 
treated; 

(b) if so, the steps taken to appoint more doctors 
so as to fill-up the deficiencies in their strength; 

(c) whether a 20 year old patient died recently in 
Safdarjung Hospital for want of defibrillator; 

(d) If so, the reasons for not having sufficient 
number of defibrillators: 

(e) whether the Head of Department of Cardiology 
refused to comment on the circumata~sleading to the tragic 
death of a youngster; , 

(f) if so, the reasons for him .,.. CO,"lMnting on 
the technical aspect of the ttagedy; and 

(g) the action proposed to be taken agalnat the 
Cardiology Head? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANl,BAKA 
LAKSHMI) : (a) and (b) Due to the instructions of the 
Government, the Department of Personnel and Training vide 
their O.M. No. 2/612001-PIC dated 16.5.2001, prescribing a 
limit that the Direct Recruitment can be resorted only against 
1I3rd of the vacancies arising in a year subject to a further 
ceiling of 1 % of the total sanctioned strength, this Department 
is not in a position to fill up all the posts of doctors in various 
Government hospitals including the posts of Cardiologists in 
Safdarjung Hospital. As it has been found difficult to apply 
these instructions for vacancies in health Sector, Department 
of Health has already taken up the matter at the highest level 
seeing exemption of technical/scientific posts from the 
purview of the DOPT instructions dated 16.5.2001 so that 
the shortage of manpower is met. 

(c) to (g) As per the information from SafdarJung 
Hospital. the patient was operated in the Department of 
Cardio Thoracic and Vascular Surgery in Safdarjung Hospital 
and he died of thrombus occlusion of Mitral Valve Prosthesis 
leading to pulmonary edema and cardiogenic shock. He did 
not require defibrillation. 

Indla-EU Summit 

170. SHRI GURUDAS DASGUPTA: 

SHRI P. K. VASUDEVAN NAIR 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether the Prime Minister attended the Fifth 
European Union - India Annual Summit at Hague recently; 
and 

(b) if 10, the details of the subjects discussed 
therein and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes. Prime 
Minister led our delegation to the 5th Indla-EU Summit at the 
Hague on 6th November, 2004. 

(b) An agreement was reached to launch an India- ~ 

EU strategic partnership in recognition of the growing stature -.. 
of India as a major regional and global player. India and the 
EU agreed to Intensify consultations on a range of issues, 
including UN reforms, cooperation In terrorism, enhance 
parliamentary exchanges, cooperation in energy, environ-
ment and S & T. The Joint Press Statement that was adopted 
at the Summit reflects our shared understanding on various 
issues of mutual concern. A Joint Declaration on Cultural 
Cooperation provides a framework to enhance cooperation 
in culture, exchange of scholars & students. PM also had an 
interactive session with the India-EU Business RoundTable 
with an objective to enhance mutual trade & Investments. 
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Expressway from Ka.argod to 
Thiruvananthapuram 

171. SHRIC.K.CHANDRAPPAN: 

SHRI P. K. VASUDEVAN NAIR: 

Will the Minister of SHIPPING, ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Government has received any 
proposal from Kerala Government for building a new Express-
way connecting Kasargod to Thiruvananthapuram; 

(b) if so, the details regarding the main features 
of this proposed Expressway and the estimated cost of 
construction; 

(c) whether any environment impact study of the 
project has been conducted; and 

(d) if so, the results thereof? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA): (a) No, Sir. 

(b) to (d) Does not arise. 

[Translation) 

Situation In Nankana Sahib 

172. SHRI BRAJESH PATHAK: Will the Minister 
01 EXTERNAL AFFAIRS be pleased to state: 

(a) whether the sentiments of the Indian masses 
including Sikh community have been badly hurt due to the 
destructive incident by some fundamentalists in Nankana 
Sahib, the birth place of Guru Nanak Devji, situated in 
Pakistan in September, 2004; 

(b) if so, the details thereof; 

(c) whether the Vnlon Governmetn has expressed 
its concern by taking this matter up with Pakistan; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMEO) : (a) to (e) 
Government are aware of the incident Involving attack on 
Gurudwara Nankana Sahib in September 2004. A number 
of communications condemning the ettack have also been 
received from dillerent quarters in India. 

The Government took immediate notice of reports of 

the attack on Gurudwara Nankana Sahib, and the official 
spokesperson of Ministry 01 External Affairs, in a statement 
made on September 28, 2004, had expressed the hope that 
the Government of Pakistan would take the necessary 
measures for the protection of this holy shrine. The matter 
was also taken up with the Pakistan High Commission in 
New Delhi, and our High Commission in Islamabad raised 
the issue with the Pakistan Foreign Office. 

The Government of Pakistan also condemned the 
incident and further stated that the miscreants would be firmly 
dealt with the accordance with iaw. 

[English) 

Village Public Telephones 

173. SHRI SUGRIB SINGH : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the number of Village Public Telephones 
(VPTs) allotted in each State during the last three years; 

(b) whether there is a great irregularity in the 
allotment and use of such VPTs; 

(c) whether the Government has any proposal to 
review such cases; and 

(d) if so, the steps taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) The number of Village Public 
Telephones (VPTs) allotted in each State during last three 
years is given in the statement enclosed. 

SI. 
No. 

1. 

2. 

3. 

4. 

(b) No, Sir. 

(c) and (d) Do not arise in view of (b) above. 

Statement 

VPTs Allotted by BSNL to Circ/es/Statss during 
ths Last ThffIB Years 

Circle/State 2001- 2002- 2003-
2002 2003 2004 

2 3 4 5 

Andaman and 0 0 
Nicobar lalands 

Andhra Pradesh 1'8 0 0 

Assam 2501 1007 1354 

Bihar 15612 9061 0 
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2 3 
5. Jharkhand 9980 

6. Gujarat 0 

7. Haryana 0 

8. Himachal Pradesh 4507 

9. Jammu and Kashmir 50 

10. Karnataka 4 

11. Kerata 0 
12. Madhya Pradesh 312 

13. Chhattisgarh 3677 

14. Mahar.shtra 0 
(Includes GOA) 

15. North East -- I (Includes 368 
Meghalaya, Mizoram. 
Tripura) 

16. North -- II (Include.s 147 
Arunachal Pradesh, 
Manipur, Nagaland) 

1 7. Orissa 1 0392 

18. Punjab 0 

19. . Rajasthan 

20. Tamil Nadu (Includes 
Pondicherry) 

21. Uttar Pradesh (E) 

22. Uttar Pradesh (W) 

23. Uttaranchal 

24. West Bengal 
(Includes Sikkim) 

25. Kolkata 

26. Delhi 

33 

8179 
2402 

2162 

10357 

53 
O· 

4 

9197 

o 
o 

205 

177 

6 

o 
o 

248 

o 

389 

135 

5078 
o 
o 
o 

6651 

o 
1627 

3147 

o 
o 

Total 70755 36929 

[Translation} 

Promotion of Unanl Medicln •• 

5 

634 

o 
o 
2 

537 

o 
o 
4 

o 
o 

847 

907 

318 
o 
o 
o 

35 
o 

99 
o 

o 
o 

4737 

174. SHRI MUNSHI RAM .: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is formulating any 
action plan for the promotion of Unanl System of Medicine; 

(b) if so. the achievements in this regard tNI dale; 
ct}· . 

(c) ... the nu~ber of su~h dispensaritJ'~pWl8e 
and the facllllles available therein; ,'; : ... . {'~ 'n'" 

(d) whether' some State Gove(n~"'ts have 
requested the Union Government to open Unani dispen-
saries; and 

(e) if so, the names of the States and the decision 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Government of India have laid down 
a separate National Policy for promotion of Indian Systems 
of Medicine including the Unanj System of ~edicine and 
introduced a number of central Sector and Centrally 
Sponsored Schemes to promote Ayurveda. Yoga & Naturo-
pathy. Unani. Siddha and Homoeopathy (AYUSH) Systems 
of Medicine. Financial support under various Central Sector 
and Centrally Sponsored Schemeals available for Improve-
ment of educational Infrastructure. quality control facilities, 
supply of drugs etc. in accordance with the national policy 
under reference. 

The achievements include establishment of National 
Institute of Unani Medicine at Bangalore, opening of a new 
CGHS dispensary in Deihl. sanction of Rs. 3 crores for 
Government Nlzamia Tlbbia College, Hyderabad for its 
development as a Model College of Unani medicine, financial 
support @ Rs. 25.000/- per dispensary. per year, to a large 
number of Unani dispensaries in different States, opening of 
a Unani Medical Centre at Dr. Ram Manohar Lohia Hospital 
etc. 

There are 866 Unanl dispensaries excluding those 
managed by the Central' (sovernment in the country. as 
follows:-

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharasthra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

193 

110 

6 

25 

19 

3 

177 

18 
51 

50 

23 
9 

35 

78 

12 
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Uttar Pradesh 

Uttaranchal 

West Bengal 

49 

3 

3 

Details of facilities available In the State dispen-
saries are not maintained, centrally, by the Government of 
India. 

(d) and (e) Public Heatth, hospital. ancl dispensaries 
being a State subject vide Entry No. 6 of the Seventh 
Schedule to the Constitution, It is for the State Government 
to establish dispensaries of Unani medicine depending upon 
their resources and requirements. On Its part, the Central 
Government operate a Centrally Sponsored Scheme that 
provides for financial assistance to supply drug. CD 
As. 25,000/- per annum, per dispensary, H suitable proposals 
are received from the State Governments. 

{English} 

Incr •••• In the Availability 
of Telephone 

175. SHRI BAAJA KISHOAE TAIPATHY: 

SHRI BHUBANESHWAR PRASAD MEHTA: 

SHRI TATHAGATA SATPATHY : 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pl .... d to ltat.: 

(a) whether availability of Telephones In the 
country ha. Incr .... d tremendously; 

(b) H so, the percentage of Indian popul.tlon using 
telephones in the country; 

(c) wheth.r the cUltomera of MTNL and BSNL 
Ian dUne have reduced considerably In the recent past; 

(d) If so, the number of customers as on July 2003 
and July, 2004 of both MTNL and BSNL in the country, State-
wise; and 

(e) the steps taken by the Government to make 
the said Government agencies more competitive with private 
operators in the field? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFOAMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) Number of telephone lines per 100 population 
i.e. teledensity in the country as on 30.9.04 was 8.03. 

(c) Whereas there has been a net addition of 
landllne telephones In respect of BSNL during the past 3 
years, however, as regards MTNL, there has been some 
reduction In the landline customers In Delhi and Mumbai in 
the recent past. 

(d) Number of MTNL customers as on 31.7.03 and 
31.7.04 are as follows :-

Delhi Mumbai 

31.7.03 31.7.04 31.7.03 31.7.04 

Landline 21,45,717 18,69,774 23,76,542 23,25,748 

WLL 

GSM 

45,860 

1,28,928 

84,808 51,286 63,967 

2,05,170 1,65,712 2,24,201 

Circle wise telephone figures In respect of BSNL as on 
31.7.2003 and as on 31.07.2004 are given In the statement 
enclosed. 

(e) In order to become more competitive both 
MTNL and BSNL are taking several initiatives including 
Introduction of new services, modernizing and upgrading the 
existing network, offering competitive tariffs and improving 
customer care etc. 

Statement 

Circle wise DELs as on 31.07.2003 and 31.07.2004 

S.N. Name of As on 31.7.2003 As on 31.7.2004 
CirclelMetro Land Line TotalDELs Land Line TotalDELs 
Districts DELs Including WLL & DELs including WLL & 

Callular Cellular 

2 3 • 5 6 
*' 1. Andaman and Nlcobar 35711 .• , 37422 45693 

Islands 'f:~~~ ~:i 
~. 

2. Andhr. Pradeah 3195647 356~78 3150441 3830261 

3. Asaam 488213 50~'7 498555 581732 
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2 3 4 5 6 

4. Bihar 847120 1015767 862333 1140052 

5. Chhattisgarh 276090 323553 279034 361942 

6. Gujarat 2858576 3191242 2710707 3252047 

7. Haryana 1080172 1214745 1092545 1362462 

8. Himachal Pradesh 459438 505119 469208 571914 

9. Jammu and Kashmir 266601 271318 287252 349636 

10. Jharkhand 417832 499029 436337 581455 

11. Karnataka 2129828 3026492 2681744 3165541 

12. Kerals 3039578 3346488 3230063 3797599 

13. Madhya Pradesh 1240134 1357653 1285088 1499255 

14. Maharashtra 3866888 4281176 3820179 4551071 

15. North East· 1 190573 195432 196410 221668 

16. North East· 2 143673 146874 149925 175969 

17. Orissa 714090 864852 141176 1013981 

18. Punjab 2035245 2258183 1982236 2321907 

19. Rajasthan 1121663 1888259 1751583 2138715 

20. Tamil Nadu 2842052 3188622 2838792 3315811 

21. Uttaranchal 341358 399508 354505 486693 

22. Uttar Pradesh East 1686214 1980263 1847711 2178569 

23. Uttar Pradesh West 1226176 1416916 1222990 1597500 

24. West Bengal 1132819 1272743 1186590 1446203 

25. Kolkatta 1326317 1362605 1358122 1515833 

26. Chennai 1050595 1157847 994447 1208460 

BSNL 35213203 39271370 35266573 42711969 

Private Telephone Operators (c) whether the private telephone operators are 
supposed to pay any penalty in case they do not adhere to 

176. DR. M. JAGANNATH : Will the Minister of the terms and condition set out in the agreement regarding 
COMMUNICATIONS AND INFORMATION TECHNOLOGY provision of telephones in rural areas; 
be pleas6d to state: (d) if so, the quantum of penalty imposed on them 

(a) whether there is any clause in the licensing 
for escaping from their rural telephony commitments; 

agreement signed by the private telephone operators which (e) whether the Government prop08es to bring any 

makes it mandatory for them to provide telephone activities legislation to discourage this attitude of the private players; 

in the rural areas; 
and 

(f) if so, the details thereof and if not the reasons 
(b) if so, the details thereof; therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. There is a clause for 
coverage of rural areas in the licence agreement signed by 
private Basic Telephone Licensee. 

(b) Details are as below :-

(i) The six private basic telephone 
operators, who were granted licneces in 1997-98, were to 
provide a fix number of Village Public Telephones (VPTs) in 
rural areas in their respective service area. 

(ii) For the Licences granted in 2001·02 
stipulated coverage of Short Distance Charging Area (SDCA) 
in equal proportion in each phase in each category of urban, 
semi-urban and rural SDCAs in a service area. 

(c) Yes, Sir. 

(d) The Government has recovered liquidated 
damages to the tune of Rs. 53.75 Crores from private basic 
telephone service operators for non-fulfillment of roll out 
obligations in terms of commencement of service as well as 
in provisioning of Direct Exchange Lines (DELs) and VPTs. 

(e) and (f) At present no legislation to discourage this 
attitude of private players is under consideration. The 
performance Bank Guarantees of higher amount were 
stipulated in Basic Servia Licences. Further, new Unified 
Access Service Licence stipulates penalty to the tune of Rs. 
50 Crores for breach of Licence conditions apart from 
performance Bank Guarantee for Roll-out obligations. 

FamIly Welfare Strategy 

177. SHRI JYOTIRADITYA M. SCINDIA : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the Govemment has lately reviewed 
and revised the family welfare strategy of the country in view 
of the census figures 2001; and 

(b) if so, the major changes and modifications 
brought about in the family planning strategies and the details 
of the revised strategy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) Census figures for 2001 indicates 
that average annual rate of growth of population has come 
down to 1.93 for the period 1991-2001 as compared to 2.14 
for the period 1981-91. Thos, the Government alms to 
continue its strategy of voluntary 'approach to Family 
Planning, with Increased access to quality family planning 
services. 

Foreign Investment In I.T. Sector 

178. SHRI DUSHYANT SINGH: Will the Minister 
of COMMUNICATION AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has established 
collaboration with some Foreign CompanIes in the field of 
Information Technology; 

(b) if so, the details of Foreign Companies; and 

(c) the details of the collaborations made in the IT 
sector with these Foreign Companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (c) The Government grants 
appropriate approvals for Foreign Direct Investment (FDI) 
by the Foreign companies to establish commercial presence .' 
in India through the automatic route and Foreign Investment 
Promotion Board (FIPB). FDI of about US$ 5.5 bRlIon has 
been approved by the Government during 1991 to 2003 in 
the IT hardware and software sector. 

T"e details of the companies, collaborations and 
investment proposed are published in the monthly news letter 
of the Secretariat for Industrial Approvals (SIA), Department 
of Industry Promotion and Policy (DIPP). This SIA news letter 
is widely circulated within the Government departmentsl 
ministries including the Parliament Library. 

Development of Inland Waterways 

179. SHRI NAVJOT SINGH SIDHU: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Gov&mment has received propo-
sals regarding development of inland waterways on the basis 
of highways under the National Highways Development 
Programme; 

(b) 

(c) 

if so, the detaiJs thereof; and 

the reaction of the Government thereto? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T. R. BAALU) : (a) No, Sir. 

(b) and (c) Do not arise. 

Shortage of AnesthnlologJats 

180. SHAI K. S. RAO : 

SHRIMATI KIRAN MAHESHWARI : 
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Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the capital hospital are facing acute 
shortage of anesthesiologists due to lack of trained men 
and brain drain; 

(b) if so, the details of the post of anesthesiologists 
lying vacant in each of the hospitals of the capital; and 

(c) 
regard? 

the steps taken by the Government in this 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Health being a State subject, it is the 
responsibility of the respective State Government to ensure 
that there is no shortage of skilled manpower in their 
hospitals. However, in so far as Central Government hospitals 
are concerned, due to instructions of the Department of 
Personnel and Training, Government of India vide their O.M. 
No. 2/812001-PIC dated 16.5.2001, prescribing a limit that 
the Direct Recruitment can be reported only against 1/3rd of 
the vacancies arising in a year subject to a further ceiling of 
1 % of the total sanctioned strength, this Department is not in 
a pOSition to fill up all the posts of doctors in various 
Government hospitals including the posts of Anesthesio-
logists. As it has been found difficult to apply these 
instructions for vacancies in Health Sector, Department of 
Health has already taken up the matter at the highest level 
seeking exemption 01 technical/scientific posts from the 
purview of the DOPT instructions dated 16.5.2001 so that 
the shortage of manpower is met. 

[Translation] 

Indo-Pakistan Peace Initiatives 

181. SHRI PARAS NATH YADAV: 

SHRI GURUDAS DASGUPTA: 

SHRI P. K. VASUDEVAN NAIR: 

SHRI ANANDRAO VITHOBA ADSUL : 

PROF. MAHADEORAO SHIWANKAR : 

SHRI EKNATH MAHADEO GAIKWAD: 

SHRIRAGHUNATHJHA: 

SHRI ADHALRAO PATIL SHIVAJI RAO: 

SHRI NIKHIL KUMAR: 

SHRI ARJUN SETHI: 

SHRI ADHIR CHOWDHURY: 

SHRI MOHAN SINGH: 

SHRI DUSHYANT SINGH: 

SHRI ANANT KUMAR HEGDE : 

SHRI ASADUDDIN OWAISI : 

SHRI N. JANARDHANA REDDY: 

SHRI SURESH KALMADI : 

SHRI MILIND DEORA : 

SHRI ANANTA NAYAK: 

SHRI BALESHWAR YADAV: 

SHRI SUGRIB SINGH; 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether our PM met the Pakistan President 
during his recent visit to USA; 

(b) If so, the details 01 confidence building 
measures discussed by the two leaders; 

(c) whether any agreement was reached for a 
peaceful final settlement of a/l the outstanding issues pending 
between the two countries includng the J and K issue: 

(d) if so, the details and outcome thereof; 

(e) whether a discussion on iaying of oil-gas 
pipeline between Iran and India via Pakistan figured in the 
said talk; 

(f) If so, the current status 01 the said proposal; 
and 

(g) the details of concrete steps agreed upon 
to further strengthen the bilateral ties between the two 
countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) to (g) Prime 
Minister Dr. Manmohan Singh met President Musharraf on 
September 24, 2004 on the margins of the UN General 
Assembly meeting in New York. 

They, Inter alia, discussed bilateral issues. Prime 
Minister emphasized upon the criticality of the fulfillment of 
Preeldent Musharraf's reassurance of January 6, 2004 not 
to permit any territory under Pakistan'S control to be used to 
support terrorism in any manner. 

The two leaders agreed that Confidence Building 
Measures (CBMs) will contribute to generating at atmosphere 
of trush and mutual understanding, and that CBMs of all , 
categories under discussion between the two governments 
should be Implemented keeping in mind practical possibilities. 

They agreed that possible options for a a peaceful, 
negotiated seHlemenl of the issue of Jammu and Kashmir 
should be explored in a sincere spirit and purposeful manner. 

" 
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Prime Minister Dr. Manmohan Singh also conveyed to 
President Musharraf that India was ready to look at various 
options for resolving the issue of Jammu and Kashmir, but 
there could be no redrawing of boundaries or another partition 
of the tountry. 

They also agreed to look at the possibility of a gas 
pipeline to India via Pakistan in the larger context of 
expanding trade and economic relations between the two 
countries. 

In the Joint Statement issued after the meeting on 
September 24, 2004 both leaders reiterated their commitment 
to continue with the bilateral dialogue to restore normalcy 
and cooperation between India and Pakistan. 

(English] 

Surplus Coal to States 

182. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of COAL be pleased to state: 

(a) whether there is any proposal of the Planning 
Commission for captive coal mines developers to allow them 
to sell the surplus coal to the States to run coal companies; 

(b) whether the plan panel wants the Govemments 
to open up the trading in coal to private players or continue 
monopoly of the public sector; 

(c) if so, whether the Government has accepted 
this proposal; and 

(d) if so, the time by which It is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. DASARI NARAYAN RAO) : (a) No, Sir. 

(b) to (d) The Tenth plan envisaged to remove coal 
from the list of Essential Commodities in order to allow free 
sale and to withdraw Colliery Control Order 2000 along with 
Coal Control Orders of the State Governments. The Ministry 
of Coal has agreed to removal of coal from the list of Essential 
Commodities in the Essential Commodities Act. The Central 
Governments has issued Colliery Control Rules, 2004 under 
Mines and Minerals (Development and Regulation) Act, 1957 
as this has been considered necessary keeping in view the 
role of coal at present in the country. 

National Common Minimum Programm •• 

183. SHRI IQBAL AHMED SARADGI : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has set up 

7 ,"ter-ministerial task forces to act in various areas of 
National Common Minimum Programmes; 

(b) whether all these groups have so far submitted 
their recommendations to the Government: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Cas.s Registered by CBI 

184. SHRI ABDUL RASHID SHAHEEN : Will the 
PRIME MINISTER be pleased to state: 

(a) the total number of cases registered by CBI 
under prevention of Corruption Act during the last three years 
and the number of them againt lAS, IPS, IFS, IRS officers 
separately, State-wise; 

(b) the number oul of them in which the CBi has 
been able to procure conviction during the said period; and 

(c) the steps taken/proposed to be taken by the 
Government to provide ciean and corruption free adminis-
tration in the country? 

THE MINISTER OF STATE IN THE-MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) The number of cases registered by CBI under Prevention 
of Corruption Act during the last three years are as under:-

Years 2001 2002 2003 2004 upto 
31 Oct, 04 

Cases 701 761 707 639 
registered 

lAS 9 2 9 4 

IPS 2 

IFS 

IRS 10 16 9 22 

CBI having all India jurisdiction and most of the cases 
registered by CBI also having inter state ramifications, it is 
not possible to segregate the officers involved in the cases 
state-wise. 

(b) The number of cases, out of the cases 
registered from 1.1.2001 to 31.10.2004, ended in conviction 
during the last three year. are as under :-
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Years 2001 2002 

Conviction 7 

2003 

21 

2004 upto 
31 Oct,04 

26 

(c) The provisions of Prevention of Corruption Act, 
1988 are self sufficient to provide clean and corruption free 
administration in the country. 

Centre for Training In Policy 
and Management 

185. SHRI B MAHTAB: Will the PRIME MINISTER 
be pleased to state: 

(a) whether a Centre has been established at 
Bangalore to provide high quality training in policy and 
management; 

(b) if so, the details thereof; 

(c) whether the Centre has been set up with grant! 
assistance from UNDP; 

(d) if so, the details thereof; 

(e) whether the Centre collaborates with any other 
institutions; and 

(f) if so, the details thereof including the activities 
undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) : 
(a) to (d) Yes, Sir. The Centre for Public Policy has been set 
up at Indian Institute of Management, Bangalore with support 
from UNDP. The Centre has been functioning since 2002. 
The Centre has been funded as under :-

1. 

2. 

3. 

Government of India budgetary support for 
infrastructure - Rs. 8.82 crore, of which Rs. 
7.61 crore has been released. 

UNDP assistance of US$ 2.159 million for a 
long duration programme for three years, 
faculty development and equipment support 
etc. of this US$ 1.79 million has been released. 

National contribution of 11M, Bangalore - Rs. 
12.27 crore in the form of land and faculty 
resources. 

A long duration Post-Graduate programme in Public 
Policy and Management (PGPPM) has already started 
at tris Cen:re from ,June 2002. The third balch or participants 
is currently undergoi"!) the program. Each batch has about 
30 p~rtlcipants. 

(e) and (f) The Centre CoUaborates with Maxwell School 
of Citizenship and Public Affairs, University ot Syracuse. USA 
for delivering a seven-week module on 'International compa-
rative public policy'. This module is an integral part of the 
PGPPM and provides opportunities to learn from alternatives 
systems ot public management based on a comparative study 
of other countries. 

Telephone Exchanges In Rural 
Areas of Gularat 

186. SHRI JASHUBHAI DHANABHAI BARAD : Wiil 
the Minister of COMMUNICATONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of telephone exchanges set up in 
rural areas of all the districts of Gujarat and Karnataka; 

(b) whether ther are any pending Telephone 
Exchanges to be set up in different districts of these States; 

(c) 

(d) 

if so, the details thereot; and 

the steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS ANO INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) 2,750 rural telephone 
exchanges in Gujarat and 2,202 exchanges in Karnataka 
circle are working In rural areas In all districts of these States. 

(b) to (d) In Gujarat State three new telephone 
exchanges in rural areas at Vadala (Junagadh SSA), 
Vandhlya (Shuj) and Vaarsamedl Welspan site (Bhuj) are 
planned to be opened by March, 2005, subject to availability 
of equipment. No new exchanges are planned to be opened 
in Karnataka State during the current financial year. 

Growth Rite In SSI Sector 

187. SHRI ANANDRAO VITHOBA ADSUL : Will the 
Minister ot SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether the Government has taken any steps 
to enable Small Scale Industries in the country to becomo 
competitive in the global market; 

(b) if so, the details thereof; 

(c) whether the target of growth rate of smail scale 
industries during the current plan period has been fixed; and 

(d) jf so, the details thereot and the plans. 
formulated to achieve the targeted growth rate 01 smail scale 
Industries in the country? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

,. 
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MAHAVIR PRASAD): (a) and (b) The Small Scal.lndustries 
(SSls) continue to contribute around 34 per cent of the current 
exports from the country, which indicates their continuing 
competitiveness in the foreign markets. The steps taken by 
Government to ensure that SSls remain competitive in the 
global markets, include inter-alia the scheme of assistance 
in acquiring ISO 9000 certification, Quality Awards, export-
related Entrepreneurship Development Programmes and 
subsidizing participation in international fairs/exhibitions. 
Besides, steps have also been taken to ensure easier access 
to credit, collateral - free loans of upto Rs. 25 lakh, capital 
subsidy for technology upgradation, Improved infrastructure 
and individual assistance for participation In overseas fairs, 
study tours and production of overseas publicity materials 
under SSI-Market Development Assistance Scheme. 

(c) and (d) The target of growth rate of small scale 
industries during the current Plan period has been fixed at 
12%. To achieve the target during the plan, the Govemment 
is providing support in respect of credit, technology, 
marketing and infrastructural development to the SSI sector. 

Allotment of Mobile peos to Handicapped 

188. SHRI JUAL ORAM : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has taken slape for 
the allotment 01 mobile PCO for the handicapped In the 
country; 

(b) if so, the number of PCO alioHed to handi-
capped in Orissa and other States so tar; and 

(c) the target set by BSNL during 2004-05? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) While MTNL has framed a 
policy for allotment of Mobile PCO to handicapped persons 
in Delhi and Mumbai, there is no such policy in BSNL for rest 
01 the country. 

(b) and (c) Do not arise in view of (a) above. 

Financial Assistance for 
seltlng up of 551's 

189. SHRI HARIBHAU RATHOD : WiH the Minister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether Maharashtra Gove.rnment has requ8S-
ted the Union Govemment for setting up of Small Scale 
Industries in different parts of the State with the financial 
help of the centre; and 

(b) if so, the details thereof and the financial help 
given to various States particularly Maharashtra by the Union 
Government during the last three years, year-wise and state-
wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) and (b) The setting up of small 
scale industries is an activity of individual entrepreneurs. The 
development of small scale industries sector is primarily the 
responsibility of the respective State/Union Territory (UT) 
Governments. The Central Government supports and 
supplements the efforts of the State/UT Governments 
through implementation of various schemes relating to 
enhanced fiscal and credit support, infrastructural develop-
ment, technology upgradation, marketing, entrepreneurial 
development, etc., which are implemented across the 
country, including Maharashtra. The allocation of funds is 
made scheme-wise, not State-wise. Under the Integrated 
Infrastructural Development (liD) Scheme, lull amount 01 
Central grant of Rs. 200 lakh was released for setting up liD 
Centre at Ghatodi, District Yavatmal Maharashtra. Another 
proposal for setting up of an 110 Centre at village Sangavi, 
District Satara, Maharashtra has been received recently and 
is being examined in accordance with the provisions of the 
liD Scheme. 

[Trans/atlon} 

Dengue Cases 

190. SHRI NARENDRA KUMAR KUSHAWAHA : 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the number of Dengue cases reported in the 
Government Hospitals till date; 

(b) whether the Government has appOinted any 
medical team to check dengue in the States; 

(c) if so, the amount to be incurred by the 
Government, State-wise on this account; 

(d) whether the Government proposes to provide 
financial assistance for the scheme in order to give free 
treatment to patients living below poverty line; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMIL V WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : <a) The number of dengue cases reported upto 
19th November, 2004 in Govt. Hospitals in different Stat8S 
(s enclosed as statement. 

(b) and (c) A team of experts comp'rlsing 
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epidemiologists, microbiologists, entomologists and 
physicians in constituted and deputed to the States for 
investigation of reported outbreaks of vector borne diseases 
including dengue. The expenditure on visits of the team is 
met by the respective institution and no sepa,ate fund is 
allocated for this purpose. 

(d) and (e) There is no specific anti-viral drug for 
treatment of dengue and cases are managed sympto-
matically. Efforts have been directed to provide technical 
support and strengthen capacity of States through training 
of medical and para-medical functionaries. 

Statement 

State-wiS8 Dengue Cases Reported during the year 2004 

SI. State Year 2004 (Prov. Upto 
No. 19th November, 2004) 

Cases Death 

1. Andhra Pradesh 169 

2. Bihar 0 0 

3. Chandigarh 0 0 

4. Delhi 439 3 

5. Goa 3 0 

6. Gujarat 0 0 

7. Haryana 16 0 

8. Karnataka 213 2 

9. Kerala 629 8 

10. Maharashtra 371 9 

11. Sikkim 7 0 

12. Punjab 2 0 

13. Rajasthan 142 5 

14. Tamil Nadu 490 0 

15. Uttar Pradesh 4 0 

16. Pondicherry 0 0 

Total 2485 28 

Extension ot Communication Fecillties 

191. SHRI RAMDASATHAWALE: WUltheMinleter 
of COMMUNICATIONS AND INFORMATION TECHNO-
I f"l(.lY be pleased to state: 

(a) whether aUeged irregularities have been 
committed during extension of communication facilities in 
various States during the last three years; 

(b) if so, the details thereof; 

(c) the number of contractors given contracts 
during the last three year, State-wise; and 

(d) the total.mount spent on laying of telephone 
cables during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to Cd) The information Is being 
collected and win be laid on the Table of the House. 

Loss In KVIC 

192. SHRI SIT A RAM SINGH : Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Khadi and Village Industries 
Commission is running in loss for the last three years; 

(b) ,if so, the year-wi .. details thereof; 

(c) the steps taken/proposed to be taken by the 
Government for the revival of the .. units; and 

(d) the year-wise financial assistance provided by 
the Govemment to the .... Commission during the last three 
years? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : Ca) and (b) The Khadi and Village 
Industrle. Commission (KVIC) Is not a commercial 
organisation. However, in the course of its promotional 
activities, the KVIC undertakes some trading activities to 
market Khadi and Village Industries product6. The losses 
incurred In the trading operations during the last three years 
are as under :-

Year 

2001'()2 

2002-03 

2003-04 

Amount CRs. Crore) 

1.06 

1.13 

1.31 

(c) The Government, as part of its National 
Common Minimum Programme, has decided to take steps • 
to revamp the KVIC. 

(d) The year-wise financial assistance provided by 
the Government to the KVIC during the last three years is as 
under :-

,. 
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Year 

2001-02 

2002-03 

2003-04 

[English] 

Amount (Rs. Crore) 

CBI Raids 

182.18 

340.55 

423.60 

193. SHRI VIJOY KRISHNA: 

SHRI RAM CHANDRA PASWAN : 

SHRI KIRTI VARDHAN SINGH: 

SHRI UDA Y SINGH: 

SHRI RAMAKANT YADAV: 

Will the PRIME MINISTER be pleased to state: 

(a) whether CBI has conducted raids in various 
parts of the country during September, 2004; 

(b) if so, the details thereof; and 

(c) the action taken against the persons found 
guilty during the said raids so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) Yes, Sir. 

(b) CBI conducted raids at several places on 
29.09.2004 as a part of Special Drive. 65 cases were 
registered in this drive which involved 88 Government 
Servants and 142 private persons/firms. 

(c) Investigations in all these cases are in progress 
and further action will be taken as per law on the basis of 
evidence collected during investigation. 

[Translation] 

Setting up 01 Trauma Centre In 
George Medical University 

194. SHRI BRAJESH PATHAK: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government had allocated 
financial assistance for equipments, ambulance, civil works, 
communication in order to set up a Trauma Centre at the 
King George Medical University (King George Medical 
College) situated at Lucknow in Uttar Pradesh on Jaunary 
30,2001; 

(b) If so, the details thereof; 

(c) whether the King Geor.ge Medical University, 
Lucknow has established the Trauma Centre with the Central 
financial assistance; 

(d) if so, the latest details thereof; 

(e) the amount of central funds spent by the King 
George Medical University, Lucknow, on the ambulance, civil 
works, communication, equipment separately in the Trauma 
Centre; 

(f) whether the Union Government is aware of the 
alleged misuse of the funds allocated for the above Trauma 
Centre; 

(g) if so, whether the Union Government by 
constituting a high level committee at the Union level has 
conducted or proposed to conduct any enquiry into illegal 
misuse of above funds; and 

(h) if so. the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) The Ministry of Health and Family 
Welfare has released an amount of Rs. 1.50 crores to 
Government of Uttar Pradesh for setting up Trauma Centre 
at King George Medical College, Lucknow during th9 year 
2000-01. 

(c) to (e) The 'utilization certificate' of funds released 
to Government of Uttar Pradesh has not been received so 
far. However, details of the amount spent by the Institute on 
various components in Trauma Centre and any illegal misuse 
of the funds sanctioned for the purpose are being called from 
the State authorities. 

(f) to (h) The Ministry of Health and Family Welfare have 
not received any complaint in this respect. 

[English] 

Seats In Medical Colleges 

195. SHRI SUGRIB SINGH : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Government has recieved 
any representation from the Government of Orissa for 
increasing the MBBS seats in its three Government Medical 
Colleges, namely SCB Medical College, Cuttack, VSS 
Medical College. Burea and MKCS College. Berhampur; and 

(b) if so, the steps taken/proposed to be taken 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Central Government is permitting 
increase in MBBS seats under the provision of IMC Act and 
the Regulations made there under. Under these provisions, 
proposals were received from Government of Orissa seeking 
permission for increase in seats in Government Medical 
College at Cuttack, Burla and Berhampur. On the recommen-
dations of the Medical Council of India, permission for 
increase of seats from 107 to 150 at SCB Medical College, 
Cuttack was granted for the year 2003-04. However, the 
college could not provide requisite facilities for renewal of 
permission for admission of 2nd batch during 2004-05 and, 
therefore, permisson could not be renewed. The proposals 
for increase in seats in medical colleges at Burla and 
Berhampur were, however, disapproved since as per the 
report of Medical Council of India, required facilities were 
not available in these colleges for the proposed increase. 

{Translation] 

Proposals under PMRY 

196. SHRI MUNSHI RAM: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the number of proposals received from the 
States under the "Pradhan Mantri Rozgar Yojana". 

(b) the number of proposals approved by the 
Government and the number of pending propo.als and the 
percentage thereof; 

(c) the reason for delay in clearing the said 
proposals; 

(d) whether the responsibility has been fixed for 
depriving rural poor from employment opportunities; and 

(e) If not, the reason therefore? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) As per the reports received from 
the Reserve Bank of India, 89163 proposals (applications) 
have been received by the implementing banks from the 
States/Union Territories (UTs) upto 30.09.2004 under the 
Prime Minister's Rozgar Yojana (PMRY) for the year 2004· 
05. 

(b) 33,271 proposals (applications) have been 
sanctioned by the implementing banks and 34,791 proposals 
(applications) constituting 39.02 percent of the total number 
of proposals (applications) received are pending tor approval 
upto 30.09.2004. 

(c) As per the guidelines issued by the Govem-
ment, sponsoring of cases should be 125 per cont of the 
target. Hence, at any given point of time, some applications 
are likely to be pending with the bank •. The Reserve Bank 
of India has issued instructions that all pending eligible 
applications are to be considered by the implementing banks 
and should be disposed of as per the time·schedule 
prescribed for disposing of the applications under the PMRY. 

(d) and (e) Do not arise in view of (c) above. 

{English] 

Indo-Bhutan Group on 
Border Management 

197. SHRI RAYAPATI SAMBASIVA RAO: 

SHRI TEK LAL MAHTO: 

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether India and Bhutan have agreed to 
undertake specific measures to strengthen security along 
the border, including the deployment of SSB forces from the 
Indian side; 

(b) if so, whether this agreement was reached 
during the Extemal Affairs Minister's visit to that country; 

(c) H so, whether both countries have expressed 
satistactlon on the formation of a bll~teral group on border 
management and security: 

(d) if so, whether the Bhutan Government has 
assured that there will be no militant camp in Bhutan that 
conducts antl·lndla activities; and 

(e) If so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) to (e) Royal 
Bhutan Army undertook successful military operations in 
December 2003 and January 2004 to flush out Indian 
Insurgent Groups located in Southern and Eastern Bhutan. 
As a result of the operations, 30 camps belonging to ULFA, 
NDFB and KLO were destroyed. The Government of India 
stood firmly behind the Royal Government of Bhutan, 
providing all the requested logistical support, till the 
completion of operation. 

Government of India Is committed to providing all 
security assistance to Bhutan required to prevent ano , 
minimise any adverse fallout of the flush out operations. SSB 
il being deployed along the India· Bhutan border. It is also 
providing convoy protection ot Bhutanese vehicles transiting 
through A ••• m. To strengthen cooperation on security 
IHues, a Joint India· Bhutan Border Security Group has been 
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set up under the Home Ministers of the two countries, and 
two fruitful meetings have been held in March and September 
2004. There is close interaction between Hcurlly agencies 
of India and Bhutan. There is also effective coordination 
between bordering districts of india and Bhutan. 

During the visit of External Affairs Minister to Bhutan in 
October 2004 and other high level meetings between the 
two countries, both sides have expressed satisfaction at the 
working of the jOint mechanism and ongoing cooperation 
between the two countries. 

Royal Government of Bhutan has assured us that 
insurgent groups would not be allowed to use Bhutanese 
territory for activities against India. 

New Port Policy 

198. SHRI IQBAL AHMED SARADGI : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government is considering a new 
policy for major ports; 

(b) if so, whether the policy strives to promote both 
inter-port and intra-port competition; 

(c) if so, by when the new policy is likely to be 
announced; and 

(d) the main objectives of the policy? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAAlU) : (8) A comprehensive 
policy for the Maritme Sector which includes Ports, Merchant 
Shipping and Inland Water Transport is under finalization. 

(b) Yes, Sir. 

(c) No specific time frame has been laid down for 
announcement of the policy. 

(d) The objectives are as follows: 

(i) Modernizing the existing ports and 
upgrading their tacilitie8ln order to bring 
them on par with the leading ports of 
the world. 

(Ii) Developing new ports in order to fully 
utilize the vast coasl1ine of the country 
and the available draft for deriving the 
maximum economic advantage. 

(ill) Promoting hinterland connectivity to 
ensure least-distance access of the 
country's cargo to the ports and also 
offer choice of ports in the region and 
terminals inside the ports to Trade. 
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(iv) Fostering Port specialization and inter-
port complementarity for overall 
optimization of port facilities and the 
efficiency at the Ports. 

(v) Facilitating the increased flow of 
private investment, both domestic and 
foreign, and at the same time ensure a 
competitive environment that would 
preclude prospects of emergence of 
monopolies. 

(vi) Providing for institutional safeguards for 
the port Infrastructure provR:ler (public 
authorltieslprivate sector - be it domes-
tic or foreign/joint ventures! regarding 
investments and ensuring compliance 
of service standards to the users. 

(vii) Promoting multimodal transport in the 
interest of time and cost effiCiency. 

(viii) Facilitating the acquisition of Indian 
tonnage for securing a significant share 
for the country in world tonnage and for 
increasing the share of Indian bottoms 
in the carriage of the country's overseas 
traffic through cargo support to Indian 
flag vessels. 

(ix) Promoting and strengthening ship-
building, ship-repair and ship-breaking 
activities including promotion on 
indigenous ship design and research. 

(x) Providing the necessary infrastructure 
for turning our qualified Indian maritime 
personnel of globally acknowledged 
excellence to benefit from the growing 
demand of both foreign and Indian flag 
vessels for such human capital. 

(xi) Developing and integrating inland 
waterways to the national transport 
network comprising of martime outlets 
as well a8 other points of Interface with 
other surface transport modes. 

(xii) Building appropriate Institutions to 
support Training, R&D and other 
activities necessary to sub-serve and 
sustain the Shipping and Port sectors. 

(xiii) Assuring the slate of the art Aids to 
Navigation at the country's coastline 
with a view to encourage increased now 
of coastal and overseas maritime traffic 
at Indian ports. 



293 Written Answe~ Agrahayana 10,1926 (Saka) To Questions 294 

[Translation] 

Retired Telecommunication Offlclats 
In Private Com pan Ie. 

199. MOHO. MUKEEM : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether telecommunication officials are 
enrolling themselves in private companies immediately after 
their retirement or after obtaining VRS as reported in the 
Hindi daily Datnik Jagran Dated November 19, 2004; 

(b) if so, whether the Govemment proposes to take 
actign against these officials according to rules after 
conducting and enquiry; and 

(c) if so, the time by when the sald action Is likely 
to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (c) The Information Is being 
collected and will be laid on the table of the House. 

[English] 

Fundi for Andhra Prade.h 

200. SHRI O. VITTAL RAO : Will the PRIME 
MINISTER be pleased to state: 

(a) whether the annual plan allocations of Andhra 
Pradesh are much less than proposed by the State 
Govemment of Andhra Pradesh; 

(b) 
therefor; 

if so, the details thereof and the reasons 

(c) whether the Govemment is considering to give 
more fund to meet expenditure on the schemes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. The 
size of the State Plan for Anethra Pradesh for 2004-05 has 
been finafized as Rs. 12,790.42 crores on the basis of 
resources and identified requirements after consultations 
between the Planning Commission and the State Govem-
ment. 

(b) to (d) Does not apply. 

[Translation] 

Fun~. for Ayurvedlc System of Medicine 

201. SHRI SANTOSH GANGWAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the funds earmarked for Ayurvedic 
System of Medicine is less during the current year as 
compared to last year; 

(b) If 80, the reasons therefor; 

(c) whether various organisations associated with 
tllia system have requested the Government to Increase the 
fundi; and 

(d) if 80, the steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) No, Sir. 

(b) 

(c) 

(d) 

[English] 

Question does not arise. 

No, Sir. 

Question doe. not ari ... 

Extension of MTNL Services 

202. SHRIMA TJ KALPNA RAMESH NARHIRE : Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(8) whether the MTNL has worked out any plan to 
extend its services In Usmanabad district of Maharashlra; 

(b) jf so, the details thereof alongwith the 
expenditure incurred therein; and 

(c) the time by which this extension of services is 
likely to be completed by the MTNL? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) No, Sir. 

(b) and (c) Do not arise in view (a) above. 

Laying of Information 

203. SHRI PRABHUNATH SINGH: Will the PRJME 
MINISTER be pleased to refer to answer given to Unatarred 
Nos. 5141.1241, and 21 dated April 25, 2003, July 29, 2003 
and December 2. 2003 and state: 

(a) whether the information has aince been laid 
on the Table of the House; 

(b) 

(c) 

if so, the detail. thereof; 

the action taken thereon; and 

(d) if not, the reasons 'or the delay and the time 
by which the said information ia Ukely to be laid on the Table 
of the House? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (d) The issues involved in the questions under reference 
are being processed in consultation with concerned 
Departments/agencies etc., and the assurances given would 
be fulfilled as soon as possible. 

Contract Res.arch Organisations 

204. SHRI DALPAT SINGH PARSTE : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the action being taken to control the Mush-
rooming Contract Research Organisation; 

(b) the steps being taken by the DCGI for 
accreditation 01 this CROs; and 

(c) the preventive measures being taken 80 that 
the Indian patients are not made Guinlea Pigs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Good Clinical Practice' (GCP) 
guidelines for clinical trials on pharmaceutical product8 In 
India Issued by Ministry of Health describes Contract 
Research Organisations (CRO) as follows:-

• An organization to which the sponsor may transfer or 
delegate some or all 0' the tasks, duties and/or obligations 
regarding a Clinical Study. All such contractual tranafe,. of 
obligatIons should be defined In writing. A CRO Is a scientific 
body-commercial, academic or other·. 

Presently, there Is no provision under Drugs & 
Cosmetics Act & Rules, for accreditation of CRO, however, 
the Schedule 'Y' under the Drugs and Cosmetics Rules, 1945, 
and the 'Good Clinical Practices' guidelines Issued by this 
Ministry, have provlsons prescribing norms to be followed 
whenever clinical trials with Indian patiant8 are carried out. 

Telephone Exchanges In Kernataka 

205. SHRI G. KARUNAKARA REDDY : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Union Govemment proposes to 
expand the system 0' telephone exchanges installed in 
Kamalaka during 2004-05; 

(b) if so, the details thereof, location wise; 

(c) the total number of teleph.one exchanges 
upgraded during the last three years; and 

(d) the telephone exchanges proposed to be 
upgraded during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. Two new exchanges 
have been planned to be installed during 2004-05 in 
Karnataka. 

(b) Location wise details are as below :-

1. 

2. 

Kerady (Mangalore SSA) 

Kenjala (Mangalore SSA) 

(c) The total number of telephone exchanges 
upgraded during the last three years :-

2001- 2002· 2003-
2002 2003 2004 

Number of new 132 66 10 
exchanges opened 

Number of exchanges 1555 953 845 
upgraded 

(d) 961 C-DOT 256 Port RAX are planned to be 
upgraded to AN RAX during the current year. 

UNDP ProJect 

206. SHRI PARSHURAM MAJHI : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the States where the UNDP funcled pilot project 
has been launched on community initiative In the health 
sector; 

(b) the brief outline of the said project; 

(c) whether the Government proposes to submit 
a proposal before UNDP to extand the project to every State; 

(d) Is so, the steps taken by the Government in 
this regard; and 

(e) the response of UNDP thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) A United Nations Development 
Programme (UNDP) assisted pilot project on "Community 
Initiatives for Health" was launChed in 1999·2000 in the States 
of Kerala, West Bengal, Uttar Pradesh, Uttaranchal, Delhi 
and Kamataka. UNDP has provided financial assistance of 
US $ 2 million for the project, which has got three 
components, namely school health, community health care 
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financing and multi-sectoral approach to health. The School 
Health Component In Kerala is rural based and looks at the 
issue of learning disability while in Delhi (urban based) it 
focuses at the issue of ill health and absenteeism. The School 
health project taken up in hundred schools of Delhi has been 
completed. Community Health care financing component in 
Karnataka and West Bengal focuses on pilot models for 
health care salety nets lor the economically weaker sections 
of the SOCiety so as to improve access to primary health care. 
The multi-sectoral aproach to health component In Uttar 
Pradesh and Uttaranchal focuses on development of district 
health plans which respond to the needs identified by the 
communities through empowerment of communities as well 
as the local government untis. 

(c) to (e) Presently. no such proposal is under 
conlideratlon to extend the project to other SUItes. 

(Trans/atlon) 

Recrultm.nt of P.ychlatrl.t. 

207. SHRI KAILASH MEGHWAL : Will the Mlnllter 
of HEALTH AND FAMILY WELFARE be pleased to .tate: 

(a) whether the Gov.rnment II aware that there 
are approximat.ly 6 crore people in India lutt.rlng from one 
mental aliment or the other and only about 3800 Plvchlatrllte 
are there in the country for the treatm.nt of the.e di ••••• s; 

(b) Whether the Government would take a decilion 
to recruit more p.ychiatrl.ts a. according to Itatl.tlc. the 
plychiatri.t. patients ratio is 1 : 16000; 

(0) If '0. the detail. thereof: and 

(d) If not. the r .. sons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HEALTH AND FAMILV WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (d) h I ••• tlamtld that 5% of the population 
luff.r. from varlou. plychological dllorderl luch al 
d.pre .. lon, neurotic ••• tr ... related and adJultment 
di.ord ..... About 1 % of the popul.tlon .uff .... from I.rloul 
mental dilord.,. .uch a8 p.ychotlc dl.order. and 0.5% of 
the population may be In need of actlv, tr •• tment for •• rlou. 
m.nt.1 dllorder. Ther. are over 3000 qualified plychl.tritt., 
500 clinical plvchologl.tt, 300 plychlatrlc loclal work .... and 
about 600 trained plychiatrlc nu ..... in the country. 

The effort. of the Govemment now .re to dlagnoe. the 
mentally ill patlentl at the .arly Ilage and treat them through 
the gen.rel health delivery Iy,tem. For this purpOl. under 
the National Mental H.alth Programm •• the Gen.ral Duty 
Medical Olfic.rl are given .hort term training in the field of 
plychiatry for handling c .... of m.ntal iIln •• I. 

M.nlngltl. 

208. VOGI ADITVA NATH : Will the Mlnllter of 
HEALTH AND FAMILV WELFARE bt pl .... d to .tate: 

(a) the number of Stat •• lIated a. prone to 
meningitis in the country ev.ry vear; 

(b) whether the Government has any statistics 
regarding deaths cauled by meningitis every year; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILV WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) As per the data maintained by Central 
Bureau of Health Intelligence, the number of deaths caused 
by meningitis In the country during the lalt three years State 
wise enclosed as statement. 

Statement 

NumbtJr of reported deaths to Meningococ:c./ Meningitis 

SI. No. State/UTs 

1. 

2. 

3. 

4. 

6. 

B. 
7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

2 

Andhra Prad .. h 

Arun.chal Pr.d .. h 

A .. am 

Bihar 

Chhattllg.rh 

Go. 

GuJarat 

H.ryana 

Hlm.chal Prad .. h 

Jammu and Kuhmlr 

Jhlrkhand 

Kam.taka 

Kerala 

Madhya Pradllh 

Mahara,htra 

Manlpur 

Meghtlaya 

Mlzor.m 

Nagaland 

Orlnl 

Punjab 

RaJuthan 

2002 

3 

49 

o 
o 
o 
o 
o 
o 
7 

o 
o 
o 

10 

4 

13 

98 

o 
18 

o 
2 

28 

39 

2003 2004 

4 5 

88 

3 

o 
o 
2 

o 
4 

9 

8 

70 

8 

16 

o 
o 

13 

35 

33 

o 
3 

2 

o 
o 

28 

5 

8 

38 

6 

8 

o 
o 
o 
o 
o 
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2 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradesh 

28. West Bengal 

29. Andaman and 
Nicobar Islands 

30. Chandigarh 

31. Dadra and 
Nagar Havell 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicherry 

Total 

{English] 

Upgradatlon of Uental Hospital 

209. SHRI M.K. SUBBA : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether despite Apex Court's order to upgrade 
the Lokpriya Gopinath Bardolol Institute of Mental Health, 
Tezpur the Institute has been suffering from want of funds 
and delay In release of funds; 

(b) if so, whether any proposals for upgradatlon 
and modernisation of this Institute, one of the oldest Institutes 
of Psychiatry, have been pending with the Government; 

(c) 

(d) 

(e) 
preMnt? 

if so, the details thereof; 

the reasons for delay; and 

the stage at which the matter stands at 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (e) The Hon'ble Supreme Court of India In 
its order made in October, 1994 direcfed that the erstwhile 
Tezpur Mental Hospital, then under the Government of 
Assam, now called the LGB Regional Institute of Mental 
Health, Tezpur, should be placed in the hands of Board of 

Administrators and that 50% of the fund requirement will be 
made by the Union of India and 50% by the North Eastern 
Council of Stales. Accordingly, as prOjected by Government 
of Assam, the Government of India in the Ministry of Health 
and Family Welfare provided a grant of Rs. 2 crores each 
during 1995-96 and 1996-97. The Institute has since been 
taken over by the Eastern Council under the Department of 
Development of North Eastern Region of the Central 
Government. The details of funds relesed to the Institute by 
the North Eastern Council and Government of Assam are 
indicated below :-

North Eastern Council 2002-03 

2003-04 

2002-03 

2003-04 

As. 4.90 crores 

Rs. 1.70 crores 

Government of Assam Rs. 4.90 crores 

Rs. 1.70 crores 

Telephone ExchangeaJPoat Offices 
In We.t aengal 

210. SHRI JOACHIM BAXLA : Will the Minister of 
COMMUNICATIONS AND INFORMATON TECHNOLOGY 
be pleased to state: 

(a) the total number of telephone exchanges. post 
offices and sub-post offices opened in Jalpaiguri district in 
Weat Bengal: 

(b) the places where new telephone eXChanges, 
post offices and sub-post offices are proposed to be opened 
during 2004-05 in Jalpaiguri; 

(c) the number of proposals under consideration 
of the Govemment for setting up of post offices and sub-
post offices in Jalpaiguri; and 

(d) the time by which these are likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) There are 58 Telephone 
Exchanges, 2 Head Post Offices, 57 Sub Post Offices 16 
Extra Departmental Sub Post Offices and 226 Extra 
Departmental Branch Offices (EDBO) opened in Jalpaiguri 
district in West Bengal. 

(b) There In no proposal to open any new 
telephone exchange, Post Office, Sub Post Office in 2004-
2005. 

(c) NH. 

(d) Does not arise in view of (c) above. 
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Amendment of Food AduHeration Act 

211. SHRI ASADUDDIN OWAISI : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is going to amend 
the Prevention of Food Adulteration Act to bring water under 
its purview; 

(b) if so, the details thereof; 

(c) the time by which such a bill is likely to be 
brought forward by the Government; and 

(d) the main aim of bringing water under the Act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (d) Ministry of Health and Family Welfare 
proposes to amend the prevention of Food Adulteration Act, 
1954, so as to bring drinking water also within the purview of 
the said act. 

The proposal has been initiated to ensure the supply 
of safe water to public for drinking purposes and for use in 
the manufacture of different articles of food. The aforesaid 
proposal of Ministry of Health and Family Welfare is to be 
considered by a Group of Ministers to be constituted for the 
purpose as per the directions of the Cabinet. 

[Translation] 

Mysterious Fever in Uttar Pradesh 

212. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether a kind of mysterious fever is raging in 
many districts of Uttar Pradesh as reported in the Hind daily 
Nav Bharat Times dated October 30, 2004; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government has conducted any 
investigation in this regard; 

(d) if so, the details of the Investigation report; 

(e) whether the Government propose to formulate 
any effective policy to check such mysterious diseases; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAL TH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (f) Fever and deaths due to encephalitis 
in the districts of Saharanpur and Baghpat have been 
reported to the Ministry of Health and F.W. Govt. of India by 
the health authorities of Government of Uttar Pradesh. 

In Sharanpur district of Uttar Pradesh, 156 cases 
amongst children including 111 deaths (as on 30th 
November, 2004) due to encephalitis were reported from 25th 
September, 2004. 

. , 
In district Baghpat (Block Khekra), 13 deaths were 

reported from 28th September to 23rd October, 2004 No 
death has been reported thereafter. 

The primary responsibility of Instituting medical care 
and public health measures vests with the State Govt. The 
Central Govt. extends technical support as and when 
required. 

On the request of the State Govt. a multi-disciplinary 
Central Team comprising experts from Central Govt. Hospital, 
National Institute of Communicable Diseases, National 
Vector Borne Disease Control Program, Nationallnstitule of 
Virology (Indian Council of Medical Research) investigated 
t~ese cases in Saharanpur and Baghpat districts. 

The clinical, epidemiological, entomological and 
serological investigations suggested that the outbreaks were 
due to acute viral encephalitis. 

Guidelines on public health measures have been sent 
to district and State health authorities by the Central Govt. 

[English) 

Status of Apex Health Care Institutes 

213. SHRI RAM KRIPAL YADAV: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the present status of all Six Apex Healthcare 
Institutes being set up in Bhopal, Bhubaneshwar, Jodhpur, 
Patna, Ralpur and Rishikesh; 

(b) the details of the budget of each Institute; 

(c) 
institutes; 

the expenditure already incurred on these 

(d) whether any time schedule has been fixed for 
completion of all these Institutes; and 

(e) if so, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) The proposal to set up six AIIMS like 
institutions under the Pradhan Mantri Swasthya Suraksha 
Yojna has been considered by the Expenditure Finance 
Committee on 24-11-2004 and will now be placed before the 
Cabinet Committee on Economic Affairs for approval. Pending 
approval, start-up activities like construction of boundary wall, 
the process for selection of Project Consultant for providing 
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comprehensive consultancy services and selection of 
architectural concepts/designs for AIIMS like institution have 
been started. 

(b) and (c) The tentative cost of setting up each institute 
comes around Rs. 284.50 crores and annual estimated 
recurring cost on salaries, maintenance etc., comes to Rs. 
60 crores per institute Rs. 6 crores have been spent on 
boundary wall construction. 

(d) and (e) Yes, Sir. The hospitals are expected to 
become operational after three years from the date of 
commencement of construction. 

Prlvatl.atlon of Port. 

214. SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUL : 

Will the Mlnl,ter of SHIPPING, ROAD 
TRANSPORT AND HIGHWAYS be pleased to Itate: 

(a) whether the Govemment hal any proposal to 
prlvatlle ports In the country; 

(b) If 10, the details thereof; 

(c) whether the Govemment Is propoalng to a.t 
up new port between Murmugao and JNPT on Konkan coaat 
in Maharashtra to handle heavy traffic; and 

(d) If 10, the time by which the said propos.1 II 
likely to be Implemented? 

THE MINISTER OF SHIPPING, ROAD TAANSPOAT 
AND HIGHWAYS (SHRI T.A. BAALU): (a) and (b) There I. 
no proposal under consideration to privatize major portl In 
the country which are under the administrative control of the 
Central Government. Portl, other than major ports are under 
the overall jurisdiction of the re.pectlve maritime State 
Government •. 

(c) and (d) There I, no propo,al undercon,lderatlon to 
.et up a new major port betw •• n Murmugao and Jawaharlal 
Nehru Ports on Konkan Coa,t. 

Criteria for Povlrty 

215. SHAI KINJARAPU YERRANNAIDU : Will the 
PRIME MINISTER be plla,td to ,tatt: 

(a) whither the criteria for declaring poor In Indian 
Official Poverty Line Is lowe,t after China In the world: 

(b) If '0, the criteria laid down for determining 
poverty line: and 

(c) the action propo,ed to be taken to take 

care of basic needs of India's poor as is being done by 
China? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) Planning 
Commission Is not aware of any basis by which It can be 
said that the criteria for declaring poor in Indian Official 
poverty Line is lowest after China in the world. The poverty 
lines of countries cannot usually be compared since, the 
factors taken into accounts to determine the poverty line may 
be different for countries. 

(b) The poverty line is expressed in terms of per 
capita consumption expenditure needed to attain a minimum 
amount of calorie intake out of food consumption along with 
a minimum amount of non-food expenditure in order to meet 
the requirements of clothing, shelter, transport etc. 

The Planning Commission uses a poverty line based 
on per capita consumption expenditure as the criterion to 
determine the persons living below the poverty line. The per 
capita consumption norms has been fixed at As. 49.09 per 
month In rUialarea and As. 56.64 per month In urban areas 
at 1973·74 pricel at national level corresponding to a basket 
of goodl and lerYlces anchored on a norm of per capita 
dally calorie requirement of 2400 kcalln rural areas and 2100 
kcal In urban ar .... The Itate·,peclflc poverty IIne8 are 
d.rlved from the national level poverty lines, ullng state· 
apeclflc price Indices and inter·state price ·dlfferentlall. The 
national poverty line at 1999·2000 prlcelll Rs. 327.56 per 
month In rural areas and A •. 454.11 per capita per month In 
urban areas. 

(c) The Government has adopted a three pronged 
.trategy for reducing poverty (I) accelerltlon of economic 
growth with I focus on sectors which are employment 
Intensive; (Ii) human and social development through 
provision of ballc minimum seNlces: and (III) tlrgeted anti 
poverty programmes. 

In order to take/clre ot basic needa of India', poor at 
the village level, an Initiative In the form of Prime Minister's 
Gramodaya Yojana (PMGY) wal Ilunched. The PMGY 
envlsag .. Additional Centrll A .. lltance for selected basic 
minimum IIrYl .. ·In order to focus on certain priority Ireal 
of the Gov.mm.nt. The.e Include primary health, primlry 
education, rural Ih.lter, drinking wat.r, rural electrification 
and nutrition. 

In addition, with effect from June, 1997 the Public 
Dlltrlbutlon sYltem In Indll wal streamlined by I .. ulng 
.peelal carda to famlllel Below Poverty Line (BPL) and lelllng 
toodgreln. under PDS to them at 'p,c/illy lublldlsed prices 
which w .. Ibout 50% of the economic costs. Under the 
new scheme, viz., the Targeted Public Distribution 
SYltem (TPDS) elch poor family I, entitled to 35 kga of 
foodgralnl. 
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In order to make the TPDS more focused and targeted 
towards the very poor category, the "Antyoclaya Anna Yojana" 
provides 35 kgs of foodgrains to the poorest of the poor 
families at a highly subsidized rate of Rs. 2 per kg., for wheat 
and Rs. 3 per kg., for rice. In the budget for 2004-2005 
presented on 8-7-04 it was announced that the coverage of 
Antyodaya Anna Yojana will be Increased from 1.5 cror. 
families to 2.0 crore families. 

(Translation] 

Rural Telecom Service In Singhbhum 

216. SHRI SUNIL KUMAR MAHATO : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the rural telecommunication work in 
Western Singhbhum and Eastern Singhbhum is not being 
carried out satisfactorily; 

(b) if so, the reasons therefor; 

(c) the steps taken by the Government to increase 
the number of mobile phones; and 

(~) the number of mobile phones increased during 
the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD) : (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) To increase the number of mobile phones, 
following steps have been taken:-

(i) Universal Access Services license 
(UASL) guide lines have been issued, 

(ii) license Fee has been reduced; 

(iii) Spectrum Charges to be reckoned on 
revenue sharing basis. 

(d) The number of Cellular Mobile Subscribers 
(including COMA) for the last three years are as given below:-

Total mobile connections 
as on 31.03.2002 

Total mobile connections 
as on 31.03.2003 

Total mobile connections 
89 on 31.3.2004 

[English] 

64,31,520 

1.40,56,393 

3,33,11,561 

Construction of Bridge In Goa 

217. SHRI ALEMAO CHURCHILL: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether Goa has sought permission from the 
Ministry for the construction of the Galgibarg to Talpona 
bridge at Canacon. in South GOI; 

(b) if 80, the details thereof; 

(c) whether the tenders have been in this regard 
invited so far; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K. H. MUNIYAPPA) : (a) Yes, Sir. A preliminary proposal 
has been received from PWD, Goa for construction of these 
two bridges namely, Galgibag and Talpona in South Goa. 

(b) PWD, Goa has been asked to firm up the 
technical details of the entire project and to furnish the 
financial analysis details cleraly demonstrating as to how 
these two projects can be financially viable on BOT basis. 

(c) and (d) Does not arise. 

Ua.helkar Committee on 
Regulatory 'Ilue. 

218. SHRI ADHIR CHOWDHARY : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to the reply 
given to Unstarred Question No. 2279 on 6.8.2003 and state: 

(a) whether Dr. R.A. Mashelkar Committee has 
made any efforts to consider the views of small scale bulk 
drugs units while looking into various regulatory issues; 

(b) if so, the details thereof; 

(c) whether large scale unit lobbies have been 
successful in imposing their view points which involve 
financial burden on small scale units; and 

(d) If so, the details of small untis visited by this 
Committee and the steps taken by them to protect the interest 
of the common man and support the small scale units in its 
efforts to lower prices of medicines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HELATH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) During the deliberation of Dr. 
Mashelkar Expert Committe continued by Ministry of Health 
and Family Welfare under the Chairmanship of Dr. R.A. 
Mashelkar to undertake "A comprehensive Examination of • 
Drug Regulatory Issues, including the problem of Spurious 
Drugs". The views of small scale bulk drugs units were not 
obtained. 

(c) and Cd) Question does not arile. The terms of 
reference of the Mashelkar Committee did not Includ .. issues 
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related to prices of medicines and support to small scale 
untls. The committee die not undertake visits to any drugs 
manufacturing unit but the representatives of drug industry 
were members of the said Committee and their views were 
taken into account by the Committee. 

Apex Court on Two Child Norma 

219. SHRIMATI MANORAMA MADHAVRAJ: Will 
the Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Apex Court has recently upheld 
the legislation of Haryana Government debarring aspirants 
from local body elections who have more than two children; 

(b) if so, while emulating the laudable step by the 
Haryana Government, whether the Centre will consider 
restricting the scope for public sector jobs to aspirants not 
adhering to two-child-family norm; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) Yes, Sir. 

(b) and (c) No such proposal is under consideration of 
the Government of India. 

Blo-Equlvalence Centres 

220. SHRI DALPAT SINGH PARSTE : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether Bio-Equivalence centres in the country 
are being run without any approvals; 

(b) if so, the details thereof; 

(c) whether the volunteers for these studies are 
being hired against the nor""s; and 

(d) if so, the action taken by the Drug Controller 
General of India (DCGI) to stop it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (d) Bio-equivalence studies with drug 
formulations are required to be carried out as per norms 
prescribed under Drugs and Cosmetics Rules involving 
human volunteers. Bio-equivalence centres ar. required to 
get the approval from Institutional Ethics Committee and 
protocol etc from the office of Drugs Controller (India). 

Bio-equivalence centres are required to follow Good 
Clinical Practice norms for hiring or including human 

volunteers In the study. The Centres are also required to 
follow the norms prescribed under the guidelines namely 
"Ethical Guidelines for Biomedical Research for Human 
Subjects· issued by Indian Council of Medical Research 
(ICMR). No specific complaint regarding Bio-equivalence 
centres has been received in this Ministry. 

(TranslBtion] 

Constitution of Inter-Ministerial Task 
Force on Himalayan Region 

221. PROF. MAHADEORAO SHIWANKAR : Will 
thl PRIME MINISTER be pleased to state: 

(a) whether the Government has constituted an 
Inter-Ministerial task force to view the whole Himalayan 
region in a unified form; 

(b) if so, whether the task force had been 
constituted earlier; 

(c) 
report; 

if so, the details given by the Force in its 

(d) the names of States Identified in Himalayan 
Region and the main resources, the Government proposes 
to provide for it; and 

(e) the time by which the task force is likely to give 
its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) ; (a) An Expert 
Group to formulate National Policy for Integrated 
Development in the Himalayas was constituted by the 
Planning Commission in March 1992. The composition and 
terms of references of the Expert Group are enclosed as 
Statement - I. 

(b) An Eco-Task Force was constituted in 1981 
under the Chairmanship of Dr. M.S. Swaminathan, the then 
Member, Planning Commission. 

(c) The conclusion and recommendations of the 
Expert Group is enclosed as Statement-II. 

(d) Different Himalayan States facing problems as 
mentioned in the Expert Group Report are (i) Himachal 
Pradesh, (ii} Uttar Pradesh, (iii) North Eastern States, (iv) 
West Bengal, and (v) Jammu and Kashmir. 

Uttar Pradesh has since been divided into Uttar Pradesh 
and Uttaranchal. As a result of the recommendation of the 
Task Force under the Chairmanship of Dr. Swaminathan, 
Gobind Bhallabh Panth Institute of Himalayan Environment 
and Development was established at Almor., Uttaranchal. 
Apart from this , the Govt. of India also ostablished 
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Department of North Eastern Region (DONER) and North· 
Eastern Council (NEC). Resources are provided through 
these institutional mechanism for the development of the 
Himalayas regions. Most of these States are declared as 
Special cateogry States which receive special Plan 
assistance as 90% grant 10% as loan as against non-special 
category States getting 30% grant and 70% loan. Besides 
they enjoy a number of concessions in many Central 
schemes. 

(e) The Expert Group under Dr. S.Z. Qasim, the 
then Member, Planning Commission, submitted its Report in 
1993. 

Statement-I 

No. Q. 1207411 El01192·E & F 
Government of India 

Planning Commission (E & F Unit) 

Yojana Bhavan, SansBd Marg, 
New Delhi·f100Df 
27th March, 1992 

ORDER 

Planning Commission have decided to constitute an 
Expert Group to formulate a National Policy on the Himalayas 
for Integrated Development. The composition .• I and terms 
of reference of the Expert Group are as foUows :. 

Composition: 

1. Dr. S.Z. Qasim 
Member (Environment and 
Science & Technology) 
Planning Commission 

2. Dr. Jayant Patil 
Member (Agriculture) 
Planning Commission 

3. Prof. J.S. Bajaj, Member 
(Health), Planning Commission 

4. Prof. K.S. Valdia 
Professor and Head of the 
Department Geology, 
Kumaoin University, Nanital 

5. Dr. Ha~h Gupta, Adviser 
Deptt. of Science & Technology 
New Delhi 

6. Dr. P .S. Ramakrishnan 
Professor 
Deptt. of Environment.1 Science 
Jawaharlal Nehru University 
New Deihl 

Chairman 

Member 

Member 

Member 

Member 

Member 

7. Dr. D.N. Tiwari 
Director Generall.C.F.R.E., 
Dehradun 

8. Dr. Vlrendra Kumar, 
Zaklr Hussain College 
New Delhi 

9. Shri O.K. Biswas 
Adviser 
Ministry of Environment & Forests 
New Delhi 

10. Dr. I.K. Barthakur 
Principal Adviser 
Planning Commission 

11. Dr. A.N. Purohit Director 
GB Pant Institute for Himalayan 
Environment and Development 

12. Dr. R.S. Mann 
Professor 
Deptt. of Anthropology 
University of Deihl 

13. Special Secretary 
Planning Commission 
Government of India 
New Delhi 

14. Shrl K. Rajan, 
Adviser (Agri, E & F) 
Planning Commission 

15. Shri R C Jhamtani 
Joint Adviser 
(Environment & Forests) 
Planning Commisson 

Terms of Reference; 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member· 
Secretary 

(1 ) To make recommendations towards development of a 
national policy on the Himalayas for an integrated 
mountain development with a view to ensuring that 
the entire region Is used to the best advantage of our 
country. 

(2) To make an assessment of scientific, environmental 
and material resources of the Himalayan region. 

(3) To identify specific areas of activity which fit into the 
ecology of the Himalayan region and are consistent·' 
with the socio-economic character of the region. 

(4) To estimate the carrying capacity of environmentally 
sensitive areas within the Himalayan region. 
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(5) To suggest suitable organisational mechanism to 
implement the proposed pOlicy. 

Non-official Members of this Group would be entitled 
to T AIDA as per Government norms. 

The report 01 the Expert Group would be submitted 
within three months, 

All members 

(N.K. Malhotra) 

Deputy Secretary to the Govt. of India 

Statement ·11 

Conclusions and RecommendatIons 

RecommendatIon· 1 

Constitution of Himalayan Development Authority (HDA) 

The Group would recommend the creation of an Apex 
Body at the national level. Such an apex body called the 
Himalayan Development Authority (HDA) should be headed 
by the Prime Minister with Deputy Chairman, Planning 
Commission, the Ministers of the concerned Central 
Ministries/Departments and the Chief Ministers of the 
Himalayan States, as a Policy Planning Authority. This could 
be assisted by a Steering Group headed by the Member in-
charge of Environment in Planning Commission and 
associating Secretaries of the concerned Control Ministries/ 
Departments and Chief Secretaries of the concerned States. 
If, however, because of the preoccupations of the Prime 
Minister, he is unable to chair the Authority, then it should 
be chaired by the Deputy Chairman. The Secretariat-of the 
Authority should be the Planning Commission. 

Recommendation - 2 

Creation of National Himalayan Environment and 
Development Fund (NHEDF) 

The Group recommends, that a National Himalayan 
Environment and Development Fund (NHEDF) would be 
necessary to accelerate the implementation of the National 
Policy for Integrated Development in the Himalayas. The 
Fund should start with a reasonable allocation and once its 
effectiveness and role gets established, the allocation should 
be enhanced suitably. 

Recommendation - 3 

Enlarged role of the Ministry of 
Environment and Forests (MOEF) 

The Minsitry of Environment and Forests must, streng-
then Its role in the Himalayan region. It should have a 
separate Division dealing with the problems of the Himalayas 
in an integrated fashion. This Division must have competent 
staff members dealing with administration, management and 

scientific inputs leading to better quality of the life of the 
people of the Himalayan regions. The G.B. Pant Institute of 
Himalayan Enviroenment and Development underthe MOEF 
should be used as a nodal agency to identify the problems 
to be effectively tackled by the Ministry, Similarly the Botanical 
Survey of India and the Zoological Survey of India should 
continuously monitor the biodiversity and the fate of 
endangered species of plants and animals. The Group will 
recommend that, if there is a need, the MOEF should be 
provided with additional statutory responsibility and authority 
to deal with the implementation of the National Policy. There 
is also a need for considerable improvement in the manage-
ment of National Parks, Sanctuaries and Biosphere Reserves 
spread in different parts of the Himalayan Region. These 
require, not only policing and vigilence but the enforcement 
of a proper scheme for the management of wild life. If the 
MOEF feels considerable difficulty in the management, a 
decentralised approach of making the States fully responsible 
for their protection may be considered. 

Recommendation - 4 

Linkages and Cooperation of Scientific Institutions 

There are a host of institutions working in the country 
where work undertaken would be relevant to both develop-
ment process and environmental conservation. The Govern-
ment of India has estalished the G.B. Pant Himalayan Institute 
of Environment and Development (GBPHIED) as the Nodal 
Agency. It is, therefore, necessary that under the leadership 
role of the GBPHIED, an effective networking with the various 
other scientific institutions is systematically established. 

It may not be easy to bring on one platform different 
scientific instituions working in different fields. There may 
be a vast diversity in the orientation of these institutions-
educational, basic scientific research, applied sciences and 
technology generation etc. While some of the institutions are 
managed by the Central Government, sorna are run by the 
State Governments, others by autonomous bodies. 

Nevertheless, in view of the critical importance of the 
Hima-Iayan Region in several ways, it is necessary to create 
a mechanism where different scientific institutions can 
interact with each other. They may deal with anyone aspect 
or several others 01 relevance to the development and 
preservation of the environment of the Himalayas. The Group 
recommends that the GBPHIED should organise get-
togethers of the scientific institutions annually. The task 
before the scientific community Is large enough to warrant 
pooling of resources be that manpower, infrastructure, etc. 
to undertake studies/research of immediate relevance. The 
possibility of creating a separate all India Association on 
the pattern of Agriculture Sciences and others called the 
Himalayan Region Scientific Association with its 
Headquarters in GBPHIED may be explored. It should meet 
annually at some selected place in the region. 
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Recommendation· 5 

interaction of Natural Sciences with Social Sciences 

Many social factors have influence both on develop-
meAt and the manner in which the society looks at the 
environmental issues as also effective communication to 
bring about awareness on the sustain ability of the 
development paths being followed. It would be very useful if 
the Social Sciences are also dovetailed with the Natural 
Science and Technology Inputs in bringing about environ-
mental friendly development process of the Himalayan 
Region. 

The Group feels that the country's socio-economic 
development should be seen as one comprehensive whole. 
Any integrated policy of the Himalayan region will be just a 
segment of the country's socio-economic development 
process. Islands of exclusiveness in the development of one 
region or the other may be socio-politlcally unsustainable. 
Any attempt at "we and they syndrome" would result in sub-
optimality of the planning for development as also from the 
conservation angle. 

The entire Himalayan region from the conservation 
angle must be broadly seen as comprising of three sub 
regions namely, lower hills, the middle hills and the higher 
reaches. These have significant variations In terms of flora 
and fauna and the kind of development measures required 
to lie taken up. The Group. therefore recommends a proper 
interaction between Natural Scientists and Social Scientists 
In the Annual Session noted earlier. 

Recommendation· 6 

Preparation of Guidelines for Development 
Projects in States 

By and large the states action in attempting an 
environmentally friendly development process may be seen 
to lie in two board fields. The first relates to regulation process 
with a view to preserve ecology and environment. The 
second broad at programmes which seek to reduce t~e 
adverse impact of development projects on environment as 
well as those measures aiming at qualitative upgradation. 
The Himalayan Region has been considered as an ecolo-
gically fragile area. In this light the Group recommends that 
the Ministry of Environment and Forests must frame detailed 
guidelines on various considerations which need to be kept 
in view while providing environmental clearances for 
development projects under the Environment Protection Act, 
be that by the central or state Governments. It is necessary 
to make these guidelines transparent and enforced in a fair 
manner free from arbitrainess. 

Recommendation· 7 

Preservation of Biodiversity and Genetic Resources 

The vast genetiC diversity that e)(ists in the Himalayan 
region. both of flora and fauna. needs to be preserved for' 

posterity, In situ coll88fVation of the genetic diversity and 
resources in many situations may be ineacapable. However. 
declaration of any are. as biosphere reserve and clOSing 
down the area from human interference can have substantial 
impacts on those living within or in adjoining areas. 

The Group recommends a time bound programme for 
inventonsation of genetic resources in the Himalayan region 
under the aegis of the Botanical Survey of India and 
Zoological Survey of India. In this. the traditional universities 
and other academic institutions or agencies, must also be 
associated to complete this process in a well defined time 
framework. 

A fuller understanding of the flora and fauna and their 
propagation can assist in wuI1ILconservation of endangered 
species, wherever such measures are essential or desirable 
and feasible. A systematic attempt at the conservation of 
germs plasm and genetiC resources must be attempted for 
which a detailed master plan must be evolved. 

Recommendation - 8 

Maintenance of Forest Cover 

Maintenance of the forest cover and their upgradation 
through forestry progarmmes are matters of urgent 
Importance. Under the Forest Preservation Act diversion of 
forest to non-forest uses has been highly regulated. The 
Government of India has also laid down a policy of 
compulsory afforestation wherever diversion to non-
forest purposes cannot be avoided. The Group recommends 
that it needs to be e)(amined whether afforestation of 
degraded areas in the Himalayan region could be acclerated 
under this policy even by the deployment of resources to be 
provided by projects being taken up not essentially within 
the same states. Part of the funds to be provided by the 
project authorities for compulsory aHorestation could be 
deployed in the Himalayan region, even if such projects are 
being established In the states outside the Himalayan region. 

Recommendation - 9 

Management of Forests 

In some of the .tates green felling has been prohibited. 
The Group suggests that green felling should be uniformly 
and totally prohibited in all the states of the Himalayan region. 
However, the requirements of the local people of fuel wood 
to be drawn from lopings, branches and fodder should be 
met and the existing rights of the local communities safe-
guarded. Commercial-scale exploitation of the forests should 
be comprehensively banned. 

Forest management 85 traditionally practised in the 
area needs to be reviewed. The Group accepts the need for 
species diverllty in the forest area. However, to create 
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employment opportunities and improving the economic wei-
being, the present policy of afforestation in degraded areas 
needs to be reviewed. In a multiple tree cropping, as part of 
the social forestry programme, inclusion of some types of 
horticultural crops especially the nut bearing trees may 
contribute both to bringing degraded areas under vegetative 
cover as well as creation of employment opportunities, 
increased income flow to the local communities. 

The country can gain a great deal - from the experi-
ences gained in forestry management in several other 
countries. A systematic attempt at collection of world 
experience and selection of management principles of 
relevance to Himalayan region needs to be undertaken. 

Recommendation - 10 

Agriculture and Allied Activities 

Agricultural development in the-Himalayan region is 
characterised by extremely small land holdings and very low 
land: man ratio. Due to migration of the menfolk from the 
region seeking employment in the plains and outside of 
region, in several aras, agriculture is predominantly in the 
hands of women. The issue in agricultural development 
process is critical. Efforts that agriculture technology reaches 
the women folk and the financial credit to women need special 
focussing. 

Given the topography of the area, the rainfall, 
particularly in the mid hills and higher reaches·, agriculture 
development, defined in a comprehensive way, may have to 
be quite distinct. Raising of the seasonal crops without proper 
terracing, an expensive preposition in any event, makes 
agriculture operations prone to large scale top soil erosion 
and unregulated surface run-off leading to degradation of 
land. Agriculture development may essentially centre round 
raising perennial vegetation in the form of horticultural crops, 
fuel and fodder trees, pastures to support animal husbandry 
programmes etc. 

Further agro-forestry and sericulture could also be 
promoted both from the point of view of Increasing the income 
through high value generating enterprises as well as 
maintenance/upgradation of ecological balance. 

A systematic attempt at the development of perennials 
should be fully backed up with research in terms of tree 
cropping systems, species to be grown and should be worked 
out. A master plan for the development of horticulture, 
sericulture and other tree based farming system, should be 
prepared in a time bound manner. 

It would also be necessary for the concemed State 
Governments to be aSSOCiated with the Union administrative 
Ministries dealing with the subjects to establish all backward 

linkages In the form of nurseries to raise sufficient planting 
material to give operational context to the master plan. 

Recommendation· 11 

Packing and Marketing of Horticulture Products 

Another critical need is to establisn adequate and 
effective marketing arrangements, particularly when the 
agricultural commodities produced are perishable in nature 
such as apples, peaches, strawberries, plums, leachies etc. 

The Group would recommend that even in the choice 
of horticulture programmes it may be worthwhile to pay 
attention to low volume high value crops which are not highly 
perishable such as the various types of nuts. Marketing of 
horticulture products to ensure remunerative retums to the 
growers whllargely influence the success of the horticulture 
programmes. 

Growers organisatons should be actively encouraged 
by the States to collect fruits, vegetables to bring these to 
canral points and thereafter market in different parts of the 
country. 

Often the requirement of packing materials has had . 
unhealthy influence on the maintenance of tree cover in the 
region due to the over-emphasis on using wooden crates. 
The National Committee on the use of platics in Agriculture 
and under its programmes there are several agencies, which 
have designed polymer-based packing materials, which could 
be re-cycled. Specific programmes need to be launched for 
weaving away the producers, traders etc. from using the 
wooden crates and promoting the use of plastic materials to 
reduce t!:le dependence on wood. 

An attempt had been made to establish processing units 
to process fruits, particularly culls and, those not fit for table 
purposes. The Group understands that some of these 
processing units are languishing. A detailed analysis and 
review of the functioning of the processing units must be 
undertaken and corrective measures taken. Establishments 
for ensuring value addition, higher returns to producers which 
will also create employment opportunities in these regions 
are commended. 

Recommendation· 12 

Marketing of Horticultural Products to 
Neighbouring Countries 

Another aspect of marketing of agricultural products in 
the Himalayan regin 1\ that the products were being earlier 
marketed traditionally to China or to, Bangladesh. The Group 
recognises that the Government of India had initiated 
measures through the Ministry of Extemal Affairs to improve 
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border trade. This speed is critical for the marketing of 
agricultural products and needs to be substantially stepped 
up This could greatly assist in the producers getting 
"marketing outlets for their products and probably getting a 
better price. 

Recommendation -13 

Jhumlng Cultivstion 

The slash and bum system of agriculture operations 
called incoming is wideiy prevaient in many of the States of 
North Eastem Region. Increase of population pressure has 
reduced the slash and bum cycle from 20-30 years; 05 years 
or even less. The impact of this on the forest cover, soil 
erosion 133 been extensive. Agricluture practices need to 
be substantially stepped up through minimal terracing 
arrangement and by the provision of appropriate implements 
and machinery, minimal irrigation facilities to enable farmers 
to improve productivity in properly cultivated settled plots. 
The existing jhooming cultivation has disastrous impact 
especially in steep slopes. Promotion of horticulture, agro-
forestry, and sericulture may be intensively carried out under 
appropriate schems for the rehabilitation of cultivators 
practising Jhooming. 

Success of the programme will be contingent on 
meeting the requirements of "foodgrains and other essentials 
to the population in the region. The Group cannot over-
emphasise on an effective public distribution system to reach 
the basic essentials to the population if a dent on the jhuming 
is to be made. 

Recommendation - 14 

Irrigation 

Provision of irrigation in the hilly terrain is not simple. 
Presently a system of diversion of water for Irrigation of crops 
in the slopes is being resorted to. Technologies for irrigation 
practices should be systematically studied and extended 
under appropriate programme to the farmers, Installation of 
improved irrigation devices such as· sprinklers and drip 
irrigation in these regions, espelcally for the orchards, should 
be actively promoted. 

Recommendation - 15 

Energy 

The Himalayan region is rich In resources for 
,:>roduction of commercial energy, especially the hydel power. 
The basic conundrum has, however, been that except in one 
or two states, the extension of electrification in the region 
has been tardy. If the benefits of generation of hydel power 
do not reach the local inhabitants, this is bound to create 
dificulties in the exploitaton of the available natural resources. 
The Group recommends that in an programmes for tapping 
of energy sources, meeting the requirements of the people 
living in the area should merit tho highest priority even If the 

cost of the extension of electricity grid Is likely to be relatively 
more extensive than In the plains. The energy needs of thsoe 
living In the Himalayas arise for cooking, lighting and 
warming. A larger network of electriCity distribution would 
reduce the dependence on firewood and hence will protect 
the forestry resources. 

The Himalayan fegion Is rich with sites for generation 
of micro-hydel power based on perennial streams. Recently 
emphasis has been laid on tapping c' the micro-hydel 
generation potential. To the extent that the local commune 
is involved in the operation and maintenance of the micro-
hyde! generation unit· through proper build up of skills and 
distribution is completely entrusted to local people, this could 
facilitate realisation of the potential. 

In the region, sparsely populated villages in remote 
areas are a common feature. Non-conventional sources of 
energy, such as photo-voltaic cells, use of organic materials 
for gassification (biogas) and wind turbines can enable 
meeting the needs of lighting and pumping devices in such 
villages. The Group recommends that a systematic study of 
the demand and measures for the supply of energy needs 
should be attempted and concrete programmes drawn up to 
be implemented in a time bound manner. For this, a proper 
mix up to be Implemented in a time bound manner. For this, 
a proper mix of the supply through both conventional and 
non-conventional sources of energy should be attempted. 

Recommendation - 16 

Non-Farm Economic Activities 

Given the fragility of the Himalayan ecosystem, a large 
scale industrialisation following the pattem in the plains would 
be totally unsound environmentally. Some attempts have 
been made to develop service englneeing, especially in terms 
of extension of the use of electronics in the Hill regions. The 
choice of industry including the services, which could be 
extended in the region would need to be carefully worked 
out. 

Apart from the agro-based industries, which are highly 
recommended, It is necessary to explore other Industries 
based upon usufructs of forests, which could be established 
in the region. This can augment the economic activities, 
and should generate higher incomes and provide employ-
ment opportunities, Mushroom cultivation and bee-keeping 
have proved to be most remunerative activities leading to 
prosperity and must be encouraged to develop their full 
potential. 

Recommendation - 17 

Heslth, Nutrition and Family Welfare 

The Himalayan States have major health problems as 
prevalent In other parts of the country 88 also some which 
are more intensively seen In the Region such as Goitre, 
Malaria, RespIratory Disorders, STD, AIDS etc. Generally, 
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the contributory factors are under - nutrition, special geo-
physical, geo-climatic, socio-economic and other variables 
present In the Region. 

The Group, therefore, recommends that the Ministry of 
Health & Family Welfare should provide more funds on priority 
ba&is for strengthening of National Malaria Eadication 
Programme, National Tuberculosis Control Programme, Child 
Survival and Safe Motherhood Programme, National Iodine 
Deficiency Disorder Control Programme and National AIDS 
Control Programme in these areas. 

The Group also recommends that the access to health 
services should be significantly improved in the areas 
particularly in relation to establishment of the Sub-Centres 
and Primary Health Centres so that adequate Infrastructural 
facilities are available for delivery of Health and Family 
Welfare Services. The backlog of establishment of Sub-
Centres, particularly in the tribal and difficult areas should 
be removed as early as possible. 

The Sub-Centres, Primary Health Centres, Community 
Health Centres and other health institutions should be fully 
operationalized by providing physical facmties including 
buildings and residential quarters, filling up of all vacant posts 
and ensuring supply of essential drugs, dressings and other 
c:onsummables. Resources of Rural Development schems 
like JRY, special area projects and adopiton of cheaper 
technO-logy for building construction should be used for 
removing the backlog in physical facilities. Because of the 
acute shortage of medical facilities in these areas the use of 
indigenous sytems of medicines should be promoted and 
integrated in general health services. 

Pilot studies should be undertaken in a few districts in 
each Himalayan State to generate distirct level data base 
for assessing the prevalence and causes of morbidity and 
mortality in the Region. National level institutions viz. ICMR, 
NIHFW, selected Medical Colleges (including colleges of 
Indian System of Medicine) may be entrusted the above 
responsibility. 

Recommendation· 18 

Preparedness for living in earthquake - prone areas 

Some regions of the Himalayas are very vulnerable to 
earthquakes as they form a part 01 the Alpine seismic belt. 
More than a dozen earthquakes, equal to or exceeding the 
magnitude 7.5 have occured in these areas during the last 
100 years including the Uttarkashi Earthquake ot October 
20, 1991. Since it is difficult to make accurate predictions of 
the earthquakes, the Group recommends the following 
measures: 

(1 ) . Adoption of. a building code for earthquake-
Pt:'One zones. There are inexpensive methods 
"'ted by Japan and other countries which 
8hoUkl be strictly tollowed while designing the 

(2) 

(3) 

buildings and houses in the seismic zone. The 
Central Building Research Institute, Roorkee 
has developed some inexpensive designs. 

Standards for earthquake resistant structures 
should be developed for the Indian conditions. 

To reduce future danger in the event of 
earthquakes, the very pattern of living of the 
people must be modified and adopted in a 
5uitalbe manner. Precautions like not keeping 
heavy objects above the head-level, not 
leaving heavy objects loose on the ground, 
keeping first-aid kit and emergency supplies 
of food ready at all times should be followed. 
There are many guidelines for preparedness. 
It is very desirable to discuss these amongst 
tha family ~nd community so that some 
organised efforts could be made at a time of 
any eventually. People are just not aware of 
them. 

Recommendation· 19 

Fioads and Communication 

Improving the access to the inhabitants of the region, 
on one hand, and the adverse effect of the construction 01 
large network of roads do produce a dilemma. Adverse effects 
of the construction of roads, without safeguards, have posed 
serious problems of land slides. This not only affects the 
movement of men and material, leading to heavy siltation, 
but also destroys agriclutural lands and forests. Special 
studies ought to be conducted on the construction 
methodology of roads in the hills as would minimise the 
adverse effects and all safeguards, even il these increase 
the costs, should be taken so that the construction of roads 
is not environmentally damaging and will not lead to 
ecological disturbances, land degradation and soil erosion, 
disruption in drainage pattern,loss of forestry, vegetation 
and asthetic degradation. The Group recommends that 
the Central Road Research Institute of the Council of 
Scientific and Industrial Research (CSIR) must be consulted 
for the design and construction of roads under speCialised 
conditions such as the Himalayan Region. 

It is also necessary that the road networ\( should be so 
planned that no attempt is made to reach each and every 
habitation. Alternative construction of bridle paths, trollies, 
ropeways to move materials from hamlets and orchards to 
central collection points on the main roads, would need to 
be explored. All villages or groups of villages with a population 
of 500 or above should be connected with all-weather roads. 

Recommendation· 20 

Tourism 

One of the major activities in the Himalayas is tourism 
both in the form of pilgrim tourism and for pleasure and 
advanture. While infrastructural facilities would need to be 
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created to enable tourism to develop fully in the Himalayan 
region and become a major economic activity, It is necessary 
that the impact of the creation of luxury hotels', eating places 
at the cost of local ecology must be studied in depth. 

Home/cottage tourism, especially for the pilgrim and 
middle class tourists, would need to be promoted actively. 
Liberal credit should be available to the locallnhabitanta to 
construct paying guest accommodation. This will provide 
both income and employment to the local population, while 
simultaneously creating infrastructure for the middle-class 
tourist coming from outside. 

Recommendation· 21 

Development of Tribal Population 

Most of the tribal population lives in isolated rural areaa. 
They are directly or Indirectly dependent on agriculture and 
agro-related actlvltiea. Food security I. an Important 
component not only for their lurviv.1 but allo for their well· 
being. Other elements of their overall development Is related 
to employment or their right to work. The Group, th.r.for., 
feell that highest priority should be giv.n to agrlcultur. and 
other food-generating activltlel. Literacy, primary education, 
health, ahelter and prot.ctlon of their chlldr.n Ihould allo 
form componentl of d.velopm.ntal pl.n. Promotion of the 
role and Itatul of wom.n In the tribal lolc.ty must rec.lv. 
m.jor conllderation to m.k. human d.v.lopment holistic. 
The ultimate objectlv. of our pl.nnlng should be that all ballc 
need .hould bee om. within the r •• ch of the trlb.1 population 
of the Himalayan r.gion. The concern.d stat. gov.rnm.nts 
muat d.velop action plans to bring In prosp.rity to the trlbals. 

Recomm.nd.tlon • 22 

In.tltutlonal Arrangement. In Stat., 

In the state., which fall entirely In the Himalayan r.glon, 
on. could .xpect that In every a.pect of Its administration, 
the speCial features of the Himalayan region, particularly the 
fragll •• cologlcal aYltem, would b. k.pt upp.rmoat In mind. 
In Uttar Pradesh, a IIparate Hill Development Department 
haa b •• n cr.ated to .ddr ... Itself to the prinCipal IIIU.I 
p.cullar to the r.glon. In the call of W.st e.ngal, a .. parat. 
Oarleeting Qorkah Hill Council ha. bHn .stabUshed. Th. 
District Councils In the North-East.rn region play an 
.xtremely Important role in guiding the affaire of the local 
ar •••. N.verthel •• a, the Group fetla that In many waYlth. 
administrative pattern •• ema to be more or I ... paraU.1 and 
on the model, carried out .Isewhere. The Group cannot ov.r 
emphaslle the fact that in ev.ry a.p.ct of the adminiltratlon 
of the aHalra of the people living in the hills, special conslder.-
tions which require to be bestowed on various aspect. of 
loclo-economic development mu.t be Integrally Incorporlted. 
Prellrvation of environment and maintenance of ecologlc.1 
balance must merit maximum attention. 

Recommendation· 23 

Involvement of NGOs, Voluntary Organisation etc. 

In .everal regions of the Himalayan States, the local 
people have adopted technologies as have enabled them 
to meet their needs without serious adverse ir.'lplications on 
environmental preservation and ensuring the local ecology 
do .. not get Imparled. The Group suggests that In the 
process of generation of technologie. for development, 
adequate attention needs to be paid for integrating indigenous 
technologies which have stood the test of time and this must 
be consciously looked at and promoted. 

There is an increasing recognition that sound socio-
economic development would only be possible through active 
peoples' involvement and participation In the formulation and 
Implementation of plana, e.peclally In terms of harmonising 
the environmental concerns and economic growth. The Group 
recommends that a fuller understanding of the felt-n.eda of 
the local peopl., their wladom can be .xpect.d to contrlbut. 
towards this. Sever.1 NGOs have b.en actively Involv.d In 
the upllftmtnt of the local communities and have been able 
to articulate the perc.ptiona of the local community. The 
developmental programm •• mUlt associate NGO., which 
could Improve their .fflcacy. The Group .Iso f.,I. that the 
a .. oclatlon of the International Centre for Int.grated 
Development of Mou"talnl (ICIMOD) would be extr.m.ly 
b.neflclal for further guldelin •• and advlc. In the removal of 
pov.rty. 

Recomm.ndatlon • 24 

Source of Funding 
; 

Proj.cts, sch.m .. , n.w studl .. or Inv.allgatlona 
.m.rglng from the recommendations noted above will require 
flnanclallnputa. For thl. very reason the creation of a National 
HIm«layan Envlronm.ntal and D.v.lopm.nt Fund (NHEDF) 
hal be.n .ugg .. t.d. Thll Fund, initially would not be larg. 
.nough to cov.r all what mlght b. ne.ded, but depending 
upon the luoceaa In the impl.m.ntatlon and the response 
that thi. report rec.lv •• , the quantum of allocation could be 
enlarged lultably. 

The Group hu not sugg.t.d th ... tabU.hm.nt of Iny 
n.w Inltltutlonl or r •••• rch c.ntr.s but hal .Ir .... d upon 
the n •• d for cr.atlng IInkagea .nd E-cooperation between 
the .xlsting In,titul/ons, ageno/el, voluntary org.nlsatlona 
and the Stat .. d.allng with the Himalayan A.glon. It hal 
id.ntlfled on. inltltut. a •• nodal point and ha. suggeated 
the creation of a platform for holding annual m •• tlngl and 
the formation of .n A .. cclatlon In which III the tI"ltlng 
institution, (Brlnd .g.ncle. would b. clubb.d to work 
together to bring In proaperlty and ,ultalnable d.v.lopment 
In the HimallYu. Aillegltimate expenditure In Impl.mentlng 
luch a programme should be met by the NHEDF. 
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Identification of Backward Districts 1 2 3 
222, SHRJ RAMJI LAL SUMAN: 6. Araria 

SHRI NITISH KUMAR: 7. Darbhanga 

SHRi ANANTA NAYAK : 8. Purnea 

Will the PRIME MINISTER be pleased to state: 9. Madhubani 
(a) whether the Govemment has identified the very 10. Supaul 

poor and backward districts in the country; 
11. Muzaffarpur 

(b) if so, the details thereof, State-wise; 12. Katihar 
(c) whether the Government has formulated any 13. Lakhisarai new schemes for the development of these districts; 

Chhattisgarh Bastar 3. 1. (d) if so, the details thereof and the amount likely 
2. Dantewada to be spent on the schemes; and 

(e) the time by which the schemes are likely to be 3. Kankar 
implemented alongwith the targets fixed therefor? 4. Bilaspur 

THE MINISTER OF STATE IN THE MINISTRY OF 4. Gujarat 1. Dangs 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) Yes, Sir. 

2. Dohad 
(b) The Backward Districts Initiative of the 

3. Panchmahals Aashtriya Sam Vikas Yojana, a new programme launched 
by the Government in the 10th Plan, covers 115 backward 5. Haryana 1. Sirsa 
districts and 32 districts affected by left wing extremism. The 

6. Jharkhand 1. Lohardagga list of districts is enclosed statement. 

(c) District Plans in respect of these districts are 2. Gumla 

to be prepared by the district authorities in consultation with 3. Simdega 
the representatives of PRls, NGOs and other stakeholders 4. Saraikela keeping in view the felt needs of the people and the need to 
fill the critical gaps in the social and physicalinfrastructure. 5. Singhbhum West 

(d) and (e) A sum of Rs. 45 crores is being allocated 6. Godda 
for each district covered under the Backward Districts 7. Karnataka 1. Gulbarga 
Initiative over a period of three years. 

2. Bidar 
Statement 3. Chitradurga 

Rashtriya Sam Vikas Yolana .' Backward Districts IMiat/ve 4. Davangere 
I. List of backward districts 8. Ker.'. 1. Palakkad 

SI.No. Name of the State Name of the District 2. Wynad 
1 2 3 9. Madhya Pradesh 1. Mandla 
1. Andhra Pradesh 1. Adilabad 2. Barwani 

2. Warangal 3. Weat Nimar 
3. Chittor 4. Seoni 
4. Mahbubnagar 5. Shahdoi 

5. Vizianagaram 6. Umaria 

2. Bihar 1. Vaishall 7. Balaghat 

2. Samaatipur 8. Satna 

3. . Sheohar 9 . Sidhl 

4. Jamul 10. Maharashtra 1. Gadchiroli 

5. Nawadah 
2. Bhandara 
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2 3 1 2 3 
3. Gonda 2. 24 South Parganas 
4. Chandrapur 3. Jalpalguri 
5. Hingoli 4. Midnapur West 
6. Nanded 5. South Dinajpur 
7. Dhule 6. Bankura 
8. Nandurbar 7. North Dlnajpur 
9. Ahmednagar 8. Birbhum 

11. Orissa 1. KeonJhar Special Category Stales 
2. Sundargarh 17. Assam 1. Kokrajhar 

12. Punjab 1. Hoshlarpur 2. North Lakhlmpur 
13. Rajasthan 1. Banswara 3. Karb! Anglong 

2. Dungarpur 4. Dhemaji 
3. Jhalawar 5. North Cachar Hills 

14. Tamil Nadu 1. Tlruvannamalal 18. Arunachal Pradesh 1. Uppar Subsanairi 
2. Dindlgul 19. Himachal Pradesh 1. Chamba 
3. Cuddalore 2. Sirmaur 
4. Naggapattinam 20. Jammu and Kashmir 1. Doda 
5. Sivgangai 2. Kupwara 

15. Uttar Pradesh 1. Sonbhadra 3. Poonch 
2. Raebarell 21. Manipur 1. Tamenlong 
3. Unnao 22. Meghalaya 1. West Garo Hills 
4. Sitapur 23. Mlzoram 1. Lawngtlai 
5. Hardol 24. Nagaland 1. Mon 
6. Banda 25. Sikkim 1. Sikklm 
7. Chitrakoot 26. Trlpura 1. Dhalai 
8. Fatehpur 27. Uttaranchal 1. Champavat 
9. Barabanki 2. Tehrt Gamwal 
10. Mlrzapur 3. Chamoli 
11. Gorakhpur Total 115 
12. Kushinagar II. List of Extremist AfffICted Districts 
13. Lalitpur SI.No. Stata Districts 
14. Jaunpur 2 3 
15. Hamirpur 1. Andhra Pradesh 1. Karlmnagar 
16. Jalaun 2. Kharnmam ' . 
17. Mahoba 3. Medak 
18. Kaushambi 4. Nalgonda 
19. Azamgarh 5. Nizamabad 
20. Pratapgarh 2. Bihar 1. Aurangabad 

16. Wilt Bengal 1. Purulia 2. Gaya 
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2 3 

3. Jehanabad 

4. ROOtas 

5. NaJanda 

6. Patna 

7. Bhojpur 

8. Kaimur 

3. Jharkhand 1. Hazaribagh 

2. P.'amu 

3. Chatra 

4. Garhwa 

5. Ranchl 

6. L.t.h.r 

7. Glrldlh 

8. Kod.rma 

9. Bok.ro 

10. Dh.nbad 

4. . Madhya Pr.d •• h 1. Dlndori 

5. Chhattl'garh , . K.w.rdh. 

2. R.jn.ndg.on 

3. S.rguj. 

4. J •• hpur 

e. Orl ... 1. Ganjam 

2. Gaj'patl 

3. MayurbhanJ 

7. Uttar Pr.d .. h 1. Chandaull 

Total 32 
Grand Tot.1 147 

(EngIJ,hj 

Combating DI ...... 

223. SHIR ADHALRAO PATIL SHIVAJIRAO : Will 
the Mlnilter of HEALTH AND FAMILY WELFARE b. pl •••• d 
to .tat.: 

(a) wheth,r the Government I, giving Inten.lv. 
locu. on HIV/AIDS, whll. on the other h.nd oth.r •• rlou. 
h •• lth· iSlutl Bk. TB, M"arla Pneumonl., Olarrho.a, 
CardlovalCular are being Ignored by the policy make,.; and 

(b) if 10, the .peciflc .tep. btlng taken by the 
Government to combat the •• dl ...... part from the .xl.tlng 
mea.ur •• ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) The information is being collected 
and will be laid on the Table of the House. 

Cont.gloul and Non-Contagioul Dlseasel 

224. SHRI SANTOSH GANGWAR : 

SHRI KHIREN RIJIJU : 

Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the details of the steps taken by the Govern-
ment to control the contagious and non-contagious diseases 
and the diseases of Malaria, Tuberculosis. Leprosy. Blind-
ne •• , AIDS and Cancer; 

(b) the amount being spent by the Governm.nt 
per year on the acheme. to control the •• id dise .... and 
the d.t.1I1 of the IUCC." achieved in thl. regard; and 

Ce) ~h. nam •• of the State I from where more 
ca ••• of Tuberculo.'a and Leprosy are b.ing reported? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (.) to (c) Th. Information I. being call.d and will 
b. 1.ld on the Tabl. of the Hou ••. 

A KIII.r vlru. on R.mpag. 

225. SHRI ASADUDDIN OWAISI : Will the Mlnl,t.r 
of HEALTH AND FAMILY WELFARE be pl •••• d to Itat.: 

(a) wh.th.r the Gov.rnment I •• war. of the fact 
that a killer vlrUlil on the rampage In the country particularly 
In the ar.a of Chandlpura (A.P.) .ppe.ring In the "Time. of 
Indl." dated S,ptemb.r 18, 2004; 

(b) if '0, the f.ct. th.reof; 

(c) the number of children who Io.t th,lr live. due 
to thl. viM uptil now State·wl .. ; 

(d) whether the Gov.rnment hit .ppolnt.d any 
Inv .. tlgatlng agency to look Into the rnatter; and 

(e) If '0, the detail, of the outcome thereof 
.Iongwlth the action tak.n by the Gov.rnment In thl, regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMIlY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (.) to (c) The Govt. of Andhra Prad •• h hll 
reported that no .uc::h killer viru. I, on the rampage during 
the curr.nt year. Howeve" Andhra Pradeah wltn .... d e .... 
of .eute ene.phalltl. In children during the period betw"n 
June, 2003 and September, 2003, In M.h.,..htl'l during the 
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period between June, 2003 and August 2003 and in Gujerat 
in 2004.183 children lost their lives in A.P., 115 in 
Maharashtra and 15 in Gujerat. 

(d) Directorate General 0' Health Services 
constituted multi disciplinary teams to investigate the cases 
in Andhra Pradesh & Maharashtra in July, 2003 and in 
Vadodra, Gujarat in July, 2004. 

(e) The clinical, epidemiological, entomological 
and serological investigations suggested that the outbreaks 
were due to acute viral encephalitis. 

Guidelines on public health measures have been unt 
to district and state health authorities by the Central 
Government. 

(Transl.tlon) 

Denllty of Telephone Conneotlonl 

226. SHRI BALESHWAR YADAV : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) theStete-wlse number 0' people (per hundered 
people) having telephone connectlonl In the country ; 

(b) the density of telephone connectlonl In the 
country at pre.ent; 

(c) whether the Government conllderl telephone 
revolutions as a mile stone in the d.velopment of the country; 
and 

(d) If so, the action being tak.n by the Gov.mment 
to expand the telecommunication network In rural areal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) The State-wise numb.r of 
phones are given in enclo.ed as .tatement. 

(b) Over ali tele density as on 31.1 0.200411 8.2%. 

(c) Yes, Sir. The increaling network of tel.com 
service. and their usage Is contributing algnlficantly to the 
over all aoclo-economlc development of the country. 

(d) (I) A non-Iapuble Unlveraal Service 
Obligation Fund (USOF) hll btln aet 
up to fund tel.oom servlcts in the rural 
and remote areas at affordable and 
reasonable price •. The acope of 
support from USOF Icheme, apart from 
other IfrvlclI, coverl VPTI In all 
r.venue vlllagee. AI on 30.0e.2004, 

. 523390 villagel out of 607491 vlllagel 
have been connected through Vlllag. 
Public Telephon.1 (VPTI).1 

(ii) BSNL has planned at least one WLl 
Base Transceiver Station (BTS) in each 
Short Distance Charging Areas (SDCA) 
all over the country chiefly to cater to 
the demand in far-flung rural areas 
since this demand cannot be met 
feasible by laying underground cable 
due to techno-economic reasons. 

Statement 

State-wise Number of People (Per Hundred People) 
having Telephone Connect/on in the 

country as on 31. 10.2004 

SI. No. Nam. of Circle Total Over all 
Telephone Teledenslty 

(Fixed + Mobile) 

2 3 

1. Andaman and 46789 
Nlcobar 1,Iandi 

2. Andhra 
Pradtsh 6932744 

3. A ... m 129539 

4. Bihar 1618038 

6. Chhattllgarh 388180 

8. Gujarat 8200173 

7. Haryana 2144557 

8. Himachal Pradesh 758469 

9. Jammu and Kalhmir 484125 

10. Jharkhand 835333 

11. Karnataka 6122530 

12. Kerala 

13. Madhya Prad"h 

14. Maharllhtra 
(-) Mumbal 

15. North ealt 

16. Orilla 

17. Punjab 

18. Raja.than 

19. Tamil Nadu 
H Chlnnai 

5655309 

2968492 

7816405 

439702 

1318101 

5497536 

3290704 

6023812 

4 

12.373 

8.891 

2.597 

1.906 

1.861 

11.552 

9.605 

12.041 

4.234 

2.242 

11.156 

17.160 

4.613 

9.182 

3.543 

3.453 

20.877 

6.464 

10.329 

.. 



331 Written AnswelS December 01, 2004 To Questions 332 

2 3 4 

20. Uttaranchal 500069 5.595 

21. Uttar Pradesh 6488080 3.664 

22. West Bengal 1788183 2.545 
(-) Kolkata 

23. Kolkata 3186283 22.803 

24. Chennai 3130444 46.260 

25. Delhi 7188027 47.396 

26. Mumbal 7252425 40.909 

Total 88619017 8.195 

[Engll.hj 

Ilackllatid Suppllera 

227. SHRI PRABHUNATH SINGH: Will thl PRIME 
MINISTER b. pl.ased to rlfer to the reply glvln to Unltarred 
QUlltlon No. 454 datld July 25, 2001 rlgardlng black·llltld 
luppller and Itat.: 

(a) thl det.ill of the IUPPUlra dlregllttredlbl.ck· 
liltld but who .. IUppUII wlrl ,esuml~ ••• quintly In thl 
I.ml n.ml or In othl' n.mes; 

(b) 
th .... for; 

the d.t.lI, th.r.o' tog.ther with the rlalon8 

(c) wh.th,r the K.ndlry. Bh.nd.r rlcovlrld 
monlY from lupplilra on account of thllr rat .. bling higher 
th.n thl open m.rklt; .nd 

(d) If 10, thl dlt.1I1 thlrlof toglthlr with thl 
monly recovlf'ICI from lach on. of thlm 10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBL.IC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTAY OF 
PARLIAMENTAAYAFFAIRa (aHAI aURESH PACHAURI): 
(a) to (d) The Information witt bl I.,d on thl Tabll of the 
Slbha. 

Expert P.nel 

228. SHRI DALPAT SINGH PARSTE : Will the 
Mintat., of HEALTH AND FAMll V WELFARE be pll.Nd to 
.tate: 

(a) whlth.r .n Expert P.n,' WII formld under 
tht Ch.lrm.n,hip of DG, IOMR to Jarobe tht Iiaul of 
Fulgrlltlm with rlgard to Icuffle betwtln Dr. Rtdcty L.b. 
and Nichol .. Plramal; .nd 

(b) If ao, the details thereof and the findings of the 
Export Panel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILV WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) Yes, Sir. MIa. Nicholas Piramal had 
constested that filgrastim (Grastim), DNA technology derived 
product of Dr. Reddy labs (oRL) Is identical to that of imported 
filgrastim (Neupogen) of MIs. F. Hoffmal La Roche, and had 
also protested against the use INN name Filgrastim by Dr. 
Reddy's Labs. Considering the complex nature of these 
proteins molecules obtained through DNA based technology, 
it was decided to refer the complaints to the Expert committee 
headed by DG. ICMA. 

The expert committee In its report dated 22.8.2003 
concluded that : 

• 

• 

{Tren'/It/on} 

AI Gr •• tlm and N.upogln are Idlntlcal 
aocordlng to all teat carried out, ORl i, Intitled 
to uNd th.,NN Fllgraltlm for their recombinant 
hum.n methionine GOSF, 

In view of thl WHO·INN commltt •• ', reco· 
mmendatlonl th.t in thl choice of the br.nd 
n.m., Item of the INN ,hould bl ulld, ORL 
.hould not be Ult thl brand n.ml Oraltlm for 
their product. 

Sltlplng Slokne .. 

228. PROF. MAHADEORAO SHIWANKAR : 

SHRI OEVIOAS PINGlE : 

Will thl Mlnlltlr of HEALTH ANO FAMll V 
WELFARE be plHNd to ltatl: 

(.) whlth,r thl flrat p.tlent of '.'lIplng llok","' 
ha, btl" Idlntlflld In Indi.; 

(b) If 10, whlth.r trlatment of thll dl ..... I. 
pOlllbl. In Indl.; 

(c) wh.ther thll dl ..... can poll the danger of 
turning Into .n .pldlmlc; 

(d) whether mldicln.1 for the cure of thl. dl ..... 
I, .v.llabl. In Indi.; .nd 

(e) If not, thl ,..Ion. thlrefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HEALTH ANO FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Ind (b) VII, Sir. 

(c) According to NIMHANS In the mainland of 
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India, the transmitting agent Tsetse fly Is not present. Hence 
is no danger of this disease turning Into an epidemic 
proportion. 

(d) and (e) Drugs for treatment of the disease is 
available in India however, some of the drugs are required 
to be imported. 

(English] 

SIIf Help Groups on Health Care 

230. SHRI PARSURAM MAJHI : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to atate: 

(8) the names of Self Help Groups working on 
promoting health care In the country; 

(b) whether any of thll Self Help Groupe. working 
In Orl .. a; and 

(c) If 10, the detail. of thl achl.vlmlnta of ttl ... 
SHGaln KBK dlstrlcta of the State during thllaat thrH Yla,,? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) The Information Is bllng collectld and 
will blilid on the Tabll of the House. 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

[Engll.hj 

MR. SPEAKER: Now, WI will take up Pape,. to bl 
laid on thl Tabll. 

.. , (Interruption.) 

MR. SPEAKER: Hon. Mlmbe,., there are rul .. and 
procldur ... You .hould know that your matt.r. will be tak.n 
up only aft.r Pape,. arl laId on the Tabl. of the Hou ... So, 
It II no good railing your handl. 

Item no. 4, Shrl Sur.lh Pachaurl. 

MO. SALIM (Calcutta· North· Ealt) : Sir, It.m no. 411 
IIlt.d agalnlt Shrl Surtlh Pachaurl'a nam •. H. II goIng to 
lay the Paplrs relating to the Indian Police Service (Fixation 
of Cadre Strength) Third Amlndment Regulation., 2003 
publlahed In NotificatIon No. G.S.R. 422 In the Gazettl of 
India dated the 13th Dec,mber, 2003. He Is laying th .. , 
Pap.ra today, atter thr .. Statlonl, without giving any rlalOn 
for the d.lay. The practlc. of the Government II thlt. If there 
are d.lays. ·th. Mlnl.t.r Ihould com. out with the reasonl 
wh.n laying the Paperl. Why Is he laying the PapI,. after a 
d.lay of onl year? 

MR. SPEAKER: I think the question is justified. Mr. 
Minister, give the reason as to why 2003 year Papers are 
being laid now. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI) : 
Sir, 81 far as the reasons for delay In relation to the laying of 
P.r. of Notifications under sub-section (2) of section 3 of 
the All India Services Act, 1951 are concerned. I would like 
to motion over here that various meetings were conducted 
In thie connection. As you know, Sir, only last time I got to 
know the position In this regard. Therefore, I am seeking 
your kind permission to lay the Papers on the Table of the 
House. 

MD. SALIM : Sir, let the Mlnltter come out with the 
realonl. This Is not the r •• sonl. Next time he should come 
out with the rea.on. 

MR. SPEAKER: It had not come to his notice earlier. 

SHAI SURESH PACHAURI : AI far as the reasons for 
d.lay are concerned, with your kind permillon, I would 
lubmlt the realons for the I.m. on the Table of the HOUle, 

MA. SPEAKER: I would requeat all the hon. Mlniatera 
to take notl of thl. fact thlt If thlr. ar. delaYI, they should 
oom. out with lOme explanation. 

SHRI SURESH PACHAURI : I beg to lay on the Table:-

(1 ) A copy .ach 0' the following Notlflcationl 
(Hlndland Engli.h veralonl) under IUb·lectlon 
(2) of .. cUon 3 of the All India Servlcel Act, 
1&51 : • 

(I) The Indian Poltce Servle. (FllCation of 
Cadre Strength) Third Am.ndment 
Regulatlonl. 2003 publllh.d in 
Notification No. G.S.R. 422 In Gazette 
of India dat.d the 13th December, 
2003. 

(Ii) The Indian Pollc. Servlc. (Pay) Third 
Am.ndm.nt Rul •• , 2003 published In 
Notification No. G.S,A. 423 In Gazett. 
01 India dat.d the 13th Oecember, 
2003. 

(III) The Indian Polel. Servlc. (Fixation of 
Cadre Stl'lngth) S.v.nth Amendm.nt 
R.gulatlonl, 2003 publilhed in Noti· 
flcatlon No. G.S.R. 424 In Gazette of 
India dated the 13th Decmeber. 2003. 
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(Iv) The Indian Police Service (Pay) THE MINISTER .OF STATE IN THE MINISTRY OF 
Seventh Amendment Rules, 2003 DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
published in Notification No. G.S.R. 426 OF PARLIAMENTARY AFFAIRS (SHAI BIJOY HANDIQUE): 
in Gazette of India dated the 13th 
December, 2003. 

Sir, I beg to lay on the Table :-

(v) The Indian Police Service (Fixation of 
A copy each of the following Ordinances (Hindi and 

English versions) under article 123 (2) (a) of the Constltution:-
Cadre Strength) Fourth Ame.ndment 
Regulations, 2003 published In (1 ) The Prevention of Terrorism (Repeal) Ordl-
Notification No. G.S.R. 426 In Gazette nance, 2004 (No.1 of 2004), promulgated by 
of India dated the 13th December, the President on the 21st September, 2004. 
2003. 

(vi) The Indian Pollee Servloe (Pay) Fourth [Placed In Library. See No. LT· 727/04] 

Amendment Rulli, 2003 publlahed In (2) The Unlawful Activities (Prevention) Amend· 
Notlfloatlon No. G.S.R. 427 In Gazette ment Ordinance, 2004 (No.2 of 2004), 
of India dated the 13th D.c.mber, promulgated by the President on the 21st 2003. S.ptember, 2004 together with a corrigendum 

(vII) Th. Indian Pollc. B.rvlc. (Fixation of th.reto (In Engllih verllon only) published In 
Cadr. Strength) Sixth Amendm.nt Notlflcaton No. 32 in Gazette of India dated 
Regulationl, 2003 publilh.d In the 24th September, 2004. 
Notlflcaton No. G.S.R. 428 in Gazette 
of India dated the 13th D.c.mb.r, [Plac.d In Library. S .. No. LT· 728/04] 
2003. 

(3) The Banking Regulation (Amendment) and 
(viii) Th. Indian Po lie. S.rvice (Pay) Sixth Mllcellaneous Provisions Ordinance, 2004 

Amendment Rul .. , 2003 publlah.d In (No.3 of 2004), promulgated by the President 
Notlflatlon No. G.B.R. 428 In Gazette on the 24th September, 2004 
of India dated the 13th Decemb.r, 
2003. [Placed In Library. Se. No. LT· 729/04] 

(Ix) The Indian Police Service (Fixation of (4) The Securities Laws (Amendment) Ordinance, 
Cadr. Strength) Eighth Amendm.nt. 2004 (No.4 of 2004), promulgated by the 
Regulatlona, 2003 publlahed In Notlfl· President on the 12th October, 2004. 
cation No. G.S.R. 430 In Gaz.tte of 
India dat.d the 13th D.cember, 2003; [Placed In Library. S .. No. LT· 730/04] 

(x) Th.lndlan Pollee Service (Pay) Eighth (5) The Enforcement of Security Intereet and 
Amendment Rul .. , 2003 publiahed In Recovery of Debts Lawa (Amendment) 
Notification No. G.S.R. 431 In Gazette Ordinance, 2004 (No.5 of 2004). promulgated 
of India dated the 13th Deoember. by the Preeldent on the 11th November, 2004. 
2003. 

(xl) The Indian Pollee Servloe (Fixation of 
[Placed In Library. S .. No. LT· 731/04] 

Cadre Strength) Fifth Amendment (6) The National CommllSlon for Minority 
Regulatlonl. 2003 publlehed In Notlfi· Eduoatlonallnetltutlonl Ordinance. 2004 (No. 
cation No. G.S.R. 432 In Gazette of 6 of 2004), promulgated by the President on 
India dated the 13th December, 2003. the 11th November, 2004. 

(xII) The Indian Polloe Servloe (Pay) Fifth 
[Placed In Library. S .. No. LT· 732104] Amendment Rulli, 2003 publlahed In 

Notlflatlon No. G.S.R. 433 In Gazette THE MINISTER OF STATE IN THE MINISTRY OF 
0' India dated the 13th Oecember, COMMUNICATIONS AND INFORMATION TECHNOLOGY 
2003. (OR. SHAKEEL AHMAD) : I beg to lay on the Table the Indoor 

(Placid In Library .... No. LT· 726104) U .. of low power Equipment In the frequency band 2.4 GHz 
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to 2.4835 GHz (Exemption from Licensing Require-ment) 
Rules, 2004 (Hindi and English versions) published in 
Notificaton No. G.S.A. 542 (E) in Gazette of India dated the 
25th August 2004, under sub-secton (5) of section 7 of the 
Indian Telegraph Act, 1885. 

[Placed in Library. See No. L T - 733104] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHAI 
K. H. MUNIYAPPA) : I beg to lay on the Table:-

(1 ) A copy each of the following Notifications 
(Hindi and English versions) under section 10 
of the National Highway Act. 1956:-

(i) S.D. 1096 (E) published in Gazette of 
India dated the 24th September, 2003, 
regarding acquisition of land for 
building, maintenance, management 
and operation of National Highway No. 
1 A (Jalandhar-Pathankot Section) in 
the State of Punjab. 

(ii) 5.0. 760 (E) published rn Gazette of 
India dated the 2nd July, 2004, regar-
ding acquisition of land for building, 
maintenance, management and opera-
tion of National Highway NO.7 (Madural 
to Kaniyakumari Section) in Kanniya-
kumari district in the State of Tamil 
Nadu. 

(iii) 5.0. 802 (E) published in Gazette of 
India dated the 8th July, 2004, 
regarding acquisition of land for 
building, maintenance, management 
and operation of National Highway 
No. 45 (Tindivanam - Villupuram -
Trichy) in the State of Tamil Nadu. 

(iv) 5.0. 803 (E) published in Gazette of 
India dated the 8th July, 2004, 
regarding acquisition of land for 
building, maintenance, management 
and operation of National Highway 
No. 458 (Trichy-Viralimalai-Madurai 
Section) in the State of Tamil Nadu. 

(v) S.D. 810 (E) published in Gazette of 
India dated the 13th July. 2004, autho-
rising the Special Land Acquisition 

(2) 

(3) 

(4) 

12.03 hr •. 

Officer, National Highways. Bangalore, 
Karnataka as competent authority to 
acquire land for widening of National 
Highway No. 7 (Hyderabad Bangalore 
Section). . 

(vi) 5.0. 883 (E) published in Gazette of 
India dated the 3rd August, 2004, 
regarding acquisition of land for building 
(Ae-alignment of four lanes) of National 
Highway No. 79 (Gulabpura to Station 
Nagar) in the State of Tamil Nadu. 

(vii) 5.0. 886 (E) published in Gazette 0' 
India dated the 5th August, 2004, 
making further amendment in the 
Notification No. S.A.O. 1181 dated the 
4th April, 1957. 

Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at Item No. (i) of (1) above. 

[Place in Library See No. L.T. 734/04] 

A copy of the Notification No. 5.0. 887 (E) 
(Hindi and English versions) published in 
Gazette of India dated the 5th August 2004, 
regarding entrustment of stretch of National 
Highway No.9 to National Highway Authoirty 
of india, issued under section 11 of the 
National Highways Authority of India Act, 1988. 

[Placed in Library Se. No. LT· 735/04) 

A copy of the Central Motor Vehicles (Third 
Amdnemenl) Aules, 2004 (Hindi and English 
versions) published in Notification No. G.S.A. 
513 (E) in Gazette of India dated the 10lh 
August, 2004 under sub-section (4) of section 
212 of the Motor Vehicles Act, 1988, together 
with the Explanatory Memorandum. 

[Placed in Library See No. LT· 736104) 

RE : RISING PRICES OF ESSENTIAL 
COMMODITIES IN THE COUNTRY 

(English) 

MA. SPEAKER: Hon. Members, we generally take up 
Calling Attention Motion after the Question Hour. But there 
has been a request today by the main Opposition Party to 
raise some important matters after Question Hour. So, without 
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creating a precedent, I am allowing Prof. Vijay Kumar 
Malhotra to make his presentation. 

{Translation] 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, due to the steep rise in prices thousands of 
people from all over the country are demonstrating in Delhi 
today. The steep hike in prices during the last several months 
has severely .hit the poor and middle class. There has been 
a continuous \,crease in the prices of all the commodities. 
When the budget was presented, Shri P. Chidambaram and 
Shri Manmohan Singh had given an assurance that price 
rise would be kept under control and that prices would not 
rise more than 5% Mr. Speaker, Sir, the price rise has 
increased to 7.5% and 8%, and in the month of September 
it crossed 8%. It seems that the price rise will touch double 
figure and it will rise more than 10%. Congress Party had 
said in their Campaign during election time that the Congress 
is with the common man but actually the Congress Party 
has betrayed the common man. They have been betrayed 
so badly that this has broken their back. 

Mr. Speaker, Sir, there has been an increase of 40 
rupees in the price of cooking gas. The prices of diesel and 
petrol were also increased. Prices of vegetables and pulses 
have been increased and the prices of essential commodities 
are reaching the skies. 

Mr. Speaker, Sir, cement prices have increased. Iron 
prices too have been increased and now the situation is that 
even the freight rates have also been increased and this will 
increase prices of. cOl1)modities transported by trains. 

Sir, during the last six years the wholesale price index 
showed an increase below 4%, it remained between 3 to 
4%, and the average remained at 3.2 percent, average 
consumer price index remained at 2 percent but at present 
the price index shows 8% increase and the average 
consumer price Index is crossing 4.5%. Both the data are 
increasing which indicates rise in inflation but these statistics 
do not reflect the exact picu,lr~ of riSing Inflation for common 
man because price index Includes only a fraction of price 
rise. It includes only 1.5, 2 or 2.5 percent of It, whereas it 
affects the common man upto 50%. On an average, there 
has been an increase of 30 to 40 percent in the expenses of 
common man. He is confused 8S to where to curtail his 
expenses. Whether he should curtail on water, on tea, on 
house expenses or he should remain hungry? 

Sir, from today onwards the water charge. have been 
increased by 6 to 20 times. There h9;s been an increased 
upto 600% in just a single day. No Government in history 
has every made a 600% increase in any commodity 
... (Interruptions) 

(English) 

MR. SPEAKER: That is a State Government matter. 

.. , (Interruptions) 

(Translation] 

MOHO. SHAHID (Meerut) Mr. Speaker, Sir 
... (Interruptions)" 

(English) 

MR. SPEAKER: This is not to be recorded. Nothing 
will be recorded except Prof. Vijay Kumar Malhotra's version. I 
am requesting him to conclude. Please conclude. 

(Translation) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
the water charges have been increased by to 20 times in a 
single day. 

When we were in power waler charges were at the rate 
of 30 paisl:t per kiloliter which has been increased to Rs. 2 
per kiloliter. The rich man drinks Bisleri water, but the poor 
take water of tubewell and the Charges of this water have 
been increased 20 times. 

Sir, Sonia ji is sitting here, she had gone to all the places 
and campaigned that prices will not rise ... (Interruptions) 

(English) 

MR. SPEAKER: Hon. Members, sit down, please. 
When I am standing, you have to sit down. 

The hon. Leaders of all the parties have assured me 
cooperation. That means, we have to run the House 
according to the rules. Rules cannot be changed from minute 
to minute according to your convenience. If you do not get 
opportunities according to the procedure laid down, you can 
raise the issue. I am requesting the hon. Member to conclude 
as soon as possible. 

There are some notices. I will allow them briefly. But 
this is a very important issue. I will allow a Short Duration 
Discussion. Therefore, this will be allowed. A full discussion 
can be held on that. I am only requesting those hon. Members 
who have given notices to make very brief references so 
that we can have a full-fledged di$Cussion. Please have the 
patience to hear others' views. It is applicable to all the sides. 
Others' views must also be heard. 

.... (Interruptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, you 

·Not recorded. 
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have instructed him not to raise the issue pertaining to the 
Delhi Government. Why Is he doing it? That is why, we have 
to Interrupt him. He can talk on a Central iasue ... (lntenuptlons) 

(Translation) 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
... (Interruptions) 

(English) 

MR. SPEAKER: You will have to sit down. I will not 
permit this. Shri Athawale, I have now kept ready with me 
the procedure how to name Members and get them out of 
this House! 

(Translation] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
I would like to submit that...(lnterruptions) 

{English] 

MR. SPEAKER: Prof. Malhotra, you have made your 
point. Please sit down. 

(Translstion] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker. Sir, 
their Common Minimum Programme actually means that the 
common man should be given the minimum and the rich are 
given the maximum benefits. Index has crossed the figure of 
six thousand and the common man Is severely hit by price 
rise. 

Sir, if you see you will find that their allies like 
Communists and Samajwadi Party are also opposing them 
on the issue of the increase in the prices of cooking gas and 
water charges. The Congress Party is in minority. UPA is 
inminority. If you want, you can go for division under Rule 
184, two third hon'ble Members will vote against their policies. 

Mr. Speaker, Sir, today I would only submit that there 
has been sharp rise in the inflation, people have been 
betrayed. The country is being brought on the verge of ruin. 
Farmers are committing suicide, the Prime Minister should 
come here and give his statement on all these I.sues 
... (Interruptions) Today a demonstration is being held 
representating era res of people and Advanijl and Atalji have 
court arrested themselves, all this represents the feelings of 
the entire country. Lest this situation may not lead to 
revolution in the country and the poor are compeHed to raise 
this issue ... (lnte"uptions) We criticise them lor this and I 
protest against this betrayal..(lnterruptions) 

[English) 

MR. SPEAKER: Everybody will be allowed to have his 
say. 

... (IntttrruptJons) 

MR. SPEAKER: He has given notice. 

... (Interruptions) 

[Translation] 

SHRI MOHAN SINGH (Oeorla) : Mr. Speaker, Sir • 
today, prices of all essential commodities are increasing 
constantly affecting life of common people ... (lnterruptions) 
Sir, there Is a situation of terror in the entire country. I want 
to say that inflation has risen to more than 6% In the last six 
months. These are Government figures, which are reported 
by newspapers but if we look in practical terms we find that 
the inflation has risen very sharply. Prices of Petrol. Gas, 
Diesel have Inc:reased. The exceptional rise in petroleum 
products has contributed mostly to the rising inflation. Today 
the Finance Minister has said thai he will not roll back the 
hiked prices at any coat ... (Interruptions) 

(English] 

MR. SPEAKER: I have already informed hon. Member 
that I would allow a full fledged discussion on this subject. 
So please be brier. 

... (Inttlfruptlons) 

[Translstlon] 

SHRI MOHAN SINGH: I would like to say that the price 
rise of more than 6% in the last six months Is an outcome of 
the Government policies. Today country's common may are 
suffering and passing through a difficult phase, that is why I 
want to request you that such Issues of public interest should 
be discussed In the House so as to contain the uncontrolled 
price escalation and to bring forward a categorical statement 
from the Government In this regard. Thus, the House may 
contribute resolving the common man's problems 
... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Mr. 
Speaker, Sir, these are very serious issues. The high Inflation 
in the country Is causing great problems for the common 
man. Today wherever you go you will find that the prices of 
essential commodities have risen so much. The wholesale 
price Index and consumer price Index have risen more than 
double In the last six months, which was not so in the last 
four years ... (lnterruptions) 

[English] 

Sensex cannot be the index for the price index of the 
common man. 

(Translation) 

It has risen sharply in the month of May. It was told by 

" 
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[Shri Braja Kishore Tripathy] 
the Government that there is an element of manipulation in 
this ... (lnterruptions) this sharp rise can be attributed to 
manipulation or how else can it be possible ... (Interruptions} 
It is completely a speculation that this won't affect the prices. 
How can this price hike be brought down as the prices of 
petroleum products have gone up, the Government can 
reduce the custom and excise duty, and this will be good for 
the common people. Is the Government thinking of doing 
something like this ... (lnte"uptions) 

{English] 

MR. SPEAKER: You will have to associate. I have given 
you the opportunity. Do not misuse It. This is not a full 
discussion. 

... (Interruptions) 

MR. SPEAKER: I will not allow more than one minute 
to anybody on this subject. 

(T ransla tion] 

SHRI BRAJA KISHORE TRIPATHY : Such a 
recommendation has also been made in the Financial 
Standing Committee. Khanduriji is sitting there. He has also 
recommended to the Government the measures to stabilise 
the prices. The Government will certainly consider this but 
so far it has not been done yet... (Interruptions) The Standing 
Committee of Parliament have also given their views on this 
issue. I demand that the Government should consider as to 
how the price can be ke,pt stable, otherwise people will loose 
faith in the Governmenl...(/nterruptions) 

[English] 

SHRI PAWAN KUMAR BANSAL (Chandigarh) : Mr. 
Speaker, Sir, I want to say something on this subject 
... (Interruptions) 

MR. SPEAKER: No notice has been given by you. They 
have given notice. If you had' some patience I would have 
allowed you. Now I will not allow you. 

(Translation] 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Speaker, 
Sir, the question of inflation is actually very serious. As toid 
by Shri Malhotraji that the people of Samajwadi Party and 
CPM are also upset on this account and that we do not agree 
with the Govemment on this issue. I would like to say this 
very humbly to Shri Malhotraji. What have you done and what 
are they doing. Samajwadi Party will boldly highlightthe Issue 
of national interest. The way your Government functioned 
was wrong and that is why we opposed. Samajwadi Party 

will always come forward if issues of public interest are 
ignored and if the common man do not get any relief. The 
most important point is that at the time of presenting the 
Common Minimum Programme, the United Progressive 
Alliance Govemment had primarily said that they will control 
the prices of essential items. This Govemment was in a 
position to foresee the difficulties and they knew it well that 
with the rise in prices of petroleum products in particular, the 
prices of commodities are bound to rise and when the diesel 
prices goes up, the transportation cost increase ultimately 
creating problems for the common man ... (lnterruptions) 

[English] 

MR. SPEAKER: You are only repeating the same thing. 

{Translation] 

SHRI RAMJI LAL SUMAN: If the inflation will rise, the 
Central and the State Government Employees will demand 
dearness allowance, which is why we want the Government 
to give a cl"lrification on this. 

(English] 

SHRi K1NJARAPU YERRANNAIDU (Srikakulam) : Sir, 
I have given notice on this. 

MR. SPEAKER: It will come later. 

... (Interruptions) 

SHRI C. K. CHANDRAPPAN (Trichur): Sir, the growing 
inflation has affected the people ... (/nterruptions) 

MR. SPEAKER: Your notice is not on this, you know 
that. 

SHRI C. K. CHANDRAPPAN : Sir, I have given notice 
on the Press freedom ... (lnterruptions) 

{Translation] 

SHRI SANTOSH GANGWAR (Bareilly) : A statement 
should come on this regarding Government's view on this 
issue. 

[English] 

MR. SPEAKER: You are very experienced Members 
of Parliament. 

.... (Interruptions) 
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(English) 

MR. SPEKAER: Generally, I am right while I am here. 
While I am here, I am always right. The Speaker is always 
right. 

SHRI C.K. CHANDRAPPAN (Trlchur) : Sir, during 
the last fortnight, in Kerala, repeated police atrocities 
... (Interruptions) 

MR. SPEAKER : Only refer to matters relating to 
Members of Parliament. 

... (Interruptions) 

MR. SPEAKER: Please have patience. If you do not 
get a chance, then you can say. 

SHRI C.K. CHANDRAPPAN : Sir, the freedom of Press 
in Kerala is in danger. That is the problem. 

PROF. VIJA Y KUMAR MALHTORA (South Delhi) : Sir, 
what happened to the issue of rise In prices? Is it finished? 

{Translation} 

MR. SPEKAEA : That is over. Mr. Malhotra, I have 
called them for they have given the notice. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
The Congress party has not said anything, I am only saying 
that people of the country are suffering due to inflation and 
the Government is doing nothing about it. We walk stage out 
in protest of this. 

12.17 hrs. 

(Prof. Vijay Kumar Malhotra and some other 
hon. Members then left the House.) 

(English) 

MD. SALIM (Calcutta-North East) : Sir, the BJP has 
come down from divinity to this. I welcomes this. 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam) : Sir, 
please allow me to speak on this. I have given a notice. 

MR. SPEAKER: Your notice is on petroleum prices. 

SHRI KINJARAPU YERRANNAIDU : Sir, the poor 
people, the downtrodden people are affected by the rise in 
prices of petroleum produC1s ... (Inlerruptions) 

MR. SPEAKER: I have not given you permission to 
speak. 

SHRI KINJARAPU YERRANNAIDU : Sir, if you do not 
allow me to speak, then I also walk out In protest. 

12.1. hr •. 

(At this stage, Shrl Kinjarapu Yerrannaidu 
left the House.) 

MR. SPEAKER: Yes, Shri Chandrappan. Please do 
not refer to the State matters. Refer only to matters relating 
to Members of Parliament. 

SHRI C.K. CHANDRAPPAN : I am only referring to the 
problem of freedom of Press, which is ensured in the 
Constitution. The freedom of Press is under attack in Kerala. 
The Kerala police is constantly ... (Interruptions) 

MR. SPEAKER: I will not allow this. 

SHRI N. N. KRISHNADAS (Palghat) : Sir. this is a very 
serious matter. This is with regard to freedom of 
Press .... (Interruptions) 

MR. SPEAKER : I have told you to refer to matters 
relating to the Members of Parliament. 

SHRI N. N. KRISHNADAS : Sir, this is a national matter 
relating to the freedom of the Press. 

SHAI C. K. CHANDRAPPAN : Sir, the MP from 
Cannanore, who had gone to enquire Into the matter how 
the Press people were beaten up in Cannanore, was 
attacked, and his vehicle was damaged. That Is the aftermath 
of events that were taking place In Kerala during the last 
three weeks. 

The Press people who were trying to report were 
attacked in Trivandrum and in Calicut. They are now attacked 
in Kunnur. Police is attacking them. Police is beating them 
down Including women journalists. They are put behind the 
bar. 

MR. SPEAKER : This is a matter relating to the 
pressmen. But, It is a State matter. I cannot allow State 
matters to be discussed here. 

SHRI C. K. CHANDRAPPAN : It is a question of 
freedom of Press. 

SHRI N. N. KRISHNADAS : It is not a State matter. 

MR. SPEAKER: Law and order relating to Press is a 
State matter. 

SHRI C. K. CHANDRAPPAN : I am not raising the law • 
and order issue. I am raising the the issue that the freedom 
of Press. which is enshrined in our Constitution, is under 
attack in Kerala. That is the issue. When that is under attack. 
the Government of Kerala stands ... (lntsrruptions) 

MR. SPEKAER : Sorry, this is not Kerala Assembly. I 
would 001 allow It. 
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SHRI N. N. KRISHNADAS : There, democracy is under 
attack. 

SHRI C. K. CHANDRAPPAN: I am requesting that 
there should be an inquiry why in Kerala freedom of Press 
is under attack. I have to raise it in Parliament. 

SHRI N. N. KRISHNADAS : It is not a State matter. 

MR. SPEAKER: I shall see that the information relating 
to the hon. Member is obtained and we shall intervene in the 
matter. 

... (Interruptions) 

MR. SPEAKER: Nobody's statement is being recorded. 
You know about my general directions. 

... (Interruptions) " 

SHRI C. K. CHANDRAPPAN : I am stating that if the 
Speaker is kind enough to make an inquiry, I will be happy. 

MR. SPEAKER: I have already said that. 

SHRI C. K. CHANDRAPPAN : If you make that inquiry, 
I will be happy about it. 

MR. SPEAKER: That is what I have already said. 

SHRI C. K. CHANDRAPPAN : Thank you very much. 

MR. SPEAKER: I am trying to help you to understand 
your problem. You can only associate please. 

SHRI N. N. KRISHNADAS : In this matter I associate 
myself ... (Interruptions) 

MR. SPEAKER: There should not be State matters. 
Shri Radhakrishnan, you know that very well. 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil) : I am 
putting it in a different manner not in the manner Shri 
Chandrappan has put it. My representation is entirely different 
from that. Now, the question is this. Why 'Right to Information' 
is a fundamental right? 

MR. SPEAKER: Whom are you putting the question? 

SHRI VARKALA RADHAKRISHNAN : I am putting it 
before the House. Now, in this House also we ha\te di6cussed 
a Bill relating to Right to Information. 'Right to In'ormation' is 
a fundamental right. The Press p&ople are collecting 
informatoin. But, they are being prevented from doing that. 
That is the most Important thing. 

"Not recorded. 

MR. SPEAKER: That is not a matter under the Central 
subject. I will not allow it, Shri Radhakrishnan. I wliliook into 
it. 

Shri M.P. Veerendra kumar. 

.. , (Interruptions) 

MR. SPEAKER: Shri Radhakrishnan, you have made 
your point. 

... (lnterruptions) 

SHRI VARKALA RADHAKRISHNAN : There must be 
a law to prevent such occurrence . 

MR. SPEAKER: Only Shri M.P. Veerendra Kumar's 
statement will be recorded. 

(Interruptions)" 

SHRI VARKALA RADHAKRISHNAN : I bring the matter 
to the concern of the House ... (lnterruptions) We have to 
take immediate steps to give adequate protection to the 
pressmen espeically in Kerala. Otherwise, there is no end of 
the matter. 

SHRI M. P. VEERENDRA KUMAR (Callcut) : I would 
request the han. Speaker to make an inquiry why Shri 
Abdullakutty is not allowed to come to the House today. 
Yesterday, his house was attacked. He was prevented from 
going any where. Along with that, the attack on the Press is 
continuing unabated today. That Member of Parliament is 
prevented from coming to the House. I think, that must be 
inquired into. That Is a serious matter. 

MR. SPEAKER: I have already said that if the Member 
of Parliament Is inconvenienced or If there is any problem, I 
shall find it out. I have already directed an inquiry. 

PROF. VIJAY KUMAR MALHOTRA: Attack on the 
Press is not a State subject. Attack on the Press has to be 
an all - India subject. It cannot be a State subject in any 
case. 

MR. SPEAKER: I will discuss with you In my Chamber. 

SHRI P. KARUNAKARAN (Kasargod) : It is very sad to 
say that on the very first day of the Winter Session 
Itself ... (Interruptions) 

MR. SPEAKER: Han. Minister may hold patience. 

... (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha) : Your party has 
attacked an MP. 

"Not recorded. 

• 
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MR. SPEAKER: Nothing will be recorded except Shri 
Karunakaran's statement. 

(Interruptions) • 

SHRI P. KARUNAKARAN : Sir. it is very sad to say 
that one of our hon. Membrs is unable to attend the very first 
day of this Session. 

MR. SPEAKER: I will just look into it. 

SHRI P. KARUNAKARAN : Sir. he was enquiring about 
the incident. The incident was in relation to the attack against 
the media persons. That is not the only thing. There were 
series of attacks. which started from November in Calicut, 
Karipur airport, Trivandrum, Cochin and twice in Cannanore 
.. , (Interruptions) 

MR. SPEAKER : Shri Krishnadas, please take your 
seat. Please do not interrupt your own Member. 

SHRI P. KARUNAKARAN : It is true that these media 
persons go with pen and pencil and not with any arms. They 
were attacked by a section of the people and it was registered 
by the Police ... (lnterruptions) 

MR. SPEAKER: You have made your point. 

SHRI P. KARUNAKARAN : Sir, Press is the fourth 
estate in our democratic set up. We know that the Legislature, 
Executive and Judiciary are significant. Even if we commit 
some mistakes, these media persons have to come, watch 
and prevent. It is an attack against the democratic set up 
itself . ... (lnterruptions) I request the hen. Speaker to make 
an inquiry into this ... (lnterruplions) 

SHRI N. N. KRISHNADAS : Sir, the hon. Home Minister 
should make a statement on this ... (lnterruptions) 

MR. SPEAKER: You have made a very good 
suggestion. Please sit cown. 

SHRI P.C. THOMA'S : Sir, media is to report. When 
some matters were reported which were not suitable or 
palatable, they were simply attacked. Some people were 
allowed to go there. attack the media persons, take their 
camera and run away. They also attacked the van of the 
media persons. This is what is taking place in the southern 
most part of India now. One political party is behind that, 
and that party is the Indian Union Muslim League. I name 
the political party ... (lnterruptions) 

MR. SPEAKER: There is the Constitution of India. 

... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : Sir, I am 
speaking as a Member of Parliament and not as a Minister 
now. I am saying that it is an unjustified accusation. It is 
wrong ... (Interruptions) 

MR. SPEAKER: Please take your seat. It i8 over now. 

'Not recorcJt.d, 

SHRI P.C. THOMAS: One hon. Member of Parliament 
could not come to this House today because he was seriously 
attacked by members of one political party, which I have 
already named ... (lnterruptions) 

MR. SPEAKER : I have already taken up the matter. 
No more discussion on this issue. I shall find out the facts 
about the hon. Member of the House. 

Now, Shri Brajesh Pathak. 

... (Interruptions) 

MD. SALIM : Sir, the House is confused. The hon. 
Member has demanded a statement from the Home Minister . 
Why should he not make a statement? .. (Interruptions) 

SHRI N. N. KRISHNADAS : Sir, the hon. Home Minister 
is here. Again I am requesting him to make a statement on 
this ... (Interruptions) 

MR. SPEAKER: The Home Minister Is not obliged to 
make a statement. I cannot compel him. 

... (Interruptions) 

SHRI ANANTH KUMAR (Bangalore South) : Sir, we 
request you to give a direction to the Home Minister to make 
a statement. Press is the fourth estate . ... (Interruptlons) 

MR. SPEAKER : Hon. Members, please take your 
seats. 

... (Interruptions) 

SHRI ANANTH KUMAR: Sir, the Home Minister should 
come out with a statement...(lnterruptions) 

MR. SPEAKER: Your suggestion has been noted by 
him. 

... (lnterruptions) 

SHRI P.C. THOMAS: Sir, the national flag has to be 
hoisted in the airport. That place was taken up by one party 
and that party has hoisted their flag ... (lnt9rruptions) 

MR. SPEAKER: This is not to be recorded. You have 
not given any notice on this. I will not ailow it. 

.... (Interruptions)· 

MR. SPEAKER : Enough has been said. Shri 
Krishnadas, I am very sorry. Please take your seat. 

.... (Interruptions) 

"Not recorded. 
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SHRI ANANTH KUMAR : Sir, it cannot be tolerated. 
We should fight for the protection of the National 

• Flag ... (Interruptions) 

MR. SPEAKER: What are you doing? Is it a free for all 
that you can raise anything you like any time? I would not 
allow this. Sit down. 

.... (Interruptions) 

MR. SPEAKER: Mr. Thomas, please co-operate. You 
are a Senior Member. You had been a Minister. You should 
know how to co-operate. 

SHRI P.C. THOMAS: This is my last point. 

MR. SPEAKER: There is no last pOint. You are on the 
last point for the last five minutes. 

.... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Our National Flag 
is being humiliated. If they have humiliated our National Flag, 
why should they sit in Parliament? 

SHRI ANANTH KUMAR : Sir, we are requesting the 
Home Minister .. (Interruptions) This is an attack on the media. 
This is an attack on the National Flag .. (lnterruptions) 

MR. SPEAKER: No, it is enough. 

... (lnterruptions) 

SHRI N. N. KRISHNADAS : Sir, the hon. Home Minister 
is sitting here. He should make a statement on this here. 

MR. SPEAKER: You have made your point. You have 
said that five times. You cannot go on repeating the same 
thing. It Is for him to make a statement. I cannot compel him. 
You are a senior Member. You know that. 

SHRI P.C. THOMAS: We are requesting him. 

MR. SPEAKER: Your request has been heard by him. 
The Leader of the House is here. The hon. Minister is here. 
I do not know of any rule by which I can compel them to 
respond. 

... (Interruptions) 

SHRI P.C. THOMAS: A political party was involved 
which was reported. That is why, I said it..(/nterruptions) 

MR. SPEAKER: You have not given notice on this. 
Please sit down. I would not allow this anymore. Please 
take your seat. Give a notice tomorrow, and I will see. I will 
consider your notice tomorrow. 

(T ranslar/on] 

SHRI BRAJESH PATHAK (Unnao): Mr. Speaker, Sir, 
since I have been elected as a Member of 14th Lok 
Sabha ... (Interruptions) 

MR. SPEAKER: Brajesh Pathakji, the issue that you 
want to. raise has been rejected in the reply sent by the 
Ministry of Home Affairs to the office of our Ministry. We are 
conSidering the issue. Firstly I would see to it, then I would 
be able to tell you anything about it. 

. .. (Interruptions) 

SHRI BRAJESH PATHAK: Sir,let me express my view 
point... (Interruptions) 

MR. SPEAKER: I will look into the matter immediately. 
You can raise the matter again tomorrow if you feel like doing 
so. 

SHRI BRAJESH PATHAK: All right. 

[English] 

MR. SPEAKER: Thank you for your kind co-operation. 

Now, Shri Narender Kumar Kushawaha, you can talk 
on Mirzapur district cement factory. 

... (Interruptions) 

[Translation) 

SHRI NARENDRA KUMAR KUSHAWAHA (Mirzapur): 
Mr. Speaker, Sir, I did not forget it ... (lnterruptions) 

MR. SPEAKER: Leave it, talk about the cement factory. 

SHRI NARENDRA KUMAR KUSHAWAHA : Mr. 
Speaker, Sir, tens of thousands of labourers are working in 
Cement Corporation, Dalachurk Chunar in Uttar Pradesh. 
Earlier aiso their Government was in power. They, in 
collusion with some capitalists sold the company and made 
it a disputed one and no attention is being paid towards it 
even today. Naxalism is raising its head owing to the lack 01 
employment. 17 PAC jawans have been killed there, trucks 
have been overturned and the womenfolk there are taking 
resort to unacceptable and unethical practices of survive. 
The basic issue of development of rural India and that linked 
with the lives of the people needs to be discussed in the 
House . 

It is also being said that naxalism Is growing there due 
to lack of employment which in turn, has increased due to 
the closure of the cement factory. Therefore, I would like to 
submit that we may pay the labourers by selling the factory? 
It would enable them to marry their daughters and their wards 
could get education and they could construct their Houses. 
However there is abundance of raw material there and it is 
imperative to sure that factory in the public sector. If this 
factory is kept operational it would a right for the weHare 01 
the country. 
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12.35 hr •. 

RE : RISING PRICES OF ESSENTIAL 
COMMODITIES IN THE COUNTRY. - Contd. 

SHRI GURUDAS DASGUPTA (Panskura): As. party 
supporting the Government. we feel deeply distressed. This 
is after all a coalition Government .. (Interruptions) 

MR. SPEAKER: Please come to the subject. 

SHRI GURUDAS DASGUPTA : The Government 
should know the opinion of the parties which are supporting 
the Govemment before ordering for the increase in the prices 
of petroleum products. The Left parties were not consulted. 
W. h.d opposed and we had given our 8uggestlon •. 

When the prices of petroleum product. were Incre.sed 
in the country. internationally. there was a decline In the 
prices. We have a strong ausplclon - although It I. sought to 
be linked to the internation.1 prices - that there I. an attempt 
to make use of the increase in prices of petroleum product. 
to moblll.e additional revenue. Thl. ha. been found to be • 
convenient tool for mobili.ing revenue for the country. 

We seriousiy oppose the unilateral deci.lon of the 
Governm.nt. not in consultation with UI, becau.e this Is 
hurting the people. The Incre.se in the prioe of dies. I hal 
led to the Increase in the freight rates of Railways. The 
increase in the prices of petroleum products il contributing 
sharply to inflation In the oountry. hurting the common 
m ...... From my party and from the Left partie •• I demand 
that the price. may be reduced and brought to the prevlou. 
level •. I w.nt a total rollback. 

The Government .hould find out gretnfi.ld ar ••• to 
mobllil •• dditional taxes to make good whatever revenue 
the Government might lo.e. There is enough money In the 
country. People are .pending Rs. 250 crore for a marriage 
ceremony. That Is not being taxed but the eommon people 
are being taxed by increaling the prie .. of petroleum 
product •. So, I want to total rollback. 

Secondly. the Government .hould ask the petroleum 
produelng companies including the private ones to bear a 
part of the 10.lel. We know the petroleum company in the 
private .ector facing. quarrel, resulting in a decline In the 
SEN SEX. I demand that the petroleum producing comp.nle. 
bear a p.rt of the 10 •• by redUCing their profit margins in the 
name of helping common people ... (/nterruptlon.) 

I do not join the BJP becauae I know, during the period 
of NOA. the,. had been peralstent incrtas •• In price. of 
petroleum products".(lnt.rruption.) I do not join you. 

MR. SPEAKER: Mr. M.lhotra. pl .... take your .. at. 

SHRI GURUDAS OASGUPTA : I do not jOint the NOA 

because during their period there had been sucessive 
increases in the prices ... (/nterruptions) 

Let me be very clear. We shall oppose anything which 
hurts the common masses. We shall oppose each and every 
decision which might be taken unilaterally against the 
Interests of the people. At the same time. we shall never 
allow the· BJP to exploit the situation for their political 
advantage. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Mr. 
Speaker. Sir. this is a very sad thing. After the UPA 
Government came to power. this Is the bonus they have given 
to the peopl. of the countryl ... (lnterruptlons) 

If we look at the last thru or four yea,.. no such steep 
hike In the prince. of petrol.um products had t.ken place. 
Within a span of six months, the price of petrol hal gone up 
by Rs. 5.5. the price of dlelel ha, gone up by Rs. 4.5. and 
the price of an LPG gas cylinder ha. gone up by Rs. 40. Thil 
has affected the people of the country ... ('nterruptions) 

The pricea of all the e .. entlal commoditiu are 
Incre .. lng manifold. The price of tamarind before thll 
Government cime to power was Rs. 20 per kilogram. Now, 
It II RI. 70 per kilogram. It I. sh.meful. Thil matter hal to b. 
dl.cu .. ed in detail. My party Is dem.nding a totai rollback to 
protect the common man In this country. This Is the a .. urane. 
given by the UPA at the time of el.ctlon •. They incorporated 
it In their manlfelto but look at what has h.ppened now. after 
aix monthl. So. my p.rty i. demonstr.ting everywh.re. My 
party II demanding for a rollback of .11 th .. e price incre •••. 

{English] 

SHRIMATI MINATI SEN (Jalp.iguri) : I draw the kind 
attention of hon. Minister of Finance through you, Sir, about 
the mlstrable plight of the Indian widow •. 

The conditions of the widow. 'having no one to back 
them finanCially or otherwi.e are very wretched. Till data no 
law h •• be.n en.cted to enlure .ocial .ecurity and dignity 
of widows. 

I. ther.fore. urge upon the Government to formulate a 
policy and to allocate fund to Introduce widow pension 
forthwith .0 th.t such windowl can live like a hum.n being 
and are not detached from the mainstream of our locl.ty. 

{Trlnt/at/on} 

SHRI MUNSHI RAM (BiJnor) : Mr. Speaker. Sir. there 
are three co-operative sugar mills In my conatituency Bijnor 
In which Jakh. of baga full of .ugar are atored. New production 
hu begun due to which there II a probelm of upkeep and 
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storage beforen the sugar mills. The Government is not 
allowing the selling of the stored sugar. The biggest loss to 
the farmers is that the farmers failed to get the profit that was 
in the offering during previous months If the Government 
had given the permission to sell during that period. The 
sugarcane growing farmers should get the proper 
remunerative price of their produce. 

[English! 

MR. SPEAKER: Shri Sunil Khan, are you speaking on 
railway employees? 

... (Interruptions) 

SHRI SUNIL KHAN (Durgapur) : No, Sir. I will speak 
on petrol, diesel and gas also ... (lnterruptlons) 

MR. SPEAKER: They have been mentioned. However, 
I am allowing you. 

... (Interruption,) 

SHRI SUNIL KHAN: It I. matter 0' gr.lt conc.rn to the 
whole House II well a, to the nltlon thlt th.r. ha. bltn 
fr.lght hike by the RallwlY. and th.r. hi. bltn a .hlrp 
Incr ... e In thfol prlc .. of petrol, dl ... llnd LPG, .tc. A. a 
rllult 0' hlk., the prlcel 0' III .... ntlll commodltl .. Ir. 
Increiling. The poor Ind common p.opl. Ir. not .bl. to 
buy thllr 'ood lteml 'rom the mark.t. 

So, I requ .. t the Gov.rnm.nt to pl ..... 011 blck the 
pric .. of LPG, dl .. el, petrol .tc ... (/nt.rrupt/on.) 

MR. SPEAKER: I will not glv. chane. without I notlo • 
... (/nt"l'IJptlon,) 

[Tran,/atlon} 

SHRI SHAILENDRA KUMAR (Chili) : Mr. Sp •• k.r, Sir, 
It I. getting hard 'or the people to build th.'r hou .... The 
provision of making mandltory u .. of fly I.h upto 2& per 
cent II affecting It. quality adv.ra.ly I. w.1t I. the co.t 0' 
production of the brick mlnu'lcturing. Approxlmat.ly 2& 
thou.and brlcklln. I" lying ~o •• d at pre .. nt In the country 
leading to larg' 1011. un.mployment. Th.large aclle .xodul 
and mlgrltlon from rurll ar.u to cltle.l. taking pilOt. About 
10 lakh perlonl .ngaged In the Indultry have been IMl"lely 
affected due to It. Secondly provilion for ImpOilng penalty of 
RI. 500 to 7000 per day and Imprl.onm.nt 0' tho .. vlolltlng 
the rule ha. allo been m.de. The mOlt Important thing II 
th.t the u .. of fly alh II not •• fe from hellth point of view 
.nd It II leading to .. veral dI ...... belld.1 b''''g the cau .. 
behind rllplratory dl.ordel"l. Henc. I d.mand that the ord.r 
mlklng It m.ndatory to u.e fly a.h be 'wlthdrawn .0 th.t the 
health hazard posed by It could be checked unemployment 

be reduced and the production of good quality bricks could 
also be ensured. 

SHRI RATILAL KALiDAS VARMA (Dhandhuka) : Mr. 
Speaker, Sir, my name should also be associated with it. 

[English] 

MR. SPEAKER: If you cooperate then I will allow your 
name to be recorded. You want to associate without notice. 
I will allow you as an exception. 

... (Interruptions) 

[Tran,/atlon] 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker, Sir, 
I hive allo given the notice. 

[Engll,h] 

MR. SPEAKER: Forget Ibout Party. It I. not a matt.r 
of Party. 

MR. SPEAKER: That notice II not Idmltted. 

[Tran'/It/on] 

aHRI DEVENDRA PRASAD YADAV (JhlnJharpur) : Mr. 
Speaker, Sir, It hu been publl.hed In the n,wlplptl"l. 

MR. SPEAKER: Leave a.,de the new.paperl, you tllk 
.bout the p.rllament. 

I am not permitting that .ubject. It do .. not rel.te to 
Parll.ment. Now, I will go to 'Calling Attention,' 8M Ajoy 
Chakraborty. 

... (In"rruptlon.) 

MR. SPEAKER: Shrl Devendra Pruad Yadav, you 
pleu. come to me. I will expl.ln to you. 

... (/nt,"uptlonl) 

[TranI/It/on} 

MR, SPEAKER: You lit down. L.t m. tackle thll. 

... (Inl.rruptlonl) 

{English} 

MR. SPEAKER: Nothing will be recorded. 
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... (Interruptionsr 

MR. SPEAKER: You please come to my chamber. I 
will talk to you. You come to my chamber. 

... (Interruptions) 

12.45 hrs. 

(At this stage Dr. Satyanarayan Jatiya and Several 
other hon. Members came and stood on the 

Floor near the Table.) 

MR. SPEAKER: I will talk to you. 

... (Interruptions) 

MR. SPEAKER: Malhotraji, nothing Is being recorded. 

... (Interruptions)" 

MR. SPEAKER : Devendra Prasad Yadavjl, I will 
requelt you to come and .ee me. I Invite you. Pl •••• com. 
to my chlmber. 

".(Interruptlon.) 

MR. SPEAKER: Nothing will be allowed. 

... (Int,rruption.)" 

MR. SPEAKER: It II not being recorded. 

". (Interruption,)· 

MR. SPEAKER: You Ire also cr.atlng probl.m for me. 
I ••• ur.d your leader •. I am trying to control. You Irl not 
allowing me. 

.•.. (lnt.rruptlon,) 

MR. SPEAKER: Do not record anything, 

." (Int,rruptlon,y 

MR. SPEAKER : Dlvendra Prasad Vadlvjl, I 1m 
requtltlng you to coml and .11 m., 

... (Int,rruptlon,) 

MR, SPEAKER: Th. Hou ... tand. adjournld to m .. t 
again at 1.45 p.m. 

12.41 hr •. 

Th, Lok S.b". th,n .djoum,d till forty-flv. 
minut., pa,t Thlrt.en of th, Clock. 

13.41 hr •• 

Th. Lok S.bh. ,.-."embled at forty-,Ix minute, 
Pal' Thirteen of the Clock 

(MA. DEPUTy·aPIAKI'" In the CIt./IJ 

• Not rtGOfdecl. 

CALLING A nENTION TO MAnER OF 
URGENT PUBLIC INTEREST 

Situation arl.lng out of tha Collapse of 
Global Trust Bank and .tepa taken by the 

Government In regard thereto 

[English] 

MR. DEPUTY-SPEAKER: Now, we will take up item 
no. 8 - Calling Attention. 

SHRI AJOV CHAKRABORTY (Basirhat) : Sir, I call the 
attention of the Minister of Finance to the following matter of 
urgent public importance and request that he may make a 
statement thereon: 

"The situation ariSing out of the collapse of the Global 
Trust Bank and steps taken by the govemment In regard 
thereto." 

THE MINISTER OF FINANCE (SHRI P. CHIDAM· 
BARAM) : Mr. D.puty - Speak.r, Sir the Indian banking 
.yst.m comprl ... dlff.rent bank groups, namely, public 
.ector bankl, private sector blnks and foreign bank •. The 
p.rformanc. of all th.s. group. of bank. i. monitored by 
the R .. eNe Bank of India through the mechanism of regular 
monitoring and Innual financial In.p.ctions. The overlll 
performance of 32 bank. in the prlvat. lector over the yll" 
ha. been quite good .lCC.pt for certain bankl, which flUed 
due to non-compliance of .tatutory requiremlnt. and 
guide lin .. Illued by RBVGovernm.nl of India. 

GTB wa. a new blnk In the prlvlte .eclor. It came Into 
being In S.pt.mb.r 1994. It. performance WII quit • 
satisfactory till the .lId. waa 'Pfcillcally noticed after 31.t 
March, 2001. Since th.n thl financial h.alth of GTB wa. 
,au.lng concern to the RlleNe Bank of India. The bank', 
plrformanc. for the y.ar .ndlng 31.1 March 2002 and 31.1 
March 2003 wa. r.vlewed by the RBI through the .nnual 
finlnclal In.p.ctlon •. The k.y Indication. about the h.alth 
of the bank were wrongly certified by the .tatutory audllorl 
of thl bank for both thl Yla,... Th. RBI in,plctlon r.vealed 
wid. varllnc. with the balanc ... h •• t figurll publleh.d by 
thl bank. In vi.w of the Irollon of capital of the bank, RBI 
direot.d thl bank to Infu .. frllh capital ao I. to achllve a 
CRAR of nln. p.r o.nt. How.ver, OTB fill.d to locate I 
domtltlc Investor who could Infu .. the r.quilit. capllal. 
Ther.lfter, the blnk .ubmltt.d a propolil to RBI from 
Newbrldg. Capital Limited, a IImlt.d partnership blaed In 
Cayman Island for Inveltment In GTB. Th. proposal wal not 
acceptable to RBI on account of c.rtain r.qUllt. by ttl. 
Invlltor for regulatroy conc ... lons and prudential forbla- • 
rance, II al.o for,ign Juriadictlon for dl.put. r.aolution. 

In vI.w of the Bank'a Inability to raise thl r.qulrsd capital 
from domestic Invelto,.. or propo .. a voluntlry merg.r with 
any domeatlc bank, on the recommendltlon of the ReaeNe 
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Bank of India (RBI), Government placed Global Trust Bank 
(GTB) under an Order of Moratorium for the period from the 
close of business on 24th July 2004 up to and inclusive of 
23rd October, 2004. This was done to protect the Interest of 
depositors of GTB who numbered around nine lakh, and the 
banking system. It will be observed that there was no sudden 
'Collapse' of the Bank. The deterioration in its financial health 
came to RBI's notice when the Bank's performance was 
reviewed by it in July-October, 2002. Even earlier, there were 
some disturbing developments. RBI initiated corrective action 
and provided an opportunity to GTB Management to Infuse 
capital. When these efforts failed, on the recommendation of 
RBI the Government placed GTB under an Order of Mora-
torium to prevent its collapse. 

It was essential to place the Bank under I morltorium 
to prevent a run on GTB and any malfeasance by Directorl/ 
Management. This action could not have been deilyed. 
Thereafter, options for its rehabilitation were considered to 
protect depositors' interests and prevent any sYltemlc rllke. 
Apart from Oriental Bank of Commerce (OBC), some other 
investors also exprelSed their Interest In GTB informally to 
the RBI. After evaluating all these options, RBI clme to the 
conclusion that GTB's merger with the Oriental Bank of 
Commerce would be the mOlt Ippropriate solution under 
the cirCUmstances. Hence, Immediately atter notifying the 
scheme to SEBI, an announcement in this regard was made 
on the forenoon the 26th July 2004. The draft Ie heme Wal 
also 'notified for inviting objections. 

Aftar conaidarlng the objections to the draft scheme 
of amalgamation of GTB with the Orientation Bank of 
Commerce, RBI forwarded to the Ministry of Finance a oopy 
of the schema for sanction of the Central Government In 
terms of Sub-Iection (7) of Section 45 of the Banking 
Regulation Act, 1949. The Ministry of Finance notified the 
Icheme w.e.f. 14th Augutlt 2004, amalgamating GTB with 
OBC. The Icheme fully protects the Interelte of the 
depositors' and the Bank. So far as ehareholderl are 
concerned, their interests are addresaed In the Icheme to 
the extent of Iva liability of fundi after III duel and liabilities 
have been met al per the provisions of the 8cheme. The 
Scheme, thus notified, hal protected the depositora'intereit 
and prevenled any IYllemlc crisil, which could hive followed 
In the wlke of GTB's failure. 

The Statutory Audltora appOinted by GTB for the yearl 
ending 311t March 2002 and 31st March 2003 falJed to Identify 
the Non·Performaln; Alletl of the Bank 10 al to refltct Ita 
true picture. Thll ,.Iulted in falle certification by them. The 
poeltion thul reported by GTB, did not match thtlnformatlon 
revealed through RBI'I Inlpection. The RBI hal already 
wrltttn to the Institute of Chartered -Accountantl to take 
Ictlon againat the Statutory Auditora under the relevant 
statut ... The Scheme also provide I for action agalnlt any 

Director, Officer, and employee of the Global Trust Bank for 
liability on account of any criminal offence or for a statutory 
contravention or default committed by him or them before 
the date of amalgamation. 

In order to avoid the recurrence of such failures in future, 
the RBI has taken several steps, which, inter alia, include 
introduction of capital adequacy standards on the lines of 
the Basel norms; prudential norms on asset classification, 
Income recognition and provisioning; introduction of valuation 
norms and capital for market risk for investments; enhanCing 
transparency and disclosure requirements for published 
accounts; aligning exposure/capital market exposure norma; 
introduction of off-site monitoring system and strengthening 
of the lupervlsory framework; introduction of Riak·based 
Supervillon for banks and introduction of a framework for 
prompt corrective action. 

SHRI AJOY CHAKRABORTY: Sir, the RBI hal, 
ultimately, taken steps to merge the covetous bank with the 
Oriental Bank of Commerce. The GTB is violating the 
guidelines, and the norma Ipeclfied by the RBI since its 
establishment. 

Due to that realon, not only GTB, but also 12 other 
private banka have ultimately collapsed. After the collapse 
of the GTB. the small Investors and the small shareholders 
are facing a lot of probltml. In the RBI notification, it has 
bten stated that for the protection of tht Interest of the small 
inveatora and the Ihareholdera, the RBI had taken this 
decision. However,' for quite a long time, I am sorry to say 
that the RBI wa, reluctant to take necessary steps against 
this Bank and against the unscrupulous management of this 
Bank. 

One Ramelh Gtlll, who was the former Chairman of 
this Bank, was the office b.arer of Vysya Bank, when the 

• Harahad Mehta leam took place. In that scam, VYlya Bank 
ultimately lost Rs. 1,000 crore. He aervtd as the Chairman 
of this Bank. 

After the amalgamation with the Oriental Bank of 
Commerce, the officerl and employeel of the Global Trust 
Bank are drawing the same 1818rles and other benefits, which 
they were drawing earlier In GTB, in the Oriental Bank of 
Commerce, whereal the lala,l.. and other benefits of the 
off/cera and employ ... of the Oriental Bank of Commerce 
are much below thin that of the GTB. This has created a 
peculiar Iituation In the Inatltutlon where the officers and 
employ .. s belonging to the aame cadre are drawing different 
plY·loal.l. 

Sir, I need not go Into the details behind the collaple of 
thil aank. However, I would like to "y that thl' Icam was 
created by the management of the GTB; It il the result of the 
incapable and inefficient functioning of the management of 
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the GTB. I wish to put some queries to the hon. Finance 
Minister and the remaining points will be covered by my other 
hon. colleagues, Shri Gurudas Dasgupta, Shrl C.K. 
Chandra,ppan and Shri Basu Deb Acharia. I wish to put the 
following queries or points the hon. Finance Minister. 

1. On 24th of July, moratorium was announced on GTB's 
operations, However, on 26th of July, the RBI announ· 
ced a merger with the Oriental Bank of Commerce. 
Despite 25th of July being a Sunday, which was a 
holiday. why was the RBI is so much hurry to take this 
decision or in whose interest was this decision taken? 

2. Proper evaluation of assets and liabilities should have 
been done before any takeover or merger. In this case, 
however. the Oriental Bank of Commerce got no time 
to do the evaluation exercise. 

3. Thirdly, the Oriental Bank of Commerce is a public 
sector bank with the private shareholders' represen· 
tation in the Board of Directors. The Board meeting did 
not take place to consider the issue of merger of these 
two banks. 

4. Fourthly. the Report of the JPC. in 2001, which looked 
into the Ketan Parekh scam case, clearly indicated that 
the GTB was involved in the scam. Then, why did the 
RBI not take any action against the GTB? 

14.00 hr •• 

I now come to my fifth pOint. GTB's balance sheet for 
the year ended on March 31, 2002 showed a net worth of 
Rs. 400 crore and a profit of Rs. 40 crore. However, the 
inspection report of RBI showed GTB's net worth to be 
negative. What action was taken by RBI against GTB for this 
falsification of records? 

These are my five queries to the hon. Finance Minister. 
I hope ttie Finance Ministry and the Reserve Bank India will 
take necessary steps to ensure that such instances, which 
hit the interest of the small investors of the country, will never 
occur in the future. 

SHRI GURUDAS DASGUPT A (Panskura) : Sir, I must 
confess that I have to congratulate Shri Chidambaram. He Is 
laughing. Probably he believes it to be a left· handed 
compliment. No, Sir, I really compliment Shri Chidambaram. 
a leading lawyer of Supreme Court. I do not compliment Shri 
Chidambaram, the Finance Minister of India. It is very 
important. Defence of the guilty person is the essential 
requisite of becoming a leading lawyer. How can I expect 
Shri Chidambaram to forget his profession after he has taken 
over the responsibility of being the custodian of the finances 
of the country? I compliment Shri Chidambaram, the lawyer. 

Why do I do that? I do that because he has prepared 
• 

his statement in a way to let off the guilty. The management 
of GTB consisted of criminals from day one. However. the 
guilty In this particular case has been the Reserve Bank of 
India, the regulatory agency, the authority which is vested 
with the responsibility of financing, controlling. and monitoring 
the financial system of the country. 

Sir, I do not think Shri Chldambaram will be angry with 
me if I go a little into histroy. I must say that Shri Chidambaram 
appeared on the scene later. It was a crime committed during 
the period of the earlier Govemments. Shri Chidambaram 
comes into the picture later on. I admit that. 

This was a special private sector bank. It was set up 
during the days of euphoria generated by the process of 
liberallsatlon. As you know. there was a kind of euphoria let 
loose In the country in 1991·92. The present Prime Minister 
was the Finance Minister of India then. I do not link the two 
incidents. but this is any Irony of fate. There Is no reason to 
link the two. but this is an irony of fate.·lt was a tragedy that 
the former Finance Minister was present in the Inauguration 
function 0' the Global Trust Bank in 1994. You know who 
was the Finance Minister then. I am only saying this because 
the euphoria was so Intense then that licence for setting up 
private banks was given to every Tom. Dick and Harry In the 
country. It was given by the Reserve Bank of India to whoever 
had applied for It. 

Some things were said about Ramesh Gelli. He is a 
person on whom the Government of India conferred Padma 
SM. How can I forget him? Just imagine. the person who is 
responsible 'or collapse of a bank Is recipient of Padma Shri. 
Who is glorified here? Is it Padma Shrl which Is glorified? Is 
it is person who Is glorified? Is it the system which is glorified? 

Shri Bhardwaj is sitting hear. He is the custodian 0' 
law, appropriateness. and scruples of the country. Will he 
kindly look into It and examine as to who were the people 
who took these decisions? From day one. Gelli was a 
criminal. This gentleman was once the Chairman of Vysya 
Bank. 

You remember Harshad Mehta; you have not forgotten 
his name I think. The man Is no more but his misdeeds remain 
in the history of lridia only to tell the people as to how the 
whole system could be manipulated. 

He was the Chairman 0' the Vysya Bank and Vysya 
Bank was identified to be Involved in the scam. My poor self I 

was a member of the Joint Parliamentary Committee. We 
looked into it and the Vysya Bank was identified as a conduit 
for diverting funds to launder the stock market. It is there in 
the Report. It is not that the RBI can claim that they do nol 
know it. Ignorance is not a virtue. it is only a defence of the 
failure. 
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Sir, the point is that Mr. Gelli, after the Report of the 
JPC, after he was indicted, and after the Bank was indicted, 
was given the permission. Another eminent lawyer Is shting 
there. A person with a criminal record Is being Inducted into 
the Judiciary. How do you like it? How do you like the 
Judiciary to become? Mr. Gelli became the Chairman with 
the gracious approval of the Reserve Bank of India. You 
know, that euphoria was so great that the former Finance 
Minister had to grace the occasion ... (/nterruptions) This is 
the background ... (Interruptions) 

MR. DEPUTY-SPEAKER You should seek the 
clarification ... (Interruptions) 

SHRI GURUDAS DASGUPTA: I would Implore upon 
you to give me a little time ... (Interruptions) 

MR. pEPUTY-SPEAKER : You are giving speech. 

... (Interruptions) 

SHAI GURUDAS DASGUPT A: After all, it is global ising 
the economy. Globalisation is the slogan, Liberalisation is 
the creed, and Mr. Chidambaram is the custodian of the new 
philosophy. How can I become so brief? Collapse of Global 
Trust Bank is only a repetition of history. It Is a repetition of 
the sordid tale of deceit, fraud manipulation, collusion, 
falsification of audit report, on the one hand and on the other 
hand, the colossal failure of the Reserve Bank of India in 
performing its duties. 

Under Section 21 of the Banking Act, ABI has the 
statutory responsibility of protecting the value of the deposits 
of the common people in a bank. It has not performed Its 
duty. I would like to know from the hon. Minister, is he ready? 
My charge is a charge of collusion; my charge is a charge of 
falsification; my charge Is a charge of fraud; and my charge 
is a charge of RBI not performing its duties. Mr. Chldambaram 
is known for his open-mindedness. I plead with him, please 
accept the suggestion of having a Joint Parliamentary 
Committee to look into the matter. 

Sir, I give you three instances as to why I say that It is 
a case of collusion. First is the reports of the Inspectors. You 
do not believe the poor inspectors who are down below. Our 
Ministers are having faith only in the Governors and Deputy 
Governors. But the Inspectors at the down below had 
produced two reports saying that the audited reports were 
all false and the auditor, who had been engaged in exchange 
of hefty sum, had given a false report. It was pointed out in 
2001-2002 but the top management, for reasons known to 
them, did not take any action. 

Secondly. the JPC - I am not referring to the JPC of 
1992-92, I am referring to the JPC which looked into Ketan 
Parikh which was headed by Shri Tripathl - says that there 
was enough evidence of malpractice, misappropriation and 

diversion. They said it. What did they say? The raport was 
submitted two years back. Therefo~e, these are all open 
documents. Despite that, why was the Bank management 
allowed to continue till 2004? Inspector's report spoke of 
falsification and fraud. If you have respect for Parliament - I 
believe, you have respect for Parliament - you must have 
respect for the creature of Parliament. 

JPC is a creature of the Parliament. That is of all party 
Members. That JPC said: "Look into it." But no action was 
taken. On 31st March, 2002, the Annual Report of the GTB 
showed a net worth of As. 400 crore and a net profit of Rs. 
40 crore. The Balance Sheet was certified by the Chartered 
Accountants whom they hired. But the RBI Report said that 
its net worth was negative. It was said that they earned a 
profit wroth Rs. 40 crore. But, according to the report 
submitted by the Inspector, the worth was negative. What 
was the action taken, Shri Chidambaram? I do not hold you 
responsible because somebody else was at that time at the 
head. But please do not resort to cover it up. Why was this 
report not taken note of by the RBI Governor, Deputy 
Govemor, Finance Minister and Finance Ministry as far back 
as 31st March, 2002? How do I say that it is verified? The 
very next year the Balance Sheet said this. 

MR DEPUTY - SPEAKER : Please conclude. There 
are two more speakers. 

... (Interruptions) 

MD. SALIM (Calcutta-North East) : How these things 
have happened and how these things are now being covered 
upl 

SHRI GURUDAS DASGUPTA: Sir, I Implore upon you 
that let the nation know who are the custodians of our financial 
system. Shri Chidambaram, I believe, is a bold man. He will 
take a bold decision. He will boldly agree to the suggestion 
that I am making. Let there be another JPC of his own choice. 
Let him choose the people. They must make an on-the-spot 
objective study. No action was taken in 2002. No action was 
taken in 2003. In between, during that period, there was a 
JPC, which said that this man was swindling the funds. Who 
has funded? The Bank of Karad has funded Harshad Mehta 
and other brokers. Shri Chidambaram must be knowing these 
three persons. Now, the Global Trust Bank has funded Ketan 
Parekh. Who is Ketan Parekh? He is a criminal now in jail. 

MD. SALIM : The entire Kolkata Stock Exchange 
collapsed because of him. 

SHRI GURUDAS DASGUPTA: The Bank of Karad is 
a private bank responsible for colluding with Harshad Mehta 
and other brokers. Within a span of five years, another private 
bank collides with Ketan Parekh, now in jail! 

There is another important point. Why was no action 

'to 

& 
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taken despite the three concrete reports? I charge, not Shri 
Chidambaram, but the then management of the RBI of 
covering up and not taking action, of refusing to perform this 
statutory duty, of being hand in glove with the manipulation 
and distortion of the system. RBI is responsible. Not only 
now but in ourJPC Report of 1991-92, we had also indicated 
the Reserve Bank of India. But the Government did not take 
any action. Now again, in the second JPC, RBI has been 
indicted. 

Now I place before you another testimonial, another 
evidence, which is absolutely accurate to say that Reserve 
Bank is responsible. Mr. Lawyer Chldambaram, please ask 
for'a lenient action againt the culprit but do not cover up the 
culprit. If you tell them that you cannot take that action against 
RBI, the whole Indian system will be in jeopardy. The whole 
of India will look at us. I agree if you take a lenient stand as 
a good lawyer, but do not try to defend by saying that the 
Reserve Bank of Inida did not do anything. That Is not aU. 

There is one more collusion. Before the collapse, just 
see the collusion. Shri Ramesh Gelli who was the Chairman, 
RBI, reduced his holdings in Global Trust Bank. Shri Gelli 
was knowing that the Bank was on the verge of collapse 
because he had done all the misdeeds. Therefore, in order 
to protect himself, he was diluting his own stake from nine 
per cent to seven per cent. 

He had diluted his own stake from nine per cent to 
seven per cent. There are Directors of RBI on the Board. 
What did they do? On the one hand, he was committing 
criminality and on the other hand he was diluting his shares 
so that he did not have to bear the brunt of the collapse. 

Secondly, two months before its collapse, all the Fils 
(Financial Institutional Investors), all the FDls and all the NRls 
had reduced their stake. How could they get the signal? 
Therefore, it was all a calculated, manipulated conspiracy to 
commit a fraud. Before the bank came to collapse, they 
protected themselves by withdrawing their funds, by 
withdrawing their capita/. Mr. Gelli, his son, his sister, his 
family together reduced their holdings. NRls reduced their 
holdings. As a reSUlt, what happened, you all know. It became 
a public sector bank., with 53 per cent as public holdings 47 
per cent as holdings of others. Criminals had planned their 
action in a way that they could withdraw their money, and 
the poor investors who had their stake, who had purchased 
the shares were to be defrauded. The poor investors were 
totally defrauded. 

Sir, the question is, what ~s to be done now? There 
was a person with doubtful credentials who was granted 
permission to lIoat a bank. Euphoria was so great that the 
Finance Minister could not prevent himself from attending 
the meeting, the inaugural programme. 

From day one, they had been destabilisiog, they had 
been diverting and they had been maf<ing use of the 
signboard of a prjvate bank under the patronisation of the 
liberalised policy to eat the money. There were enough 
warnings, but no warning was heeded to by the RBI. And, a 
person there purposely did it. What is to bedone? 

Mr. Chidambaram would say that he has rescued the 
bank. Yes, Mr. Minister, you have rescued it. I compliment it. 
But at what price? .. (Interruptions) 

S~RI P. CHIDAMBARAM: He is complimenting for that, 
very goodl 

SHRI GURUDAS DASGUPTA : I agree that he has 
rescued the bank. But would you, Mr. Minister, let me know 
as to why such a hurry was there to amalgamate. There have 
been collapses of 12 private banks in India during 10 years 
period. Liberalisation means fraud. Twelve private banks had 
collapsed in the country, gentleman! Have you ever looked 
into the reasons for It? The latest one is the GTB. 

My essential point is that the collapse of the GTB only 
says that the Reserve Bank of India has not done its job, 
SEBI has not done its job. I want a criminal case to be flied 
against Mr. Gelli. He has not said whether he has done It .. 

In July, the bank was taken over. Today is 1 st 
December. If you were in such a hurry to amalgamate the 
bank, why till today you are not In a hurry to take action 
against Mr. Gelli? Are you again fond of him because he has 
been found to be a brilliant banker to be given the Padma 
Shreel 

Let us know from you. Mr. Chidambaram. There were 
too many skeletons in the cupboard. Mr. Chidambaram. kindly 
have courage to expose the cupboard and tell the nation. 
There has been the Harshad Mehta scam, there has been 
the Kelan Parekh scam and there has been the GTB scam. 
You-not you but the RBI; not you but those who run the 
financial system - have been found to be totally incompetent 
to protect...(lnterruptions) 

MR. DEPUTY-SPEAKER: Please sit down. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: My arrows are equally 
towards you gentlemen, sitting on my right side 
... (Intern..ptions) 

I would like to tell Shri Chidambaram. do nol carry the 
crime of the earlier Government. He may institute an inquiry, 
register a criminal case againat Gelli, take action against all 
those officers who have been found to be guilty and find out 
the collusion. In order to find out the collusion, in order to set 
up a foolproof system, he should take action because the 
system did not work. It did not work in 1991·92. It did nol 
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work in Ketan Parikh's case. The system did not work in 
Global Trust Bank. Please let us know his remedy for setting 
up of an effective system to protect India's financial system 
from the hands of Gellis and these political patronages. 

MR. DEPUTY-SPEAKER: SM Chandrappan, you may 
only seek some clarifications in a few minutes time because 
Shri Dasgupta has taken too much time. 

SHRI C. K. CHANDRAPPAN (Trichur) : I will not take 
that much time. 

Sir, the Finance Minister while replying to the debate 
on the Budget said that, be soft-spoken so that the others 
will listen and you will also be a soft person. I think this is a 
very soft statement he had made. 

The fifth point in the statement says that the RBI 
directed that, if necessary, criminal cases can be launched 
against the Directors and other people responsible. Is it not 
a very soft approach to those people? I will not descrlble all 
that has been described by my predecessor. Not only the 
ABI, SEBI also did the same. There was an order from SEBI 
in 2002 that the brokers dealing with the share of GTB were 
prevented. But all of a sudden SEBI withdrew that just on 
the eve of the collapse of the bank. The result of this has 
been told by Shri Oasgupta. While with drawing this ban what 
really happened was, all those, who wanted to escape from 
the sinking boat, escaped. They were the big sharks, the 
promoters including Gelli, Padma Shri, his relatives and 
everybody. They diluted their share and SEBI gave them the 
loophole. It showed them the path, the way they could escape. 
Then came Shri Chidambaram's great friends, the foreign 
investors, NAls, FOls, Fils and others. They also escaped 
through that route. The wayout was shown to them by the 
SEBI. It showed them the way to save themselves. But the 
poor investors were the ordinary people, people like me and 
probably like you, Sir. You are also an ordinary person. Their 
investment, which was 43 per cent, in the _meantime had 
risen to 53 per cent. The poor fellows, not knowing what was 
happening, Invested more. Shri Chidambaram says in his 
reply to those investors that if something is left after 
everybody has looted the bank; a share of that will be given 
to them or they will not be compensated. But in a great hurry 
when ABI and SEBI were acting, they did not take care of 
the interest of the country, the interest of the people. This is 
my complaint. I do not want to go into all the details. Shri 
Chidambaram, who always thinks that the private sector is 
going to playa very glorious rol. in the country, should know 
that 17 private sector banks during this period have collapsed 
in the country. I do not want to r.peat those nam ... It is the 
result of ten years of new economic policy unleashed by Mr. 
Chidambaram and his friends. The Global Trust Bank Is the 
18th in the list. 

There Is another interesting thing. Once all these banks 
defrauded people and the banks collapsed, now the 
Govemment is asking the healthy public sector banks to 
take this burden on their shoulders. I do not understand the 
logic behind this. These public sector banks are now to take 
care of all the sins that are committed by private sector 
tycoons and banks which are of Harshad Mehta variety. Is it 
not a very irresponsible thing to do? 

In the meantime, I must say that when you are adopting 
the policy of entrusting all those banks which are collapsing 
to public sector banks, I understand, in Hyderabad a number 
of cooperative banks are collapsing. They are also licensed 
by RBI and I think they are 17 in number. Probably, it is not 
directly connected with this but it is better that you make an 
investigation about it. Nobody is taking care of this. Maybe, 
beeasue poor people and cooperative banks are involved 
and no big sharks are there. 

Under these circumstances, very serious crimes are 
committed by the Global Trust Bank and the owners of it. It 
is now being put on the shoulders of the public sector banks. 
Now I would like to know whether the Government would 
take criminal action against those who leaked this information 
to big sharks to escape from the sinking boat. He said that 
there are provisions in the ABI directive but whether those 
provisions are being invoked or not. Has anybody who is 
responsible for the collapse of these banks been charged? 
If Mr. Chidambaram is kind enough, why not he also agree 
for another Joint Parliamentary investigation on this so that 
a better polley framework can be framed to see how this 
situation could be met with? It is because, I am sure, this is 
not the last private sector bank to collapse. It is process which 
will continue. Then how is the Government going to face it? I 
would like to know whether the public sector banks should 
always bear the burden of it and also those who were 
responsible for the collapse and those who willingly planned 
this collapse and whether they should be allowed to go scot-
free. I would also like to know whether only a directive is 
enough or more stringent action is necessary. What about 
criminal cases against those who are responsible? What 
about parliamentary probe? These are some of the questions 
which I would like the Minister to answer. 

SHAI BASU DEB ACHAAIA (Bankura): Sir, these 
cases of virtual collapse of private sector banks are the result 
of nearly one and a half decade of liberalisation and privati-
sation globally. Whenever the private sector banks are in 
trouble, the public sector banks asked to ball them out. In 
the instant case also, when Global Trust Bank collapsed, a 
moratorium was imposed and then subsequently, this bank 
was merged with Oriental Bank of Commerce which is a 
public sector bank. 

The hon. Minister in his statement has stated that it 
has not happend suddenly or abruptly. The financial health 
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of the Global Trust Bank was concerning the Reserve Bank 
of India and the performance of the bank during the period 
ending 31st March, 2001 to 31st March, 2002 was reviewed 
by the Reserve Bank of India through its annual financial 
inspection. So, the problem started since 2001 and it almost 
became clear that the bank would collapse one day. Why 
did the Reserve Bank of India not take action at the 
appropriate time? 

The Global Trust Bank, since 2001, had sent out 
signals that things were not moving in the right direction: 
Alarm bells were sounded on a number of occasions, there 
were wake up calls for the regulators to step in and take 
appropriate steps to prevent it froms virtual collapse. But that 
was not done. No firm action was taken to put the affairs of 
the bank back on the rails. Although there were warnings 
given, although there were adverse reports coming, although 
the Reserve Bank of India knew that things in the Global 
Trust Bank was not moving in the right direction, yet why 
was no action taken at the appropriate time to prevent the 
bank from its virtual collapse? Even right from 1997-98; the 
Advance Portfolio became a source of worry. Increasing 
exposure to capital market through advances meant digging 
its own grave. 

FERA had enqiured into the affairs of the bank and it 
was found that funding was made to a corporate for a non-
existent refinery. So, fraud had continually been committed 

-.by this ba(lk through all these years and in spite of that no 
action was taken. The Ministry of Finance had then decided 
to merge the bank with the Oriental Commercial Bank. The 
Non-Performing Asset of the bank in the year 2002 was more 
than Rs. 1200 crore. In spite of this, no action was taken. 

Sir, I would like to know from the hon. Minister whether 
a JPC would be constitued by him to enquire into the entire 
affairs of the Global Trust Bank or not. The earlier JPC in 
their report on the stock market scam had pointed out that 
something was wrong with that bank. A Parliamentary 
Standing Committee also commented on this and in spite of 
that no action was taken. 

I would like to know from the hon. Finance Minister 
whether a JPC would be constitued to inquire into the entire 
affairs of the Global Trust Bank. Secondly. the person who 
was responsible for the collapse of this Bank was Mr. Gelli. I 
want to know whether Government wHI take action against 
that person. I would also like to know. in order to evolve a 
foolproof sytem. whether the Government would make a 
proposal so that such a type of fraud would not be committed 
in financial institutions. 

MR. DEPUTY-SPEAKER: Now the Ministry may reply. 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal) : Sir, I 
would Hke to speak for few minutes. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Deputy Speaker. Sir, as the matter had been pending since 
the last session and It could not be concluded then and his 
name was not in thtlist then, I. therefore, thought that he be 
gives a chance today. 

{English} 

MR. DEPUTY·SPEAKER : You may put only question 
or seek clarifications. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir. I will sit 
down before you ring the bell. I want to be very brief and I 
would only want to put specKic queries to the Minister based 
on what he has said in his statement. 

Would the Minister confirm or deny that no public sector 
bank was willing to take over GTB and it was almost thrust 
on It? 

Secondly, you have said that based on the recommen-
dations of the RBI, aBC was asked to take over the Bank, It 
is stated that RBI did not recommend it. In fact. in the initial 
stages, the RBI had said that no. public sector bank is willing 
to take it and it should not be taken over. If this was 
subsequently done and referred to them. it was only after 
the Government made up its mind and then picked up a bank 
and told the RBI to just put their thumb mark on it. You may 
please confirm It. 

Thirdly. even han. Member has said and I am also 
repeating that the whole merger was done in a hurry and in 
a non-transparent manner. Simultaneously. the next day, 
people had talked about larger quantum of selling of shares 
from the time you decided till the time you actually issued 
instructions. The previous speakers have given the names 
of big Fls and all that. But a large number of ordinary 
shareholders have suffered because people in the 
management have sold very large quantum of shares and 
the percentage of It Is something unusual. The management 
would have benefited and the people would have suffered 
because of some leakage lomewhere, and insider trading 
hal taken place. Could you please teil us the quantum of 
shares which the management people have sold during this 
time and at what value was it done? Now the vaiue has 
become zero and the ordinary people have suffered a great 
deal. Therefore, Insider trading should be clarified by you, 

My last point Is, GTB has been favoured without any 
reaSon. It has been favoured unfairly. I am told, and you may 
please correct me, that employees of the GTB who are getting 
the private &ector emoluments would continue to get the same 
emotuments which are much higher than the OBC employees 
who are working in the same grade. Thus you got a loss-
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making bank, merged with a bank which is supposed to be 
making profit and put their officers and employees at a lower 
pay scale. There is a lot of discontentment on it. Are you 
aware of it? If so, what are you going to do about it? 

MR. DEPUTY-SPEAKER : As a special case, I have 
alloewd Maj. Gen. Khanduri to seek clarifications. It will not 
be repeated in future. 

SHRI P. CHIDAMBARAM: Mr. Deputy-Speaker, Sir,l 
am grateful to the han. Members for their views expressed 
during this very brief debate on the Calling Attention Motion 
as well as for the pointed questions raised by them which 
gives me an oppportunity to add to the statement that I have 
made in response to the notice. 

The first thing that I wish to make clear is, action was 
taken in the GTB case after this Government came Into office. 
Now, I am not looking for applause on this ground. 

All I am pointing out is that within days after this 
Government took over Office, when I received information 
about the state of affairs of the GTB, I consulted with the 
RBI and requested the RBI to look into the matter 
expeditiously and make its recommendations. This wound, 
if I may say, has been festering for two to three years. If 
there had been forbearance or indulgence, that forbearance 
and indulgence relates to a period prior to the 24th of May 
and not after 24th of May, 2004. The RBI is the Central 
Bank of India. The RBI is also the regulator of the banking 
industry. In some countries the banking regulator is different 
from the Central Bank. We have combined these functions 
of the RBI. The RBI, therefore, can only act in manner that it 
does not induce any systemic consequences and systemic 
implications. 

In this case, it is possible to argue that the RBI perhaps 
showed forbearance for a longer period Ihan was absolutely 
necessary. It is equally possible to argue, as RBI has done, 
thai in every action that the RBI took the implicit message 
was that the action that it takes should not cause a run on 
the bank or cause any systemic consequences. Now, I do 
not wish to be judgemental. Each one can draw his own 
conclusions. But the fact does remain that Mr. Ramesh Gelly, 
under a certain dispensation, was shown indulgence. Let 
me assure you that if anyone has done any criminal act, he 
will be punished. 

Let me add now that since action was taken in the case 
of Global Trust Bank, I have not kept quiet. I have not been 
idle. I have closely monitored the situation. The scheme under 
which Oriental Bank of Commerce has taken over the GTB 
makes it absolutely clear that any Director or Manager or 
employee involved in any violation will be punished. There 

is no ammesty.lnvestigaton is complete. Criminal cases will 
be filed before the month is over. 

Therefore, with great respect, I would submit that I see 
no reason for a JPC. If I fail to take action, if the Government 
is idle, then perhaps a demand for a JPC would merit 
attention. But I have not been idle; the Government has not 
been idle. The criminal cases, as I said, will be filed before 
the month is over. 

My friend, Shri Ajoy Chakraborty, asked me, "Why did 
you take a decision on a Sunday? Unfortunately, the 
Government does not rest on a Sunday. The moratorium 
was on Saturday, the 24th of July. Before depositors panicked 
before the families would suffer and panic, we worked round 
the clock and on the 26th of July which was a Monday, we 
announced thv merger with the Oriental Bank of Commerce. 

Let me tell you that hundreds of depositors have told 
me and have written to me saying that they are happy that 
we took action in 46 hours. Every Branch of GTB was 
converted into an OBC Branch, and every rupee of every 
depositor is absolutely safe today in the hands of the OBC. 

MD. SALIM: It is a Holy day, not only a holj~ay. 

MR. DEPUTY·SPEAKER : No running commentary. 
please. 

SHRI P. CHIDAMBARAM : It is not correct to say that 
the OBC did not have the time to do an evaluation exercise. 
Before the final orders was passed, the OBC has done its 
due deligence. The OBC is completely satisfied that what it 
has bought is a valuable asset. 

The OBC Board meeting took place on the 2nd July, 
2004. All this is reflected In the Board meeting. It is not correct 
to say that the OBC Board did not meet or did not consider 
these matters. 

Sir, all other questions really revolve around this 
quesion : Why have you not taken any action? But the 
answer, I have given. The action is complete. Let me answer 
the specific question if the han. Deputy-Speaker allows me. 
The action is complete. Action will be taken. That should 
setUe most of the questions that have been asked. Nobody 
is being soft against anyone. In fact, I would be the last person 
to be soft on anyone who is found to have done a criminal 
act. 

SHRI K. S. RAO (Eluru) : The investigation is complete. 
Am I right? 

SHRI P. CHIDAMBARAM : The inquiries into filing a 
complaint are complete and criminal action will be instituted. 
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After that, whatever the law will do, it will take its own 
course. 

MD. SALIM: So, you are not lenient. Am I correct? 

SHRI P. CHIDAMBARAM : I am not. I said that action 
would be filed. I have taken time up to the end of this month. 
I said that by the end of this month or may be sooner, It 
would be done. 

MR. DEPUTY·SPEAKER : Han. Member, please do not 
disturb him. 

SHRI P. CHIDAMBARAM: My han. friends asked me 
why no PSU is willing to take it over. That is not correct. The 
aBC is a public sector bank. The aBC is satisfied that it has 
acquired a valuable asset and a valuable business. Yes, there 
are NPAs. But on balance, the aBC thinks that this Is a good 
purchase for the aBC. 

It is said that the ordinary people have suffered. This is 
a myth. 

MAJ. GEN. (RETD.) B.C. KHANDURI : The point is that 
the RBI did not recommended it earlier. 

SHRI P. CHIDAMBARAM : No, it is not correct. The 
RBI, gave enough opportunity to the GTB to find a private 
domestic investor. The RBI enough opporutnity to the GTB 
to bring in an overseas investor. But the GTB could not find 
a private domestic investor. When the GTB brought an 
overseas investor, the RBI, in consultation with me, turned 
that proposal down. It is so because as I said in my statement 
that It was a limited partnership registered in the Cayman 
Islands. And once it sought regulatory forbearance, prudential 
forbearance and a foreign jurisdiction, so, I tumed It down. I 
think what we did Is absolutely correct. 

You said that the ordinary people were affected by the 
purchase and sale of shares just before and after the 
moratorium. I am afraid that is not the correct position. In 
fact, when you sayan ordinary investor, one would assume 
somebody who buys hundred shares or five hundred shares 
or a thousand shares. Unfortunately, that is not the fact. The 
shares were sold in very large quantities. There is no one 
who has brought hundred shares or a thousand shares. I 
think the retail investor is more savvy than that. He knew 
about the decline of the GTB. There were a number of 
newspaper reports. In fact, as early as May, 2003, there were 
newspaper reports about the decline of the.GTB: the GTB 
being asked to infuse money; the GTB being asked to bring 
in more capital. The Annual Inspection Reports were more 
or less discussed in newspapers. So, no ordinary investor Is 
really involved In this. It is true that block shares were sold 

and block shares were bought. All I can say is that if there 
was a aeller, there was a buyer, 

MAJ. GEN. (AETD.) B.C. KHANDURI : Who are the 
buyers? 

SHRI P. CHIDAMBARAM : Just wait for a moment. You 
have put your question. Why do you not let me answer? 

For example, a major seller Is - I am giving an example-
Far Eastem Investment Corporation Limited. It sells not 100 
shares or 50 shares to a poor, ordinary investor, it sells 
6,25,000 shares on the Stock Exchange and then there is 
someone who is buying it on the other side. The buyar is 
another FII, namely, UBI Securities (Asia) Limited which buys 
6,96,549 shares. 

As far as Individuals are concerned, there is an 
individual· it may not be necessary to give his name because 
the name may mean nothing· who buys 10 lakh shares. 
When does he buy? He buys after the moratorium. Now, 
how do I delve into anyone's mind to find out as to why this 
person is buying 10 lakh shares? So, no ordinary investor 
has been affected. 

The SEBI was asked to go into the question whether 
there is a connection between buyers and seliers and SEBI 
has arrived at a conclusion that: 

"The analysis of the data and information does not 
suggest that sales by above persons were based on any 
information about a likely announcement 01 moratorium by 
the Govemment or the likely swap ratio. There is no evidence 
to suggest that they were In possession of price sensitive 
information. During the pre-moratorium period. the purchasGs 
were widespread. No concentrated purchases could be 
observed except in two cases, one, a resident of Ludhiana 
a~d another, a resident 01 Kanpur. The analysis did nol reveal 
any common set of purchasers and seliers during the penod. 
During the post· moratorium period, again the purchasers 
and sellers were widespread. No concentrated purchases 
could be observed except one, 8 person in Delhi, a trader 
who appears to have made a purchase of about 10 lakh 
shares on delivery basis. No adverse findings could be 
observed on the above transaction. It may be noted that post-
moratorium, prices had tallen to a negligible level." 

Now, why does someone buy the share? I can 
understand when someone wants to get out by selling the 
share. But there could be no seller unless there is a buyer. 
Why would somebody want to buy the share? II is beyond 
my comprehension. 

SHAI GUAUDAS DASGUPTA : It is because he 
belongs to the aBC. 



375 Calling Attention to Matter 
of Urgent Public Interest 

December 01, 2004 376 

SHRI P. CHIDAMBARAM : No; you are wrong Mr. 
Gurudas Dasgupta. The shareholder of GTB will get virtually 
nothing and in all probability will get nothing ... (Interruptions) 
You are wrong. Please understand the swap. The 
shareholders of GTB will get zero. The shares are worthless 
... (lnterruptions) 

Sir, I have understood his point. It is misconceived. 
We have to make a distinction between depositors and 
shareholders. The depositors' money is safe. The 
shareholders will get nothing because after paying off all the 
debts and all the liabilities, will anything remain? Nothing 
would remain here. The shareholders of GTB will get nothing. 
Now, why does one buy and why does one sell these shares 
is beyond one's comprehension. 

Sir, no ordinary Investor was involved because when 
you say 'ordinary investor', was anyone inveigled or induced 
to buy 100 shares or 1,000 shares? These are all huge, block 
transactions by persons who are buying and selling shares. 
Maybe they are gambling, but their gamble has proved'to be 
worth less. The shareholders of GTB will get nothing. 

Sir, action will be taken and when action is taken, I will 
report the House. 

SHRI GURUDAS DASGUPT A : Mr. Deputy· Speaker, 
Sir, I compliment the Finance Minister because he said that 
the criminals would be punished. But will he kindly say what 
action he is going to take against the Reserve Bank of India 
for being indulgent with the Global Trust Bank for three years? 
That Is the question he has avoided ... (lnterruptions) 

MR. DEPUTY·SPEAKER : Shri Gurudas Dasgupta, 
please take your seat. We have to take up the next item 
now. 

... (Interruptions) 

SHRI GURUDAS DASGUPT A : Sir, he has avoided 
the main question. What is he going to do with the wrongdoing 
of the RBI? ... (Interruptions) . 

MR. DEPUTY·SPEAKER : He has given the reply. Plese 
take your seat now. 

... (Interruptions) 

MR. DEPUTY·SPEAKER : This will not go on record. 

... (Interruptions)" 

• Not recorded, 

14.55 hr.. 

[English} 

CONTEMPT OF COURTS 
(AMENDMENT)· BILL, 2004 

MR. DEPUTY·SPEAKER : Now, the Hosue wiU take up 
item No.9. Shri H.R. Bhardwaj to introduce the Bill. 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ) : I beg to move for leave to introduce a Bill 
further to amend the Contempt of Courts Act, 1971. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
I am on a point of clarification ... (Interruptions) 

SHRI PAWAN KUMAR BANSAL (Chandigarh) : Sir, It 
cannot be taken up at this stage. It can be taken up when the 
Bill comes up for discussions ... (lnterruptions) • 

MR. DEPUTY·SPEAKER : I have already taken up the 
next item. There cannot be any point of clarification now. 

SHRI VARKALA RADHAKRISHNAN : Sir, I am on a 
pOint of clarification about the statute that is moved now. If 
you permit me, I will speak, otherwise, I will sit down. 

MR. DEPUTY·SPEAKER : No, please sit down. 

SHRI VARKALA RADHAKRISHNAN: Sir, I will not take 
much time. 

MR. DEPUTY·SPEAKER : The question is : 

"That leave be granted to introduce a Bill further to 
amend the Contempt of Courts Act, 1971.· 

The motion was adopted . 

SHRI H.R. BHARDWAJ: I introduce the Bill. 

14.56 hr •• 

BANKING REGULATION (AMENDMENT) AND 
MISCELLANEOUS PROVISIONS BILL, 2004* 

[English} 

MR. DEPUTY·SPEAKER : Now, we will take up item 
No. 10. Shrl P. Chidambaram to Introduce the Bill . 

THE MINISTER OF FINANCE (SHRI P. CHIDAM· 

'Published in the Gazetle of India. ExtraordInary, Pert· II, Section·2, dated 
1.12.04 .. 
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BARAM) : I beg to move for leave to introduce a Bill further 
to amend the Banking Regulation Act, 1949 and the Deposit 
Insurance and Credit Guarantee Corporation Act, 1961. 

MR. DEPUTY-SPEAKER: Motion moved: 

" That leave be granted to introduce a Bill further to 
amend the Banking Regulation Act, 1949 and the 
Deposit Insurance and Credit Guarantee Corporation 
Act. 1961." 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil): Sir. 
I am going to oppose this move in the first phase. The 
Cooperative Movement is a Concurrent Subject. We must 
realise the distinction between cooperative banking and 
commercial banking. That distinction is not taken into 
consideration. 

The question is that this amendment will cut the root of 
the cooperative movement in India. We know that rural credit 
is available through the cooperative banking system. The 
commercial banks will not come to the rescue of the farmers. 
They can get credit only from the nearest cooperative bank. 
They are working with the people's full support. If this law 
comes into effect, all the cooperative banks can be 
superseded without a show-cause notice. If this law or this 
amendment is allowed to prevail, the net result will be that 
all the cooperative banks doing banking business can be 
superseded. There are elected Boards of Directors. Those 
elected Boards of Directors will be superseded. 

I can understand .the provisions in the Cooperative 
Act. But there are safeguard in the Act. We all know that, 
at least, there is a provision for a show-cause notice. Before 
supersession, a show-cause nolice is issued to the concer-
ned cooperative society to show the reason ... (lnterruptioQs) 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, this 
cannot be discussed now. It can only come up when the 
discussion takes place. 

14.58 hr •• 

(SHAIMATI SUMITRA MAHAJAN In the Chait') 

SHRI VARKALA RADHAKRISHNAN : Madam, it is a 
State subject. You are encroaching on their right to legislate. 
Cooperation Is a State subject. Of course. the Central 
Government has considered it as a concurrent subject. This 
is definitely an encroachment on the States' right to flourish 
cooperative movement in the State. You are bringing In a 
legislation in the guise of the Supreme Court order. The 
Supreme Court order does not say that the cooperative 
Boards of Directors will be superseded. What they would 
say is to have sufficient safeguards before Issuing licences. 
You can issue licen.ce, you can make provisions for 
implementing the licences. That I can understand. But why 
should you go beyond the directions of the Supreme Court? 

The Supreme Court has never said that you evolve a 
proviSion by which the Boards of Directors can be superseded 
by some financiers who are controlling the Reserve Bank. 
They do not have any touch with the people. They are 
concerned with the farmers. They are only economists. They 
are only concerned with their business Une. 

15.00 hr •. 

But the co-operative banks are not functioning in that 
lime. They have service motive. They are not for buslneS'S. 
So, I would submit that this is highly irregular and hIghly 
illegal. It will be construed as an encroachment on the co-
operative movement in which the States are very much 
interested. In the case of Maharashtra, I can understand if 
you bring in some legislation as per the provisions and as 
per the directions of the Supreme Court. But. why should 
you go beyond that power? Why should you go beyond the 
direction of the Supreme Court? Why should you 
straightaway supersede the elected co-operative societies 
or co-operative boards in the guise of issuing licence? I 
strongly object to it. I do not stand in the way of bringing an 
amendment to the banking regulation. That you can do but 
not in this way. This Is a Draconian law You should change 
It to suit the alms of the co-operative movement in India which 
is a people's movement. It is not a business movement. It is 
not concerned with profit or loss. It is concerned with service. 
Why should you bring in such a legislation? You can very 
well give some direction as per the directions of the Supreme 
Court, which I can understand. But this is too much. So, I 
oppose it. 

SHRI P. CHIDAMBARAM : Madam, with great respect 
to the hon. Member, I think the Opposition is not quite justified. 
What we are doing is we are amending two Central Acts. 
One Central Act being amended is the Banking Regulation 
Act, 1949, and the other Central Act being amended is 
Deposit Insurance and Credit Guarantee Corporation Act, 
1961. At this stage of introduction if the hon. Member is able 
to point the Chair that Parliament does not have legislative 
competence to amend these Acts, that objection can be 
answered. He does not say so. He cannot say so. These are 
two Central Acta made by Parliament. Parliament Is, 
therefore, competent to amend these Central Acts. We can 
debate the merits of amendment. 

BUI. 

MADAM CHAIRMAN: The questions is: 

"That leave be granted to introduce a Bill further to 
amend the Banking Regulation Act. 1949 and the 
Deposit Insurance and Credit Guarantee Corporation 
Act, 1961." 

The motion was adopted. 

SHRI P. CHIDAMBARAM : Madam, I introduce the 

,. 
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15.03 hr •• 

STATEMENT BYTHE MINISTER 

l1anklng Regulation (Amendment) and 
Miscellaneous Provisions Ordinance 

{English] 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM) : I beg to lay on the table an explanatory statement 
(Hindi and English versions) showing reasons for immediate 
legislation by the Banking Regulation (Amendment) and 
Miscellaneous Provisions Ordinance, 2004 (No.3 of 2004). 

(Placed in Library, See No. LT 737/04) 

15.04 hr •. 

MATTERS UNDER RULE 377 

{English] 

MADAM CHAIRMAN: Now, let us take up Matters 
under rule 377. 

Sllr; Chandra Sekhar Sahu. 

(I) Need to delegate powers to Members of 
Parliament to review Implementation of 
Central Government sponsored projects In 
their constituencies 

SHRI CHANDRA SEKHAR SAHU (Berhampur-Orissa): 
Madam Chairman, I draw the attention of the Central 
Government regarding the delegation of powers to the hon. 
Members of Parliament to review the projects and progra-
mmes which are financed by the Central Government. 
Though there is a Vigilance Committee constitued by Rural 
Development Department, but it is not sufficient to curb the 
irregularities done by the functionaries of the State Govern-
ment. 

(") Need to take InItiatives to open a dialogue 
with Insurgent groups In the North Eastern 
States of Manlpur, Assam and Nagaland 

DR. THOKCHOM MEINYA (Inner Manipur) : It is very 
encouraging that our Government is moving forward towards 
finding a permanent solution of the vexed problem of 
insurgency in the North-East. The recent visit of the Prime 
Minister to Manipur and Assam has given a positive signal 
to the people of the region. It is a very well known fact that 
insurgency has been the only hurdle to the development and 
progress of the region. It is also a fact that there are more 
than 19 insurgent outfits operating in Manipur alone. 

The offer of talks by the Prime Minister to the insurgents 
in the North-East should be taken in the right earnest by all. 
Now we have a Prime Minister who is willing to listen and 
talk to agitating Manipuris, all insurgents and also continue 
the Naga dialogue. A conductive atmosphere is being created 
by the recent visit of the Prime Minister and his open and 
down-to-earth approach. At this juncture, the Union 
Government should act and send feelers to the insurgents 
and start interaction with them. Such a prudent step will 
certainly help to bring them to the negotiating table and 
besides finding a political solution to Insurgency in the region. 

(III) Need to Introduce direct flights from Riyadh 
and Dammam to Hyderabad 

SHRI K.S. RAO (Elru) : Madam Chairman, the workers 
from Andhra PradeSh residing in Riyadh and Dammam have 
represented to the State Government that out of four lakh 
Andhra Pradesh workers residing in Saudi Arabia, 37 per 
cent are based in Jeddah while 33 per cent and 30 per cent 
are based in Riyadh and Damman respectively. They have 
requested for direct flights from Riyadh and Dammam. I, 
therefore, request the Union Government to introduce direct 
flights from Riyadh and Dammam to Hyderabad for the 
convenience of the workers who are residing in Saudi Arabia. 

(Iv) Need to set up a Head Post Office at 
Maharajganj, Uttar Pradesh 

[Translation] 

SHRI PANKAJ CHOUDHARY (Maharajganj. U.P.) 
Madam Chairman, the people of my constituency Maharaj-
ganj, (U.P.) have to face great problem due to the lack of a 
Head Post Office here. They have to travel as far as 50 to 
100 kilometres to reach the Head Post Office at Kudaghat 
situated in district Gorakhpur. It not only results in a lot of 
inconvenience to the public but also a lot of wastage of time 
and money. If the Head Post Office is set up in Maharajganj, 
the people will not have to travel so far and it will save the 
time as well as money. 

Therefore, I request the Union Government to imme-
diately set up a Head Post Office at Maharajganj keeping in 
view problems of the people related to post. 

(v) Need to provide air-link to Ajmer city in 
Rajasthan 

PROF. RASA SINGH RAWAT (Ajmer) : Madam 
Chairman, Ajmer is the heart of Rajasthan. This city assumes 
the importance from historical tourism, educational and 
religious pOint of view. This city has shrine of famous Sufi 
Saint Khwajah Muyunuddin Chisti, famous Hindu pilgrimage 
and importnat tourist centre, Pushkar, Asia's famous Marble 
trading centrd. Kishangarh. famous and old contonment, 
Nasirabad, textile industries like Bhilwara and historical place 
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like Nagaur. where lakhs of people visit from all over the 
world. The city assumes importance from Railway and CRPF 
point of view also. Thousands of Non Residents Indians 
(NRls) particularly people belonging to Sindhi community are 
residing here who have their business in African countries 
and in Singapore, Philippines, England, America, Dubai etc. 
and they visit Ajmer several times in year. From all these 
point of view, it is necessary to provide air link to Ajmer. But 
despite several assurances by the Union Government airport 
has not been set up there as yet. 

Therefore, I request the Union Government that in order 
to provide air link to Ajmer, an airport should be set up without 
an~' further delay at the place named Kayad after the 
acquisition of land keeping in view the importance of Ajmer. 

(vi) Need to release the Central share of funcls 
for various developmental programmes In 
Madhya Pradesh 

SHRI CHANDRA MANI TRIPATHI (Rewa) : Madam 
Chairman, there has been a delay in the allocation of funds 
by the Union Government for the centrally sponsored 
schemes being implemented in Mahdya Pradesh and for the 
schemes launched by the State Government itself. It includes 
mainly highways and centrally sponsored housing schemes. 
Due to the paucity of funds, there schemes have either come 
to a standstill or being implemented, at a snail's pace. 

Therefore, I urge upon the Union Government to 
release the funds immediately for the variOUS schemes being 
implemented in Madhya Pradesh without any further delay. 

(vII) Need to enact a Central legislation for 
enabling regulation of admissions to 
unaided private professional Institute. 

[English) 

SHRI P. RAJENDRAN (Quilon) : Madam Chairman, the 
Government should enact a Central legislation to address 
the grave situation arising out of the Supreme Court's 
judgement in the 'T.M.A. Pai Foundation and Others Vs. The 
State of Karnataka and Others' case. This jud~ment has 
granted the managements of private unaided educational 
institutions complete freedom in matters of admissions, fee 
structure and recruitment. T.M.A Pai case and its 
interpretation by another bench of apex court has provided 
enormous scope of profiteering to private self financing 
colleges in the absence of a regulatory mechanism. The 
managements of these colleges have resorted to massive 
fee hikes, which has resulted in many meritorious students 
being denied an opportunity to study because of their inability 
to pay. In the light of the above, a Central legislation should 
be enacted which would. provide adequate powers to the 
State Governments to control these institutions. The 
legislation should provide that: 

(a) All admissions to private unaided professional 
institutes should be through a common entrance test 
conducted by the Central and State Governments; 

(b) the Government should have powers to 
prescribe the maximum fees chargeable by these Institutions; 
and 

(c) the Constitutional provision of 22.5 per cent 
reservation for SC/sT students as well as other provisions 
for representation of students from doprlved sections should 
be upheld. 

(vIII) Need to construct a bridge on river Yamuna 
at Mahewa Ghat In Chall Parliamentary 
Constituency, Uttar Pradesh 

[Translation) 

SHRI SHAILENORA KUMAR (Chail) ; Madam 
Chairman, the construction of a bridge at Mahewa Ghat on 
river Yamuna in Chail Parliamentary Constituency of Uttar 
Pradesh will shorten, the distance between various districts 
of Uttar Pradesh as well as between Uttar Pradesh and 
Madhya Pradesh which will facilitate the movement of traders, 
tourists and the people of both the States. Besides, this will 
provide new employment opportunities to the people of both 
the States. 

Therefore, I request the Union Government that keeping 
in view the difficulties being faced by the traders, tourists 
and the people of both the States, a bridge on river Yamuna 
at Mahewa Ghat in Chail Parliamentary Constituency be 
constructed without and delay. 

(Ix) Need to bring Bharat Wagon and 
Engineering Company Limited, Patna under 
the administrative control of the Ministry of 
RaHways 

SHRI VIJOY KRISHNA (Barh) : Madam Chairman, I 
would like to draw the attention of the Government towards 
Bharat Wagon and Engineering Company limited. This 
company was emerged as a private company and 
previously it was known as Britan;a Engineering Company. 
The Government had taken over the company in 1974 as 
Private Management was failed to run this company. This 
company has its head office at Patna and Its main business 
is the production of various types of wagons. The company 
has been conferred upon Indira Gandhi Memorial National 
Award for best management and also productivity awards 
twice continuously. Madam Chairman, the recognised Union 
of this company has suggested to bring this company under 
the Ministry 01 Railways and I am also of the view that this 
company can function more effiCiently under the Ministry of 
Railways. 
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Therefore, I request the Union Govemment to bring 
Bharat Wagon and Engineering Company Limited, the Sole 
heavy Engineering Company of Bihar, under the Ministry of 
Railways without any further delay so that the Industrial 
development of Bihar could be undertaken. 

(x) Need to set up a Mango Research Centre In 
Shahabad fruit belt, Uttar Pradesh 

SHRilL VAS AZMI (Shahabad) : Madam Chairman, in 
1997, my parliamentary constituency, Shahabad and 93 
villages were declared fruit belt but the State Government 
has not provided any facilities meant for fruit belt to the 
farmers 80 far. Even the quantum of power, available to other 
fruit belts is not being provided to Shahabad fruit belt. 

Through this House, I request the Union Government 
to set up a Mango Research Centre and allied research centre 
at Shahabad and instruct the State Government to reduce 
the power cut in this area. 

(xl) Need to provide adequate relief to the 
farmers affected by natural calamities In 
Nagapattlnam and Tlruvarur districts of 
Tamil Nadu 

{English] 

SHRI A. K. S. VIJAYAN (Nagapattinam) : Madam 
Chairman, Nagapatlinam and Tiruvarur districts in my 
constituency have been facing severe drought consecutively 
for the last three years. Recently the Central Drought 
Monitoring Committee have also visited these districts and 
submitted their reports to the Department concerned to 
release funds for drought relief. But the funds have not been 
released so far. Further, the heavy rainfall in entire Tamil 
Nadu has added to the misery. The crops cultivated (through 
loans raised by the agriculturists) in more than 10 lakh acres 
have been damaged. More than 50 people have died and 
thousands of huts/small houses have perished due to heavy 
rainfall and floods. The connectivity roads in all the villages 
in these districts have also been damaged heavily. Epidemics 
like cholera have spread and proper medicines are not 
available in the Government hospitals. 

Hence, I urge upon the Unioh Government to take 
immediate relief measures and supply seeds, fertilisers and 
pesticides to the agriculturists for cultivation in the post rain 
season. Special assistance to build houses under Indira 
Awas Yojana may also be extended to the people whose 
houses were destroyed in the rain. 

(xII) Need to expedite the construction of the 
second rail bridge over river Mahanadl In 
Orissa 

SHRI B. MAHT AB (Cuttack) : Madam Chairperson, the 

rail tine between Talcher and Paradeep is a vital link between 
the mine-head and the sea port earning a large revenue for 
the East Coast Railway Zone. Due to heavy tr.ffic, the 
Railway have invested a large sum of money to build a second 
rail tine connecting Talcher with Paradeep. But the progress 
of this ·second line is getting delayed year after year thereby 
not only escalating the cost of construction but also loss of 
traffic due to congestion. 

The second rail line from Talcher to Nirgundi is complete 
and the second rail bridge over river Birupa is nearing 
completion. The second rail line from Paradeep to Rajhans 
is also nearly completed. But the construction of the major 
second rail bridge over river Mahanadi is yet to start. Unless 
the rails bridge over Mahanadi is constructed, the whole 
investment of hundreds of crores of rupees on this second 
rail line is of little use. 

I urge upon the Govemment to take up the construction 
of the second rail bridge over Mahanadi expeditiously and 
to clear the bottleneck and congestion that occurs everyday 
between Nirgundi and Barang railway stations of Cullack. 

(xl/l) Need to declare PunJabl as an official 
language of the Union Territory of 
Chandlgarh 

SHRI PAWAN KUMAR BANSAL (Chandigarh) : Madam 
Chairperson, with your permission, I would like to make this 
submission in Punjabi. 

(Translation) 

MADAM CHAIRMAN: I think there is no interpreter. 

... (Interruptions) 

[English] 

SHRI PAWAN KUMAR BANSAL: I had given it in 
writing yesterday and I am sure the arrangement would be 
there. 

THE MINISTER OF· FINANCE (SHRI P. CHIDAM· 
BARAM) : The translation may not be there but he can still 
speak in Punjabi. 

'SHRI PAWAN KUMAR BANSAL: Madam, Chandi· 
garh, the capital of Punjab and Haryana and the headquarters 
of the Union Territory, has a population of aboull0 lakhs.1t 
is an important city of northern India. From the various 
surveys and the Census Reports, it is abundantly clear that 
the majority of the residents speak Punjabi, which is their 
mother tongue. However, the language continues to be 
denied its due recognition as an official language of the Union 

'Englilh Iranllalion 01 the speech originally delivered in Punjabi. 
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Territory, though Delhi and Haryana have accorded it the 
status of second language. 

Accordingly, I urge the Government of India to declare 
Punajbi in Gurmukhi script as an official language for 
Chandlgam Union Territory, mandating the Administration 
and other authorities to conduct business in Punjabi besides 
the present system of doing it in Hindi and English. 

15.14 hr •. 

(English) 

CUSTOMS AND CENTRAL EXCISE 
LAWS (REPEAL) BILL, 2004 

MADAM CHAIRMAN: Now, the House will take up item 
No. 13 - Customs and Central Excise laws (Repeal) Bill. 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM) : With your permisson, I beg to move: 

"That the Bill to repeal certain Customs and Central 
Excise enactments, be taken into considerations.· 

This is a very simple Bill. Some Acts had become 
redundant and obsolete. An expert group was constituted In 
the Department of Revenue to review existing laws, rules, 
and regulations. This group has recommended that these 
enactments may be repealed and they are listed In the 
Annexure to the Bill. When examined, It was found that the 
Customs and Central Excise laws (Amendment) Act of 1988 
had Introduced certain sections to establish an appellate 
tribunal but the tribunal was not set up. Subsequently, of 
course, the Customs Act was amended to set up the tribunal 
but these provisions were also redundant and obsolete. 

o Therefore, these redundant provisions and the redundant 
Acts are sought to be repealed so that they do not remain in 
the statute book and clutter the statute book. Therefore, this 
is a non-controversial Bill. I would humbly appeal to all hon. 
Members to join in passing this Bill. 

MADAM CHAIRMAN: Motion moved: 

"That the Bill to repeal certain Customs and Central 
Excise enactments, be taken into consideration.· 

(Translation) 

PROF. RASA SINGH RAWAT (Ajmer) : Madam 
Chairman. In this regard I would like to request that 
information may be sought from the experts of law in respect 
of Bills which are to be repealed and only then these should 
be brought simultaneously. The laws which are no longer 
effective and have lost their importance, should be listed and 
repealed simultaneously after consulting the law Comml· 

s.ion and experts of Law Ministry so that the precious time 
of the House could be saved. 

SHRI MOHAN SINGH (Deoria) : Madam Chairman, I 
also want to give a suggestion in this regard. Hon'ble Minister 
has presented the Bill in a very good manner. there is no 
dispute over it. P.C. Jain Committee was constituted during 
his previous tenure as Finance Minister. This Committee has 
not only mentioned about such laws of Finance Department 
but also about the Ineffective laws relating to other 
departments and suggested that these laws should be 
repealed. They had lised and published 148 such laws. 
Therefore, Government should bring a Bill to repeal all those 
Bills. 

Hon'ble Finance Minister is going to make a major 
change in revenue and custom duty. I think powers of States 
especially in Finance matters and tax assessment should 
not be snatched away in this way. Recently. Finance 
Ministers of States held a meeting with the Union Minister of 
Finance and stated that states should get 50% shares of the 
total tax collection especially In respect of service tax. 

Government of India is increasing its tax network but 
It is intervening in the tax network of States. Such a tendency 
should be checked. Government Is implementing VAT but 
businessmen are opposing It. Multi-national companies and 
big industrialists are in favour of implementing this system. 
All the State Govemment8 have agreed to Implement it 
except Uttar Pradesh. The role of hon'ble Finance Minister 
is very Important In satisfying Uttar Pradesh Government. 
Despite that I would like to request that in the wake of the 
tax provision under revenue and custom duty, the State 
Government should not feel such problems In future that 
Central Government wants to interfere in their rights and 
usurp their powers. It would be inappropriate if State Govern-
ments become dependent on the Central Government for 
finance. 

With these suggestions. I support the Bill presented by 
hon'ble Minister. 

[English} 

SHRI P. CHIDAMBARAM : Madam, I take note of the 
suggestion that the laws mentioned by this Finance 
Commission and the Review Committee as laws which 
deserve to be repealed must be repealed soon. You will kindly 
appreciated that each Ministry has to bring a Bill to repeal 
the respective laws. I shall certainly pass on the suggestion 
to my colleagues in the Ministry and ask them to bring Bills 
to repeal the laws which are obsolete. 

As regard the suggestion of another hon. Member, I 
think, we have started a new chapter by Involving the State 
Finance Ministers in major fiscal policy changes. Only 
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yesterday I held a meeting with State Finance Ministers on 
service;tax. I have held three rounds of meetings with State 
Finance Ministers on VAT. I have met the Chief Minister of 
Uttar Prdesh. He is now on board. All the States have agreed 
that VAT will be implemented. I will continue this practice of 
consulting the State Finance Ministers in respect of major 
tax reforms and fiscal changes. Thank you. 

MADAM CHAIRMAN: The question Is: 

"That the Bill to repeal certain Customs and Central 
Excise enactments, be taken into consideration." 

The motion was adopted. 

MADAM CHAIRMAN : The House will now take up 
clause· by • clause consideration of the Bill. 

The question is : 

"The clauses 2 and 3 stand part of the Bill." 

The motion was adopted 

Clauses 2 and 3 were added to the Bill. 

The Scheduled was added to the Bill. 

Clause 1, the Enacting Formula and the Long Title 
were added to the Bill 

SHRI P. CHIDAMBARAM: Madam, I beg to move: 

"That the Bill be passed.· 

MADAM CHAIRty1AN : The question is : 

"That the Bill be passed". 

The motion was adopted. 

15.28 hr •• 

DISCUSSION UNDER RULE 193 
.' . 

Problems being faced by Jute Industry· Contd. 

{English] 

MADAM CHAIRMAN: Now, we take up further 
discussion regarding problems being faced by Jute Industry, 
raised by Shri Basu Deb Acharia on the 18th August 2004. 

SHRI SANTASRI CHATTERJEE (Serampore) : Hon. 
Chairperson, I thank you very much for givitlg me this 
opportunity to place my views before .this august House 
though the discussion is now belated. It Is a long-pending 
discussion. The problems of jute industry do not pertain only 
to my State West Bengal but also the States of Bihar, Assam, 

Orissa; and in Andhra Pradesh also, many new jute mills 
are coming up. Some industrialists out of their own decisions 
are moving out from West Bengal to expand their industry or 
business in other States. This is welcome, but they are not 
paying the legitimate dues to the workmen. Workmen's rights 
are curtailed in all possible ways and they are taking 
advantage of the limitations or the weaknesses of the working 
class movement in those States only to make more and more 
profit. which in a capitalist society is the order of the day. 

Madam, what I intend to draw your kind attention to is 
that from 29th of this month, in our State all the central trade 
unions working in the jute industry were to start a continuous 
strike with the legitimate demand for the implementation of 
the tripartite memorandum of settlement between the 
management and the unions. Through the good offices of 
the Govemment of West Bengal, the strike has been averted. 
Everybody will be happy that the workers did not feel it 
necessary to go on continuous strike since most of their 
demands were acceded to by the recalcitrant employers. It 
is due to the policy of the Left Front Government to uphold 
the rights of the workers as well as to protect the interest of 
the industry that the strike did not materialise. 

You will be pained to learn that one of the partners of 
the National Democratic Alliance in West Bengal - I do not 
want to name that Party - has opposed tnis agreement. Our 
hon. Minister has helped us a lot. That Party, which has only 
one Member in this House, is not pleased with the agreement 
because the Left Front Government has helped the workers 
and the management to come to a negotiated settlement. 
On the 30th of this month, they had given another strike call 
which was foiled by the jute workers. That strike took place 
only in a limited way. Only two or three mills participated in 
it. 

The question that faces us is, how would the jute 
Industry service. Hon. Minister knows full well that demand 
for jute goods is on the increase in the international market. 
I read in the newspapers that we have won the case that we 
were fighting in Brazil for protecfion of our jute goods to be 
sold there. So, there Is a possibility of huge demand in the 
international markets. So also, the road industry would be 
utilising the jute bags for development of roads. This will also 
increase the employment opportunities. There is every 
possibility that this jute industry will not only survive but will 
expand and capture the domestic and international markets. 

Very recently, I had the opportunity of partiCipating in a 
twO-day conference to discuss about the Compre~ensive Jute 
Policy. That conference was organised by the Jute Manufac-
turing Council one of the organisations under our Textile 
Ministry. They organised this conference for the first time. I 
have been in the trade union field for the last forty years but 
this is the first time that the Government has taken yp a plan 
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to convene a meeting involving all sections of the sector. 
Agriculture, marketing, research, development, technical 
upgrading, labour environment all aspects have been taken 
iMO consideration. Aepresentatives from all walks of life 
relating to this sector have contributed in this meeting. 

On the 25th of last month, Shrl Vaghela called a 
meeting of the Consulative Committee. Unfortunately, I was 
not able to be present here. I wrote to him a letter, I do not 
know whether he received it or not. I have requested him to 
go through the entire proceedings and to constitute a Study 
Team comprising of technical experts so that we could 
finalise the Comprehensive Jute Policy in the Consultative 
Committee and then place it before the House. 

There is every possibility that this industry will survive. 
There is every possibilty that this market will expand further. 
New products will come out of the textile goods. Earlier it 
was caUed the 'golden fibre'. May more anciliary products 
could come which could create new opportunities. It will 
serve the interests of lakhs and lakhs of farmers. So, I would 
appeal through you to the Hon. Minister to organsie further 
discussion, and formulate a comprehensive jute policy which 
can safeguard the interest of the Industry, interest of the 
farmers, interest of the workers, and it will add an Impetus to 
our economy. 

[Translation] 

SHAI SHAILENDAA KUMAA (Chail) : Madam, 
Chairman, I thank you for giving me an opportunity to 
participate in the discussion under Aule 193 being held. on 
the problems being faced by the Jute Industry. 

Hon'ble Minister of Textile's present her. Just now, 
hon'ble Member has putforth his views about the problems 
of jute industry. Earlier also a wide discussion on this matter 
has taken place in the House. It is a fact that most of the jute 
is produced in Southern India and the matter directly concerns 
th~ farmers and workers. Therefore, we should have serious 
discussion to safeguard the interests of the industry especially 
our farmers and workers. So far as jute is concerned, it is 
connected with religious faith also. I know that all the followers 
of Jaigurudev Maharaj wear jute cloth. Secondly, Madam 
Chairman, you must have visited the Pandals of Durga Puja. 
These Pandals are decorated with jute and even the idols 
are decorated with jute. 

Madam Chairman, earlier only jute bags were used in 
our country to contain cement, foodgrains, food items etc. 
However, these bags have vanished for the last few years 
and plastic bags have replaced them. These plastic bags 
are hazardous for our environment. Hon'ble Minister of Textile 
is present here, I would like to tell him that we often come 

across the news on T.V. and newspapers about the suicides 
committed by the farmers for not repaying the loan taken by 
them. There are several factories where stikes and lock outs 
often takes place. 

Madam Chairman, while shopping in a market. you 
must have seen beautiful jute bags to carry the goods. 
However, plastic goods are more in fashion now-a-days and 
it has become essential to give importance to jute also. This 
matter directly concerns the farmers, workers and 
environment. Therefore. I would like to request the Minister 
of Textile to formulate such a policy on jute which does not 
have adverse effect on farmers and workers of jute industry 
rather it should benefit them. 

With these words, I conclude. 

{English] 

MADAM CHAIRMAN: Shri K.S.Aao - not present. 

Shri Tarit Baran Topdar- not present. 

SHAI ANWAA HUSSAIN (Dhubri) : Thank you, Madam 
Chairman, for giving me an opportunity to express my views 
on the burning probems of Jute growers and Jute industries. 
I would also like to thank Shri Baau Deb Acharia for taking 
up this issue fOf discussion. The geographic condition, 
topography and climate are very congenial for the growth of 
Jute in Assam. In India, about 12 million bates of Jute is 
producad, out of which, the share of Assam is about one 
million bales. We have about 53 per cent of the working class 
linked with this project. 

We have two problems. Firstly, in Assam and North-
East, there is not a single Jute industry. So, naturally from 
pre-Independence days, we have been supplying Jute to 
West Bengal for their industries. The main problem is with 
the Jute growers. In 2001-02, the support price for Jute was 
about As. 785 to As. 850. 

But in Assam, jute growers had to sell their jute for As. 
350 to Rs. 400 only. Actually, for producing a quintal of jute, 
jute growers have to spend Rs. 350 to As. 400. So, the jute 
growers of Assam never get the support price. This year also, 
though the support price was around As. 900 in Assam, jute 
was sold at Rs. 350 to As. 500 only. This was fifty per cent of 
the support price. Now the Jute Corporation of India have 
got their centres and sub-centres. They do not arrive in the 
market at proper time. They do not arrive in the market in 
the months of June or July. They arrive only in the month of 
late September or October. As a result of that, the growers 
are compelled to sell their jute to brokers and middlemen. 
These brokers and middlemen have got connection with the 
Jute Corporation of India. They have got Bome understanding 
with them. The Jute Corporation of India does not arrive in 
the market at a proper time, as a result, peasants are 
exploited. 
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Another point is that these sub-centres and centres, 
for procuring jute, are so insufficient in number and located 
at such places that peasants cannot reach those places. 
Taking this advantage, the brokers and middlemen exploit 
the farmers. I, therefore, request the Government of India to 
look into the matter and ensure that the Jute Corporation of 
India opens up centres and sub-centres for procuring jute, 
at proper places. In my constituency, there is a place called 
Manka-char. If anybody has got any geographical knowledge 
of Mankachar, he will say that it is the remotest palce having 
no communication facility. The Jute Corporation of India has 
opened a sub-centre at this place and not at the district 
headquarters or other sub-divisional headquarters. So, this 
JCI should be compelled to open their centres at proper 
places and procure jute directly from the farmers and not 
from the brokers and middlemen. 

Lastly, late Fakhruddin Ali Ahmed, the former President 
of India had laid the foundation stone of a jute mill at Barpeta 
in late seventies. That jute mill is yet to be established. So, I 
urge upon the Government to establish the jute mill at Barpeta 
and another at Dubhrl in the best interests of the jute growers 
of Assam. 

SHRI AJOY CHAKRABORTY (Basirhat) : Thank you, 
Madam, for giving me this opportunity. We are discussing 
about the jute Industry of our country. The conditions of jute 
industry are very bad. 

The jute industry is getting ruined day by day though it 
is very much old and traditional industry of our country. It 
equally relates to the jute growers also. There are so many 
jute industries not only in West Bengal but also In Bihar, 
Orissa, Assam, Andhra Pradesh and other States. 

Now, the jute growers are suffering from a lot of 
problems. They are not getting the remunerative prices. The 
earlier speakers have already stated in this very House that 
the Jute Corporation of India is not coming forward to 
purchase the jute from the jute growers, that is, the farmers. 
As a result, the farmers are compelled to come in the clutches 
of the brokers. So. the functioning of the JCI is not at all 
satisfactory. Due to the reluctance and callousness of the 
JCI, the jute growers. the kisans are compelled to come in 
the clutches of the middlemen. 

Madam, my feeling is that this should not come under 
the purview of the Textile Ministry. It should come under the 
purview of the Agrlcutlure Ministry. The Govemment of India 
is represented in this House. So, I urge upon the Government 
of India to come forward and take necessary steps In order 
to save the thousands and thousands of jute growers who 
are living in a very critical condition. 

Madam. I am reiterating that the jute industry Is very 
much old and one of the traditional industries of the country. 

The jute industries are situated in West Bengal, Bihar, Uttar 
Pradesh, Tripura. Assam. Andhra P~desh. Orissa and several 
other States. But the condition of the jute workes in very 
bad. They are suffering from very many problems. They are 
living In a precarious condition which is getting ruined day 
by day. In West Bengal, particularly, on both the sides of 
the Ganges. so many jute industries are situated. But some 
of the jute industries are already closed. and thousands of 
jute workers are thrown out of their job. They are compelled 
to live under the blue sky. The workers are coming to work 
in the jute industries at Kolkata on both the sides of the 
Ganges, Howrah district. Hooghly District. North 24-Parganas 
Cistrict. South 24-Parganas District within West Bengal. The 
workers are also coming from Bihar, Uttar Pradesh, Andhra 
Pradesh, Madhya Pradesh, Orissa and Assam to work in 
the various jute industries in West Bengal. But the conditions 
of the jute industries are very bad. Some unscrupulous 
owners of the jute industries are wilfully declaring lockouts 
and depriving the jute workers of their livelihoods. 

Therefore. I urge upon the Government of India to save 
the jute industry, the traditional industry of our country. 

As has already been stated by earlier speakers. jute is 
very much pollution free also. The polythene is creating 
hazards and pollution whereas the jute products are all 
pollution free. But I am very sorry to say that the earlier 
Government, i.e., the NDA Government, succumbed to the 
pressure of the polythene lobby and they lifeted the order of 
cent per cent jute packaging. 

15.50 hr •. 

(SHRI VARKALA RAOHAKRISHNAN in the Chair) 

They succumbed to the pressure of the lobby of 
synthetic workers and introduced synthetic bags. So, I would 
urge the hon. Minister to take initiative in this regard and 
declare jute packaging compulsory in case of rice, wheat, 
cement and other products. We met the hon. Minister and 
requested him to come forward to save the jute workers.as 
well as the jute Industry. The Government have enacted laws, 
issued orders also making jute packaging compulsory up to 
2005. It has not been made compulsory forever. So. this order 
should be modified so that the jute packaging is made 
compulsory. This should be done in the interest of not only 
the jute industry but also in the interest of the people of this 
country. 

My friend has just told that if one visits the pandals of 
Durgs Pujs or Diwali, he will find that very good pandals are 
made not of cloth but of jute. You may see very artistic 
pandals made of jute during Durga Puja or Diwali. Various 
countries in the world are also very much interested in import 
of jute. Very good carpets are made of jute. I visited your 
State, Kerala, and found that very good carpets are being 
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made by mixing the husk of coconut with jute. So, it is a very 
useful material and can be put to use for different purposes. 

I urge upon the Government of India, particularly the 
hon. Textile Minister to come forward to save the jute industry 
from ruin. A large number of jute workers are being thrown 
out of job. At the initiative of the Labour Minister of West 
Bengal an agreement was reached whereby all the trade 
unions, cutting across Party lines, decided to call a strike. 
The jute industry workers have unanimously decided to call 
a strike In the interest of the jute industry. At the initiative of 
the hon. Minister of the West Bengal Government a tripartite 
agreement between the owners, the Government and the 
jute workers was arrived to call a strike by all the trade unions. 
The strike called by all the unions has been lifted. I hope the 
hon. Textile Minister will come forward to save the jute 
industry from ruin. 

SHAI RUPCHAND PAL (Hooghly) : I am thankful to 
the hon. Minister that the new Textile Minister has been taking 
keen interest in the improvement of the industry. 

About ten days back, a very important Conference was 
held at Kolkata for framing a National Jute Policy and 
important sectors of the industry including the manufacturers 
and the trade unions also participated. The discussion was 
divided and sub-divided into different setors. The hon. 
Minister had invited me also but unfortunately I could not 
attend it as I was busy in another meeting. I believe he has 
been working in accordance with the mandate given in the 
CMP. In the CMP, there is a mandate to the new Government 
that this important industry should be restructured and the 
jute should be encouraged. When there was a crisis created 
by certa'n sectors In the matter of dilution of the Jute 
Packaging Order, the hon. Minister took keen interest to find 
out a solution and I thank him for that. The Food Minister, 
other Ministers and the Prime Minister also responded 
appropriately, warmly and immediately to the representations 
made by the Members of Parliament belonging to different 
sections. I am thankful to the Government for that. But the 
industry as such is facing new types of crisis. Firstly, those 
sections of the industry, which are engaged in producing the 
traditional goods, are facing a new type of competition and 
domestically the competition is taking different shapes. I shall 
mention one of them only. 

Very recently, an agreement was reached between the 
Indian Jute Manufacturers Association and the trade unions 
in a tripartilte meeting. The outcome of it is that an individual 
worker will get as much as Rs. 264 as a minimum wage. But 
in some parts of the country - I am not mentioning the names 
- only As. ,80 are being paid. Now the industrialists say that 
it is a difficulty if we have to pay Rs. 264 in West Bengal and 
others pay Rs. 80 only in other parts of the country. So, this 
has become a national issue. There should be uniform jute 

price and uniform wage structure. I am happy that the Minister 
is very much concemed with the issue. When the labour 
Issues are being discussed in the National Jute Policy, 
various issues like social security, uneven social security, 
uneven wage structure, etc. should also be discussed. 
There are various types of workers like permanent, semi-
permanent, casual, etc. The Left Front Government in West 
Bengal has set the issue - I do not say satisfactory - to some 
extent by assuring a minimum wage and all the different 
names and nomenclatures iike casual workers have been 
done away with. 

As you know. in West Bengal jute industry, most of the 
workers belong to States like Bihar, Orissa, Andhra Pradesh, 
etc. In spite of people coming from different provinces, 
different States and with different religious background, there 
is harmony in West Bengal which is our pride. Sometimes, 
there have been occasions where some nuisance has been 
created but broadly people belonging to different parts of 
the country live together peacefully. The capital belongs to 
the people who do not belong to West Bengal actually but 
they have adopted West Bengal as their State. 

So, I wouid urge upon the Govemment that when it is 
trying to frame the National Jute Polley, it should address 
the issues relating to jute growers, jute corporations to see 
as to why they are not working properly. I would like to 
mention two things for incorporating In the Natinal Jute Policy. 
We have excellent jute scientists and the Government of 
India has very important research Instltues. 

16.00 hr •. 

Countries like Vietnam, China, Laos are using jute 
products for building material, clothing and fumishings and 
are doing very well. We also are doing well but unfortunately, 
reserach institutes like IJIRA and such other bodies are being 
neglected. In case of Jute Corporation, we find that a 
bureaucrat Is chosen and put at the helm of affairs of the 
Corporation, but such a thing is not done in case of others. 
These are some of the grievances of the jute industry. 

The hon. Chief Minister of West Bengal has written to 
the Govemment as well as to the Textile Minister giving 
certain suggestions. I think, the new Minister of Textiles has 
certain ideas in his mind. He is interacting with many people. 
I also had an occasion to interact with the hon. Minister on 
the issue of the NJMC. There is talk of having a project and 
then based on the experience of that pilot project. the han, 
Minister can proceed further. I welcome it. But conversion or 
privatisation route is not be solution. He has been taking 
keen interest in the subject and the hon. Prime Minisler also 
has been taking interest in the matter. I am sure, with all 
sorts of help from important quarters, the jute industry would 
certainly look up. This i8 also one of the objectives of the 
CMP. 
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Sir, I mentioned that there is unevenness in the matter 

of encouragement, there is unevenness In the matter of 
implementation of packaging orders, etc. These are creating 
problems. There are about one crore people associated with 
this industry and a large number of them belong to the States 
of Bihar, Orissa. Andhra Pradesh and of course, West Bengal. 
The livelihood of these many people is dependent on the 
jute industry. 

Sir, as you would know. before the partition of Bengal, 
the jute mills were on both sides of the Ganges. While Quality 
jute was produced in Bangladesh. Now, jute is coming from 
Bangladesh. We are happy that Bangladesh, with the help 
of the UNDP programme, is doing well. There are quite a 
number of self-reliant groups. But we also have a great 
potential. We can grow good quality and high yielding variety 
of jute in the north-eastern parts India in West Bengal, in 
Bihar and also in Andhra Pradesh. This industry needs to be 
encouraged and prom01ed. The research institues can help 
in getting diversified products from jute but unfortunately, 
these research bodies are being neglected. I welcome the 
initiativ3 taken by the hon. Textile Minister and I believe that 
with all the sorts of help from important quarters, we will 
achieve success. It has been declared In the CMP that jute 
industry is one such industry which will not be neglected any 
further. I hope, this new UPA Government will give it a lot of 
encouragement to make it stand up and look up. 

{Translation] 

SHRI ALOK KUMAR MEHTA (Samastlpur) : Mr. 
Chairman, Sir. the jute industry at present is losing Its 
significance due to the changing values. During last few 
years there has been.decline in our values and I feel that it 
is due to this that Jute units which were set up In large number 
in the cooperative sector in States like Bihar, Orissa, Assam, 
West Bengal and Andhra Pradesh by assessing their 
importance only on the basis of their profitability. Our 
Government have come In power and I feel that initiatives 
should be taken by the Government to revive financially the 
jute industry whether in cooperative sector or private sector. 

There is adequate production of jute in Bihar especially 
in eastern Bihar. The production in northern and Central Bihar 
is also good. The jute industry needs innovative approach 
and many institutions claim to work in this direction. Though 
there are jute corporation. jute technology miSSion, NCJD 
for its marketing and many other schemes, however, I would 
like to submit that these said schemes are not actually being 
implemented In backward States. Backward and forward 
linkages of industries in the field of raw material of jute is not 
reachmg to the farmers. R&D work conducted in this sector 
fail to reach the farmers and there Is bottlenck in the field of 
marketing and it Is on account of this that there Is not 
development of industries in this sector. Despite assigning 
primary importance to environment in the comprehensive 

interest, plastic lobby is competing with it so I feel that there 
is need to ban It by way of decentralised publicity at the local 
level and through formulating rules and regulations in this 
regard. There is need to formulate rules in this regard, though 
in gradual process, so that the environment as well as the 
industry on which lakhs of people depend for their livelihood 
can be saved. 

The hon'ble Member speaking before me as has rightly 
submitted that many people from Bihar and Uttar Pradesh 
are engaged in jute industry in West Bengal and Assam. 
Their livelihood depend on it. So we should emphasize on 
making effective jute policy. Moreover the outcome of the 
research organisations, whether they are engaged in raw 
material of jute or the industry, should be decentralised and 
disseminated among farmers and small jute industrial units. 
Presently there is lack of this approach. Recently, I got 
opportunity to visit Japan with the hon'ble Speaker where I 
found many small handicraft items made of jute that were 
produced by jute industry in unorganised sector and were 
sold at handsome price. I was told that such efforts have 
been made by trade fair organisation. The coordination work 
in that area must be performed by the Ministry of Textile and 
there is need to organise programmes at a wider scale by 
the Ministry of Textile and there is need to organise 
programmes at a wider scale by the Ministry and the 
Department for value addition to the products produced by 
the cottage industries in rural areas where low quantity of 
jute Is produced so that persons involved in it may sustain. 
All these things are required to be Included In the said policy. 
As far the forward linkage is concerned, not only jute but 
other sectors should also be included in it where there is 
bulk production as only two to three percent of the total 
production Is properly marketed and the major part of it is 
purchased by middlemen in local market at a lower price 
and the marginal farmers are deprived of the remunerative 
price of their products and as a result of this they gradually 
decrease the quantum of production of that products and 
are attracted towards other item. So separate and elaborate 
provisions should be made within the said policy for the 
cottage Industries in the jute sector so that these industries 
may also develop along with the big industries. Backward 
and forward linkages are required mainly for marginal and 

. small industries which are not aware as to what to produce 
and where to sell those products. So several programmes 
right from entrepreneurship are required in this sector. 
Besides rehabilitation programme for the sick industry unit 
in this is sector along with entrepreneurial programme is also 
required to be prepared and I feel that the Government is 
working towards it. It is also essential to rehabilitate 
agriculture in those areas where favourable condition like 
black soli and moisture are available for the cultivation of 
jute but the production is low as the industries are lying sick 
and there is no marketing facility available for it. People are 
discontinuing its cultivation. So there is need to enhance the 
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production of jute and facilitate marketing facility for the 
industry. 

Without taking more time, I would like to draw the 
attention of the House to one or two points. Major segment 
of jute industry is engaged in the production of jute bags 
however there is need to emphasize on high value marketing 
and high value addition in this sector as there is better future 
prospects for the utilisation of golder fiber. So research 
organisations should be engaged in this field and all possible 
steps should be taken to enhance the export. The need for 
formulation of farmer and labourers oriented National Policy 
is being felt. So, through the hon'bla Chairman, I would like 
to request the hon'ble Minister that keeping in view the 
minimum support price for the farmers, the Government 
should streamline the marketing of raw material and finish 
products of this industry as it may give valuable contribution 
to the national productivity. 

SHRI BRAHMANAND PANDA (Jagatsinghpur) : Hon. 
Chairman, Sir, i have already given a notice informing that I 
would deliver my speech in my mother tongue. So, I may 
kindly be permitted to deliver my speech in my mother 
tongue. 

°Mr Chairman Sir. I thank you for giving me an 
opportunity to speak. 

I congratulate my esteemed friends present here. In 
States like Orissa, West Bengal, Uttar Pradesh and Bihar, 
farmers depend upon jute cultivation. They sell their produce 
in the market. In the absence of a proper pricing of jute, the 
jute growers are being exploited. In Orissa, the jute farmers 
are the worst sufferers. 

Jute has a lot of importance from the religious point of 
view. It is used in many ways in handicraft industry. However, 
in the modern era the use of 'synthetic' is having an adverse 
impact upon jute products and is affecting the lives of jute 
farmers. The religious history of this country bears ample 
testimony to the glorious tradition of jute. Jute has influenced 
both the economic and natinal life of this country. The jute 
farmers are now in doldrums. 

The jute produced in Orissa gets sold in West Bengal 
and other Stales but the farmers never really get their due. 
From this point of view I would request the hon. Minister of 
formulate a Nalional Jute Policy which will protect the 
interests of the jute farmers. India is the land of farmers. The 
history of India is the history of farmers and it is reflected in 
our religious moornigs too. The present Government of UPA 
is committed to the welfare 01 the farmers. If they are serious 
to their commitment they must pay adequate attention to 
the problems of farmers. Jute is being extensively used in 
making various kinds of handicraft products like bags, purses 
and several other lUXUry items. Jute is much in demand in 

• English trltlslation of the speech originally delivered in Oriya. 

rural as well as urban areas. It also has export potential.. 
However, in recent times the use of synthetic is highly 
increasing thereby adversely affecting the jute industry. We 
must pay serious attention to it. 

As you are aware, I belong to Orissa, the land of lord 
Jagannath, where equa1/ty and harmony rules, where farmers 
and labourers must get their due. Hence it is our moral duty 
to better their lot. 

Sir, I am grateful to you for allowing me to speak in this 
august House and conclude my speech. 

[Translation) 

PROF. RASA SINGH RAWAT (Ajmer) : Sir, through 
you I would like to request the Government that Jute Industry 
is a very important industry of the country and as has been 
suggested by several hon. Friends, there is a need to 
formulate a National Jute Policy. This industry has a very 
prime place in the north Eastern region of the country. 
Approximately 40 lakh families in India are dependent on 
the agriculture of jute and 2 lakh thousand employees are 
engaged in various jute manufacturing units in the country. 
This is sufficient for one to indicate as to how important this 
jute industry is in the country. Previous NDA Government 
had formulated various schemes to promote this industry. 
Jute Manufacturing Development Council's (JMDC) role was 
given serious mulling in the year 2001·2002. Sir, jute units 
of West Bengal can provide goods results but the industries 
in the State are in State of sickness due to the strike policy 
of the Government there and jute industry has not remain 
unaffected. The investors of Bengal, Bihar, Orissa, Assam 
and Rajasthan who have invested their money in this industry 
want these units to continue functioning. Through the 
Government of Bengal and the MP's of left parties sitting 
here do indulge in a lot of rhetoric regarding the welfare of 
the workers but there is a huge incongruency in what the 
West Bengal Government says and what they actually 
practice. Consequently several Jute producing units are 
turning sick. 

Sir, presenlly there are approximately 78 Jule mills 
functional in the country. Out of them one mill at Kanpur is 
lying closed. Approximately 37 jute producing units are in 
state of sickness. Cases of approximately 30 jute producing 
units have been re'erred to BIFR that needs to be addressed. 
Therefore, there is a need to formulate a National Jute POlicy. 
Previous NDA Government had initiated the process of doing 
away with the bottlenecks in the path of setting up of National 
Jute Technology Mission but elections happened to come. 
Hon. Minister of Textiles is sitting here. I request him to sel 
up the Jute Technology Minion so that the farmers 
producing jute could get the prbper remunerative prices of 
their produce and the jute producing units may also continue 
to get the raw material. The result of the previous 
Govemmenfs efforts to boost the export of Jute are before 
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everybody ... (Interruptions) Previous Government took 
several initiatives to promote the export of Jute products. 
Jute manufacturing Development Corporation which is a 
statutory body and is responsible for implementing various 
jute promotion measures. it extended the External Market 
Assistance Scheme 2002 for another one year and provided 
subsidy under the scheme. Besides Duty Entry Pass Book 
Scheme for jute products was introduced from July 2002. 
The jute export grew by the 47 percent In 2002-2003 vis a 
vis 2001-2002. It reflects as how the farmers started to get 
proper remunerative pri~e for their produce and export got a 
boost resulting in 47 percent increase in production in the 
year 2002·2003 vis a vis 2001-2002 owing to the policies 
undertaken by NDA Government. Alongwith it , the research 
institutes were strengthened so that the farmers, could get 
always the remunerative prices. NDA Government made 
every efforts in this direction. 

Mr. Chairman, Sir, i would like to draw your attention 
towards one more thing. Hon. Minister is also sitting here. 
When the Planning Commission has given its approval and 
recommendation for setting up of a Jute Technology Mission 
and the Textiles Technology Mission has also proved a 
success, there is a urgent need to set up a Jute Technology 
Mission. As I told that the previous Government had 
formulated schemes to promote jute industry, give a fillip to 
the investment in this section and to strengthen tho R&D in 
it. There is a need to implement the recommendations of the 
Expert Group set up to oversee the various above mentioned 
aspects of jute industry. Previous Government had formu-
lated scheme to promote the jute industry but the elections 
happened to come. The responsibility of implementing the 
policies formulated during the regime of previous Govern-
ment is on the shoulders of the present Government. It is 
expected from the Ministry of Textile that It would effectively 
implement these policies so that jute growers as well as the 
jute manufacturing units could benefitted. 

Sir. I would like to raise one more point. There is a 
constant demand to ban the use of plastics. Environmentalists 
have been lobbying for it for the last several years and several 
State Governments have put the ban on use of plastic. 
However use of plastic is increasing in sevaral other States. 
The banning of plastic would also encourage the use of jute 
bags and packages. There is a need to ponder over in this 
direction. There is a need to take up the cases of sick units 
in regard to BIFR so that the maChinery of sick units could 
be utilised properly. Farmers produce the jute but does not 
have access to the market. I am of the opinion that thore 
should be jute markets on the line of other markets so that 
material could be supplied to the manufacturing units. It 
would also ensure the receipt of full price of their produce. 
Alongwith it there is also a need to pay full attention towards 
the Research Centres as well condition. The communist 
Government has been in power in west Bengal for the last 

several years. They have acquired the reputation of being 
the well wisher of the workers and they don't let any 
opportunity to shed crocodile tears go away. They don't let 
any opportunity to shed crocodile tears go way. They should 
have ensured that those units should continue to be functional 
and get constant supply of electricity and power and also 
don't have to face other problems. They have to face frequent 
strikes, gheroes and dharna. Hence during this present age 
of Iiberalisation there is a need to create investor friendly 
environment to onset this process. There is also a need to 
reconsider the policy of providing External Market Assistance. 
The new Government can consider this matter. 

With there words, through you, I wouid like to say that 
there is a need to implement those poliCies effectively that 
seeks to Increase the export and production of jute and revive 
the sick jute producing units. There is also a need to ponder 
on the reasons for the growing irrelevance of Indian Jute 
Corporation. There is a need to do away with this inefficiency 
so that the industries contributing to national exchequer my 
not fall prey to this economic slowdown. If these units become 
victim of this economic slowdown, it would not only result in 
the loss for the farmers but also result on the retrenchement 
of the workers and they would n't be able to get benefits. 
Hence National Jute Corporation be strengthened. I have 
said about the Technology Mission. There is an urgent need 
to formulate national Jute policy. Once a policy in regard is 
formulated the !)nus of implementing this policy would be on 
these units and it would also encourage the jute gr.owers 
besides resulting in the increase In areas of jute cultivation 
which is turn would provide employment opportunities for 
the maximum number of person. 

With these words I would like to request the Govern-
ment that full efforts be made to eliminate the problems being 
faced by jute industry. Besides, it is for the left parties to take 
care of if since they have become the allies of the Government 
at the center. The policy that we should work In the interests 
of the nation and get fully paid for that (Deshke hit mein 
karenge kam aur kam ke badle lenge purey daam), should 
prevail. It should not be that - our demands should be met in 
any circumstances (Chahe Jo majburi ho, hamari mangein 
puri hon). If it so happens, then the Jute industry will become 
more sick. In the supreme interest of the national if we follow 
the policy that 'Rashtra hit me karenge kam aur uske badle 
lenge pure daam' then it will be good. I am thankful to you 
that you gave me opportunity to speak. 

(English) 

SHRI NARAYAN CHANDRA BORKATAKY (Mangal-
dol): Mr. Chairman, Sir, I fully agree with the submission of 
Prof. Rasa Singh Rawat. I would like to submit a few points. 

I come from Assam. Assam produces a large quantity 
of jute. Jute sector has been playing a very important role in 
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the economy of the country. About four million families are 
dependent on cultivation of jute. The jute industry provides 
direct employment to about 2.61 lakh workers and also it 
supports another 1.4 lakh persons in the allied activities 
indirectly. So, a very vibrant Jute Policy has to be formulated 
by the Government of India so that all these farmers, workers 
and people engaged in jute industry get some support from 
this policy. 

It is also very Important that this industry earns around 
Rs. 900 to 1,000 crore every year by way of foreign exchange. 
This is not a mean achievement. This is a very big achieve-
ment. This was possible because of some export incentives 
in the form of DPEB and EMA but these incentives are diluted 
in the meantime. Therefore, our competitivenesss with the 
neighbouring country of Bangladesh has become a great 
problem. Our cost of production became very high. It became 
costlier in terms of Bangladesh jute whereas Bangladesh is 
giving them all sorts of price advantage over India. So, this 
also has to be looked into so that we can give proper Incen-
tives. Unless these incentives are given, this industry will 
suffer in a big way. 

Then. Sir, as you know, recently a pilot project is under 
way where it is considered that jute will be used for road 
construction. This is very important. If it is done, then the 
producers will be greatly benefited. This is also environment-
friendly. This has to be considered in right earnerst while 
formulating the policy. 

Some sort of research institution may also be set up in 
Eastern part of India, West Bengal and Assam, so that the 
farmers and other people can understand the need for jute 
production, so that jute production grows and more people 
are engaged and they can get more employment. North-
Eastern Handloom and Handicraft Corporation may also be 
made a nodal agency for giving training to produce jute 
products which can be useful for domestic as well as for 
export markets. This is my submission. 

MR. CHAIRMAN: It is a free-for-all discussion. Anybody 
who wants to speak can speak. Or else,l will call the Minister. 
it is free-for-all. I presume that everybody has spoken. Now 
the hon. Minister can reply. 

(Translation] 

THE MiNiSTER OF TEXTilES (SHRI SHANKERSINH 
VAGHElA) : Mr. Chairman, Sir, I am thankful to you that at 
appropriate juncture you asked me to reply. I am thankful to 
Basu Deb Acharia who had initiated this discussion on 18th 
of August and also to Shri Ajay Chakraborty who did not let 
the discussion get complete by way of raising the question 
of quorum and today on 1 December we are going to conclude 
this discussion. A lot of water have flown in Ganges from 18 
August to 1 December. It Is possible that the action that was 

to be taken a. mentioned in the reply that day might have 
been taken. 

Mr. Chairman. Sir, nearly 13 hon'ble Members have 
partiCipated in discussion. I am thankful to all the politics did 
not surface anywhere In the discussion. Some politics came 
but that djd not create any hurdle. Everybody expressed his 
concern for farmers and the labourers and everyone talked 
about introducing diversification in that. All emphasised that 
more and more jute should be used. It has been called golden 
fibre which i. eco-friendly. I am thankful to them all. Nearly 
40 lakh families are engaged in jute cultivation. 1 00 lakh 
hectare land is under the jute cultivation. Two and half lakh 
workers are engaged in jute industry and a total of 1 crore 4 
lakh are involved in allied activities that come under the jute 
sector. 

Mr. Chairman, Sir, at present there are 78 jute mills in 
the country. It will be better if I provide state wise breakup. 
There are 61 jute mills only in West Bengal, 3 in Bihar, 31n 
Uttar Pradesh, 7 In Andhra Pradesh, one in Assam, one In 
Orissa, one In Trlpura and one in Madhya Pradesh. Thus 
there are 78 mills in total. The condltior. of some of mills is 
very critical. Presently 17 mills out of the total mills are sick 
and are almost loss making. 7 mills are under NJMC and 
rest are private enterprises. As far the jute corporation of 
India is concerned, the Government have Increased' of the 
minimum support price every year between 2000 to 2004. 
The minimum support price that was As. 860 in 2003-2004 
has been Increased to Rs. 890 aner an increased Rs. 30. 
As far as the position of procurement of jute is concerned, at 
present there are a total of 480 purchasing centres. Out of 
that the number of direct by JClls 171, State level cooperative 
Is 69 and village level primary societies Is 250. last year the 
Government had purchased nearly 11 lakhs bales. We have 
already purchased 3.75 lakh bales In the beginning Itself. 
Some purchasing centers will be opened up for this In coming 
day •. 

Many honble Members have talked about the National 
Jute Policy. A lot. of home work has been done on It. After 
consulting all, recently the meeting of the consultative 
committee of the Ministry had been held on 25th. The subject 
of National Jute Policy was also discussed in It. 

Sir, good suggestions have been given. A high power 
committee had also visited Calcutta. It met every section and 
made efforts to find out the way to formulate National Jute 
Policy which may be benefitlal for all. We have also pondered • 
regarding this. 

Sir, you must be aware of all the actions that have been 
taken sinee 18 August till date. I do not want to repeat the 

. reference of plastics and jute every year In the discussion. 
According to the decision that has been taken till now, 100 
percent of the food grains and 90 per eent of the sugar should 
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be packed in jute bags. It is eco-friendly and a good item. IT 
is environmental friendly. I want that it should be made 
mandatory to pack food grains and sugar in jute bags. It will 
be better. It is expensive to formulate jute packaging Act 
and calling the meeting of Advisory Committee time and 
again. 

Sir, the problem with the sick industry is that there is 
instability in supply of quality raw jute of uniform specIfi-
cations. The best quality jute producing area has gone to 
Bengaladesh, however, our farmers cultivate properly and 
use good seeds. As per the research conducted in China It 
has been found that despite doing good cultivation less than 
50 percent of the good quality jute is produced. The jute 
produced in our country is of very low quality. So the farmers 
do not get remunerative prices of their produce. Therefore, 
the effort of the Government and the jute growers is that 
good quality jute should be produced. High labour cost is 
also one of the reasons. The second reason is the demand 
erosion due to competition from synthetics and third reason 
is uneconomical management practices. 

Sir, many years back people in rural areas used to tie 
their cows and buffaloes in ropes that were made up of jute. 
Now they use synthetc ropes. The ropes used to lift water 
from the well were made up of jute but now it has been 
replaced by the synthetic ropes. Cots used for sleeping were 
also woven with jute ropes. Some of them were also woven 
with coconut ropes but now plastics is used for all these 
purposes. The synthetic revolution has replaced the jute, 
however, there afe sev,eral other reasons also. The Govern-
ment is providing assistance whatever it can. The Govern-
ment want that food grains and sugar should be packed 
exclusively in jute bags. The plastic should not replace jute 
substantially. 

Today, the machinery used in jute industry have 
become outdated. The mill owners in Gujarat and Mumbai 
have earned huge profit but labourers employed in it have 
become sick and the fund that was to be utilised for the 
modernisation of these mills has not been invested. 
Uneconomical management has been practised. There 
should have been better management but we could not do 
it. The Government have worked for 'TUFS' scheme and also 
for the modernisation of jute industries under JMDC. 

[English] 

The scheme for modernisation of jute industry was 
launched on July 6, 2002. The modernisation is in the pattern 
of TUFS, where the interest subsidy is fliven at five per cent 
of the interest burden. Also, a capital subsidy of fifteen per 
cent of the cost of machinery and equipment is allowed. Thus 
the total subsidy comes to 20 per cent. 

[Translation} 

Sir', there is provision of 20 percent subsidy in EMA 
which was implemented in 1989-90. It is 14-15 years old 
matter. The Government desire that it should continue upto 
2007 as has been suggested. The rest of the amount will 
also be given time to time. Besides this the Government have 
also formulated projects for NCJD and promotion of 
diversification of jute production in the small and medium 
sectors. There are certain incentives in it also about which I 
will give details in coming days. 

I will not take your much time, however, after taking 
over the charge of the Ministry we have reconvened standing 
advisory committee and despite the order of the Calcutta 
High Court, with the cooperation of all we have implemented 
the 90 percent and 100 percent norms for packing in jute 
bags in public sector organisation after calling a meeting on 
9th of August ... (Interruptions) 

There is no calculation of 10 percent in it. It is 
meaningless clause that there should be 90 percent jute 
and 10 p<;trcent plastiCS, so it is better if it is 100 percent. We 
will do whatever formalities are required to be done in this 
regard ... (Interruptions) 

(English] 

SHRI SANTASRI CHATTERJEE (Serampore) : The 
Jute Packaging Materials Act is valid for a particular period, 
say up to 2005. It should continue. 

[Translation] 

SHRI SHANKARSINH VAGHELA: It is all right. if it is 
reserved, it will not be required to discuss again and again 
and if it is cleared, the standing Advisory Committee would 
also not be required. Besides, 45 MPs were called at Shri 
Pranab Babu's office to consult as to what to be done in this 
rogard in the coming days, MPs from all the parties were 
invited to consult at Shri Pranab Babu's West Bengal office 
... (Interruptions) 

SHRI SANTASRI CHATTERJEE: It was done leaving 
out one party ... (lnterruptions) 

[English] 

SHRI SHANKARSINH VAGHELA: The Textile Minislry 
persuaded the Ministry of Food, Consumer Affairs and Public 
Distribution to defer the implementation of the stringent BIS 
standards and facilitated to notify new standards to the 
satisfaction of all concerned. 

[Translation] 

Huge stock of olr! goods was lying with the business-
men they had sought pllrmission till September end, until 
new BIS Standards are developed so that they could clear 
their stock. The Government accepted their request. • 
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The UPA Goverment enhanced the Minimum support 
price of raw jute for TO-5. We do not get the quality 01 TO-5 
that is required for X-asam but Its minimum support price 
has been determined 890 rupees. It is really a matter of 
concern. since we do not get required quality. minimum 
support price has less important. As such. question does 
not arise to provide minimum support price. 

[English] 

Effort is being made to revive certain closed mills of 
NJMC. A High Powered Committee under the chairmanship 
of the Secretary (Textiles) was constituted to make 
recommendations for revival 01 some of the mills of NJMC. 

SHAI SANTASAI CHA TTEAJEE : Why for some mills? 
It should be for all the mills .... (lnterruptions) 

{Translation] 

SHAI SHANKAASINH VAGHELA : It depends on the 
use. We have assessed the situation of two mills. Nickson 
and Kharda. 

[English] 

The High Powered Committee held its meeting and 
visited some of the mills on 8.11.2004. The Committee has 
submitted Its report. which is under examination of the 
Ministry. In due course. we will go ahead in this regard. 

A Draft Cabinet Note has been circulated to various 
Ministries to square off the balance sheet of the JCI by writing 
oil the outstanding loans tendered by the Government of 
India to JCI, along with interest and penal Interest. against 
the receivables by JCI from the Government of India. The 
Ministry of Finance has agreed with the proposal of the 
Ministry of Textiles. The final Cabinet Note will be sent to the 
Cabinet Secretariat shortly. 

{Translation] 

There is a lot of action involved in it. We have tried to 
help them many times along with MPs and Labour unions. I 
myself had visited Kolkata during Ourga Pula and I 
inaugurated Puja in a jute Panda I. It is used on large scale 
there and I believe. Durga is pleased with jute and the 
Government also. That is why coming days are expected to 
be good for jute diversification, production. jute prices, jute, 
farms and labours. Whatever action is required in this matter, 
we will do that whole heartedly not only this much. 

[English] 

the Ministry 0' Textiles'had held extensive discussions 
with various stakeholders pertaining to jute sector In Kolkata 
in the second week of October, 2004. 

Shri Basu Deb Achariaji, the Planning CommIssion has 
given in prinCiple approval to the Jute Technology Mission 
(JTM) with an outlay of As. 458.34 crore-approximately As. 
460 crore. The Ministry of Textiles is the nodal Ministry for 
implementation of JTM and now it is drafting the EFC memo 
for final approval of the JTM by the CCEA. 

{Translation] 

The Planning Commission has approved Jute 
Technology Mission of As. 460 crore. There's only a little 
formality remaining that too will be done. 

{English1 

The Ministry of Textiles held two days' conference for 
formulation of Comprehensive National Jute Policy on 19-
20 November, 2004 at Kolkata 

[Translation1 

In Consultation with N.G.Os other Government 
Institutions, West Bengal Government, we are going to 
formulate this policy in the coming days. 

[English] 

The Ministry of Textiles has approved two special 
schemes for development of jute in the North-Eastern sector. 
The first scheme pertains to strengthening the North·Eastern 
Regional Centre of Indian Jute Industries Aesearch As60-
clation (IJIAA) at Guwahatl with an outlay of As. 5.90 crore 
over a period of five years. During the current financial year. 
so far As. 92 lakh have been released to IJIAA, IJIAA has 
taken possesion of land and is in the process of constructing 
the infrastructural facilities at the Aegional Centre. The other 
scheme pertains to the North-Eastern component of the 
National Centre for Jute Diversification (NCJO). So far an 
amount of As. 531akh has been released under this scheme. 

{Translation1 

Moreover, we are making efforts for its diversification, 
it is going to be In high demand In the coming days. Today 
suitcases and jewellery made up of Jute is available for As. 
25·50 that can be thrown away after using for two-four days. 
Shoes and ladies purses are made up of jute. A lot of 
diversification is taking place and I believe there is a lot of 
scope in coming days. In addition, 460 crore Aupees will be 
granted for Technology Mission. Government of India is also 
concerned about it and consider it as a employment 
generation industry. Common Minimum Programme is there, 
UPA Government is there, Whatever is required in this 
regard. Keeping in view the suggestions given by all the 
members. Whatever is required in this regard hence the 
Government will implement. There is nothing to worry about 
finance. The Government are going to conduct experiment 
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[Shri Shankarsinh Vaghela] 

on two mills in the coming days by investing 2 crore rupees. 
If it Is required, we will consult you and take further steps in 
this 'direction .... ('nterruptions) 

SHAI BASU DEB ACHAAIA (Bankura) : Which of the 
two mills are to be experimented by spending As. 25 crore? 

SHAI SHANKAASINH VAGHELA: Just now I told him 
that there two mills are, Nikisen and Kharda. 

SHAI JIVABHAI AMBALAL PATEL (Mehsana): Out of 
the two mills that you are going to revive, which Is textile 
mill, that is, Ar ... , cotton or polyster? Would these mills be 
revived by the new technology or by old machines? What 
does he has to say about it? 

SHAI SHANKARSINH VAGHELA : The topic Is 
completely and strictly related to jute. In kolkata of West 
Bengal, there are six Government owned mills, there is one 
more mill. Thus in total there are seven mills. Out of these 
six mills we will experiment on two mills Kharda in 
consultation with the experienced people and if required, 
we will spend 20-25 crore rupees on it, getting the machinery 
repaired revive these mills, and put its all responsibility on 
the employees. This issue concerns jute only. 

SHRI JIVABHAI AMBALAL PATEL: Today many cotton 
mills are lying closed, what are the Government thlnklrig 
about it? 

SHRI SHANKARSINH VAGHELA : Cotton subject is 
not included in it. When the subject of cotton will be discussed. 
I will tell definetely and bring it to his notice. 

[English} 

SHRI BASU DEB ACHARIA : Mr. Chairman, Sir, I want 
ot seek one clarification: 

" . 

What do you want to do in this? 

{Translation} 

SHRI SHANKARSINH VAGHELA: The machines are 
so outdated there that are of no use; if it has to be revived. 
then the salary of employees ... (Interruptions) 

SHRI BASU DEB ACHARIA : Why has he identified 
two mills? 

SHRI SHANKARSINH VAGHElA : This is just a take 
experiment, if we are successful in these, then we will revive 
remaining six mills also but let these two mills be taken 
up ... (Interruptions) 

(English) 

SHRI SANTASRI CHATTERJEE: I want to know 
whether you are interested to see that all the six mills are 
revived phase by phase, as you have committed in your 
National Common Minimum Programme. Please say about 
it. 

{Translation} 

SHRI SHANKARSINH VAGHELA: We get success in 
these two mills, the same pattern would be applied to four 
mills also .... (lnterruptions) 

(English) 

MR. CHAIRMAN: Now, there will be no further 
questions. 

The House stands adjourned to meet again tomorrow. 
the 2nd December, 2004, at 11.00 a.m. 

16.55 hr •• 

The Lok Sabha tben adjoumed till Eleven of the Clock on 
Thursday, December 2, 2004IAgrahayana 11, 1926 (Saka) 
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